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Wednesday,May5, 19931Vaisakha 15, 1915 
(Saka) 

TheLok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER In the Chailj 

ORAL ANSWERS TO QUESTIONS 

[English] 

Tannery and Footwear Corporation of 
India Umited 
+ 

*881. . SHRIINDRAJIT GUPTA: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Will the PRIME MINISTER be pleased to 
> state: 

(a) the details of orders placed with the 

TAFCO Year Totalqty 

94,400 

67:;sJ 

1,19,000 

1,48,525 

22,450 

Tannery and Footwear Corporation of India Urn-
ited (TAFCO) by the Armed Forcesineach of 
the lastfiveyears as compared tothe purchases 
offootwearduringthe same periodfromthe open 
market; 

(b) whether the decision of the Union Gov-
emment in regard to Utilisation ofT AFCO's full 
capacity by the Armed Forces has not been 
followed strictly bythe.three forces; 

(c) whether the Govemment would now' 
direct the Armed Forces to utilise the installed 
capacity of T AFCO to the maximum extent; and 

(d) ifso,thefactsthereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI MALLIKAAJUN): 
(a) to (d) : A statement is laid on the Table of the 
House. 

STATEMENT 
(a) : The details ofthe orders for footwear 

placedonTAFCO as compared to purchases 
from the open market, during the last five years 
are:-

Total price (in Rs.) 

1.66,51,407 

1,29,11,310 

2.51,64,600 

2,86,34,750 

42.65.500 
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OPENING MARKET Y8!U 

1a-s 

19B-E1l 

1~ 

l!P1-aZ 

19P-m 

(b) All orders, including those on TAFCO 
have been placed in accordance with Govern-
ment orders issued from time to time. The 
placement of orders is presently governed by 
the instructions of the deptt. of Public Enterprise 
dated 13.1.92. Accordingtotheseinstrudions, 
Public Sector Unclertakings are not eligible for 
any price preference. However, if the quoted 
prices of public enterprise is within 10% of the 
lowest valid price bid, purchase preferencemay 
be granted 10 the public enlerpriseconcemed, 
This policy is valid for a period ofthree years. 
After booking the capacity of the Ordnence 
Equipment Factory, Min. of defence places 
ordersforthebalancequantitiesonthebasisof 
the above cited guidelines issued by the Deptt. 
of Public Enterprises. 

(e) and (d). Do not arise. 

SHRIINDRAJIT GUPTA: Sir,l have care-
fully gone through the statement which has been 
laid. Now, if you wiH kindly look at the statement 
- the question was asked regardinglhe lastfive 
years - rt IS evidentthal in the five years from 
1(;88 to 1993, the total quantity of footwear 
pu 'r:hased, if you add up the five years, for the 
defence Forces, which were procuredorbought 
from thiS T AFCO, that is the public sector, 
TanneryandFootwearCorporationoftnciaLin-
Ited, comes to 4,51, 635 pairs of shoes or boot 
whatevertheywere. WhereasIhe~1:lcJt.Igt 
tn the same peood from the open rnart<etcomes 
to 12,78, 124. It is about three times more from 
the open market than form this T AFCO. simi-

TotaIqty Total price (in Rs.) 

1,19,400 89,11,112.50 

1,91,700 2,94,16,396 

5,03,~ 5,31,41,570 

4,38,525 4,33,04,797 

25,104 23,33,344 

1arIy, if you see the value, the money which was 
paidoutforthesebootsandshoes,tolheTAFCO 
they ha've paid during these five years Rs. 8, 15 
crore and to the open market they have paid Rs. 
13.64crore.ltisquiteobviousthatanattemptis 
being made here to deny orders to the public 
sector unit in favour at the small scale sector, 
BullwanttoknowwhytheMinistryhasnotbeen 
implementing a clear cut decision, which was 
gillenbythecommittee of secretaries headed by 
the Cabinet Secretary to the effect that fifty per 
cent of the orders must be given to TAFCO. why 
have this SOper cent orders not been ~n for 
all these years? 

SHRI MALLIKARJUN : Sir. it is not true that 
IheGovemment has not implemented Ihe direc-
lives of the Govemment itself in relation to the 
procurement of footwear from the T AFCO. In 
1985, the Commitlee of Secretaries have not 
only recommended that fifty per cent orders 
should be placed on the TAFCO buttheyhave 
also said that the price should be af par of the 
Ormance Equipment factory which produces 
footwear also. 

As lhehon. Memberhasri!jlllymentioned, 
if you take these five years, T AFCO has been 
given As. 8aore and odd and open maJ1cethas 
been gillen more than As. 12crore. Butlhepoint 
of reality as such is lhequeslion of price. which 
is coming i'llheway. When the price atparwilh 
ClrdrwlceFactoryhasbeengillen,lherewas., 
obi8ction from the ~r and Auditor 
General. And then, the prices quoted by the 
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TAFCOwerealwayshighercomparedtothatof 
DGS&D, whose prices are quite minimum. It is 
not only the question of encouraging the small 
scale industry but also it is the question of price 
variation. Because of the price variation, we 
were in a difficult position to place the maximum 
orders on T AFCO .. 

SHRIINDRAJITGUPTA:Sir,lamafraid 
the hon. Minister is distorting the opinion and 
decisions of the meeting of the Committee of the 
Secretaries. The Cabinet Secretalyheadedthis 
Committee at the time. Very seniorpeoplewere 
there on this Committee; finance S&cretary, 
secretary Ministry of Defence, Secretary De-
partment of Industrial Development, Secretary, 
Department of Defence Production, Secretary, 
Department of Supply including the Cabinet 
Secretary. They had quite clearly mentioned 
and if I may quote from the proceedings ofthis 
Committee: 

'The Cabinet Secretary observedlhatwher 
thetakeoverofthetwounitsoftheBlr,· as 
contemplated, the MinIStry of Defr ncecould 
not have been unaware of II,., working 
results of these units, as also (" thepossi-
b lity of procurement havingtc he made at 
re' Qtively higher pnces. The tdke-over 
wa . nevertheless recommenced to Cabi-
net kll approval; this clearly showed thal 
the defence authorities hadtacitly accepted 
the pOSition. that procurement would have 
to be made from these units, at prices which 
might not be competitive." 

If I may say. Sir, small scale units which are 
there IS Agra and Kanpur particularly. are not 
actually small scale units in the sense that 
behind them there are bigger people ope~ating 
these small scale units. But, anyway the point 
that I am tryrng 10 make IS that there is a 
deliberate policy here to make a public sector 
Sick. Today, we are told so many public sector 
unitshavebecomesickandtheymustbewound 
up or something must be done. when these two 
unitsofBIC were taken over, therewereSOOO 
people working In them. Now, there are 1700 

people left. The orders that at least urto 50 per 
cent mustbe given to T AFCO have never been 
carriedout. It is a deliberate policy of making the 
public sector siCk. Therefore, I would like to 
know why the Government is following this 
poI.icy. Do they want these public sector units to 
be destroyed while they go on saying that they 
are in favour of the public sector? The Cabinet 

• Secretary and other Secretaries had given this 
clear cut opinion and it is just being violated by 
the purchasing Ministries. 

SHAI MALLIKARJUN : It IS nolthe intention 
. of the Government to make any public sector 
unit a sick unit. The unit itself on the baSIS of its 
performance either becomes sick or becomes 
a healthy one. So far as the reference to the 
Cabinet Secretary and Secretaries committee 
is concerned, I havecletirty informed the august 
housethatwewantedtofoUowit. Today. we have 
a resource crunch. We cannot afford to give the 
r ICC of As. 196forapairofshoeswhen we get 
forRs. 1~'" 10 a pair of soes. Apart from that, so 
far as the qu< ~ :ty is concerned, it IS satisfactory. 
But, so far as 1'1e delivery schedule ofT AFCO 
ISCOhcemed, I h .lVe just mentiooed to you that 
when the Air Forc,' has placed orders lor 24000 
pairs withtheirspec·flcations. the T AFCO could 
not supply them, ant when an order for 60000 
paris was placed, it v :lS actually rejected. Also, 
so far as the Army is :oncemecJ. when orderfor 
47000 and odd pairs was placed, they had taken 
twoyea,s. Theorderwas placed In 1990andonly 
in 1992 March, they had delivered them. I do not 
blame it. I appreciate the capability of the unit 
But. what am I to do when the BIFR IS now 
conduding that it IS a sick unit and an agency has 
been appointed to go into the details and find out 
Ihe reasons forlhe sickness? It is not that Ihe 
price competitiveness is there. 

I am ce,tainly )fepared to purchase any 
qu~tity. So far as the Government gUidelines 
are concemed, there was a 10 per cent pnce 
preference from 19890nwards. 

SHAI INDAAJIT GUPT A . How much? 
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SHRI MAlLiKARJUN: Tenperoontprice 

preference. 

SHRIINDRAJIT GUPTA: Is that permit-
ted? 

SHRI MAlliKARJUN: We have permitted 
till 13.1.1992 when the Govemment directive 
had come from the Bureau of Public Enterprises 
thatthere would be no 10 percent price prefer-
encein public sector units, andthattherewould 
be only 1 0 percent purchase preference. Weare 
following all these guidelines. 

SHRI INDRAJIT GUPTA: Sir, I.have 
another question. I am a bit out of practice 
because normally I never get a question. It is up 
to you to allow me. 

MR. SPEAKER: You can ask one more 
question. 

SHRIINDRAJIT GUPTA: Sir, the hon. 
Minister has referred to a large number of pairs 
of shoes and boots which were ordered by the Air 
force at Avadi and aJsoforthe Army and said that 
the T AFCO had failed to supply these orders. I 
would like'to know from him whether it is a fact 
thatthese large consignments which were pur-
chased from the open market, in two cases, they 
caughlfire and were destroyed and were found 
to be termite-ridden. 

Sir, the Ministeravoidedtalking about qual-
ity. I noticed that. He talked only about price 
preference :Our defence forces should not be 
supplied with lower quality material just forthe 
sake of saving some money. It is the defence 
people who require the best quality offootwear 
andboots. But these largeconsignmentscought 
fireatAvadiandlthink,atKanpurandtheywere 
destroyed. They were found to be termite-
ridden. I am referring to the double moulded 
shoes. Do you want to close down T AFCO? Do 
you wantto make it sick? Doyou want to pretend 
that it is sick, send itto Bureau of Public Enter-
prises and get it closed down? I would like to 
know what is the game plan. 

SHRI MAlLiKARJUN : Sir, I do not have 
any game plan so far as T AFCO is concerned. 
I wish that it will come up, but unfortunately now 
it is with the BIFR. They should come to its 
rescue and they should rehabilitate it. The hon 
Member has mentioned about low cost procure-
ment of things. I believe in it. sometimes, forthe 
sake of competition, some people quote low 
cost. But, unfortunately or fortunately, we are 
taking itfrom the DGS &D and not directly from 
any other party. So, specifications are given and 
on that basis they are supposed to supply the 
materiaL If anything happens, it is the responsi-
bilityoftheDGS&D and the supplier. We do not 
come into the picture in terms of quality and in 
terms of quantity. 

( T rans/ation1 

SHRI SANTOSH KUMAR GANGWAR: 
Mr. Speaker, Sir, I was studying TAFCO report 
which shows a deficit of Rs. 140 crores as on 31 
March 1992 and the reason forthis deficit has 
been stated that the Ministry of Defence has not 
given adequate supply order as were expected 
of it. I have heard the reply order as given by the 
hon. Minister and he has said that full supply is 
not being given, but nothing has been said 
regarding the quality ofthe supplied items. Just 
now the hon. Members Shri Indrajit Gupta also 
said something in this regard. I would Just like 
to know from the hon. Minster about the future 
planing in respect of ~ AFCO, the type of rela-
tions the Government will have with it and 
whether the Government would take care of the 
future of thirty one thousand employees? Would 
the Government ensure the quality of products 
prepared by T AFCO so that quality goods are 
supplied to our defence services? 

[English] 

SRI MALLIKARJUN : Sir, I have not dis-
putedthe quality so far as TAFCO isconcemed, 
but only the other parameters which are essen-
tially required in terms of supply of pairs. So far 
as the future orders are concerned, we will 
strictly follow the guidelines issued by the Bu-
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real! of Public Enterprises. 

SHRI A. CHARLES: Sir, from the answer 
it is seen that during 1990-91 and 1991-92, the 
quantity purchased from the open market isfive 
lakhs and four lakhs respectively. The amount 
is also Five crores and Rs. Fourcrores whereas 
in the TAFCO, the quanity of the order placed 
was one lakh and unfortunately, the pricecomes 
only to Rs. 21/2 crores, in view ofthe 1 0 percent 
price preference given. 

But it is very unfortunate when the Minister 
says that the price preference has been taken 
away and they only give purchase perference of 
10 per cent. That does not help any industry. In 
the cottage industry, small scale industry and 
small public undertakings of the Government, 
the general understandings is, 1 o percent price 
perference shall be given so that these indus-
tries will come up, especially at a time when this 
particular mdustry is referred to BI FA. When 
something is referred to BI FR, that is the end of 
it. No factory is coming out of it successfully 
afterwards. 

May I know from the hon. Minister at least 
In these particular areas the Govemmentwould 
review therr policy.to see that 10 per cent pref-
erence is always given for public sector under-
takings and also for small scale industry sector? 
If the small scale industry sector is not covered, 
I think. this may also be given the preference. 

SHRI MALLIKARJUN : So far as 10 per 
cent price preference is concerned, I am not 
saying about it from my side. It is the decision 
of the bureau of Public Enterprises taken in ... 
January. 1992. 

SHRI A. C. CHARLES: Sir, I want your 
protection. The Govemment should have some 
policy on thi~. 

MA. SPEAKER: That is notforthe Defence 
Ministry tO,diced this policy. 

SHRI MALLIKARJUN : That is the Govem-

ment policy and not my policy. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE : Mr., 
Speaker, Sir, TAFCO does not have much 
workload because the goods prepared by it is of 
high prices, that is whythedemand for its goods 
is low. I would like to know whether the Govern-
ment has made any effort to raise the produc-
tion? If it increases the production, it would 
require market, so it should reduce its prices in 
order to be abu to compete in the open market. 
Secondly I would like to know about small 
industries. As Shri Indrajit Gupta has stated that 
large scale industries are working in the dis-
guise of small scale industries, I would like to 
knowwhetherthe Govemment while purchas-
ing material from small scale industries, en-
sures that the goods have actually been pro-
duced by the small scale industries and no 
multinational company is working behind the 
curtain? -

[English] 

SHRI MALLIKARJUN : Sir. it is up to the 
Director General of Supplies and Dlspasal to 
penetrate whether there is multinational or not, 
whether there is genuine small industry entre-
preneur or not. I am not concerned with that. 
Because I am a purchase. I am purchasing from 
the DGS&D. I am concerned with other 
things. 

. SHRIATALBIHARIVAJPAYEE: You are 
not only-the purchaser but you are also the 
Govemment. How can you ignore that? 

SHRIMALLIKARJUN : Of course., I am part 
ofthe Govemment. As the Govemment also, we 
have laid down business. It is not that I can 
interiere in somebody's dulles entrusted as the 
Govemment. Bpt as a part of the G?vemment, 
i will make a report, if necessary. 

As you are aH aware, the other day only you 
have passed our Demands and soon. 
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[ TtanslaOOn} 

SHRI ATAL BIHARI VAJP~YEE: Mr., 
Speaker, Sir, you have been aMinisterof De-
fence? What type of reply is being given? 

SHRI MALLIKARJUN : My reply is com-
plete.lfyouwantmetosaysomethingelseinthe 
name of Minister of Defence, I would not 
yield .... (inteiTUptions) 

[English] 

SHRI BASUDEBACHARIA: This TAFCO 
was in private sector. When it became sick, it 
was taken over and then subsequently 
nationalised. There was price preference up to 
Jcn.ary, 1992. In 1989-90, 1~land1001-
92,inthreeyearsalso,theorderforTAFCOwas 
much less than that of the private sector. Nowthe 
purchase preference is there. The Ministry of 
Defence hastoconsiderit in view of tha sickness 
of this industry. Reference to BIFR does not 
mean that this industry will be closed down. 

It has been referred only to prepMe a 
package for thE revival of this sick in il1dustry. 
I would like to krrv' whethertheDefel1<'t:: Minis-
teo \'/Iil r~lp'O rev Ie this industry by placing 
order,onthisindustry'jlrrct c:-npurchaseeven 

. direct from this industry. I would like to know 
whetherthe Ministry of Defence will place order 
in order to help this industry and will give pur-
chase preference so that the number of shoes 
purchasedfrom this Unit is morethan that oftha 
private sector. 

SHRI MALLIKARJUN: I never mentioned 
that this T AFCO should be closed down. What 
alii mentioned is that it is with BIFR. An agency 
has been appointedtogo into detail as to how to 
rehabilitate it. We all wish it. 

So far as this purchase preference is con-
cerned, we will certainly follow it. h isa guideline 
"lft~Govemrnent.andwewillcertainlyfoilow 

fha' 

So far as the question of what quantity we 
will place on it isconcerned, itall dep8ndsupon 
the particular time. 

SHRIBASUDEBACHARIA:Youhaveto 
pay SO percent. 

SHRIMALLIKARJUN:WewillpaySOper 
cent providedthe price is in accordance with the· 
competitiveness. 

Ihavegonethroughalithoselnstr\JCtions. 
The Secretaries Committee have met in 1989. 
That was of 1985. There was not only one 
SecretariesCommittee. But there were three or 
four Secretaries Committees. On and often, 
after reviewing, they ha~cometo certain con-
clusions. 

SHRI BASUDEB ACHARIA: What were 
those conclusions? 

SHRIMALLiKARJUN:ThisiswhatI 
am telling that at one stage they said that 

the price ofTAFCO must be given on parwitn the 
Director General of Ordnance Factory which is 
producing four lakhsof shoes. Again when the 
Audit objection has come, then the question of 
competitiveness has come up because olthe 
objection raised by the Audit. That is how, they 
have to face the competitive life and we cannot 
asaGovemmentaflordJusttosupportthepublic 
sector units, notonlyTAFCO, but any other. But 
they have to develop this competitiveness and 
for that reason, Govemment has adopted the 
.policy of not giving 10 percent pnce preference 
but to give 10 per cent purchase preference. 
Suppose,sornebodygivesatthelowestprice, 
we will call for negotiations and we will try to see 
how best we can give the order to this public 
sector in comparison to this bogus tender. We 
are following this policy. 

D. A. P. Fertiliser Units 

882. SHRI CHANDRAJEET YADAV: Will 
the PRIME MINISTER be pleased to state: • 
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(a) whetherthe Union Govemmenthave oftheGovermlent,theforeigncompaniesspe-
received any memorandum from Members of cially the American companies have started 
Prliament regarding closure of D. A. P. U'litsaJI dumping the fertilisers and are exporting it to 
overthe country including those in Orissa and India. They are selling the tertilizers at the rate 
Andhrapradesh;and of230doIarspertaI leintheirowncountrywhile 

they are selling it at the rate of 170 dollars per 
(b) if so, the reactionoftheGovemment tonneinthiscoooby.Sothefertilizersarebeing 

thereto? dumped in this country on a large scale. As a 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF C' iEMICALSAND FERTILIZERS 
(SHRI EDUARDO FALEIROr(a) and (b) . A 
statement is laid on the Table on the House 

STATEMENT 

(a) Yes, Sir, 

(b) Steps have been taken to help the 
industry to bring down their cost of production 
and become more competitive. Govemment 
has already abolished customs duty on import 
of phosphoric acid. Govemment has also an-
nounced a scheme of refund of customs duty 
paid on capital goods, as also a concession of 
3% in interest rate on term loans, providedthat 
the net interest rate after adjustment of this 
concession remains at a minimum of 12%. 
These concessions are available to all th") 
fertilizerplants,includingrevampprojects,oom-
missioned on or after 1. 1. 1991. It is also 
reportedlhatthephosphoricindustryhasfielda'l 
appIica1iontorinitilUlg~proceed­
ings in respect of imported DAP. 

[ Translation] 

SHRI CHANDRAJEET YADAV: Mr. 
speaker, Sir, DAP fertilisers factories produce. 
DAP which is popular by the name DAP dye 
among ourfarmersandthe same is used maxi-
mum by our farmers. The Minister has given a 
technical reply to it. He has not highlighted the 
problems the industry is facing. The basic rea-
sons forthecrisis are that the Government has 
removed the Control imposed on the prices of 
fertilizers and has also removed aD restrictions 
ooils~ Takingbenefitofthewrongpolcies 

result, all the factories have given notice to the 
Govemment against this move .. The fertiliser 
industry has been set up in our own country and 
made seH-reliant, but now it is being ruined. 
Mostlythefadories have been closed and they 
have been forced to go to count in the name of 
Anti-Dump;ngAct. Expressing their concern 
over it, a number of~. Ps have written to the 
Prme Minister that the seD-reliance ot our 
industry will be reduced to nil due to import of 
fertilisers fromabroadandwhen1hese factones 
will be closed. the foreign companies will seil the 
fertilizers at arbitrary prices. Besides, several 
factoryowners have written to their consortium 
in the regard. I would like to know from the 
Govenvnentwtlether it hadtakenany concrete 
steps in view of the difficUt situation and if so,the 
details there of. 

[EfI!iishl 

SHR~EDUARDO FALEIRO: Sir, I agree 
withthehon.Memberthatthisparticularitldus-
try is goingtllrclugl a crisis. Let me eddthis that 
this is a crisis which is not only prevailing in this 
country for the Fertilizer Industry but also it is 
thereglobaly.ltisonly accentuatedastarasthe 
country is concerned. It is accentuated here 
because the basise raw--materials or raw--
ingredienls like, rock phosphates and ammonia 
are~edinourcoantrywhilein many other 
countries the plants themselves have captive 
mines. so, for our inrustry, definitely theeco-
nomicsatthis point of time are working against 
the indigec IOUS DAP inWsby. It is in this context 
that we have already provided for some relief 
which I havementioned there. May I saysome-
thing about what the hon. Member calls the 
wrongpoiciesoftheGovemmenlor1hepolcies 
endorsed by this parliament or the policies i 
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. contained as perthe report of the Joint Parlia-
~ mentary Committee on Fertiliser Pricing of the 
Tenth Lok Sabha. 

Let me add further that ifthere is dumping 
and if a case is legitimately made by the indus-
try, ~hen a particular authority is there is the 
Commerce Ministry. It is not the court which is 
to take action but an authority in the Ministrfof 
Commerce is acting in its quasi-judicial capac-
itywhichwiUtaketheaction.lunderstandthatthe 
Anti-dumping proceedings have alreadybeen 

. initiated by the industry. They informed me to 
this effect at a meeting which I held with the 
Fertilizer Association of India representatives 
hardly a week or so ago. 

[T rans/ation] 

SHRI CHANDRAJEET YADAV : Mr. 
Speaker. Sir. I am happy that the hon. Minister 
has realised the crisis. It is true that the Parlia-
ment has given its consent to the new economic 
policies, but if any of these policies is creating 
a problem then Government can reconsiderthat 
policy? As the Government has stated that a 
week ago. some talks have been held on the 
issue that oUI self reliance policy or our indus-
tries are facing danger. In view of all this I would 
like to know from the Government as to what 
suggestions have been put forth before the Gov-
ernment by the people related to this industry? 
Secondly, is it correct that there is a conflict 
betw.een the Department of Agriculture and the 
department of Petroleum and Fertilisers in view 
of the imminent crisis before the industry andthe 
crisis of retrenchment before the workers? How-
ever. the Cabinet had constituted a committee 
Nhich is looking into this issue. Alongwith it. the 
House had alsO set up a Joint Committee on 
Fertilizers but no decision has yet been taken on 
t.lriviewofallthesethings, willthehon. Minister 
Jlease to state whether the Government has 
aken any decision in this regard so that the 
3.ffected people need not go to courts. particu-
arly when the affected persons are prepared to 
Whdrawthecases from the courts the Govern-

ment is prepared to change its policies? Hasthe 
Government given any sort of assurance to 
them in this regard? 

[English] 

SHRI EDUARDO FALEIRO: Of course, 
when thehon. Memberwantsto know what were 
the suggestions of the industry. I would like to 
say that many of the suggestions made in the 
memorandum by the hon. Members relating to 
this question and the suggestions of the industry 
arecommon. that is one aspect. 

The other aspect is that just yesterday. in 
this House, The Minister for Agriculture made 
certain announcements regarding subsidy. Woe 
will see how we can dovetail, in that announce-
ment or in that policy. a strategy which is also to 
help the industry. Basically. that is the thing. lam 
t:mPPytosaythat I may mention that about 90 per 
centormorethan980percentofthecostofDAP 
is determined by the cost olthe raw-materials, 
the raw-ingreaients, namely. phosphoric acid 
and ammonia. 

I am happy tosay that to some extent, the 
pricesofthe raw materials that we import, they 
have also come down. that is something which 
is important for bringing down the price of the 
finished products. For instance, in the quarter 
from October to December 1992. the price of 
phosphoric acid which accounts for two out of 
three main ingredients. was 336 US dollars per 
tonne. It has now come down to 295 US dollars 
per tonne as far as impOrts from Senegal in April 
1993 areconcemed. Prices are coming down of 
raw materials. That is a goodsign. These are just 
some aspects of what is necessary to be done 
to make our industry really competitive. These 
are things which are beyond their control. Also 
there is an aspect on which one can always 
emphasise. Though our industry is. by and 
large, an efficient industry compared well with 
other countries in the world, yet there is always 
scope for improvement at that is also what the 
industry wants to do. 
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[T rans/ation) 

SHRICHANDRAJEETYADAV: Iwould 
like to know our thing to from the hon. Minister. 
By and large he says that this is an efficient 
industry. But my opinion isthatthe root cause of 
this dispute is uncontrolled import. Will the 
Government stop import in the mean time? This 
is a good and efficient industry, but it is suffering 
on account of uncontrolled import permitted by 
the Government. I would liketo knowwhetherthe 
Government is considering it or not? 

[English) 

SHRI EDUARDO FALEIRO: Controls or 
removal of controls are part of the policy ap-
prOVed by the Parliament. I would like to add that 
due to removal of controls, the price of DAP has 
come down. Let us agree on one thing that our 
main interest is not with the industry, our main 
interest is of the farmers and our main interest 
is that people of this country must get cheaper 
food. Therefore, industry is merely an element 
or instrument in that direction. We must under-
stand this interest of the industry, the farmers 
and the people of thiscountry and we must have 
our priorities there (Interruption) 

SHR(CHANDRAJEETYADAV:Thisisa 
very basic deviation. 

DR. KRUPASINDHU BHOI: Mr. Speaker, 
sir, the hon. Minister has not pointedly answered 
to the question: What are the points raised by the 
hon. Members of Parliament in the memoran-
dum? In the question, it has been particular1y 
asked about including Orissa and Andhra 
Pradesh. But in the answer, nothing has been 
found. What is thetotal amount of raw material, 
ammonia, phosphoric acid, rock phosphate, 
which is being produced indigenously in our 
oountry? What is the quantity ..... 

MR. SPEAKER: I am not going to aIIowthis 
kind of questions. you can get it in writing. Come 
to the question. 

DR. KRUPASINDHU BHOI: The question 
is like this. I want to know categOrically from the 
hon.Ministeraboutthecrisisinindustriesinthe 
State of Orissa and Andhra Pradesh about DAP. 
What is the total amount of raw material which 
is being produced indigenously - ammonia, 
phosphate and phosphoric acid? What is the 
quantity which we actually require in our coun-
try?Whattypeof ..... (Interruptions) 

MR. SPEAKI;R: Question disallowed. I 
am disallowing it. 

DR. KRUPASINDHU BHOI : What is the 
irrelevancy in disallowing it? 

MR. SPEAKER: ¥ ou will get that informa-
tion in writing. This is not a kind of question you 
should ask while putting an oral question. 

DR. KRUPASINDHU BHOI: The question 
is like this, Sir. (Interruptions) 

MR. SPEAKE R : Please take your seat. 
These kinds of questions are allowed and infor-
mation is given in wri1ing and not orally. 

DR. KRUPASINDHU BHOI : "is not written 
here. (Interruptions) 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

[Translation) 

SHRI VIRENDRASINGH: Mr. Speaker, 
Sir, thehon. Member ShriChandraJeetYadav 
has expressed his concern that the American 
companies are dumPing the ftlrtilisers in the 
countryandthisconcemhasalwaysbeenex- . 
pressed in this House that the foreign compa-
nies are monopolizing our essential commodi-
ties and ... 

MR. SPEAKER: Ask question. Only two 
questions have been taken during half-an-hour. 
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SHRI VIRENDRASINGH: The American 

companies are dumping and monopolizing on 
fertilizers and the production is decreasing in 
indigenous companies. Is the Govemmentfor-
mulatinganyschemetoprovideittothefanners 
when there Is shortage of!ertilizers? 

[English] 

SHRI EDUARDO FALEmO: It is noffor 
metosaywhetherthereisdumpingornot.ltis 
fortheconcemedauthoritywhichactsinquasi-
judicial capacity in the Ministry of Commerce 
and Industry to say so. If there is dumping, then 
certain interim reliefs are provided in terms of 
duty and finally reliefs are also provided. That 
is the position. I shollid not jump to the conclu-
sions. (Interruptions) 

SHRI CHANDRA JEET YADAV : They 
have gone to the court against it. 

SHR! EDUARDO FALEIRO: They have 
gone to the Court and Mr. Speaker, sir, youwill 
agreewilh meth8tpreciselybecausethey have 
gone to the Court, it is not tor me to jump to the 
conclusions one way or the other. However, it is 
for ~ to say that if dumping is found, we will 
definitely see that dumping is discouraged. (In-
tem¢ons) 

SHAI SRIBALLAV PANIGRAHI : Mr. 
Speaker, Sir, Minister has stated that our con-
cem is forthe farmers and that is riglt. But, at the 
same time , I would like to know whether it is also 
the main feature of oureconomicpolicy accord-
ing to which we should be seH--sufficient and 
seH--reliant in different spheres including this 
area, that is, production of fertilizers. And that 
way, when import is being allowed on a large 
scale, it is affecting the working of our own 
fertilizer plants. 

So I would like to know, in the element of 
subsidy to keep these fertilizer plants in our 
country runningsatisfactorily, whetherthe price 
differences wiU be paid off by way of subsidy to 
those plants, at least, in public sector. And, 

some concessions have been given in this 
Budget. To what extent these concessions will 
help this industry to sl,lrvive and has any study 
been made about it? Lastly, there is a plant at 
Paradip .. 

MR. SPEAKER: You havetoaskonlybne 
question. 

SHRI SRI BALLA V PANIGRAHI: Paradip 
Phosphates is a joint venture of the Govemment. 
of Indiaandthe GovemmentofNauru.lwould 
like to know whether it is a fact that the Nauru 
Govemment looking at the situation has with-
{lrawn from this project. In that case, what is 
going to happen to this project? 

SHRI EDUARDO FALEIRO: Sir, it is true 
that the canned prices of imported DAP have 

• gone down and they have gone down consis-
tently year after year from 1982. That is the 
earliestyearforwhich I havethefigures. Say, for 
instance, from 213 US dollars forDAP in 1982 
It has gone down to 157-160 US dollars today 
and it is the latest figure. There has been a 
consistent decrease: As lar as Paradieep is 
concerned, it istruethat Naru Government have 
expresse{litsunwillingnesstosharetheowner-
ship of Pradieep Phosphates Ud. and the Indian 
Govemmentintendstotakeovertheshareofthe 
Govemment of Nauru. 

Studies on Planets 

883. SHRI GEORGE FERNANDES: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have con-
ducted any study to analyse the possibility of 
sending a scientific module to dock with Rus-
sian MIR Space Platform and Planetary Mis-
sion to mercury via Venus; 

(b) if so, the details thereof; 

(c) whether ISRO scientists have con-
ducted any studieS on Mars, Mercury andVe-
nus; and 
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(d) if SO, the details thereof? 

THE MINISTER OF STATE IN ThiE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI): (a) to (d)IA 
statement is laid on the Table of the Lok Sabha. 

(a) Yes Sir. 

(b) Conceptual studies have been under-
taken according to which folloWIng are the pos-
sibilities: 

(i) An Indian scientific module weighing. 
about 8 tons could be launched on-
board GSL V into the orbit of the space 
station to be docked wittl one of the 
existing MIR space stations. The sci-
entific experiments package could 
weigh abouttwotons and include dif-
ferent experiments for studies in cos.. 
mic rays, UV-astronomy, mate~ 
processing in space, atmospheric and 
ionospheriephenomena 

(ii) FortheMercury-Venusplanetarytnis-
sian, GSl V could be used to launch a 
spacecraft first into a low earth orbit 
and laterboostedtoheliocentric orbit. 
TheprobecouidbeSErieilherasa""_ 
byorasanorbitertothepianetMercl.-y 
Usingthegravity B6sistt~of 

the probe by Venus and Mercury itseII. 
A number of experiments could be 
carried by the probe which include UV 
spectrometer (for neutraJgascompo-
sition) plasmaanaly,>erforsolarwind 
particlesitthetransilionalatmosphere 
oflhe planet. surface imaging instru- . 
menls with high resolution CCD cam-
eras, magletometefSetc. 

The above studies have been carried out 
purelyforthe purpose of making technical as-
sessmentandfead)ility and there are no plans 
in the bear future to undel1akeproiacts it these 
areas. 

(c) and (d).Scientists at Physical Re-
search Laboratory (PRL), Ahmadabad of De· 
partment of Space, National Physical Labora-
tory (NPL), New Delhi and Banaras Hindu Uni-
versity(BHU), Varanasi have carried out inves-
tigations about the surface geological features, 
magnetic fields, atmospheric and ionosphere 
structure. composition of atmospheric gases 
and ions using the data obtained from various 
planetary probessentto Moon, Venus and Mars 
by USA and USSR as well as samples of 
meteoroids. These studies have provided in-
sights to the evolution of solar system, planets, 
their physical characteristtcs and aspects of 
soIarwind interaction with the atmosphere and 
ionosphereof.pianets. 

[T ransIationI 

SHRI GEORGE FERNANDES : Mr. 
Speaker, sir it is clearfrom the reply given by the 
hon Minister that these all things are still In the 
stageof theoretical study but he has menboned 
a lot about posSibilities in this field, therefore. 
through you I would like to know whether the 
Government has estimated expenditure to be 
incurred on it and whetherthe Govemment has 
thought about time limit in this regard and par-
ticularly aIxlut the engine for Geosynchronous? 
launchVehicleorGSLC,whichrequiresCryo-
genic engine: There has been a tisputeOYerIhis 
issue wittt Russia because America had im-
posed ban on it. Recently, when Russian presi-
dent Mr. yeltsin visited India, whether the Gov-
ernment discussedthe issueofpurchasingthis 
cryogenic engine with him andwhether'there is 
possibilities to obtain thisengine? 

SHRI BHUVNESH CHATURVEDI: It is a 
fact that this study ha~ been carried out purely 
on the thaorticallevel, but it is also a fact that 
there is full possibility that we would get the 
engine from Russia within two years about 
which talks have been held with Russia. 

SHRI GEORGE FERNANDES : Mr. 
Speaker. Sir, I would like to tell the hon. Minister 
that he has not replied to my supplementary 
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about the expenditure to be incurred on space 
programme, therefore, lam laying emphasise 
on it because I think that we are not considering 
it as seriously as we should considered have it. 
United States of America spent Rs. 24 thousand 
crore in five years for setting up a space station 
and it requires Rs. 45 thousand crore more, it 
means an expenditure of Rs. 70-80 thousand 
crorewasto.beincurredonsettingupofa~ 

stationbutwhen Mr. Clinton tookoverdtheoffice 
of the President he stoppedtheworkon it, in such 
a situation, we are talking of this space 
programme andtrying toevadethis issue merely 
by saying that it is being carried out purely on 
theoretical tevel. I would like to know whether 
this issue is limited to theoretical stage or 
conception stage only? 

SHRI BHUVANESH CHATURVEDI: Mr. 
speaker, Sir, it is clear that this programme is 
carried out on thetoriticallevel. 

MR. SPEAKER: It has come to theoretical 
stage from conceptional stage. 

SHRI BHUVNESH CHATUaVEDI : There-
fore, it is not possible to say as to what will be 
expenditure on it our what is proposed to be 
incurredon it. Butasthe hon. Merrberstatedthat 
rich countries like America, thought spending 
money on such programmes, he can well under-
stand that this problem is also more difficult for 
the developingcoun.s. 

SHRI GEORGE FERNANDES :'tr. 
Speaker, sir, no point has been clarified when 
the Govemment is spending so much amount, 
there will certainly be some estimates about it 

SHRI BHUVNESH CHATURVEDI: NO,I 
requested that it is still ontheoreticallevel. 

[English] 

MR. SPEAKER: TIley, have ademite plan ._ 
and that plan is not as big as the Amencanplan. 

[ Translation) 

SHRI GEORGE FERNANDES : Mr. 
Speaker, sir, if this programme is at th8~ 

" 

tional or theoretical stage and country like 
America is not is the position to carry ourthis 
space research programme with cooperation of 
other countries and particularly with Russia. Is 
the Govemment prepared to take such an initia-
tive so that India may also has participation in 
joint space programme with Russia, Japan, 
America and European countries.? 

SHRI BHUVNESH CHATURVEDI : Sit, it 
is a fact that discussion was held with Russia in 
this regard but due to latest development in 
Russia this thing has lagged behind and did not 
reach the cooperation stage. Butwheneverthis 
issue will be raised, it will be considered. 

[English) 

MR. SPEAKER: Thisis a very big issue; 
afuturistic matter. Letthere not be any miscon-
ception. They have a definite plan and there are 
some areas in which they are taking help from 
outside andtheywould bedoing so in the manner 
which is suitable to ourcountry. 

SHRI GEORGE FERNANDES: Mypoint 
was slightly different. My point was, even a 
country like the United States of America ..... 

MR. SPEAKER: There are many aspects 
. In some aspects they are helping us; in some 
other aspects they are not. 

S1-IRI GEORGE FERNAND~S : That is 
not my point; whether we are willing to be a part 
ofthewiderglobalcooperation in regard to space 
research and space programme. 

MR. SPEAKER: That is exactly what we 
aredoing. Wearedoingthesamethingwithother 
countries also. 

(Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I am clarifying whatever George Saheb has 
asked. He has given a concrete suggestion that 
our country is poor and has also said when 
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• country like America is unable to bear such (c) whether both the countries have 

heavy expenditure, is reconsidering its space organised any exhibitions in regard to their 
programme? Then howean our country, which technical fields; and 
is poor and requires money for other important 
works, can continue with this programme so it (d) if so, the outcome thereof? 
should seek cooperation of thers, you wa"t to 
clarify thatthehon. Ministerhas no reply to it...... [English] 

'. 

MR. SPEAKER: No, no. 

SHRISHARADYADAV:WilitheGovem-
menttake up this matter with other countries and 
seek cooperation in space programme as it was 
being carried out with Russia ... 

MR. SPEAKER: No, no, with countries like 
Russia, Gertnany, Japan, America etc. 

SHRISHARADYADAV:WilltheGovem-
menttakeupthismatterwithAmericaandJapan 
or not? I am asking this thing. 

[Eng/ish) 

SHRI BHUVNESH CHATURVEDI: I have 
submitted that it does not come on our national 
priority because ofthe huge expenditure. At the 
conception stage we are thinking about it. At 
present the priority are Communications, Me-
teorology and Remote SenSing. That is our 
submission. 

[T rans/ation) 

Technology Transfer 

+ 884. SHRI RAJENDRAAGNIHOTRI: 
SHRIMATI MAHENDRA 

KUMARI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the scientists from India and 
China have recenIIy held talks regan:tingmutual 
cooperation tor transfer of modem technology ; 

(b~ if so, thedetailsthereot; 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENT) 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARA-
MANGALAM) (a)to(d). A statement is laid on 
the table of the House. 

STATMENT 

(a) to (d). Sir talks relating to transfer of 
technology between India and China were held 
between the National Research Development 
Corporation and officials of the Embassy ofthe 
People's Republic of China. Asa result of these 
talks, an International Exhibition-<::um-Semi-
nar on selected technologieS from India and 
China was organised in New Delhi on April 1-3, 
1993. A number of Chinese and Indian 
organisations participated. The Exhibition-
cum-Seminarfocussed attention on the use of 
new products and technologies in the following 
areas: 

1 . Ecological Sustainable Agriculture 

2. Agriculture and Food Processing 

3. AcquacutIlure 

4. Renewable Energy 

5. Building Materials 

6. Waste Utilisationl Recycling 

7. Chemicals 
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9 Energy Saving Technologies 

10.EnvironmentallyfriendlyTechnoiogies. 

t Translation] 

SHAI AAJENDAAAGNIHOTAI: Will the 
hon. Minister, please tell us the number of the 
organisations of both the countries which have 
participated in this seminar and what are the 
steps taken to use the technology in India? 

[Eng/ish] 

SHAI AANGAAAJAN 
KUMAAAMANGALAM : Sir, there were 25 
Chinese and II Indian organisations which par-
tqJatedintheExh~ 

was held between the 1st and 3rd of April this 
year. There were also representatives from 
some other countries like Japan, Bangladesh, 
Nepal, etc. On a follow up, the Chinese de1ega-
tion led by one Mr. Sam Jing Hong, President of 
the China National SPAAKS corporation have 
discussed With NADC, Various technologies. It 
appears that two technologies from India are 
being finalised; they areatthestage offinalisation 
and it is quite advanced. That is with regard to 
blood bank and artificial heart valves. 

[ Translation] 

SHRI RAJENDRA AC·A: '"AI: Mr.,. 
Speaker', Sir. my question m .. <lrQ:! ., I the effec-
tive steps taken in this dire.::; ~,' :c >.S hot been 
answered. He may answer it In the second 
supplementary. You have said about those ten 
fields which were taken up in the seminar. I 
would like to know from the hon. Minister the 
details in this regard. the results thereof ~nd the 
special fields in which we will give ourtechnol-
ogy to them and what are the fields in which they 
will provide us their technology ? 

SI-lRI' AANGAAAJAN' KUMAAA-
MANGALAM: Sir,lthink, the han. Member did 
not really catch on to what I said. As a follow up 
in the question of implementation only, the Chi-
nesedelegation came here and they have dis-
cussedwiththeNADC; and as a part of that, two 
technologies have been identified immediately. 
They are in the process. 

With regard to the detailed discussions in 
theseminar.ifthehon.Memberwants,lcangive 
itto him; it is a hung book. I will pass it on to him. 
It will be interesting for him also to read and see 
the contents. In almost every subject, there is 
know--ttaw available on both the sides and we 
could inter-change. It has been identified; I 
would definitely send copy along with it. 

SHAI PAWAN KUMAR BANSAL: Mr. 
Speaker, Sir, this Exhibition-cum-Seminar 
focussed its attention interalia on subjects like 
medicine. China has achieved admirable suc-
cess in the field of ~Iation ~trol.1 would like 
to know from the hon. Minister whether the 
strategiesthathavebeen adopted in Chinacame 
up for discussion or were they part of the Semi-
nar;andwhathasbeenlndia'sresponsethereto; 
what have we gained from that? 

SHAI AANGAAAJAN 
KUMARAMANGALAM: With regardtopopula-. 
tioncontrol. China has adopted net so mucli the 
medicinal approach in any great revolutionary 
method. In fact, we have been slightly more 
advanced in the sense that with regard to vac-
cines, both female and male. we have reached 
a stage of clinical trials. But, they have achieved 
the more disciplined methods of sociological 
controls; and ttiat has also been looked into. In 
their system , it is possible; and they have been 
quite successful. But. considering the fact that 
even in our system where we have even greater 
fr~om. we have also been substantially suc-
cessful. 

SHRI PC THOMAS: May I ask a question 
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regarding item no. 90f his repiy, 'energysaving tionwilhragardtonon-conventionalenergy 
technologies' ? China is a country which has which I would like to giVe. In fact, that eight-
gone to a great height with regard to non- member delegation from ChinavisitedCELfor 
conventional energy sources and tapping the thesolarcel. They areparticularty interested in 
sources. I would like to know whether some IhehVttachllologylhatwehalleachieved1here. 
exchangeoftechnologyisdonewilhcegardto Wehavegotworidstandards. 
this aspect; and if so, what has been the result 
whetherweare hopefuIcontinuing. with regard 
to this aspect? ProductionIExport by BHEL 

. SHRI RANGARAJAN 
. KUMARAMANGALAM: Sir. the most impor-
tantthingisthataftertheexhDlionbetween 11th 
aod'21st of 'April, 1994, the Chairman of the 

, ScienceandTechnoIogyCommissionofCNna 
was here on our invitation. This team had dis-
c:ussionswithus. Wehave had a detailadmeet-
ing. The minutes of Jhe third meeting of the 
India---OW1aSub--CornrnineeonScienceri 
Technology Cooperation have been signed. 
Specific6reas have been identified. One of the 
areas which my friend is talking MIout. that is, 
energy--savingmelhod, istherewherewe.e 
having both exchange visits as well as joint 
projects on this. CNna has been specialisingir\ 
bIomasSbelferages. 

SHRI LOKANATH CHOUDHURY: Mr. 
Spealo.er SIr. it is said that in ten areas there 
havebeen~ AAe<theseminaTSand 
discussioN, Mathe ~mment of India aI-
readyCOl .... edllO .. lOt.vecooperetionin 
some areas? If so, which are the 8I88S where 
theGoll8frmentoflnclapropoaetohaveooop-
eraIion? 

SHRI RANGARAJAN 
KUMARAMANGALAM: Sir,I said,_have 
had Indi~ third meeting of the sub-
Convnissionon SCience andTechnoIogy. We 
have identified the proposed areas. If the hen. 
Member wants, I can read them out. It is quite 
a large list. Otherwise, I can send it in writing. 

MR. SPEAKER: Send it in writing. 

SHRI RANGARAJAN KUMARA-
MANGALAM: But there is additional informa-

885. SHRI MAN.JA Y LAL: WiUthe PRIME 
MINISTER be pleased to state: 

(a)lhe.total annuaIpro<iJctionofthe Bhaiat 
Heavy Electrical Limited: 

(b) whether the policy of lberalisation has 
affected the production and export capacity of 
BHEL . 

(c) if so, the details thereof: 

(d) the total exports made by BHEl during 
the last three years; 

(e)tle(JJ8fllum of exportorders (in rupees) 
with BHEL at present; and 

(f) the steps BHEl proposes to take to 
increase its export business? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART· 
MENT OF HEAVY INDUSTRY) (SHRIMATI 
!<RlSHNA SAHIl:(a) : The total provisional 
production of BHEl during 92-93 was Rs. 
3,624.crores. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e)A statement is laid on ~ table 
of the House. 

(f) BHEL proposes to take following steps 
to boost its export business: 
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(i) Intensive marketing efforts abroad. 

(ii) JQintbusiness arrangement with suit 
able partners both Indian andforeign. 

(iii) Company wide programme to obtain 
ISO 9000 Quaiity Certification. 

STATEMENT 

Thetotalvalue ofexports, including deemed 
exports by BHELduring 1990-91 ,91-92and 
92-93 are Rs. 490 crores, Rs. 634 crores and 
Rs. 786 ctores (provisional) respectively. Rs. 
1300crores approximately. 

[Translation] 

SHRI MANJAYLAL: Mr. Speaker, Sir, the 
management of BHEL has been requesting the 
Govemmentforthe last so many years that the 
turbine manufacturing machines should not be 
imported. These machines are being imported 
due to liberalisation policy of the Govemment 
instead of buying thesEWlachines from BHEL. 
The [;)epartments which require these machin-
ery are now importing them. I would like to know 
from the Govemment whether it is true that due 
to above mentioned reason the maximum pro-
duction capacity of BHEL is not being utilized, 
whether it is also true thatthe labour unions of 
BHEL have also requested the Govemmentto 
take concrete steps in order to tackle the situa-
tion? 

SHRIMATIKRISHNASAHI:Mr.Speaker, 
Sir, the hon. Member has asked a number of 
questions at a stretch. His first question is 
regarding production .. (Interruptions)' 

MR. SPEAKER: The question which is not 
relevant, will not be recorded. 

SHRIMATI KRISHNASAHI: Mr. Speaker, 
Sir, the hon. Member has probably asked a 

question, just repeat it, ask your question, I will 
answer it ... (Interruptions) 

MR. SPEAKER: I am allowing himto read 
out his question. If he asks a question, it I"!'a~ • 
take more time of the House. 

(Interruptions) 

SHRI MANJA Y LAL: I am to say that the 
machines like turbines etc. which are produced 
by BHEL are being imported but the imported 
machines are of inferior quality to the machines 
produced by BHEL. Thus valuable foreign ex-
change is being wasted. This move makes 
BH EL's conditions a miserable one and leadsto 
a labour problem there. I, therefore, wouIcIliketo 
ask the Government, whether it is going to 
purchase machinery from BHEL instead of 
importing them so as to improvethe condition of 
BHEL. 

SHRIMATI KRISHNASAHI: Mr. Speaker" 
Sir, the liberalisation policy has been adopted' 
with a view to bring Indian Industries at par with 
the intemationallevel in the field of production, 
quality, technology and competition. It will ben-
efit the customers who usually import such 
machineries from abroad. They will get a tech-
nologyof high standard at cheaper rates. It will 
also save the valuable foreign exchange. BHEL 
has made our country self-sufficient in many a 
field. Therefore, his question about the loss of 
foreign exchange does not rise as it does not 
involve any loss as such. I would liketotell you 
that BHEL has shown a tremendous perfor-
mance in the field of export. It is a remarkable 
point that out of total sale of wroth Rs. 3500 
crores, the sale of machinery worth Rs. 2400 
crores could.only be possible due to import, 
otherwise we would have to spentforeign ex-
changeworthRs.2400croresforpurchasingthe 
same machinery. Thus we have saved foreign 
exchange ... (Intenuplions) 

question about a decline in the productionorhe SHRIRAMVILA3PASWAN:Mr.speaker, 
mCl¥ repeat his question as there was some Sir, wearenotgettingtheanswer. Hehassif"rllly 
detraction. There iS,no need of reading outthe askedastowhythosemachitlJ9liesare~ 

----~~--------------------------------~ 
·Notrocl-(·j"d. 
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which are being made by BHEL in our own 
country? (Interruptions) 

SHRIMATI KRISHNA SAHI: I have told 
you that BHEL is exporting and only raw-
material is imported. (Interruptions) 

Mr. Speaker, Sirhe h-..s not heard it I have 
already told-him that raw material is imported. 

" SHRI MANJAYLAL: Mr. Speaker, Sir, my 
next question isthatthe hon. Minister has told 
thattheprovisionalproductionofBHELwasRs. 
3624croresin 1992-93 and export was of Rs. 
634croresin 1992- 93. BHEL has an important 
pI~ in the public sector units of the country 
InspiteofaithistheGovemmentisencouraging 
privatisation on the basis of new economic 
policy and is going to take a decision to sell 
BHEL to the multinational companies. Its share 
are beingsoldtomultt--nationals. I wouldlil«lto 
knowfromthe Govemmentthat keeping in view 
the national interest and the interst of the 
labourers, what steps are being taken by the 
Government to .save the BHEL from 
privatisation? 

SHRIMATI KRISHNASAHI: Sir, the Gov-
emment has r:aeither any proposal nor any idea 
to sell it to the multinatk. naI companies. But it is 
a fact that u~der the liberalisation policy, the 
entry of a multinational company and foreign 
investment have been made easy. Why it is so? 
Its only aim not to harm the Indian industry but 
to benefit it.ltwiA encourage Indian indUstry as 
well as the latest technology. India will be able 
toparticipateinthe~competitionandsofar 

as the question of multinational companies and 
private sector is concerned, we are already 
havingjoint venture with four big multinationals 
in the field of energy. Our aim in this process is 
toeffectmodemisationinourtechnologyandto 

(i) COMPOSmON 
Shri Shankarlal Guru, Chairman 

get international orders. BHEL is very much 
under the controlo#the Government of India. 
(Interruptions) 

There is no proposal to seel BHEL to 
multinational companles. 

WRITTEN ANSWERSTO QUESTIONS 

[English) 

Agricultural MarketIng Bodies 

*886. SHRI G. MADE GOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government had consti-
tuted any Committee to review the marketing 
acts and working of the agricultural marketing 
bodies in the country; 

(b) if so, the composition and terms of 
referenced the Committee; 

(c)whethertl:le Committeehavesubmittecl 
its report;' and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
ISHRI UTTAMBHAI H. PATEL): (a) and (b). 
The Government of India set up a High Power 
Committee on 30th January, 1992 to review the 
State Market Acts and working of various agri-
cultural Marketing bodies and to recommend 
appropriate measures for streamling and 
strengthening of the set up for marketing of 
agricultural produce. The Committee hadfol-
lowing comr osition and terms of reference!- --

Ch,irman, 
Council of State AgriculturalMarketing 
Boards, Delhi and Gujarat State Agricultural 
Marketing Board, Gandhinagar. 
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Director General, Member 
Centre tor Agricultural Marketing 
Jaipur. 

2. Agricultural Marketing Adviser Member 
. to the Government of India, 

Date. of Marketing and Inspection, 
NH-IV, Faridabad 

3. Chairman. Member 
Punjab State Agricultural Marketing 

. Board, Chandigam. 

4. ShriMorey. Member 
Chairman, 
Kamataka State Agricultural 
,Marketing Board, 
BangaIore. 

;- Chairman. Member 
Bihar Stale Agricultural Marketing Board. 
PaIna 

f·', Chairman, Member 
Meghalaya Stale ~gricultural Board, 
Shiliong 

Aclrnini$trator . Member 
Rajasthan State Agricultural Marketing 
.~,Jaipur 

8 Shri B.D. Pawar, Mentler 
Director of Agricultural Marketing 
Maharashtra State, Poona. 

9. Dr. G.A. Bhatia. Member 
Jt. Agricultural Marketing AdvISel', Secretary. 
Ministry of Marketing and Inspection, 
M'lI1istry of Rural Development, 
N.H. IV, Faridabad. 

Terms of Reference (b) T ostudy the Constitution and working 
of diHerent State Agricultural Pro 

(a) T o study different State MarMt Ads in duce Marketing Boards and r"!com· 
India and recommend measures to mend measurts to keep them effec· 
remove disparities for1tleit effective tlVe Instruments lor development 01 
impIementaIion. agricultural produce rtlaIxets. 
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(c) To study the reasons for slow cover-
age of regulated markets in certain 
areas and for certain commodities, 
and recommend measures forfacili-
tating the introduction of market regu-
lation. 

(d) To recommend improvements in 
organisational structure and wfJ'/S and 
means for development of agricul-
tural produce markets with a view to 
giving maximum benefits to farmers. 

(e) To recommend steps to coordinate 
the working of public purchase agen-
cies, agricultural marketing coopera-
tive societ;",,; Gonsumer 
organisations. priv~,{ traders etc .. and 
regulated markets l\I,tl1 a view to se-
cure higher retums to producers. 

(I ) To recommend agencies and arrange-
ments for making short-run advance 
payment to farmers for their unsold 
produce In the market yards. 

(g) To study the Impact of central assiS-
tance schemes tor developfTlPnt of 
regulated agricultural markets and 
recommend modiflcallons as war-
ranted. 

(n) To study the existing arran!ilements 
for research and development in ag-
ricultural marketing sector with spe-
cifiC reference to post-harvest tech-
nology and Its application for Improv-
Ing marketing efficiency and transfer 
of benefits to the producers/sellers. 

I) To study and propose streamling and 
strengthening of agricultural market-
ing extension servlces/programes in 
the country. 

J) The Committee may recommend on 
any related matter which may come 
to their notice in the course 01 thelf 

examination of the State Marketing 
systems over and above the specific 
points of reference monitored above. 

(c land (d):- The Committee has submitted 
its report which is under consideration 
of the Govemment. 

Hindustan Machine Tools 

*887. SHRI BOLLA BULLI RAMAIAH: 
DR. D. VENKATESWARARAO: 

Will the PRIME MINISTER be pleased to 
state: 

,a) whetherthe Hinu' 'st')n Machine Tools 
has any proposal for. massive restructuring 
plan; 

• (b) if so, whether any scheme in t'1iS recorc4 
has been formulated: and 

(c) if so, the details thereof and the total 
expenditure likely to be involved therein? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALDE'-':ELOPMENT AND DEPART-
MENTOFHEAVY INDUSTRIES (SHRIMATI 
KRISHNASAHI)~(a) 10 (c). The restructlumg 
study of HMT by the Japan International Coop-
eration Agency envisages ~rganisa!iona! re-
structunng. moderniSing production facilities. 
export promotion and technology upgradation. 
This involves an investment of Rs. 929 crores 
between 1992 and 1997. These recommenda-
tions are under active conSideration 

Unauthorised Constructions 

888. SHRI MOHAN RAWALE Will the 
Minister 01 URBAN DEVELOPMENT be 
pleasedto state 

(a) whetherlhe Government .l"~ ilwarcof 
the unauthonsedconslructlollS l)l'111~1 cal I Ilod 
out III vanouscolonles ot Delhi Without ~letttn9 
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the plans for such constructions approved; 

(b)ifso, the reasons therefor; 

(c) whether any survey has been con-
ducted in this regard; 

(d) if so, the outcome thereof; and 

(e) the steps taken to check such 
unauthonsed construction? 

THE MINISTEf!! OF URBAN DEVELOP-
MENT (SHRIMATI SHEILA KAUL): (a) and (b). 
The concerned agencies have reported that 
instances of unauthorised constructions withOut 
approved building plans have come to their 
notice include additional requirement of hous-
ing/space and speculation in real estate. 

(c) to (e). No comprehensive survey has 
been conducted in this regard. However, each of 
the public agencies, i.e. Delhi Development 
Authority, Municipal Corporation of Delhi and 
New Delhi Municipal Committee carry out in-
spections and checks in their respective juris-
dictions.ln cases where unauthorisedconstruc-
tions are established, action under relevant 
provisions of law is taken by the agency in whose 
Jurisdiction the area falls. 

2O-Point ProgfBmme 

*889. SHRI BAPU HARI CHAURE: Will 
the Minister' of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Plannir1g Commission is 
proposingtospell out measures for involving the 
weaker sections of society in the 20-Point 
Programme; 

(b )if so, the details thereof; and 

(c) whetherthe Planning Commission has 
issued any directions to Ministries for making 
the Programme result oriented? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 

. IMPLEMENTATIOt'J (SHRI GIRIDHAF!, 
GOMANGO): (a)to (c). Theschemeincludec! 
in the present 20-Point Programme (TPP),' 
which was last restructured in 1986, are. imple-
mented directly by the State Governments and 
the Union Territory administrations. There are 
implementation and monitoring Committees at 
the Block/T aluka, District and State levels. The 
Central Ministries/Departments are also re-
quired to involve the voluntary agencies at the 
area levels in the implementation and monitor-
ing ofthe programme. Recently, the 73rd Con-
stitutional Amendment on revitalisation of 
Panchayati Raj Institutions has come into force. 
This is' expected to ensure further 
decentralisation 3nd people's involvement in 
the planning and implementation of various 
schemes included in the 20-Point Programme. . 

In addition, the Eighth Plan document also 
lays emphasis on the role of 'Voluntary Action' 

. so as to provide for innovation in the approach 
to integrated rural development, to ensure feed-
back regarding impact of various schemes and 
to secure the involvement of local communities. 

Remote Sensing Centre in Assam 

*890. SHRI PROBIN DEKA:Willthe PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposeto set 
up a Remote Sensing Centre in Assam; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whetberthe National Remote Sensing 
Agency has conducted any study in the State in 
this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINI STEWs OFFICE (SHRI 
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BHUVNESH CHATURVEDI): (a) S: (c). A district on 1 :250,000 scale 
state Remot§.Sensing Application Centre has 
been establist,C',; in Guwahati, Assam underthe 
Assam Science, Technology and Environment 
Council. This Centre, established in April 1988, 
has all essential visual interpretation equipment 
and is manned by a core staff of all scientists. 
Th~ Department of Space has providedtechni-
cal guidance and financial support to the extent 
of Rs,. 35 Lakhs for setting up the facilities. The 
Centre has carried out several !ipplication 
projects relating to lanuse/cover, ground water 
potential wasteland mapping;Brahmaputra river 
basin, flood damage assessment, crop acreage 
and production estimation, soil resources map-
ping etc. 

(d) and (e). Several application projects 
have been conducted in Assam under the over-
all coordination of National Remote Isensing 
Agency, Department of Space. Following are 
the major ones: 

Wasteland mapping of Sonitpur district 
of Assam in 1 :50,000 scale 

Ground water potential zone mapping on 
1 :250.000 scale forthe entire State. 

Lanuse/cover mapping on 1 :250,000 
scale forthe entire State. 

Flood damage estimation of Morigoan 

Recently, integrated studies using remote 
sensing data and relevant socio-economic in-
formation, have been taken up for KAmrup and 
Karb i Anglong districts of Assam for generating 
action plans for sustainable development. 

Electronic Industries 

*891. SHRI K. PRADHANI: Willthe PRIME 
MINISTER be pleased tostate: 

(a) whether the electronic~ndustries have 
not made the desired progress in the States like 
Orissa, Madhya Pradesh and Bihar; 

(b) if so, the steps being taken or the 
schemes drawn up by the Government top 
promote electronic inQustry in these States 
during the Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMEN~ 

AND THE MINISTER OF STATE IN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS(SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The production of electronics in the States of 
Orissa, Madhya Pradesh and Bihar during the 

. last three years is a, follows:-

(Rs in crores) 

Name of the State 1990 
(Estimated) 

1991 1992 

Orissa 

Madhya Pradesh 

Bihar 

(b) The Government of India encourages 
the setting up of electronic industries throughout 
the country in all relevant sectors of electronics. 

4324 32.90 37.00 

96.19 150.85 167.00 

19.71 1820 21.00 

Theconcemed State Government or agencies 
like the State Electronics Development Corpo-
ration (SEDCs) provides some facilities and 
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promotional incentives for setting up of specific (a)whethertheBorderRodsOrganisation 
industrial units in the State. The Department of (BRO)hastakenupthemaintenanceandcon-
EJe.:tronics gives necessary guidance and ap- struction of some National HighwaysaJongthe 

• provalsllicensesetc. TheSoftwareTecIvloIogy Incb-Nepalandthelnc:kH!angladeshborders; 
Parkschemeandthe Electronic Hardware Tech-
nology Park scheme have been specially de-
signed to encourage them growth of software 
and hardware sector of Electronics. TheDepart-
ment of Electronics also provides some assis-
tance for projects in areas such as manpower 
development. quality control, testing and 
standardisation, R&D in electronics etc. 

The infrastructure facilities created/sup-
ported by the Department of Electronics in the 
States of Orissa, Madhya Pradesh and Bihar 
are given below: 

ORISSA 

Electronics Test and Development 
CenIre(ETDC), Bhubaneshwar 

VlSI Design Centre, Bhubaneshwar 

Soft Technology Park (STP). 
Bhlbaneshwar. . 

MADHYA PRADESH 

Electronics Test and Development 
Centre (ETDC), Indore 

Microprocessor Application Engneer-
ing Programme (MAEP) centre, 
~r. 

BIHAR 

Electronics Test and Development 
Centre (ETDC), Patna 

Appropriate Automation Promotion 
Programme (APP) Centre, Ranchi. 

National Highways along lndo-NepaIand 
Indo-Bangladesh Borders 

"892. SHRIMATI VA$UNDHARA RAJE: 
Wliithe PRIME MINISTER be pleased to state: 

(b) if so. the details thereof; and 

(c) the amount spent on such works during 
each of the lastthree years? 

THE MINISTER OF STATE INTHE MIN-
ISTRYOFDEFENCE (SHRI MALUKARJUN): 
(a) and (b). There is no National HighwaywiItJ the 
BorderRoadsOrganisalionalongtheindo-Nepai 
Border. However. they have been entrustedthe 
maintenance and construction of N.H. -44 from 
Jowai at Km. 64 Agartala at Km. 480 along the 
Inc:kH!angladeshborder. 

(c) Approximately Rs. 16.croresperyear 
werespentfrom 1990-91t01992-93 

[T tansIation] 

Cement Factories in uttar Pradesh 

"893. SHRIMA TI SHEELAGAUT AM: Will 
the PRIME MINISTER be pleased to state: 

(a) the total runberof pfoposaIs approved 
forsetlilgupofcementfactoriesinUttarPradesh 
during the last three years? 

(b) thetotaJ numberoffactories which have 
started production as on date; and 

(c) the total quan~ity of cement produced! 
likelytobeproducedinthesecementfactories? 

THE MINISTER OF STATE IN THE MINIS· 
TRY OF INDUSTRY (DEPARTMENT OF IN-
DUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRIES (SHRIMATI 
KRISHNA SAHI): (a) to (c). No industrial li-
cenceAetterof intent was issued forUttar Pradesh 
duringtheperiod 1.4.1990t024.7.1991. Govem-
ment h as de-licensed the cement industry with 
etteclfrom25.75.1991. Fromthisdateentrepre-
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neurs are required to file ooly an Industrial 
Entrepreneurs' Memorandum (IEM). SIEMs 
have been filedtiIl31.3.1993 forsefting up mini 
cement units in Uttar Pradesh which have a 
productiveinstaJledcapacityof2,16,500tonnes. 
Outofthis,onlyone unit with an installed capac-
ity of 80,000 tonnes has reported commence-
men! of production. 

PerC8pita Income and Expenditure 

'894. SHRI DILEEPBHAI SANGHANI: W~I 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the per capita income and expenditure 
during 1991-92 and 1992-93, State/Union Terri-
tory-wise; 

. (b) whether per capita income and expen-
diture of Gujarat is less than the national aver-
age;and 

(c) if so, the steps being taken to increase 
lheoercaoitaincomeandexpenciture~Gujarat? 

THEMINISTEROFSTATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) The per capita net state do-
mestic product (NSDP), at current, by States 
and Union Territories for 1991-92 and 1992-93, 
as well as monthly per capita rural and urban 
househoIdconsumption expenditure at current 
prices for the year 1989-90, the latest year for 
which date/area/available. are given in State-
ments I and II, respectively. Theallindiaesti-
mates are also Indicated. 

(b) and (c). The State of Gujarat had higher 
per capita NSDP than the a" India average per 
capita national income (net national product) 
during 1991-92. the latest year for which the 
estimates are available. The per capita house-
hold consumption expenditure. The plans in-
clude investmentforthe development of agricul-
ture, industry, mfrastructure, irrigation, rural 
development. education. health etc. In addition, 
programmes to genercUe direct employment 
and income to the poor are also under imple-
mentation. 
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~Englishl 

Sick Paper Mills 

*895. SHRI MANIKRAO HODL YA 
GAVIT 

SHRI GOPI NATH GAJAPATHI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the licensed and Installed capacity of 
the paper Industry at present: 

(b) whether many paper mills are sick; 

(c) il so. the numberthereol, State-wise; 

(d) the reasons lor their sickness: 

(e) the policy of Govemmenttowards these 
sick mills: 

(f) whether Government have provided fi-
nancial assistance and raw material to these 
sick paper mills: and 

(g) II so. the details 01 such paper mills 
particularly in the St~te of Maharashtra? 

THE MINISTER OFSTATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENTOFINDUSTRIES(SHRIMATIKRISHNA 
SAHli (a) The total Installed capacity of 340 
units in the country is 35.50 lakh MT. 

(b) 114 paper units were reported sick by 
the end of March, 1991. 

(c) The number of sick paper mills state-
wise are indicated in the given below statement 

(d) The main reasons for sickness In the 
paper industry are inadequate availability of raw 
matenals, coal and power. out-dated and mls-

matched equipment and management prob-
lems. 

(e)to(g). The Govemment have enacted a 
comprehensive legislation namely' The Sick 
Industrial Companies(Special ProviSions) Act, 
1985'. A quasi-judicial body designed as 'The 
Board for Industrial and Financial Reconstruc-
tion (BIFR)' has been set up underthe Act deal 
with the problems of the SICK Industrial compa-
nies in an effective manner. which has become 
operational with effect from the 15th May, 
1987. 

(2) The Reserve Bank of India have ISSUed 
guidelines to the banks for strengthening the 
monitoring systems and lor arresting Industnal 
sickness at the Incipient stage so that corrective 
measures are taken In time. 

(3) The banks have also been directed by 
the Reserve Bank of India to formulate rehabili-
tation packages fort the revival of potentially 
viable units. The banks and flnancl3llnstltutlons 
evolve rehabilltalions packages forthe revival 
ot sick Units. 

(4) Reserve Bank of India ha ve also Issued 
gUidelines separatelY to the banks indicating 
parameters within whICh banks could IndICating 
parameters within which banks could grant re-
liefsand concessions for rehabilitation 01 poten-
tially viable sick units without reference to R. B.I. 
both In the large and the small scale sector. 

(5) ReVival of sick Industria! units IS also 
done by the amalgamation merger ot sick units 
with healthy units. Tax benefits are given under 
Secbon 72 (A) ofthe Income Tax Act, 1961 tothe 
heatthycompanyfor revival of the amalgamat-
ing sick unit. 

(6) Government has set up the National 
Renewal Fund which would, Inter-alia, proVIde 
for payment of compensation to workers af-
fected by Industnal restructunng. 



... z w 
::::!: w 

~ 

Written Answsts 

~ 
.!!! 
(J) .... 
0 

E Q) 
iii E III en ..r:: 

~ fJ) 
,C( iii 

~ .,.; N (Jj 

MAY5.1~ 

..r:: 
iii fJ) 

Q) Ol "0 c: 
Q) I!! m III a. J:l 
iii fJ) (ij :c III 

en .C' 
Q) iD (5 ;:: ::I 3: :::> 0 a. 

r; -.i .,; cO ;..: 

Written Answets 

co <0 co o 

..r:: 
fJ) 
Q) 
"0 
!!! III ..r:: a. ' .... 

(ij c: E iii III Ol III fJ) 

"5 ..r:: I!! c: '6 Ui m III c: III .... III i!- til E III ,!!!. ..r:: 'iii til III ..r:: s-:x: u :f a: ::E 

cO oj ci .,.; N r; ..... 



61 WrittenAnsweIS VAISAKHA 15, 1915 (SAKA) ° Written AnswelS 62 

ll) 

(ij 
(5 
t-

..r::: ..r::: I/) 
.S! CD I/) 

~ "0 CD 
!!! "0 

~ (/) e :::I 
Il.. !II "0 .... Il.. ....: III CD 0 III !II Z ..r::: 

CD >- e iii III o!::! 
E ..r::: ..r::: E °e ~ "0 

~ 
"0 "0 C III C III III Qj 0 
~ c( ~ t- ~ Il.. 



Written AnswelS MAYS, 1993 Written AnsW61S 64 
. T ranslationj 

Mig-21 Sis Aircraft 

*S96.SHRISATYADEOSINGH:Wilithe 
PRIME MINISTER be pleased to state: 

(a) whether the Government have taken 
any decision to modernise the Mig-21 Sis air-
craft; 

(b) if so, the details thereof; 

(c) the estimated expenditure likely to be 
incurred thereon; and 

(d) the amount allocated for the purpose 
during1993-94? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN): 
(a) and (b). There is a proposalfor upgradation 
of Mig-21 SIS aircraft with a view to uprate its 
opeiational capabilities. 

(c) and (d). The probable expenditure on the 
project would be known only after proposals are 
obtained from vendors and price negotiations 

• are carried out. 

[English] 

Employment Potential in Small Scale 
Sector 

*897. SHRI SOBHANADREESWARA 
RAO V AADE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Small Scale Industries 
Sector has immense potential to generate em-
ployment and to reduce regional disparities and 
economic backwardness; 

(b) the steps taken to protect and develop 
"mall scale units In the wake of new economic 
i)OlICY· 

(c) whether a conference of State Industry 
Ministers was held in April 1993 to discuss 
various issues pertaining to small scale sector; 

(d) if so, the details thereof; and 

(e) the outcome of the conference? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) Yes, Sir. 

(b) The steps to protect and develop small 
scale units relate to: ',~ .. 

(1 ) 

(2) 

(3) 

(4) 

(5) 

(6) 

(7) 

(8) 

Reservation of 836 items for exclusive 
manufacture in this sector. 

Reservation of items for purchase from 
thissector. 

Price prefere!)Ce in purchase from the 
small scale sector. 

Enhancement in the investment limit of 
plant and machinery in respect of tiny 
units from RupeestwolakhstoRupees 
five lakhs. 

Inclusion of business and industry 
related services as tiny units. 

Modification in definition of women 
enterprises, simplification of rules and 
procedures 
regarding registration, disbanding of 
certain committees which existed ear-
lier. 

Enactment of an Act on the Interest on 
delayed payments to Small scale an 
AnciHary Industrial Undertakings, 1992, 
to expedite timely recoveries of SSI 
dues. 

Equity partiCipation by other Industrial 
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(9) 

Undertakings being permitted in SSI 
Units upto 24%, to enable infusion of 
technology, capital managerial exper-
tise and link-up with marketing net-
work of bigger units. 

Exemption of SSI turn-over from efC-
cise duty completely upto Rs. 30 lakh 
and partially between Rs. 30 lakhs and 
Rs. 75lakhs. 

(10) Provision of adequate credit from 
banks. . 

(c) No, Sir. 

(d) and (e). Do not arise. 

Kakrapara Atomic Power Plant 

*898. DR. KRUPASINDHU:: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of units of KakraparaAtomic 
Power Plant commissioned so far; 

(b) the time by which the last unit is ex-
pected to go critical; and 

(c) the stepstakentoexpeditethecomple-
tion of this power plant? 

THE MINISTER OF STATE IN THE 
PRIME MJNISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDI): (a) The first unit 
of the Kakrap.ar Atomic Power Project achieved 
criticalty in September, 1992 and was 
synchronisedtothe grid in November, 1992 and 
is set to gocomrnercial shortly. 

(b}The second unit at Kakarapar issched-
uledto achieve criticality in December, 1993. 

(c) Monthly and quarterly monitoring of 

projectactivitiesandequipmentdelivery, phase 
V(ise commissioning of different systems, and 
resequncinglparalleling of erection and com-
missioning activities are the major taken to 
expedite completion of the project. 

. National Wastelands Development 
Projects in Andhra Pradesh 

*899. DR. Y.S. RAJASEKHAR REDDY: 
Will the PRIME MINISTER be pleasedtostate: 

(a) the present.stage of p~ogress of the 
National Waste land Development Projects,. 
Cuddapah; 

(b) the time by which the project is likely to 
be completed; 

(c) the names of other Wasteland Develop-
ment Projects in Andhra Pradesh pending wit! 
the Government; and 

(d) the present state of progress and the 
likely date of' completion of each of these 
projects? 

THE MINISTER OFSTATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WASTELANDS DEVELOP-
MENT) (COL. RAM SINGH): (a) and (b). No 
proposal titled 'National Wastelands Develop-
mentProjects,Cuddapah'hasbeenreceivedby 
the National Wastelands Development Board. 

(c)and(d). The list of projects for deveiop-
ment of non-forestwastelands inAncha Pradesh 
pending at various stages for sanction is at 
Statement-I and II. The duration of these waste-
land development projects andtheircompletion 
will varyfrom three tofive yearsc!ependng upon 
the area coverage and infrastructural facilities 
available with the project implementing agen-
cies. 
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Distribution of Surplus uted among the Scheduled Castes, Sc~led 

Land Tribes an others? 

*900. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total area declared surplus underthe 
ceiling law as on March 31, 1992, State-wise; 

(b) the total area actually taken over by the 
authorities as on that'date, State-wise; 

(c) the total area distributed among the 
eligible beneficiaries byth authorities as ontllat 
date;and 

(d) the break-up of the surplus landdistrib-

THE MINISTER OF: STATE IN THE 
MlNISTRYOF.RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a) and (b). 
The total area declared surplus and taken pos-
session of till 31 st March, 1992 is 72.621akh 
acres and63.62lakh acres respectively. The 
State-wise position is given below Statement. 

(c) and (d). Thetotalarea cfistributedamong 
eligible beneficiaries till that date is 49.56lakh 
acres, Out of this, an area of 17.12 lakh acres, 
6.90 lakh acres and25.541aktlacrE!S have been 
distributed to Scheduled CaStes, Scheduled 
Tribes and other beneficiaries respectively. 
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Encroachment on Government Land in 
Netaji Nagar 

7716. SHRIJEEWAN SHARMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to State: 

(a) whether a large numberofunauthorise<l 
constructions and encroachments of Govem-
ment land have taken place in Sector 13, Anant 
Ram Dairy, Netaji Nagar, New Delhi; 

(b) if so, when these encroached/construe-
tionsmadeandthetotalnumberofunauthorised 
constructions made and encroachments taken 
place; 

(c) whether the action has been taken or 
proposed to be taken againstthe NDMCofficials 
responsibilities not to have checked the large 
scale encroachment and unauthorisedconstruc-
tion· 

(d) If so, the details thereof and if not, the 
reasoflSthereof; and 

(e) the steps taken to demolish the 
unauthorised constructions and to clear the 
encroachments? 

THEMlNISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MtNlSTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUr'mON): (a) and (b). NDMChavereported 
thatunauthorised Constructionsencroachments 
have been detected in Anant Ram Dairy Com-
plex, Sector XIII, R.K. Puram. The encroach-
ments have apparently taken plane in stage over 
the last many years. 

(c) to (e). The site was acquired by Delhi 
Administration f9r construction of Central Gov-
emment staff quarters by CPWD. However it 
was not handed over to CPWD. NDMC have 
reported that action for sealing of unauthorised 
constructions was initiated in 13 cases. It has 
also been reported that the actionforsealing has 

been completed in these cases in January, 
1993. Delhi Administration ~ve also requested 
CPWD to take over the site from the Land 
Acquisition Collector without waiting for re-
movalofboundarywall. 

CBllnquiry in the Maruti Udyog 
Umited 

7717. SHRI ASHOK ANANDRAO 
DESHMUKH: 

SHRI ANNA JOSHI: 

Will the PRIME MINISTER be pleased to 
state: 

. (a) whether CBI has sought permission to 
register a case against the alleged irregularities 
in the Maruti Udyog Ud; 

(b) if so, the details of the allegations against 
the Maruti Udyog Limited; 

(c)whetherthe GQvemment have given the 
necessary permission in this regard; 

(d) if not, the reasons therefor; and 

(e) the time by which permission is likely 
to be given? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) Yes, Sir. 

(b) to (e). Government have rec~ived a 
number of allegations of mis-condttct, corrup-
tion and irregularity is in Maruti Udyog Ltd. 
(MU L) from various MPs. These allegations are 
listed below:-

• i) Irregular award of contract fortrans-
portation of SKD and CKD compo-
nents from Kandla Port to Gurgaon. 

ii) Irregular award of contract for pur-
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chase of air conditioners. 

iii) Award of contract for Renta-Car 
Scheme. 

iv) Purchase of land at Bhondsi at high 
price. 

v) Irregular allotment of dealership at 
Ghaziabad. 

vi) Import of Car Kits and their disposal as 
scrap. 

vi i) Causing loss to the company and for-
eign exchange loss to the country by 
deliberately importing components 
which were not required. 

viii) Corruption in co-operation with Citi 
BankofUSA. 

ix) Misappropriation offunds by dealer in 
Hyderabad collected on behalf of 
Maruti. 

x) Allegations of missing vehicles. 

The Central Bureau of Investigation (CBI) 
.has inquired into three specific allegations 
mentioned at (i), (ii) and (v) above As regards 
the first case relating to the award of transporta-
tion contract t Mis. Delhi-Ahmadabad Road-
ways, CBi'has requested for Government's 
permissi~n to register a regular case against 
Shri R.C. Bhargava, the then CMD, Maruti Udyog 
Limited and others under the provision of Pre-
vention of Corruptions Act 1988. As regards (ii) 
and (v) above, the CBI has requested for 
Govemment's permission to conduct-prelimi-
nary inquiry into the matter. 

Fake Claims of Bhopal Gas Victims 

7718. SHRI SUSHILCHANDRAVARMA: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of fraudulent claims of 

compensation for victims of Bhopal Gas trag-
edy of 1984 detected in Madhya Pradesh so far 
and how many persons have been convicted 
therefor; 

(b) the action being taken by the Govern-
mentofMadhyaPradeshtopreventsuchfrauds; 
and 

(c) the numberof middlemen apprehended 
and convicted so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERSD: 
(SHRI EDUARDO FALEIRO): (a) to (c). The 
Welfare Commissioner who is adjudicatingthe 
claims and making payments of compensation 
under the Bhopal Gas Leak Disaster (peglstra-
lion and Processing of Claims) Scheme, 1985 
has not come across any fraudulent claim of 
compensation so far. 

bletestfordetecting Hepatites-B virus, as 
compared to the tests already available; 

(b) if so, the details the reof; 

RANGARAJAN KUMARAMANGALAM): 
(a) Yes Sir. 

(b) The National Institute of Immunology 
(Nil) has developed a clinically useful proce-
dure for detection of Hepatites caused by 
Hepatites-Bvirus. The procedure consists of an 
enzyme linked immunosorbent assay using 
monoclonal antibodies developed at NIl. The Nil 
test has high level of sensitivity and specificity, 
comparable to the testing kits commercially 
available in Indian market through imports. 

(c) and(d). The technology for production 
of the above kits has been transferred to a 
leading Pharaceutical Company in India for 
manufacture and marketing. 

Water Meter Readers 

7720. SHRI MADAN LAL KHURANA: Will 
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the Minister of URBAN DEVELOPMENT be [TJanSfaIion] 
pleasedto~ate: 

(a) wI'Iether the number of water meter 
readers is much less than the water connec-
tions· 

(b) if so, the authorisation worked out for 
appointing water meter readers; 

(c) whether these readers give tentative 
reacingstherebycausinghardshiptothepeople; 
em 

(d) ifso, the steps the Govemmentpropose 
to take to ensure that the people get accurate 
water bills? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir. New Delhi 
Municipal Committee has reported that the num-
ber of water meter readers in the New Delhi 
MunICipal Committee area are as peryardstick 
fixed tor the same. The Delhi Water Supply and 
Sewage Disposal Undertaking has reportedthat 
as against the approved norms of one Meter 
Readerfor every 2500 water connections. at 
presentthe Revenue Department is having one 
Meter Readerfor every 25759 waterconnec-
lions. The Delhi Water Supply and Sewage 
Disposal Undertaking is considering a proposal 
tor creation of 200 additional posts of Water 
Meter Readers. 

(c) Meter Readers take actual readings 
except in GaseS were water meters are de#ective 
orthe rocteris found locked orcannot be readout 
on account of other reasons. In such cases the 
bills are sent on prOvisional basis based on 
average consumption based on past readings. 

(d) In cases where provisional bills are 
sent, steps are taken to finalise the bills subse-
quently on the basis of actual consumption for 
of the corresponding period. 

RyoverlSubwayon Ring Road 

7721. SHRI GOVINDA CHANDRA 
MUNDA: Will the Ministerot URBAN DEVEL-
0pMENT be pleased to state: 

(a) wheth~rthe Government propose to 
construct a fIyoverlsubway on the Ring Road at 
Rajghat Crossing, New Delhi 

(b) if so, thedetailsthereof: and 

(c) if not, the reasons therefor? 

THEMINISTER OFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRJ P K 
THUNGON): (a) and (b). There IS a proposal tor 
construction of under-pass along Ring Road at 
Ring Road-J.L. Nehru Marg intersection (i.e 
Rajghat Crossing) New Delhi. In addition. a 
pedestrian subway across Ring Road near 
Rajghat has also been recommended bya Study 
Gf04J. 

(c) Question does not arise. 

[English] 

Night Landing Facility at Visakhapatnam 
Airport 

7722. SHRI DA TT ATRA YA BANDARU: 
Wilfthe PRIME MINISTER be pleased to state: 

(a) whetherthere is any proposal to provide 
night landing facility at the Visakhapatnam Air-
port; 

-" 
(b) if so, the actiOR plan olthe Government 

in this regard; and • 

(c) if not, the reasons therefor? 
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THEMINISTEAOFSTATEINTHEMIN- ISTAY OF AURAL DEVELOPMENT (DE-

ISTAY OF DEFENCE (SHRI MALUKAAJUN): PARTMENT OF RURAL DEVELOPMENT) 
(a) to (c). The airfield lighting system has been (SHRI UTTAMBHAI H. PATEL): (a)NOscheme 
installed and commissioned on 19th April 1993 was received from the Govemment of Assam 
on the existing runway at VlSakhapatnam. The during 1992-93 and 1993-94 so far? 
DGOAistocanyoutanassessmentforsuitabi-
ity of the existing facility to commence night (b) and (c). Do notarise. 
operation of civil aircraft. 

Allotmerit of Flats In Chandigarh 

7723. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthe Administratorof Chandigarh 
has allotted some flats of different categories of 
Housing Board out of the discretionary quota 
during the last two years; and 

(b) if so, the details thereof including the 
names ofthe allottees, category of the flats and 
the grounds of Compensation? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT A NO 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K. 
THUNGON): (a) and (b). Information is being 
collected and will be laid on the table of the 
Sabha. 

Rural Drinking Water and Sanitation 
Programme in Assam 

7724 SHRI UDDHAB BARMAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the schemes received 
from the Govemment of Assam under Rural 
Drinking Water and Sanitation programme; 

(b) the number of schemes approved/not 
approved by the Union Govemment; and 

(c) the details thereof? 

-tHE MINISTER OF STATE IN THE MIN-

Poverty Alleviation Plans Assessment 

7725. SHRI SANAT KUMAR MANDAL 
Will the Minister of PLANNING ANL 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether any assessment has been 
made lately of the Govemment's poverty alle-
viation plans compnsing of InteQ.rated and re-
lated schemes; 

(b) if so, the details thereof; 

(c) the extent upto which the Minimum 
Needs Programme has directly improved the 
living standards of the poor through provision of 
basic amenities; 

(d) whether the estimating of the poverty 
line is being updated to take into account price 
changes; and' 

(e) if so, the incidence of poverty esti-
mated? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a)to(e). Assessmentandmoni-
to ring of Integrated Rural Development 
Programme is being done regularly on the basis 
of monthly key indicator reports and half yearly 
and annual reports received from the State 
Govemments. The programme is also moni-
tored and reviewed in consultation with the State 
Governments. Since 1986, a process of concur-
rent evaluation has been initiated by the Ministry 
of Rural Development, involving other reputed 
organisations. Three rounds of this concurrent 
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evaluation in 1986. 1987 and 1989 have been 
completed. 

The Jawahar Rozgar Yojana (JRY) was 
launched In 1989 for creating supplementary 
wage employment in the rural areas. In the last 
3 years more than 800 million man days of 
employment have been generated peryear. The 
programme is reviewed and monitored in con-
sultation with the State Governments. . 

Underthe Mrnimum Needs Programmes 
certain specific schemes in different sectors 
have /been Identified with the objective of pro-
viding basic amenities to the poor for bringing 
aboutanimprovemtnintheirqualityoflife. Rural 
Water Supply. Rural Housing. Rural Sanitation, 
Rural Energy. Rural Electr4ification, Rurla 
Roads. Ru~al Health. Elementary Education, 
Adult Education. Public Distribution System. 
Nutrition and Environemtnallmprovemtn of 
Urban Slums are the components ofthe MNP for 
which funds are earmarked in the state plans. 
The progress under each item is reviewed and 
assessed during the time of the annual plan 
discussions with the state Govemments. 

(d) Yes. Sir. 

(e I The latest estimates of poverty are 
based on quinquennial survey of household 
survey consumer expenditure conducted by 
NSSO in 1987-88. The level of poverty in India 
was estimated to be 29.9% of population in that 
year. 

Rural Sanitation Programme in Orissa 

7726. SHRI SIVAJI PATNAIK Will the 
PRIME MINISTER be pleased to state: 

(a) "';hetherthe Govemment of Orissa has 
sent its target proposal for Rural Sanitation 
Programme; 

(b) If so. the details of the programme and 
the date on which the proposals have been 
receIved by the Union Government; 

(c) the share of Union Government in this 
project and whether it has been cleared; and 

(d) the steps which have been taken to clear 
the project? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTIAMBHAI H. PATEL): (a)and(b). No 
specific proposal for target for 1992-93 and 
1993-94 was received from the State Govern-
ment of Orissa. However Govemment of Orissa 
had submitted an action plan on Rural Sanitation 
In respect of selected villages of GanJam. Pun 
and Mayurbhanj districts forthe years 1992-93 
and 1993-94 al a total estimated cost of Rs. 
694.00 lakhs in August, 1992. Government of 
India had advised the state Governemnt in Au-
gust. 1992 to approve the scheme under del-
egated powers. The estimates were however. 
revised to Rs. 867. 731akhs by the State Govern-
ment vide their letter dated 1 st January. 1993 
roceived on 6.1.93. 

(c) The Share of Central Government is not 
determined on the baSIS of each scheme/project 
Theexpenditure on vanous schemes approved 
under Centrally Sponsored Rural Sanitation 
Programme is met out of annual releases made 
under CRSP subject to matching prOVISIOn by 
the State Government under Minimum Needs 
Programme. Asum of Rs. 78.621akhs has been 
releasedunderCRSPin 1992-93andRs.110.54 
lakhs has been allocaied for 1993-94 

(d) The Project for construction of Sanitary 
latrines and health education/awareness cam-
paigns for Ganjam, Puri and MayurbhanJ dis-
tncts has been approved by the State Govern-
ment under delegated powers. 

Scooters India Limited 

7727. SHRI V. SREENIVASA PRASAD 
Will the PRIME MINISTER be pleased tostate 

(a) whether the Government have neither 
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yet appoint~d any Chairman-cum-Managing 
Directornoranyotherfunctional directorsforthe 
Scooters India Limited; 

(b) if so, the reasons therefor; 

(c) whetherthe company has been execut-
ing export orders at present; 

(d) whether the payment of arrears due to 
workers since 1987 has been withheld by the 
management of the company; 

(e) ifso, the facts thereof; and' 

(f) the time by which these are likely to be 
paid? 

THE MINISTER OF STATE INTHI:MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRiAl DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) and (b). Due to uncertain 
future of Scooters India Ltd. (SIL) it was not 

, considered appropnate to fill up the post of full 
time Chairman-cum-Managing Director. There 
is an Executive Director who functions as Chief 
Executive of SIL. 

(c) Yes, Sir. 

(d) and (e) No, Sir. The workers of Scooters 

YealS 

1!:1}1 

1992 

1993 
(UptoMarch) 

[English] 

No. ofproposals 
received 

'Zl 

7 

~lndustrialTownships 

7729.SHRIPRAKASHV.PATIL:Willthe 

India Ltd. have already been paid the arrears 
arising out of pay revision w.e.f. 1987. 

(f) Does not arise. 

[ Translation] 

Industries in Bihar 

7728. SHRI RAM PRASAD SINGH: Will 
the PRIME MINISTER ~ pleased to state: 

(a) whether the Union Government have 
received anyproposaJs from the State Govern-
ment of Bihar orfrom some national or foreign 
companies for setting up of any industry in Bihar 
during the last two years; and 

(b) if so, the details of the scheme formu-
IatedbytheUnion~emmentforsettingupof 

industries in Bihar? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENTOFINDUSTRIES (SHRIMATI KRISHNA 
SAHI) (a) and (b). The number of mdustnal 
licence applications/proposals received for 
setting up of industries in Bihar during the last 
two years and upto March, 1993 and their dis-
posal position (as on 1/.4.93):-

LOI Rejected licence Total 
ganted not required under disposedof 

policylwithdrawn 

5 19 24 

2 3 

PRIME MINISTER be pleased to state: 

(a) whetherthe Government have finalised 
thepianstordeYelopingmociem inc1JstriaItown-
ships with technical and financial assistance 
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from Japan; 

(b) if so, the identified locations and the 
anticipated financiaJ Investments in developing 
these townships; 

(c) whether any specific time frame has 
been drawn up for completion of these town-

, ships; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE INTHEMIN-
!STRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (";HRIMATI 
KRISHNA SAHI) (a) to (d). The Master Plan 
Study by the Japan International Cooperation 
Agency (JICA) is in the conceptual stage. 

Power Transmission Schemes Approved 
by Planning Coml"ission 

7730. SHRI PARASARAM BHARDWAJ: 
Will the Minister of PLANNING AND 

Name of~scheme 

400 KV Bina-Malanpur double 
circuit line and 400/200 KV 
Sub-stattons at Malanpur and 
Indore (AugmentatiOl1) 

Static VAR Compensation (SVC) 
systems In Madhya Pradesh 

[ Translation] 

Fertilizer Industry in Madhya Pradesh 

7731. SHRt KHEKLEN RAM JANGDE: 
Will the PRIME MINISTER be pleased to state: 

(a) whether production In fertilizer Industry 
'n Madhya Pradesh IS nottaklng place accord-

PROGRAMME IMPLEMENTATION be 
pleased to stale: 

(a) the number of power transmission •. 
schemes approved ~the Planning Commis-
sion for 1992-93 in different States; 

(b) the names of power transmission 
schemes approved for Madhya Pradesh for 
'1992-93: and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Four Power trans-
mission schemes -two in Madhya Pradesh and 
one each in Kamataka and Maharashtra have 
been approved by the Planning Commission 
during 1992-93. 

(b) and (c). The details of powertransmis-
sion schemes approved for Madhya Pradesh 
during 1992-93 are as under:-

EstImated 
Q.lSt 
(Rs.Cr) 

116.00 

144.60 

Date 0' 
approval 

2.7.92 

22.3.93 

ing to its production capacity; 

(b)ifso, the reasons therefore; and 

(c) the efforts made by the Government to 
increase their productIOn capacity? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF CHEMICALS AND FFRTILIZERS 
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(SHRIEOUAROOFALEIRO):(a)and(b).The material indifferent Managementtopics. This is 
production of fertili'Zers during 1992-93 in4 out an ongoing and continuous programme. 
of the 9 outsin Madlya Pradesh has been more 
than 100%of1heirinstaledcapacity.lnthecase 
of 3 single Super phosphate (SSP) units, the . 
capacity utilisation was low imd the remaining 
two were not in production, mainly due to the 
liquidity problem, as also the increase in the 
selling price of phosphatic fertilizers following 
theirdecontrolw.e.f. 25.8.1992 and reciJctionin 
the off-take. 

(c) To bring down the cost of production of 
phosphatic fertilizers, including SSP. railway 
freight on raW materials and finalised products 
has been reduced by about Rs. 1501-pertonne 
per 1,OOOkms. Import substitution incentive has 
aIsobeenextendedforencouraginguseofindig-
enous rock phosphate for manufacturing phos-
phaticfertilizers. The pending subsidy claims of 
SSP units are also being cleared on priority. 

[English] 

Training Programme for Small Entrepre-
netn 

n32. SHRI B. DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whethefthe Govemment have recently 
taken any new measures to strengthen the 
management training programme for small 
entrepreneurs in the country, and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) and (b). SIOO(sinceits 
inception) has been organising Manageinent 
T raining Programme in a number of Manage-
ment Subjects for the benefit of small scale 
entrepreneurs through its network of SISls. To 
improve the quality of programmes action has 
been initiated for developing standard course 

. Prices of Ufe Savings Drugs 

n33. SHRI RAMASHRA Y PRASAD 
SINGH:W"lthePRIMEMINISTERbeplea~ 

to state: 

(a) whetherthe Govemment are aware that 
price of Actrom-4, a life saving drug an used in 
heart ailment has gone up considerably; 

(b) if so, the details thereof and the reasons 
therefor, and 

(c) the steps taken by the Govemmentto 
arrest the prices of Acitrom-4? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) to (c). Yes, 
Sir, Acitrom 4 is a non-scheduled formulation, 
and the manufacturer increased the price in 
November, 1992. However. on Govemment in-
tervention, the company has reduced the price 
recentty. 

Tractors Manufacturing Companies 

8n34. SHRI V. SOBHANADREESWARA 
RAO:WillthePRIMEMINISTERbepieasedto 
state: 

(a) the MmeS of the companies manufac-
turing tractors and their components in India; 

(b) the annual production of each CQO'l)any; 
Enl 

(c) the compantes out of these which are 
exporting tractors and the countries to whom 
tractors are being exported? 

~ 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT ANDDEt'ART-
MENT OF HEAVY INDUSTRy (SHRIMATI 
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·\RISHNA SAHI) (a) and (b). A statement is 
,.lIven below: 

(c) Tractors are mainly being exported by 

Mis Mahindra and Mahindra,. Escorts, H.M.T. 
and T AFE not only to neighboring countries like 
Sri Lanka. Nepal. Bangladesh but also to devel-
oped countries like USA 
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Bench of Kerala High Court 

7735. SHRI MULLPPALL Y 
RAMACHANDRAN: Will the PRIME MINIS-
TERbepieasedtostate: 

(a) whether any request has been received 
trom the Govemment ot Kerala for setting up of 
a ber.ch of Kerala High Court at CaJicut; 

(b) if so, the action taken thereon; 

.-·.(c) whetheranystudyhasbeen rnadebythe 
Kerala High Court to ascertain the necessity of 
setting up of such a bench at Calicut: and 

(d) if so, the details and findings thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART -
MENT OF HEAVY INDUSTRIES (SHRIMATI 
KRISHNA SAHI) (a) No, Sir. 

(b) Does not arise. 

(c) "'1d (d). Information isbemgcollected 
and will be laId on the Table ot the House. 

Foreign Investment in Goa 

7736. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a)whethertheGovemmenthavereceived 
some proposals from NRls and other agencies 
'tortoreign investment in Goa during the lasttwo 
years; 

(b) if so, the details thereof, proposal-wise 
alongwith the action taken thereon; and 

(c) the details of the proposals cleared for 
Implementation, sector-wise? 

THEMINISTE R OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 

INOUSTRIALDEVELOPMENT AND DEPART-
MENT OFHEA VY INDUSTRIES (SHRIMA 11' 
KRISHNASAHI) (a) to (c). Foreigncollabora-
\ion approvaIsareintended only to determine the 
terms and conditions of collaboration. There-
fore, foreign investment approvals do not usu-
ally indicate location of the industries and con-
sequently such data are not centrally main-
tained State-wise. 

Delicensing of items 

7737.SHRIBHUBANESHWAR PRASAD 
MEHTA: WlIthe PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
delicensedthe manutactureof motor cars, re-
frigerators, washing machines, air condition-
ers, hide and leather goods; 

(b) if SO, the details thereof; and 

(c) the objective tiehindde licensing these 
items? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEA VY INDUSTRIES (SHRIMATI 
KRISHNA SAHI) (a) and (b). Yes, Sir. On 
review, the following three industries have been 
removed from the list of compulsory licensing, 
under the prOVisions of Industries (Develop-
ment and Regulation) Act, 1951:-

- Raw hides and sklns,leather and patent 
leather. 

- Motorcars 
- White goods 

(c) Motor car and White goods industry 
have been delicensed as a consequences of the 
announcement of the Liberalised Exchange Rate 
Management System (LERMS) and Unified 
Exchange Rate Management System (UERMS). 
Leather industry has been delicensed to pro-
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mote exports,lniproveproductivily, encourage particularly WA\ Petitions? 
ancillary industries, generateemploymer1tpar-
ticularly in the rural areas. 

KaigaAtomic Power Plant 

7738. SHRI PUSHPA DEVI SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the cost of KaigaAtomic Power 
Plant has increased sharply: 

(b) If so, the reason therefor: and 

(c) the latest revised cost of this Power 
Plant-vis-a-vis its origlna! ~t <::" 

:HE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI) (a) to (c). The 
onginal cost estimate of Kaiga Atomic Power 
Pro)€Ctl&2(2x220MWe)wasRs.730.72crores 
as sanctioned In June 1987 and the present 
anticipated cost estimate is about Rs. 1600 
crores excluding the Interest during construc-
tlon .. The malor reasons for the increase In 
project cost include escalation duringconstruc-
tlon, increase In the scope of work due to design 
Improvements and salety requirements, in-
crease In taxes and duties. loreign exchange 
rate varialions and effect 01 devaluation. 

Write Petitions in Allahabad High Court 

7739. SHRI UDAYSINGRAOGAIKWAD: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of Wnt Pelitions pending in 
the Allahabad High Court as on March 31, 1993; 

(b) the numberofWnt Petitions which are 
more than 10 years old; 

(c) the numbe r of vacancies of Judges in 
the said High Court as on March 31. 1993: and 

(d) the efforts being made to fill-up the 
vacancies and for quick disposal of cases, 

~ 

THE MINISTER OF STATE IN THE MiN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS: (SHRI H.R. BHARDWAJ): (a) and 
(b). The information as on31 st December, 1991, 
which is readily available is as follows:-

(cl As on 31st March, 1993, 5 posts of 
permanentJudges were vacant In the Allahabad 
High Court 

(d) The p, :)cess of consultation amQA9:the 
concerned constitutional authorities is on for 
filling u;:: th vacancies of .Judges ir , the Allahabad 
HiglCourt. The valinus recommendiltio:ls made 
by the Arrears Committee which exarrllned the 
problem of arrears in Courts, coveflngvanouc, 
aspects, for expeditious dlsposa! of cases In-
cluding Writ Petitions In the High Courts have 
been commended to all the concerned Central 
Ministries, State Govemments.'Hlgh Courts in-
cluding Allahacad High Court for necessary 
follow-up action. 

Forecast of Monsoon 

7740. DR. LAL BAHADUR RAWAL. Will 
the PRIME MINISTER bepleased to referto the 
replygivenonApnl21 , 1993toUnstarredQues-
tion No. 6336 regarding forecast of Monsoon and 
to state In detail each olthe sixteen regional. 
global, ocean. atmospheric parameters used In 
th Power RegreSSion Model to forecast total 
quantum of monsoon rainfall?> 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT) 
ANDTHE MINISTER OF STATE INTHE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS(SHRI 
RANGARAJAN KUMAR AM h.NGALAM) The 
model forforecast of Southwest monsoon rain-
fall used by the India MeteorOlogical Depart-
ment utilises a set of 16 regional and global 
parameters related to Indian monsoon. These 
are: 
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1. 500hpa. (6.0Km) ridge position (Aprit) 

2. 5Qhpa(20Km)windpattem(winter) 

3 10 hpa (30 Km) Zonal wind pattern 
(January) 

4. Southern Oscillation Index (March to 
May) 

5. Darwin Surface Pressure (March to 
May) 

6. Argentina Surface Pressure (April) 

7. Northern Hemisphere surface pressure 
anomally (January to April) 

8. Indian Ocean Equatorial pressure 
(January to May) 

9. Himalayan snow cover (January to 
March) 

10. Eurasian Snow Cover (December) 

11. Northern India temperature (March) 

12. EastCoastIX 1nciafenl:leratUre (March) 

13. Central India temperature (May) 

14. Northern Hemisphere temperature 
(January and February) 

15. EI-Nino (Previous year) 

16. EI-Nlno (Same year) 

New Fertilizer Policy 

7741. SHRI ANNAJOSHI: Will the PRIME 
MINISTERbepleasedtostate: 

(a) whether there is a proposal to work out 
a comprehensive fertilizer policy in tune with the 
[H:W Industrial policy; and 

(b) if so, the deta~s thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (alThe new in-
dustrial policy applies to fertilizer industry also. 

(b) In view of reply at (a) above, question 
does notarise. 

Theft of Office files from Tis Hazari Court 

7742 .. SHRI RAJNATH SONKAR 
SHASTRI: Wnl the PRIME MINISTER be 
pleased to state: 

(a) whether there have been instances 
when files have been found to be stolen from Tis 
Hazan Courts In Delhi; 

(b) if so. the details of the cases that have 
come to the light in each of the last three years; 

(c) the action takim thereon; and 

(d) the measures taken to safeguard the 
court records adequately? 

THE MINISTER OF STATE IN THE MIN~ 
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ): (a)to (d). 
The Registerofthe Delhi High Curt has reported 
that only one court file relating to S. C. No. 6581 
91, FIR No. 399190, Police Station -Mangolpuri, 
U/s21 NDPS Act "Slate Vs. Mohini wlo Krishan 
Sudan alias Dama, was found to have been 
stolen on 6.7.92 inthe Court on Addl. Districland 
Sessions Judge, Delhi. Am FIR has been lodged 
with the Police and departmental enquiry IS 
being conducted and the file hasalreadybeen re· 
constructed on 12.10.92. The staff has been 
asked 10 be vigilant and the Judicial Recordes 
are being preserved in Almirhas under lock and 
key 

Small and Micro Hydel Projects 

7743. SHRI SHIVRAJ SINGH CHAUHAN 
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Will the Minister of PLANNING AND durefollowed in sandioningthe loan; and" 
PROGRAMME )MPLEMENTATION be 
pleased to state: 

(a) whether the Planning Corrrnission has 
provided funds to Madhya Pradesh Electricity 
Boardfortime bound implementation ofvarious 
small and micro-hydel projects dUring the last 
three years; 

(b) if so, the details thereof; 

(c) whether the funds provided are inad-
equate;and 

(d) if so, the time by which the additional 
funds are likely to be provided? 

THE MINISTER OF STATE OFTHE MlN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO):(a)and(b). TheapproveclPtan 
outlays for small and micro hydel projects in the 
case of Madhya Pradesh State during the last 
three yeatS i.e. in 1990-91, 1991-92and1992-93 
were Rs. 75a:1a1<hs. As. 9El2 LakhsandRs. 800 
Lakhs respectively. 

(c) and (d). Theoutfays are approved in 
consultationwilh1heStategovemmenfkeeping 
in view the statusof in1JIementation of clfferent 
projects andthe funds I9QUiredforimplementa-
tion the projects on sc:heOOIe. 

Loan by CMC Umlted 

7744. DR.RAJAGOPALAN: 
DR. R. K.G. RAJULU: 

Will the PRIME MINtSTERbepleasedto 
state 

(a) whether CMC Limited or its subsidiary 
In U.S.A. namely BRllnc. (U.S.A.) has given 
any loan to a company under liquidation in 
Europe: 

(h i It so, the details thereof andthe proce-

(c) the resUllantfinancial budren, on the 
company as a re6UIt thereof? 

THEMtNISTEROFSTATEINTHEMIN-
ISTRY OF SCIENC!; AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEAN DEVELOPMENT) 
AND THE MINISTER OF STATE IN THE MIN-
ISTRYOFPARLIAMENTARYAFFAIRS(SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes,Sir. 

(b) As!. a part of an agreement between 
BatonAougelnlemationallnc.awhollyowned 
SlbIicIaryOfCMCUd. in USA and BRI (Europe) 
lJd..BtonRougelntemational, Inc. gavealoan 
of & 25.000 andarramged a loan of $ 75,OOOfor 
BAt (Europe) Ud. 

This wasarranged in accordance with an 
~betweenthetwocompanies 

CMC Ltd. gave an advance of $ 20,000 to 
BRI(Europe) Ud.as bridge finance forwhichno 
specific authorisation appears to be on record. 

RBI (E8rope) Ltd. has gone under liquida-
tion in March. 1993. . 

(c) As BRI (Europe) Ltd. is in the process 
of liquidation. the financial burden would be 
known only after this process is over. 

[T ransiatlbnI 

Relief to Bhopal Gas Victims 

7745. DR. RAMKRISHNA KUSMARIA: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Bureau of Investi-
gation has recently unearthed anygang involved 
In the bungling of interim rehef being provided to 
the Bhopal gas victims; 

(bllt so. the number of persons arrested In 
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this regard and the amount recovered from' districts; and 
them;and 

. 
(c) the action taken by the Goverrvnentagam 
them? ' 

THEMINISTEROFSTATEINTHEMINISTAY 
OF CHEMICALS AND FERTILIZERS (SHRI 
EDUARDO FAlEIRO): (a) to (c). TheGovem-
memof Ma<tIy8 Pradesh has informed that the 
Centrat8ureauof~ion(CBI) raidedthe 
residences of a mJmber of employees of the 
UnitedCommen::ial Bank. Bhopal. A number of 
Pass Books have beenseizedandthe maneris 
underinves8galioo. 

(English] 

RuralWomenandChlidDevelopmenl 

7746. SHRI HARIKEWAl PRASAD: Will 
the PRIME MINISTER be pleased to state: 

(a)wtlethertheGoYemmenthave I9Ceived 
any proposals to cover some more new districts 
in Uttar Pradesh under the Rural Women and 

(c)thenamesofthedislrictscov8redlRlar 
the Scheme eartier and the extent towhich1he 
targetsfucedin1hisl9Q8rdhavebeenachielled? 

THEMINI6TEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENl) 
(SHRI UTTAMBHAI H. PATEL): (a Yes,Sir. 

(b) The names of the proposed and sanc-
tioned new districtS are asunder:· 

1991-92 1992-!X3 

1. Azamgarh (1) KanpurDehat 

2. BaIia (2) Umao 

3- Gazipur (3) Jalaun 

4. Hamirpur (4) Jhansi 

5. Mau (5) Khaeri 

Child Oevelopment Schemeduringthe last two 6. FaIratllur 
years; 

(c) The names 01 the districts covered from 
(b) if so, the names of the proposed new 1983-84 to 1990-91 are as follows 
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[T rans/ption) 

Victims of Bhopal Gas Tragedy 

7747. DR.LAXMINARAYAN PANDEYA: 
Will the PRIME MINISTER be pleased to state: 

(a) whelherthecompensation claims of the 
victims of Btlopal gas tragedy are not Hkely to be 
settled before 2021 A.D. as reported in the Hindi 
daily'Jansatta'datedmarch29,l993; 

(b) if so, the facts thereof; 

(c) the number of claims settled so far and 
the nLimber of claims still pending; 

(d) whether the interim relief to vietims of 
J6 wards is being stopped and if so, the reasons 
therefor; 

(e) the number of persons who have under-
gone medical tests to become claimant of in· 
terim relief; and 

(f) whether any final decision has been 
takenby1he Govemment to give interim relietto 
the claimants? 

THEMIN\STEROf ST ATE IN THE MIN· 
ISTRYOfCHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO)(a)to (f). Govern-
m~nt are·taking all steps to ensure that the 
~claimsoflheW:timsofIhe8hopal 

Gas tragedy are settled as expeditiously as 
possible. The process of adjudication com· 
menced laseryearin October and so far around 
3OOOclaimshavebeenfinalised.About6lakh 
cIalms remain to be considereCl. 

The progress of adjudication was slow in 
the beginning because there were a tew estab-
IishedCOUl1af Deputy Commissioners. Today 
33 court are functioning and Government have 
decided to increase the sanctioned strength of 
coutts of ~y Commissioners to 56. The 
expectation is that compensation claims will be 
cisposedofwith greater speed in future. 

Government have field an affidavit in the 
supreme Court requestingforfunds to support 
the interim relief scheme. This matter is ex-
pectedto be heard shortly. 

[Engfish] 

Scheme for Women in Public Sector 
Undertakings 

7748. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment have evolved 
any scheme for the growth and development of 
women in ptbIic sector undertakings; 

(b) Hso, the details thereof; 

(c) whether any l}ational award has been 
instituted in this regard; 

(d) whether counselling centres are likely 
to be set up wrthin the public sector undertakings 
to solve the problemS of women; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART· 
MENT OF HEAVY INDUSTRIES)(SHRIMATI • 
KRISHNASAHI) (a) and (b): UndertheArticles 
of Association. the Boards of public sector 
Undertakingsenjoyfull autonomy in growth and 
development of Human resources including 
women. However, the Government has issued 
broad policy guidelines of an advisory naluleon 
providing creche facilities, posting of husband 
and wife atthe same place. maintenance of data-
base on women employees, etc. 

(c) No. Sir. 

(d) and (e) As staled in reply to parts (a) & 
(b) above, the Boards of PtJblic Sector Under-
takings are competent tn '.lecide on such 
issues. 
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manufacture of Personal Computer 

and Import of PCPs 

7749 DR P.R.GANGWAR: Willthe PRIME 
MINISTER be pleased to state: 

(a) whether any lineenees have been is-
sued for manufacture of personal computer and 
import of Printed Circuit Boards; 

(b) if so, the details thereof; 

(c) whether these are likely to be imported 
a10ngwith the finished product; and 

(d) if so, the reasons thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENT 
ANDTHEMINISTEROFSTATEINTHEMIN-
ISTRYOFPARLIAMENT ARY AFFAIRS (SHRI 
BANGARAJAN KUMARAMANGALAM): (a) 
No license is needed to manufacture Personal 
Computer, Printed Circuit Boards, other than 
single sided and double sided can be imported 
without any licence. 

(b) As per the information available from 
office of the director General of Foreign Trade, 
Ministry of Commerce, 160 import licences 
have been issued for import of Printed Circuit 
Board covered under the negative list of Export 
Import Policy 1992-97 during the period 1.5.192 
t031.3 .. 93. 

(c): No. Sir. 

(d): Does notarise. 

[ Translation] 

Inter..state Bus Trermlnu. at Saral 
Kale Khan 

7750. SHRI BRIJBHUSHAN SHARAN 
SINGH: Will the Minister of URBAN DEVtL-

OPMENTbe pleased to state: 

(9) whether the Government propose to 
construct Inter State .Bus Terminus at Sarai 
Kale Khan in Delhi; 

(b) if so, the amount sanctioned for the 
project; and 

(c) the time by which the work on this 
terminus is likely to be started? 

THE MINISTFR OF S'fA TE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P.K.THUNGON) 
(a) Yes, Sir. 

(b) For the 8th Five Year Plan an outlay of 
RS.4croreswas allocated forthecoristruction01 
SaraiKale Khan Inter State Bus Terminus. For 
the current financial year plan outlay of Rs. 55 
Iakhs has been earmarked. . 

(c) Development ofthe site is in progress. 
This includes construction of boundary Walls, 
earth-filling, construction of roads etc. 

[English] 

National Exit Policy 

77S1.SHRI VIJAY NAVALPATIL: Will 
the PRIME MINISTER be pleased to state: 

(a)whelhertheGoliemmenthawfinaisecl 
the National Exit Policy for rehabilitation of 
wOltiers rendered unemployed due to the cIo-
sure of sick units; 

(b) if so, the financial outlays provided, 
State-wiseforthepurpose; 

. (c)the reaction of various labour 
organisationslheretoanclthesuggestiollSmade 
by them for successful implementation of the 
policy; and 
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(d) the action taken bytne Govemment 
1hereOn7 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAl DEVELOPMENT AND DEPART-
MENTOFHEAVY INDUSTRIES (SHRIMATI 
KRISHNA SAHI) (a) : No, Sir. 

(b) to (d) Do notarise. 

did. Govemmentdid not compel any institution 
to purchase PSU shares. Further most of the 
PSU shares disinvested by Govemment have 
already been listed in the stock Exchanges. 

r T tansIation) 

Manufacture of Television Sets 

7753. SHRIANANDAHIRWAR: 
SHRI t,dARUTYUNJA YA 

Shares of Public Sectorundertak- NA YAK: 
-ings 

Will the PRIME MINISTER be pleased to 
7752. SHRI SHRA VAN KUMAR PATEL: state: 

WdlthePRIMEMINISTERbepieasedtostate: 

(a) whetherthedisinYestmentofshares 11"1 

public Sector Enterprises has loaded the 
country's financial institutions and mutual funds 
with dead assets worth SOOOcroresas reported 
in the 'Hindu' dated February 10, 1993; 

(b) if so, the details thereof; 

(c) the reasons forloacingthese financial 
. Institutions and mutual funds with such huge 
financial burden; 

(d) wheCher1heseshareshaYe little liquid-
ity;and 

(e) if so, the details thereof? 

THE MINISTER OF <:;"tATE IN THE MIN-
ISTAY OF INDUSTRY \'6t$t.P fMENT OF 
INOUSTRIAlDEVEL~""t,NODEPART­

MENTOFHEAVYJNDJ I'ii, '';',)iSHRIMATl 
KRISHNA SAh:; \~ ~! 

(b) to (e): GOlle;'mA l1tsold PSU shares 
totleplblicsector FlnanaallnstitulionslMut 
FundsIBanks and realISed As.303croresand 
As. 1861 crores dUring 1991-92 and'l992-93 
~upto FebruaIy 1993} respectJvety. The shares 
weresoldthrough auction only, by invitingten-
ders. The bidders were free to assess the mar-
ketabitiIy of shares before biddillQ which they 

(a) whetherthestandald ofT. V. sets manu-
factured in the country is much beiowthe inter-
nationaIstandard; 

(b) if so, whether the Government have 
receMldarrjSl iggestionsormemoranciJmtrom 
T. V. manufactures in this regard; 

(c) if so, the details thereof; 

(d) the acbon being taken thereon; 

THEMINISTEROF STATE IN THE "'tIN-
ISTRY OF. SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT) 
AND THE MINISTER OF STATE IN THE MIN-
ISTRYOF PAAUAMENTARYAFFAIRS (SHRI 
RANGARAlAN KUMARAMANGALAM) (a): 
No Sir. 

(b) to (d) Do not arise. 

(EngIishj 

WOf1d Bank suggestion for H.C.L. 

7754. SHRI RAMA KRISHNA 
KONATHALA 

DR. LAXMINARA Y AN PANDEY 
DR.A.K.PATEL: 
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Will~he PRIME MINISTER be pleased to emmentisawareofaNewspaperreportonthe 

st.ate: . said project. The Govemment has neither re-

(a)whetherthe Wortd Bankhassuggested 
any reforms in the functioning of the Hindustan 
Cables Limited; 

ceived any proposa1 on the subject from the 
Govemment of Kerala nor it is under consider-
ation The economic viability and feasibility as 
well as rationals of import of garbage from 
generation of power do not seem prima facie 

(b) the details of su::h suggestioIlSmadeby acceptabIeoradvantageous. . 
thewortd bank; and 

(c) the action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRIES) 
(SHRIMATI KRISHNASAHI) (a) and (b) The 
World Bank has suggested restructuring and 
corporate sttIdies for Hindustan Cables Limited 
to precede implementation of needed reforms. 

(c) The desirability of undertaking such a 
study is being examined. 

Energy Generation from Garbage 

7755. SHRIMATI GEET A MUKHERJEE: 
Wllithe PRIMEMINISTER be pleased to state: 

(a) whether a project of the power genera-
tionconsortium, Gazel has a proposaIto extract 
electricity from garbage at Vypeen Island in 
Kochi, Kerala; 

(b) wheCherthema;orpartofthegarbage is 
expectedtobe importadfromtheweslemCOln-

. tries maki'lg the land asa U.S. garbage dt.mp; 
cn:I 

(e)if so, the details of the project and the 
reaction of Government? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR) (a)to(e) TheCentraiGov-

Committee of National 0e\'8Iopment 
Council on Education 

7756. SHRI RABI RAY; Will the Minister of 
planning and programme Implementation be 
pleasedto state: 

(a) whetherhi&attention has been drawn to 
press reports thatl.altha.nhawal Committee of 
thenational~ColrdooEdJcatioo 
has suggested to levy an education cess on 
urban and rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
IST~Y OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a) and (b): The Report of the 
ComolitIeeofthenational~ColJ'lC:i 

Literacywaspresentedtothe NDCm its rroeeMg 
on AprilS, 1993. It is yet to be considered by the 
Council. The details W()ljdbe avaiabIe after the 
Council has considered the recommendations 
of the Committee. 

( T IWIStafionI 

Export of Electronic Goods 

7757. SHRI LALBABlJ RAI: WlIhePRIME 
MINISTER be pleased to state: 

(8) whether Government have made any 
efforts for bringtng electronic industry upto the 
intemationallevel: 

(b)ifso. the details thereof ; and. 
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related to q~ality anp reliability, (c) the total amount of foreign exchange 
earned by the export ofelectroriic goods during 
each of the last three years 

, THEMINISTEROFST~TEINTHEMIN­

ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENn 
AND THE MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFF~S(SHRI· 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b) : Yes, Sir. The Department of Electron-
ics has been implementing a quality infrastruc-
ture programme called the Standardisation. 
Testing & Quality Control (STQG) prograrylme 
to promote the quality of electronic goods~The 
prime objeetives of the SToe are to assist the 
industries in quality improvement of indigenous 
electronic products and thereby enhance their 
market acceptability at domestic and intema-
tionallevels, 

The SToe activities are channelised into 
the following areas:-

i) Standardisation of electronic prod-
ucts and harmonisation of existing 
standards with international stan-
dards. 

ji)· Implementation of National/Interna-
tional Certification Schemes in the 
area of electronics covering the as-
pectsci pertormancesafetyand Elee-
tromagl8tic InteI1erenoe (EMI)I EJec-
tron'Iagletic Compatability (EMC). 

iii) Proviclecolilprehellsivetestandcali-
. bration seMcescovering all product 
areas through a network of laborato-
ries spread all over the country. 

iv) Provide product development assis-
tance. R&D andCONUlbn:yaeMces 
onqualitymanagemantandaoftware 
d!MIIopmIrt 

v) Provide training in specialised_ 

vi) Create quality ilwarenessamong in-
dustries and users through seminars/ 
symposia. 

(c): The export of electronic goods during 
each of the lastthree years is as follows: 

Year Exports 
Rs. in Crores 

1900-91 995,00 

1991-92 1337.00 

1992-93 (Estimated) 1700.00 

[Engtish] 

Project Gazel 

7756. PROF. MALIN! BHA n ACHARA Y A: 
Wtllthe PRIME MINISTER be pleased to state: 

(a) whether Project Gazel on Vypeen is-
land has been pa.ssedbythe Govemment; 

(b) whether it is likely to create environ-
mental hazard; and 

(c) whet~r the project can be launched 
without import of waste? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OFNON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY AGRICULTURE (SHRI S. 
KRISHNA KUMAR) (a)to(e): Nosuc:hproposal 
has been received by the Central Government. • 

SettIng up of industries 

7759. SHRI HARADHAN ROY: Will the 
PRIME MINISTER ~pIeased to state: 

Ca) the runber of appIicationsIproposals 
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receivedbytheUnionGovemmentforsetlingup MENTOFHEAVYINDUSTRIES)(SHRIMATI 
of industries irithecountryduring each of the last KRISHNA SAHI)(a): Statement I is enclosed. 
three years, State -Wisei 

(b) the number of applications approved 
and the numberof applications rejected during 
the period, State-wise; 

(c) the reasonsfor notgiving approval to the 
remaining applications; and 

(d) the efforts made by the Govemmentfor 
early disposal of pending applications? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-

(b) St~tement" is enclosed. 

(c) and (d): All steps are taken for speedy 
disposal of applications within the stipulated 
time prame. However, when applications are 
incomplete in some respect and clarifications 

_are required from the parties, or when the Ad-
ministrative Ministries have not finalised the 
policy to be adopted for a particular item or have 
not decided individual cases, it is not always 
possible to stick to the time schedule. The 
pendency of applications is monitored in inter-
nal coordination meetings and followed up with 
the Administrative Ministries. 
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Cement production byJaipurUdyog 

Umited 

7760. SHRI B. RAJARAVI VARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Jaipur Udyog Limited, a 
CementUnitatSawaimadhopur(Rajasthan)has 
stopped its production forthe last five years; 

(b) if so, the reasons therefor; 

(c) the steps taken by the Government to 
pay the wagesdue to the employees of this unit; 

(d) wheth'er BI FR has sanctioned the re-
vival scheme of this unit to Mis Cannon and 
Dunkerley Company Limited long back; 

(e) ifso, the steps taken to start this unit at 
the earliest; and 

(f) the time by which it is likely to com-
mence production? 

THEMIt:_JISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SABI) (a): Yes, Sir. • 

(b): The company stopped production of _ 
cement as it was incurring huge losses due to 
various reasons including mismanagement. 

(c) to (t): The BIFR formulated a revival 
scheme which envisages taking over of man-
agement of JUL by Mis. Cannon Dankerleyand 
Co. Ltd (GDCL) along with all assets and liabili-
ties. It also envisages that the workers shall 
accept the settlement of arrearwages/salaryl 
bonus', including the same during the period the 
operati9nofJULwasundersuspension(amount-
ingto Rs. 1241/-lakhsapprox.), forRs.3001akhs 

payable on deferred basis in three equal annual 
installments and that the employees shall agree 
for Labour Rationalisation Programme as would 
be implemented with higherproduclivity norms. 

The revival scheme has not yet come into 
operation as the newpromoterhas not deposited 
the requisite up-front money. Moreover, ap-
peals have been field by various parties before 
the Appellate Authorityfor Industrial and Finan-
cial Reconstruction, (AAIFR). As one of the 
appeals is still pend in€! before AAI FR, which is 
a quasi-judicial body, the matter is subjudice. 

[ Translation] 

New computer Centres in Madhya 
Pradesh 

7761. SHRI MAHENDRA KUMAR SINGH 
THAKUR Will the Ministerof PLANNING AND 
PROGRAMME Implementation be pleased to 
state: 

(a) whetherthe Government proposeto set 
up new computer centres in Madhya Pradesh; 

(b) it so, the details thereof alongwith the 
proposed locations where these centres would 
be set up; 

(c) the amount of expenditure likely to be 
incurred thereon; and 

(d}the details of the already established 
computer centres in Madhya Pradesh? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEM~NTATION(SHRI GIRIDtlAR 
GOMANGO) (a) Yes, Sir. 

(b) It is proposed to set up computercenters 
at the following places;-
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PROPOSED LOCA TlON COMPUTER TO BE INSTALLED 

A. By National Informatics Centre (NIC), Planning commission 

High Court, Jabalpur Super Mini Computer 

Satpura Bhavan, Bhopal Mini Computer 

B. With the technical support of National Informatics Centre 

By Press Information Bureau 

Indore Mini Computer 

By Office of Registrars of Company 

Gwaalior Super Mini Computer 

C. 1. By Ministry of Home Affairs, National Crime Records Bureau 

Computer Centres for State 
Police at Bhopal 

Computer Centres for State police in 
48 Bistrico Headquarters 

2. By Railways 

Bhopal 

(c) An expenditure of Rs. 128 Iakhs has been 
estimated on capital infrrastructure to establish 
the above Centres. 

(d) In line with Its objeclive to provide 

Location 

Vindhyachal Bhavan, Bhopal 

Madhya Pradesh Vidhan 
Sabha, Bhopal 

Chief Minister Seeretariat, 
Valabh Bhavan, Bhopal 

Main frame/Super Mini 
Computer 

MinllMicro computer 

Super Mini Computer 

computer based services to Central Govern-
ment Department; State Govemments and DIS-
trict Administrations, N IC has already estab-
lished computer Centres in Madhya Pradesh as 
given below;-

Computerinstalled 

Super Mini Commpurer and 
Mini Computer 

Minicomputer 

Mini Computer 
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Location 

Office of Commissioner, 
Sales Tax. Indore 

45 District Centres in the 
45 District Headquartes of 
Madhya Pradesh. This includes Bhopal 
Districty. Computer for which has been 
installed at present at Vindhyachal 
Bhavan. Bhopal due to non-availability 
of space at the District Headquarters. 

Computerinstalled 

Mini Computer 

MiniComputerin each 
District 

2. Computer Centres set up with the technoical support of NIC 

A. By Department 01 Revenue. Central Board 01 Excise & Customs 

Collectorate of Central 
Excise Indore & its 10 
Divisions 

B By Press Information Bureau 

Bhopal 

3. Directorate General of Employment and 
Training .. MInistry of Labour has partially funded 
setting up of Computer Centres in the employ-
ment Exchanges at Jabalpur. Indore. Bhopal. 
Bilaspur. R8Ipur. Gonda. Durg. RmvaandSagar. 
Each Centre has a Mini Computer. 

4. Ministry of Rural Development has es-
tablished36 DRDA Computer Centres except at 
Indore. Betul. Mandla. Rewa. Rajnandgaon. 
Bilaspur. Guna. Shivpuri and Khargone Dis-
tricts, where these centres are Iocat.ed in the NIC 
District Centres DRDA Centres have a Personal 
comoputer. 

NRF Scheme in Uttar Pradesh and 
Rajasthan 

.f?' 
7762. DR.RAMESHCHAND TOMAR: Win 

the PRIME MINISTER be pleased to state: 

Mini and Super Mini 
~r 

Mini Computer 

(a) the details of such public sector under-
takings in Uttar Pradesh and Rajasthan In which 
the national Renewal Fund scheme has been 
implemented; and 

(b) the steps taken or proposed to be taken 
by the Govemment to implement the scheme 
more effectively in respect of other public sector 
undertakings of these states? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRiAl DEVELOPMENT AND DEPART -
MENT OF HEAVY INDUSTRIES(SHRIMATI 
KRISHNA SAHI): (a) and (b): In the first in-
stance,assistanceisprovidedfromtheNational 
ReRewal Fund for meeting payments of the 
Voluntary Retirement Scheme (VRS) in Central 
Public Sector Enterprises including those in 
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Uttar Pradesh and Rajasthan. Details of such 
a1locationsfortheyearl992-93andl993-94are 
given in the statement Apartfrom assistance for 

VRS payments, funds have been made avail-
abletothenationalisedtextile sectorfor meeting 
immediate liquidity requirements. 
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Land to Sulabh International 
Shauchalayas 

MAY5,1993 

[English] 

WritfenAnswelS 156 

7763. SHRI CHEEDI PASWAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government have rnade 
available land to the Sulabh International 
Shauchalaya at the concessional shauchalaya 
at the cOrll-'essional rates; and 

(b) if SO, the rate at which the land has been 
made available to the Sulabh Intenational 
Shauchalaya during the last five yet. :;? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES {,SHRI P .K.THUNGON} 
(a): No, Sir.' 

(b): Does notarise. 

Seting up of Industries 

7764. PROF. KV. THOMAS Will the 
PRIME MINISTER be pleased to state: 

(a) the number of Memoranda of Under-
standingsig1edbytheGovemmentduring 1992-
93 for setting up of new industries, State-wise; 
em 

(b) the total investment in these units, . 
State-wise? 

THE MINISTER OFSTATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI KRISHNA SAHI)(a) 
and (b): During 1992-93, Industrial, Entrepre-
neurs Memoranda have been failed under the 
New Industrial policy with the secretariat for 
Industrial Approvals for setting up Industries in 
the country. State-wise break-up of the IEMs 
filed with the proposed investment is as under:-
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(T~ 

Tube wells In Uttar Pradesh with 
Wor1dbenkAssistance 

n65. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of URBAN DEVEL-
OPMENTbepleasedto refer to reply given to 
UnstanedauestionNo.1250nNovember2Q~ 

1991 regarcingtube-welis in Uttarpradesh with 
Wortd Bank assistance and state: 

(a) whether the requisite information has 
since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay in collecting 
the information? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRYOF 
WATERRESOURCES(SHRIP.K.THUNGON) 
(a): Yes, Sir. Reply for fulfilment of the assur-
ance has been given separately. 

(b): Aspertheinformation tumished by the 
Government ofUttarpradesh, 59tubewells had 
been installed with world Bank assistance in the 
following districts:-

1. Allahabad 16 

2. Bareilly 6 

3. Moradabad 3 

4. Gorakhpur 5 

5. AJigarh 7 

6. Saharanpur 8 

7. Ghaziabad 13 
8. Jhansi 

All the tubewells were reported to be in 

working order. Further, 23tubewells were in-
stalled in these districts during 1991-92. 

(c): Does notarise. 

FireinScopeBhavan . 

n66. SHRI RAMCHANDRA 
VEERAPPA: 

SHRI VILAS MUTTEMWAR: 
SHRI MADAN LAL KHURANA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whetherafire.incidenttookplace in the 
office of the Cement Corporation of I ndia at ' 
Scope Bhavan'in New Delhi on March 17,1993; 

(b) if so, the details thereof; 

(c) whether the causes of fire have been 
looked into; 

(d) if so, the de"ils thereof; 

(e) whether the repair work of the gutted 
building is being started by CCI before the 
completion of the investigation in this regard; 

(f) if so, the reasons therefor; and 

(g) the amount being spent on the recpn-
struction of CCI office? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY(DEPARTMENT Or: 
INDUSTRIAL DEVELOPMENT ANDDEPART-' 
MENT OF HEAVY INDUSTRY) SHRIMATI 
KRISHNASAHI) (a) and (b): Yes,Sir. Dueto~ 
fire, a part of CCI's Office at 7th Uoor, was 
damaged. 

(c) and (d): Delhi fire Service have not 
indicated so far any specific reassons for the 
fire. However, some samplesofbumtwooden 
'lClrts and cables etc. haliebeencollededbythe 
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Central Forensic Science Laboratoryforexami-
nation. 

(e) and (f). No, Sir. CCI has notreceiveclany 
instructions/advice from Delhi fire Service or 
Delhi Police against removing debris or carry-
ing out repairs. Howevergeneral maintenance 
and repair work of the building is the responsi-
bilityof SCOPE, which is the promoter. CCI win 
be carrying out only wooden partitioning etc. of 
its premises. 

(g) The estimated expenditure on wooden 
partitioning work etc. is around Rs. 151akhs 
which will be claimed from the Insurance C0m-
pany, as Per the terms of the Insurance 
policy. 

[Engiish] 

Electronic Policy 

7767 SHRI RAM KAPSE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to 
formulate a comprehensive Electronic policy; 
em 

(b) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOlOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT) 
AND THE MINISTER OF STATE INTHE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
and (b): No, Sir. However, the broad objectives 
of the Govemmentforthis sector are to develop 
the Indian electronics industry asa rnajorglobai 
player and to make the benefits of electronics 
available to every citizen in the country. 

[ Translation] 

Retention of Government quarters on 
Transfer 

7768 SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a)whethersorne quartersUl1d6rDirector-
ate of Estate in Delhi are still in possession of 
class I officers even after their transfer outside 
Delhi; 

(b) if SO, theposilionthereof as on March 31 , 
1993 and the rules underwhich such quarters 
are in their posse$Sion; and 

(c) the efforts made by the Govemment to 
getthesequartersvacatedaccordingtorules? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON) (aO: Yes, Sir. 

(b) As per the provisions of the Allotment 
of Residences (General Pool in Delhi) Rule 
1963, Govemment allotteescan retain the ac-
convnodationaloUedtothemfora period of two 
months on transfer to a plaCe out-side Delhi. 
Further, permission to retain the accommoda-
tionforsixrnon1hscanbegantedonll'lEKicai on 
educational grounds on payment of twice the 
Standard Licence fee. Besides, officers on op-
posingto North-East Region and Lakshadweep 
and Andaman & Nicobar Islands can retain 
acca r.rlOdationontype beIowtheirentitlement 
on paymen(of 1112 times normal licence fee. 
The all India Service (AIS officers of North-Est 
Region cadres can retain the accommodation 
on reversion for a ~riod of two years or the 
balance period oftheirtenure. As on 31.3. 1993, 
100 quarters are occupied by class-I Officers 
beyond the permissible period of retention. 

(c) In all such cases action is taken under 
the provisions of the Public Premises (Eviction 
of Unauthorised Occupants) Act, 1971 togetthe 
Quarters vacated. 

Additional Funds for Rural Housing 
in Uttar Pra.h 

7769. SHRI SANTHOSH KUMAR 
GANGWAR: Will the PRIME MINISTER be 
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(Rs. in lakh) pleased to state: 

(a)whethertheUttarPradeshGovemment 
has requested for additional funds under the 
rural housing scheme during the current year; 
en:! 

(b) if so, the action taken by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR)(a): No re-
quest from the Govemment of Uttar Pradesh for 
additional funds under India Awas Yojana has 
been received during 1993-94. 

(b): Does not arise. 

[English] 

Expenditure Incurred on DWCRA in 
Maharashtra 

7770. SHRI TEJSINGHRAO BHONSLE: 
Will the PRIME MINISTER be pleased to state: 

(a) the details of the expenditure incurred 
under the Integrated Rural Development 
programme for Development of Women and 
Children in the Rural Areas in the State of 
Maharashtra during the lastthreeyealS, year-
wise: 

(b) the date since when the Scheme is in 
force in Maharashtra: and 

(c) the details of the target achieved under 
this Scheme in different areas? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF 'RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTI AMBHAI H. PATEL)(a) The details 
of expenditure incurred under DWCRA in 
Maharashtra for past three yealS is as follows. 

Year Expenditure incured 

1900-91 36.78 

1991-92 32.62 

1992-93 19.86 (October, 1992) 

(b) The DWCRA scheme is in force in 
Maharashtriidorm 1983-84.' 

(c) District-wise progress report are not 
obtained by this Ministry. The details of target 
achieved under DWCRA forthestate asa whole 
is as follows: 

Year No. of Groups No. of Women 
formed membelS 

benefited 

1900-91 265 ~ 

1991-92 385 4501 

1992-93 181 1075 

(October, 1992) 

Supply of Drinking Water 

7 :71. SHRi TARA CHAND KHANDEL 
WAL: Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the drinking water supplied In 

the capital, particularly in the walled city area, 
is checked from the quality point of view; 

(b) if so, whether the residents in Delhi are 
getting muddy and filt~y water; and 

(c) if so, the steps taken Iproposed to be 
taken to provide safe drinking water to the resi-
dents in Delhi? 

THE MINISTER OF STATE IN THE M 
MINISTRY OF URBAN DEVELOPMENT AND 
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MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI PKTHUNGON) 
(a): Yes, Sir. 

(b) and (c) There have ~n complaints of 
supply of contaminated water., Besides testing 
for quality at various stages. old pipelines are 
replaced from time to time to avoid chanees of 
contamination of water Sewerines are also 
replaced! laid from time to time to avoid con-
tamination of water. 

[T IClnsiation] 

Integrated Development Programme 
in Bihar, Uttar pradesh and Madhya 

Pradesh 

7772. SHRI RAJESH KUMAR Will the 
Minister of Planning and Programme Imple-
mentationbepleasedtostate: •... 

(a) whether tM manner in which the 
schemes launched under Integrated Develop-
ment programme have been implemented in 
Bihar, Uttarpradesh and Madhya pradesh was 
not satisfactory; 

(b) if so, whether the funds earmarked for 
these schemes had been diverted to other 
schemes; 

(c) whetherthe Government have received 
any information to.this effect; and 

(d) if so, the reacting of the Government in 
this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a) The Planning Commission is 
not aware of any Integrated Development 
Programme or schemes launChed under it in 
Bihar, Uttar Pradesh and Madhya Pradesh. 

(b) to (d): Do not arise. 

Facilities by National Small Industries 
Corporatipn Umited 

7773. SHRIMATI BHAVNA 
CHIKHALlA: 

SHRIMATI SHEELA 
GAUTAM: 

Will the PRIME MINISTER be pleased to 
state the facilities being provided by the national 
Small Industries Corporation Lirnitedto encour-
age the unemployed youth of the hilly areas of 
Uttar pradesh to set up their own industrial' 
units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEP.!l8TMENT OF 
SMAtLSCALE INDUSTRIES.AND AGROAND 
RURAL INDUSTRIES) (3HRI M. 
AR~NACHAJ..A.MJThe national Small Inds. 
Corpn. Ltd. has-set IJIXl Sub-Centre at Kashipur 
in Distt. Nainitalto provide technical training to 
Unemployed Youth. The Centre provides train-
ing in Mechanical Trades such as Filter, T umer 
and Machinist. The Centre also provides train-
ing in Computer Application and in Electronics. 
duringtheyear 1992-93, 201 TraineeS availed of. 
the facilities at the Sub-Centre. 

The sub-Centre also provi~es common 
Facility Assistance to Small industries situated 
in the area and had; also taken up development 
of simple agricultural equipment. 

[English] 

Strike by Delhi lawyers 

.m4. SHRI VILAS MUTTEMWAR: 
SHRI MANJA Y LAL: 

Will the PRIME MINISTER be pleased to 
stcIte: 
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(a) whetherthegovemment have recently. ~stancetoSCslSTsAssigneesof 

imposed certain restrictions on lawyers in re- . Ceiling Surplus Land 
gardtotheirhandlingofcasesbeforecourtsand 
tribunals in Delhi; 

(b) if so, the details thereof; 

(c) whether the lawyers in Delhi went on 
strike recently to press their demands; and 

(d) thedetailsthereof and corrective steps, 
if any, proposed to be taken to remedy by 
situation? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R.BHARDWAJ): (a): No, 
Sir. 

(b); Does notarise. 

(c) and (d); Information is being collected 
and will be laid on the Table of the House. 

Alleged payment of Commission for 
Getting supply Order by IDPL 

7775 DR. AISM BALA: Will the PRIME 
. MINISTER be" pleased to refer to the reply given 

to Unstirred Question No.54790nAugust 12, 
1992 and to Unstarred Question No. 397 on 
February24,1993andState: 

(a) the reasons for not completing the eq-
uity; 

(b) the steps taken to expedile the comple-
tion of the enquiry. and 

(c) the time by which it is likely to be 
completed? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS 
(SHRI EDUARDO FALEIRO) (a) to (c): Efforts 
arebeingmadetoexpediteeartycompletionol 
the examination ofthe issues. 

7n6 SHRI GAYA PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) the details 01 assistance rendered to the 
SCsIST sundertheCentrallySponsoredScheme" 
for providing financial assistance to the assign-
ees of ceiling sulplus land during the last three 
years; 

(b) the details of assistance rendered to 
SCslSTs in Uttar Pradesh under the Sachem; 
cn::I 

(c) the progress made in consolidation of 
land holdings in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR) (a) and (b): 
The information is being collected and will be 
laid on the Table ofthe House. . 

(c): As per the information available trpm 
the State Govemment an area ot 441.87Iakh 
acres has been consolidated in Uttar Pradesh. 

Urban Water Supply projects 

7777 SHRI SARAT CHANDRA 
PAn ANA YAK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any projects/schemes for ur-
banwatersupplyfrom the Govemment 01 Orissa 
have been received tor approval; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govem-
mentthereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
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MINISTER OF STATE IN THE MINISTRY OF croreswithloancomponentofRs.46:18crores. 
WATER RESOURCES (SHRI P.K.THUNGON) Derails of these schemes are given in State-
(a) to (c) HUDCO has reported that it has re- ment All these projects are pending with the 
ceived Six schemes from Orissa Water Supply agency for submission of detailed project report 
& Sewerage Board with project cost of As. 65.96 for consideration. 
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Indian Delegation to U.S.A forTalks 

on B~ Technology 

m8SHRI SUMITRA MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a high level delegation from the 
Department of Bio-technologyvisited America 
during September-October, 1992 

(b) if so, details ofthe delegation with the 
purpose thereof; 

(c) whether any agreement has also been 
reached during the above visit; and 

(d) ifso, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMEND 
AND THE MlNISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS 
('SHRI RANGARAJAN 
KUMARAMANGALAM) (a) and (b) Yes, Sir. A 
delegation visited Washington, USA to attend 
the4thl'Jle6tingoftheJointYVorkingGroupfrom 
17th -18th September, 1992 for Indo-US col-
laborative research programme on Cont~ 
tive Development andfResearch in Immunol-
ogy. The composition of this delegation is: 

1. Dr. S. Ramacdhndren, thethenSecre-
tary, Deptt. of Biotechnology. 

2. Dr. G.P. Talwar, ProfessorofEminence, 
Nationallnstit-..e of I m m uno log Y , 
New Delhi. 

3. Dr. Sharat Chandra, Deptt. of Microbiol- . 
ogy, Indian Institute of Sciences, 
BangaJore. 

4. Dr. M.M. Dhar, Retd. Director, Central 
Drug Research Institute, Lucknow. 

5. Dr.B.N.Saxena,SeniorDeputyDirector 

General, Indian Council of Medical Re-
search, New Delhi. 

6. Dr. B.M. Gandhi, Principle Scientific 
Officer, Department of Biotechnology. 

7. Dr. Bindu Dey, Senior Scientific Officer, 
Department of Biotechnology. 

(c) and (d) No, Sir. This was a review 
meeting of the JointworkingGroupwhich is held 
alternately in India and Washington, USA as per 
the procedure adopted by the two sides. 

[T ICIllsJation] 

Unauthorised possession of DO A 
land by Builders . 

7779SHRI SUR.4,JBHANUSOLANKI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of big builders who have 
constructed multi-stotey buildings on the land 
acquired by the Delhi Development authority; 

(b) the portion of acquired land under the 
illegal possession of these builders; and 

(c) the details of the builders andtheotfic-
ers against whom action has been taken in this 
regard? 

THEMINISTEROIFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTR'y OF 
WATER RESOURCES (SHRI P.K.THUNGON) 
(a) Delhi Development "Authority has reported 
that a number of commercial plots have been 
purchased by the builders from it through open 
auctions in various commercial centres in Delhi 
and constructed the buildings as per architec-
tural controls prescribed by the DDA after get-
ting the building plans approved by the con-
cerned Department. No. Recood is maintained 
in respect of category wise builders big and 
small who have constructed multi-story build-
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ings on land acquired by DDA and since dis-
posed of to different perties. 

(b) According to DDA, no portion of its 
acquired land is underthe illegal possession of 
builders having built multi storyed buildings. 

(c) Does not arise in view of reply to part (b) 
above. 

[Eng/ish] 

Urjagram project 

7780 SHRI MOHAN RAWALE Will the 
PRIME MINISTER be pleased to state: 

(a) the number of villages in each state 
where Urjagram projects have been taken l4>for 
implementation till march 31, 1993; 

(b) the extent of progress made so far in 
each such U~agram Project; 

(c) theamountspentsofarontheseprojec!s 
• in each state; 

(d) the allocation made forthe year 1993-
94 for these projects; and 

(e) the number of Urjagram projects likely 
tobetakenl4>forimplementationcUingtheyear 

1993-94 State-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUAMR) (a) to (c): 406 U~agram 
projects have been taken upforimplementation 
in 19statesiUTstillmarch31 , 1993. Non-Con-
ventional Energy Devices identified after con-
ducting energy surveys have been installed in 
184 villages and projects have been completed 
in these villages. Projects. are underimplemen-
tation in 222 additional viUages . The total outlay 
for these projects since commencement in 6th 
plan is about Rs. 16.70 crores, shared between 
ministry of Non-Conventional, Energy Sources, 
StateAJT and beneficiaries. A State -wise list of . 
U~agram projects is given below in the state-
ment. The amount spent sofaron these projects 
is approx. 8.5 crores, out of which Rs. 2.98 
crores has been spent on operation and \main-
tenance, community television, spares, tools 
and contigencies. ""''' 

(d) and (e): U~agramareproposedtobe 
taken up for implementation during 1993-94. 
The allocation fortheseprojects wiH be based on 
identification of non-conventional energy sys-
tems in selected villages of Rs. 2SIakhs has 
been provided for operation and maintenance, 
spares, tools etc. for these projects. 
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Production by Nayagaon expansion 
Project of C.C.!. 

7781. MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME MIN-
ISTER be pleased to state: 

(a) the quantum of cement produced by the 
Nayagaon Expansion Project of the Cement 
Corporation of India during the last two years; 

(b) whether Delhi Grinding Unit of the said 
project is not getting the required clinkers; 

(c) if so, the reasons therefor; 

(d) the remedial steps proposed in this 
regard; 

(e) whetherthe Govemment have drawn up 
any action plan to reduce the transportation 
charges on these clinkers; 

(f) If so, the details thereof; and 

(g) If not. theTeasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART· 
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI) (a) The Cement produced by 
Nayagaon ExpanSion and Deihl Gnnding Unit 
(DGU)dunngthelasttwoyearslsgivenbelow;-

1991-92 3,08,665 MTs 

1992-93 4,14,855MTs 

(b) to (d): Apart from difficulties caused by 
conversion of rail tracks at Nayagaon from 
Metre Gaune to Broad Guage and some prob-
lems In gelling sufficient railway wagons, no 
other difficulty vIas experienced in getting the 
required clinker for DGU. Railways have been 
requested from time to time to augment the 
wagon supply. 

(e) to (g): As clinker transportation is done 
through Railways, there is no scope In reduction 
ofthe transport cost as railway freight has to be 
paid. 

Joint naval Exercises 

7782. SHRI SANAT KUMAR MANDAL: 
Will the PRIMEMINIS:rERbepleasedtostate: 

(a) whether'(Tlodalities for the second round 
of Joint Indo-US naval exercises are bemg 
worked out: 

(b) if so, the details thereof; 

(c) whether the Indian Navy propose to 
conduct similar exercises with other Navies 
also during 1993-94; 

(d) if so, the details thereof; and· 

(e) the plan worked out for these naval 
exercises? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN) 
(a) No, SIr. 

(b) Doesnotanse. 

(c) to (e): Joint naval exercises were held 
With the British Royal Navy on 26th & 27 April off 
the coast ot Goa In the Arabian Sea. Two Indian 
ships INS Ganga & INS RanVir and two anti 
submanne Seakmg Helicopters took part in the 
exercise. The British Royal navy was repre-
sented by HMS Southampton and a helicopter. 

Coordination Between R&D Units 

7783. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pfeasedto state: 

(a) whether the Government have ap-
pointed any agency to coordinate all research 
and development efforts in the field of science 
and technology; 
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production of bicycles (b) if so, the details thereof: and, 

(c) the composition and termsof referenee 
of the Advisory Committee on Science and 
Technology? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OIF ELECTRONICS.AND 
DEPARTMENTOFOCEANDEVELOPMEND 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARA-
MANGALAM) (a) to (c) Promotion of Research 
and Development i$ achieved through various 
Govemment Departments! Agencies who also 
coordinate tfle efforts through appropriate advi-
sorygroups.Apexlevelstructuresforpurposes 
of coordination'of Science and Technology ef-
forts have been in existence in one form or 
anotiler. 

n84.SHRIMANIKRAOHODLYAGAVIT: 
Will the PRIME MINISTER be pleasedtostate: 

(a) the production of bicycles inthecountry 
during each ofthe lastthree years: 

(b) the number of bicycles exported during 
the period indicating the names of the countries 
to which these exports have been made: and 

(c)theamountofforeignexchangeeamed 
through these exports? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI) (a) to (c); Production and 
exportofbicyclesalongwiththevalue offoreign 
exchange earned during the iast three years are 
asfollows:-

Year Production 
(Iakhnos.) ". 

Exports 
(Iakhnos.) 

Foreign Exchange 
eamings 
(Rs. crare) 

1989-90 67.77 Not available 10.07 

1990-91 70.00 1.86 12.45 

1991-92 71.50 5.79 51.62 
._--------------_ .. __ ._ .. _-_. __ -

The major overseas markets for Indian 
blcyclesare:-

Angola, Chile, Germany. Indonesia, Kenya, 
MalaWI, Nigena. Peru. SlOgapore._:Tanzania, 
Uganda, USA, Saudi Arabia, Morocco, Sn Lanka, 
Turkey and UAE. . 

[ Translation] 

Assistance by Capart to voluntary 
Organisation in Gujarat and Uttar Pradesh 

7785 SHRI CHHfTUBHAf GAMfT: 

SHAI HARIKEWAL 
PRASAD. 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether any assistance has been pro-
vided to the Voluntary Inslltullons through 
'CAPARr in Gujarat and Uttat pradesh: 

(b) if so, the names of the inslltutlons 
provided this assistqnce during the last three 
years with the amount of assistance thereof: 

(c) whether no review has been made in 
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regardto~workingottheseinstitutions due to information is given below 
which 'CAPART' has not been able to achieve 
its objectives; and 

(d) if~. the action taken by the Govern-
ment against these institutions? 

THE MINISTER OF STATE INTHEMIN- . 
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTI AMBHAI H. PATEL) (a) Yes, Sir. 

(b) A Statement I and II giving the required 

(c) and (d); -Review is being made of all the 
projects by CAPART which has a system of 
monitoring and evaluation of the projects. Wher-
ever it is observed that voluntary agency has 
mis-appropriated CAP ARTs funds, not only the 
fundsare recalled back and voluntary agency is 
blacklisted, but in some cases, criminal; pro-
ceedings are also initiated against the Chief 
Functionary. 

PROJECTS SANCTIONED IN GUJARAT 
IN THE PRECEDING THREE YEARS 

STATEMENT I 

Year No. of Agencies No. of projects Amount sanctioned 
(Rs. incrores) 

1990-91 9 26 0.91 

1991092 7 ffi 2.62 

1992-93 11 54 2.10 

PROJECTS SANCTIONED IN UTI AR PRADESH IN THE PRECEDING THREE YEARS 

STATEMENT II 

Year No. of Agencies No. of projects Amountsanchoned 

1990-91 101 

1991·92 290 

1991-92 201 

[English] 

Indigenisation of Satellites 

7786. SHRI SUSHIL CHANDRA VERMA: 
Will the PRIME MINISTER be pleased to state: 

(a)thepen:entageolimportedcorJ1)OOel'1ts 
(value -wise) in the Indian satellites, viz IRS-IB, 
INSA T -2 and ASL V-D3 and the corresponding 

(Rs. incrores) 

200 3.08 

500 6.05 

520 8.02 

figures in respect of PAL V and GSL V; and 

(b) the time by which India would not be 
required to go to the other countries torlaunching 
any of its satellites? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDI): (a) Forthesat-
ellites programmes viz .. IRS-IB and INSAT -2, 
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the percentage of value of importedcomponants 
is about 50%. Forthe Launch Vehicle Projects, 
Viz., ASL V-D3, PSL V and GSL V, the percent-
age is about 25% 

(b) India will be abie to launch IRS class and 
INSAT -2 class of satelites on its own once the 
Polar Sateljite Launch Vehicle (PSL V) and 
Geosynchronopus Satellite Launch Vehicle 
(GSL V), presently under development, are 
operationalised. The first launch of PSL Vis 
expected to take place in the next three months 
and the first launch of GSL V in 1995-96. By 1997 
after GSL V is operationalised, there will be no 
need for India to seek launches from abroad. 

Capacity Uttlisation of Madras Atomic 
Power Project 

7787SHRI GOPI NATHGAJAPATHI:WiII 

Capacity factor (%) 

Unit - 1 

Unit - 2 

1900-91 

44 

ffi 

(b) and (c) The reasons for the breakdown 
(Unplanned outages) of the units of Madres 
Atomic Power Station are equipmentfailure and 
grid related problems. The equipment mainly 
accountable for major losses of availability of 
the units are generator transformers turbine 
blades and the inlet manifold in the /CalanClria 
Consequent on the interim solution to solve the 
problem of calandria inlet manifold, the operat-
ing power level of the units has been restricted 
to 175MWe per unit by the AERBfromend 1989. 
Efforts for improving the capacity Utilisation of 
these units include strengthening the preventive 
and predictive maintenance and in service in-
spection programmes. 

Rural Employment in Kalahandi 
District of Orissa 

7788. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

the Prime Minister be pleased to state: 

(a) the cost and capacity utilisation of 
Madras Atomic Power Project; 

(b) the reasons ofthe frequent breakdown 
01 this Atomic Power Plant; and 

(c) the steps taken to avoid losses of the 
Atomic Power plant? 

THE MINISTER OF STATE IN THE 
MINISTER'S OFFICE (SHRI BHUVNESH 
CHATURVEDI): (a) The units f)fthe Madras 
Atomic Power Station (2x200MW) built at a cost 
of Rs. 245.87 crores have recorded a capacity 
Utilisation during the last three financial years 
as follows: 

Unit 

1991-92 1992-93 

43 

64 41 

(a) whether the G.ovemment of Orissa has 
sought any special help/assistance from the 
Central Government to provide rural employ-
ment opportunities for the Starvation -striken 
people of the Kalhandi district of Orissa; and 

(b) if so, the details ofthe proposal and the 
amount sanctioned by the Government in this 
regard? 

TH~ MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI un AMBHAI H. PATEL) (a) Integrated 
Rural Development Programme (IRDP) and 
Jawahar Rozgllr Yojana (JRY) are two major 
rural development programmes of the Central 
Govemmentforproviding employment of Orissa 
has sought no special help from the central 
Govemment to prtovifde rural employment op-
portunities for the starvation-striken people of 



193 Written Answers VAISAKHA 15, 1915 (SAKA) Written Answers 194 
the Kalahandi district of Orissa. However, fol-
lowing amount was released as Central share 

tothe Kalahandi district of Orissa during 1992-
93& 1993-94underIRDP&JRY:-

Scheme Central Share (Rs. in lakhs) 

1992-93 1993-94 

1. IRDP 102.66 111.00 

2. JRY 1104.36 513.00 

(+ Includes Rs. 32.00 lakhs as additional funds released on 31.3.93 excluding Million Wells 
Scheme (MWS) 

(* Refers to first instalment excluding MWS). 

(b) Does not arise. 

power Generation from Waste! 
Garbage 

7789SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME; MINISTER be 
Jleasedtostate: 

(a) whetherthe Government have imported 
technology/developed technology for power 
generation from waste/garbage; 

(b) if so, the details of such prolects 
lunched in the country with location., Project 

. cost and other features of these projects, project-
wise and power generated from each of such 
projects; 

(c) the total amount invested so far and 
achievement recorded; and 

(d) the details of proposals underconsider-
ation during the Eighth Five year Plan? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL EN ERG Y 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S 
KRISHNA KUMAR) (a) to (c): A pilot R&D 

project for generation of 3.75 MW power from 
garbage (Municipal Solid Waste) has been in-
stalled at Delhi by a foreign firm. the total cost of 
the project is about Rs. 25crores. No power has 
been generated from the project. 

Anotherpilotprojectforgencration of 10MW 
power based on agricultural waste (Rice straw) 
has been installed at Jalkheri in Patiala distict 
os Punjab. Thetechnologyforthis project has 
been mainly developed indigenously by BHEL, 
who are the turnkey contractor. A small 
Componebt concerrling the fuel firing system 
has only been imported from Denmark forthis 
first pilot project. The project installation has 
been completed and is under final trial stages . 
Some trouble noticed optic are being attended 
by BHEL. The total cost on this project is about 
Rs. 36 crores. The project when under regular 
operation will generate 10 MW of power. 

Two pilot projects for development of Co-
generation technology in M.R. Krishnamurthy 
Coorperative Sugar Mills Ltd., (Sethiathope), 
Tamil nadu and The CheyuarCooperative Sugar 
Mills Ltd., Tamil Nadu have been taken up. The 
project envisages installatton of higher pres-
sure & higher efficiency briler and turbo alterna-
tor (3x2.5 MW) for efficient Utilisalion of bag-
gage to produce about 4 MW of surplus powerfor 
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export to grid. The project at MRKcooperative of intent issued during the period August, 1991 
Sugar Mills has been commissioned in June toMarch, 1993 is Rs. 15700.00crores. 
1992. The plant at Cheyyar Cooperative Sugar 
Mills, Tamil Nadu is under final trial stages The 
total cost of these two projects is about Rs. 10 
crores. the total cost of these two projects is 
aboutRs. 10crores. The total samooot invested 
so far on the 4 pilot projects is about Rs.71 
crores. 

(d): Two proposals have been reveived , 
one each from Mis EID Parry (India) Ltd., Ma-
drasandMlsMysoreSugarCo.Ltd.,BangaIore 
for cogeneration of power in sugarfactory using 
bagasse. They have been requested to prepare 
a Detailed Project Report and submitthesame. 

Ucensing of Industries 

7790. SHRI SYED SHAHABUDDINWiII 
the PRIME MINISTER be pleased to state: 

(a) the industries which are subject to 
licensing as on 1-4-1993; 

(b) the estimated investment in those in-
dustries at present; 

(c) whether there is any demand for 
delicensing any of these industries in accor-
dance with policy of liberalisation,; and 

(d) if so, the reasons for not delicensing 
these industries? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRIES) (SHRIMATI 
KRISHNASAHI) (a): 18 industries which were 
subject to licensing as on 1.4.1993 are included 
in Annex I and Annex II to the statement on 
Industrial P91icy tabled in both the Houses of 
Parliament on 24th July, 1991 . The non-small 
scale units would require licenceforthe items 
exclusively reserved for small scale. 

(b): The estimated investment in theletters 

(c) and (d) The industries under compul-
sorylicensingwere reviewed to considerfurther 
liberalisation and the following 3 in_dustries have 
beendelicensed in April, 1993: 

- Raw hides and skins, leather and 
patent leather 

-Motorcars 

-White goods 

Drinking Water Under Jawahar 
Rozgar Yojana in Madhya Pradesh 

7791. KUMARI PUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pteased to state: 

(a) whether any special grant has recently 
been sanc.tioned by the Govemmentto imple-
menttheJawahar Rozgar Yojana; 

(b) whether the grant was specially ear-
marked to ensure drinking water to the people in 
Chhatisgarh region of Madhya Pradesh; 

(c) if so, the specific measures taken in that 
direction particularly to release the funds of 
grant to the State Government of Madhya 
Pradesh; and 

(d) the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
P.ARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR) (a) Yes, Sir. 
In addition to the usual allocation under Jawahar 
Rozgar Yojana (JRY), an amount of Rs. 90.00 
crores has been sanctioned for the drought hit 
areas of Madhya Pradesh forthe implementa- -
tionofJRY duringtheyear 1993-94. 

(b) No, Sir. However, construction of drink-
ingwaterwells torthe scheduledCasteslSched-
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uled Tribes and freed-bonded laboure(S is one . ments; 
of the permissible works that can be taken up 
underJRY. 

(c) and'(d) Do not arise. 

Urea production units In Taleher 

7792. SHRI ANNA JOSHI Will the PRIME 
MINISTER be pleased to state: 

(a) whether the coal based urea I1roduction 
units in Ramagundam and Talcher are eco-
nomically viable; and 

(b) the steps being taken to utilise the 
Inventories and machineries lying idle in these 
units? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO) (a): No, Sir. 

(b) The Fertilizer Corporation of India Ltd. 
(FCI), who are operating these units, have re-
ported that the inventories and machineries are 
being utilised and not lying idle. However, some 
material for modification of Gasifier Haste heat 
Boilers in Talcher unit is to be used for the 
purpose only after a study on the problem of 
thinning of water wall tubes IS completed by 
BHEL. 

Encroachment on CPWD land 

7793.SHRIJEEWANSHARMA:Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether it is the responsibility of CPWD 
to keep its land free of encroachment; 

(b) Ifso, the reasons forCPWD land being 
grabbed and encroachedfreely; 

(c) whether there IS any proposal to fix 
responsibility of CPWD authorities and to make 
them personally responsible fortheencroach-

(d) if not, the reasons thereof; and 

(e) the details of CPWD land under en-
. croachmentin Delhi and since when and action 

taken to remove the encroachments? 

THE MINISTER OF STATE IN TH E MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. THUNGON) 
(a) Yes, Sir, so far as the land which comes 
underthechargeoftheCPWD. 

(b) The land is not being grabbed or en-
croachedfreely. I iowever. overthe years some 
encroachments like construction of jhuggies 
have taken place because of open space around 
Government colonies which are not secured 
and no watch and ward staff is deployed at suCh 
places. 

(c) and (j) Instructions have already been 
ISSUed to the DG(W). CPWD to fix responsibility 
on the officers concerned forthelr failure to take 
timely action In detecting /reportlngiremoval of 
una uthonsed construction/encroachment on 
public land. 

(e) The Information IS being collected and 
will be laid on the Table of the House. 

Export of Gas Turbines 

7794. SHRI BOLLA BULLI RAMAIAH: Will 
the PRIME MINISTER be please to state: 

(a) whether the Government have allowed 
the Bharat Heaw Electrica: limited to export gas 
turbines; 

(b) if so, the total export of gas turbines by 
BHEL during each of the last ttjee years; and 

(c) the countnes to which the.se were ex-
ported? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) There is no 
restriction on export of gas turbines 

(b) Nil 

(c) Question does not arise 

Civio Services in Delhi 

7795 SHRI GEORGE FERNADES: Will 
the Minister of URBAN DEVELOPMENT be 
please to state: 

(a) whetherthere has been great deteriora-
tion in the civic services during 1992-93 in Delhi; 

(b) ifsQ, the whethercivic services contin-
uedto worsen and several areas facedaserious 
shortage of water and besides a deteriorating 
sewerage systems: 

(c) if so, whether any remedial measures 
have been taken in this regard; and 

(d) if not, the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF UPBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCE(SHRI P.K. THUNGON): 
(a) No, Sir. 

(b) and'( c). However, with repaid increase 
in the population of Delhi, there has been consid-
erable strain on the civic services including 
water su'pply and sewerage systems. Steps 
have been taken to improve the availability of 
water. Schemes are also under implementation 
for replacement of old sewar lines as also 
increasing the capacity of some of the existing 
sewer lines as well as laying of new sewer lines. 

(a) Does not arise. 

Loans by Khadi and Village Industries 
Boards 

7796 SHRI RAMASHRAY 
PRASADSINGH: Will the PRIME MINISTER 

be please to state: 

(a) whether the Khadi and Village Indus-
tries Boards in the various States have given 
loans to the entrepreneurs to run their small 
scale units; 

(b) if so, the loans recovered so far from 
these entrepeneures during 1991-92 by the 
Boards, State-wise; and 

(c) if not, the steps proposed to be taken by 
the Govemmenlto recover these loans? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) to (c). Central Govern-
ment provides financial assistance to Khadi and 
Village Industries Commission (KVIC) byway 
of grants and loans forthe development of KVI 
Sector in the country. KVIC inturn provide funds 
to its directly aided institutions throughout the 
country for starting and conhnuing KVI work. 
KVIC also gives funds to 30 Khadi and Village 
Industries Boards working at the State/U.T. 
level, for promoting KVI work within their re-
spective jurisdiction through Co-operahve So-
cieties and individual ~ntrepreneurs. All details 
such as loans sanctioned, loans recovered etc. 
in respect of individual entrepreneurs are maIn-
tained althe State Board's leveL 

[ Translation] 

Assistance through National Renewal 
Fund in Uttar Pradesh 

7797. SJHRI HARIKEWAL PRASAD: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the industries to which 
assistance has been provided through the Na-
tional Renewal Fund in Uttar Pradesh during the 
last two years; and 

(b) the manner in which this assistance has 
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been provided? 

THEMINISTEROFSTATEINTHEMIN-
.ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT 6F HEAVY INDUSTRy (SHRIMATI 
KRISHNA SAHI): (a) and (b). In the first in-
stances assistance is provided from the Na-

tional Renewal Fund for meeting payments of 
the Voluntary Retirement Scheme (VRS) in 
Central Public Sector Enterprises including 
those in Uttar Pradesh. Details of such alloca-
tionsfortheyear1992-93and 1993-9:4aregiven 
in the Statement. Apart from assistance for VRS 
payments, funds have been made available to 
the natilonalised textile sectorfor meeting im-
mediate liquidity requirements. 
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[English) 

Chip System by Seml-Conductor 
Complex 

7798 SHRIBRUBHUSHANSHAAAN 
SINGH: 

SHRI RAJENDRA 
AGENIHOTRI: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Semiconductor Complex 
Ltd. is likely to produce such a chip through 
which all the working system of push bunon 
telephone would be operated by a single chip 
only; 

(b) whether SCl has also started produc~ 
lion of FAX machines and Mini Telephone Ex-
change; 

(c) if so, the total value of the business 
undertaken and the profit eamed by SCl during 
1992-93; and 

(d) the time by which productiOn of the chip 
is likely to start and the estimated production 
cost thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVElOPMEND 
AND THE MINISTER F OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS) 
(SHRr RANGARAJAN 
KUAMARAMANGALAM): (a) Semiconductor 
Complex Ltd. (SCl) is planning to produce a 
single chip lor puSh button telephone incorpo-
rating the lunctions of dialing, speech and ringer. 

(b) SCl has started production of the Mil T 
)4 mini 1elephone exchange. SCl has also 
'litiated actio~ to undertake production of the 
'AX machine. 

(c) During 1992-93, the sales tumover o! 
SCLwas RS.66.66croreswithprofit estimated 
at Rs. 8.50 crores. 

( d) Thetrialproducticin Ofthe~~for 
pushbuttontelephoneis-~tdt:~ in ., 
1994-95.What will be the produc:tion cost at that 
time cannot be correctly estimated new dueJo 
anumberoffactors. However, thepresent~ 
nationaJprociJction cost is estimated around uS 
$4.0. 

Land EaI'tn8J1(ed by NWDB for DevelOf>' 
·ment 

7799 SHRI B DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the areas of land earmarked for deve!-
opment by the National Wasteland Develop-
ment Board during the last two years; State-
wise; and 

(b) the target achieved so far, State-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WATELANDS DEVElOP-

. MENT) (COL. RAM SINGH): (a) National 
Wastelands Developments Board has not ear-
marl<edanylandinthecounttytordeve\opment. 
It has, however, the mandate to develop all the 
non-forest wasteland in the country which, ac-
cording to one estimate, are spread over an area 
of 93-685 million hectares. 

(b) Targets lor afforeestationltrer planting 
were fixed under print No-16 of 20-Point 
ProgrammebyNWDBdepending~theavail· 

ability of funds under r -ntral and State Plan 
schemeson year to yea I sis. Accordingly, tree 
plantingafforestation has been carried over in 
an area of 10.640 million hectors from 1985-86 
to 1991-92 and 268. 98 crores seedlings have 
been distributed lor planting on pirate lands from 
1990.91 to 191-92. State-wisebreak-upis~ 
below statement 1 & II. 
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Ught Combat Aircraft prototegy. Tunetaken in locating alternate en-

7lIX>. SHAICHANDAAJEETYADAV: 
SHAI K. PAADHANI: . 

Willthtt PAIMEMINISTEA be pleased to 
state: 

(a)whetherlhel...9ttCombatAircraftOrigi-
naHyScheduledtotakeoff in 1990islikelytobe 
test flown in 1996; 

(b)ifso,lheraasonsfordelayinlheproduc-
tionoftheaircraft; 

(c) whetheroverfive to seven years would 
be required for induction of the aircraft in the 
Indian Air Force after initial operational clear-
ance; 

(d) the original budgetary provision forthe 
Light Combat Aircraft project; 

(e) the expenditure incurred SO faron the 
project; 

(I) the totll estirnatedexpenditure likelY to 
be incurredthereon; and 

. (g)Sheamounlofforeignexchangeexpen-
diture involved on Ihe project? 

THE MINISTEA OF STATE INTHEMIN-
ISTAY OFDEFENCE(SHAI MALLlKAAJUN) 
(a) Yes, Sir. 

(b) The reasonsfordelay are: 

(i) not having undertaken a frontline indig-
enousain:adtdellelopnentprogrammeformore 
than25years, COU1try lacked in infrastructure, 
t8chnology and facilities. Development of a 
large numberofleChnoIogies and facilities had 
tObetalcen"-,,de-novo. Nowthedesigncapabil-
ity has been built up. 

(i)~ofAB 199 engine, which 
was originaHy planned to be used in initail 

.. gine and in getting clearance fro GE 404engine. 
We have also taken up our own aircadtengine 
(Kaveri)dev~nl 

(iii) non-availability of critical foreign ex-
change. Consciousdecisiontochange~ 
ment strategy to enhance indigenouscontent: 
and accepting longe[ time-frame involved in 
indigenous routes. 

(c) No, Sir. All the production problems will 
be overcome between the first flight of LCA in 
1996 to Initial Operational Clearance (IOC) in 
the year 2002. 

(d) As. 560crores (1982-83prlce level). 

(e) As. 547croresupto31 March,l993. 

(f) Rs. 2188croresforphase I of FuUScaJe 
Engineering Development (FSED) of LCA. 

(g) Rs. 873crores. 

IntegratedCoirOevelopment Programme 

7802. DR. KRUPASINDHU BHOI:Wlllhe 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
introduce an Integra led Coir Development 
Programme (ICOP); 

(b): if so, the States where ICDP is likely to 
be implemented; 

(c) the amount earmarked for implement-
ingthe program me during the Eighth Plan; and 

(d) the allocation likely to be made to 
different States? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF INDUSTRY (DEPATMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHAlAM): (a)to(d). Keeping in view 
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the recommendations of the High Powered 
Committee on Coir Industry, the Govemment 
have decided to Implement the Kerala 
Government's Project for Integrated Coir De-
velopment during the VIII Plan paired as part of 
the modemization component of Centrally Spon-
sored Scheme of cooperativisation which will 
also cover similar schemes when received 
from other State Govemments. The estimated 
cost of he Integrated Coir DevelopmentProject 
for Kerala is Rs, 44. 24crores, which is to shared 
by NCDC (National Cooperatives Development 
Corporation), Govemment of India and Coop-
erative Societies in the following manner. 

1. N .C.D.C. :75% of the cost of the Project 
(50% of the cost as loan to State Govt. and 
25% of the cost to State Govts towards 

. share capital to Cooperative Societies 
for setting upthe Project). 

2. Cooperative. 5% of the cost. Societies 

3. Government: 20% of he cost. of India 

The Central; share of assistance is to be 
metfrom funds earmarked for Cooperativisation 
Scheme. 

[T rans/ationj 

Central capital Investment Subsidy for 
Small Scale Units 

7803. SHRI MAHENDRA KUAMR SINGH 
THAKUR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any Central Capital Investment 
Subsidy Scheme for the small scale industries 
has been launched; 

(b) if so, the details of the small scale 
industrial units in Madhya Pradesh, which have 
applied for subsidy under this Scheme; 

(c) the details of the Central assistance 
I'Irovided to them so far and the progress made 

to start work on these projects; and 

(d) the reasons for not making any progress 
by some of these projects, if any? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPATMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) No, Sir. 

(b)to(d). D.onOt{l~ise: 

Allocation Under 2()"Point Programme to 
Uttar Pradesh 

7804. SHRIL SANTOSH KUMAR 
GANGWAR: Will the Minister of PLAI!:INING 
AND PROGRAMME IMPLEMENTATION be 
please to state: 

. 
(a) the funds allocated under the 20-point 

programme to Uttar Pradesh during the last 
three years; 

(b) whether the amount allocated to this 
State is less than the amount allocated to other 
States; and 

(c) if so, the scheme formulated to in-
creases this amount and the amount proposed 
to be provided to the State in the coming year? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PLANNING IMPLEMNTATION 
(SHRI GIRICHAR COMANGO): (a) and (b). 
The Planning Commission does not allocate 
fundsunder~20-Poiht Programme. The State 
Govemment provide for different items under 
20-Point Programme under spectral heads, in 
their annual plans. Since the size of the total 
plan, sectoral outlays and allocation offunds on 
the basis of requirements and resources, vary 
from State to State comparisons of the total 
amount aviable for implementing 20-Point 
Programme will not be meaningful. 

(c) Does not are. 
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[English] 

Training Institutes for Armed Forecs 
Personal and Ex-Servicemen 

7eo5. SHRI PROBIN OEKA: 
SHRIM.J. RATHAVA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to open 
new training institutes for the Armed Forces 
Personnel and the Ex-Servicemen; 

(b) if so. the details thereof: 

(c) the locations where these institutes are 
proposed to be opened in each state; and 

(d) the time by which these institutes are 
likely to be opened? 

THEM1NISTEROFSTATEINTHEMIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN) 
(a):to(d). Yes, Sir. Naval Academy is proposed 
to be set up at Ezhimala in Kerala for training of 
cadets to be inducted into Indian Navy as offIc-
ers. joint Amphibious Warfare School is pro-
posed to be setup at Kakinada inAndhra Pradesh. 
It is not possible to indicate any time frame for 
the Implementation of these proposals as they 
are subject to the availability of resources. 

[T rans/alion] 

Development of Eastern Uttar Pradesh 

7806. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be please 
to state: 

(a) whether the reasons of the backward-
ness of eastern districts of Uttar Pradesh par-
ticularly in Gazipur and Jaunpur districts is 
shortage of small scale industries , cottage 
industries including heavy industries; 

(b) whether the Patel Commission in 1953-
54 laid emphasis in its recommendations on 
formulation of special programme forthe devel-
opment of the areas by allocating special funds; 
and 

(c) if so, the details of the programmes 
proposed or proposed to be 'prepared by the 
Govemmentforthe economic development and 
prosperity ofthis area? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GtOMAN~ a) Absence of industnes may be one 
of reasons forthe backwardness of an area. 

(b) A Joint Study Team. under the chair-
manship of Shri B.P. PateL studied the eco-
nomiC, social and development problems of four 
eastem distictrsof Uttar Pradesh (viz. Ghazipur. 
Azamgarh Deona and Junpur). It submitted a 

. -Report in 1964. The report had laJd emphasis on 
formulation of special programmes forthe de-
velopment of the area by allocating special 
funds. 

(c) Development of an area within a State 
is primarily a responsibility of the concerned 
State Government. The Government of Uttar 
Pradesh has taken action on the recommenda-
tions of the above JOint Study Team and has 
indicated that most of the recommedations olthe 
Team have been implemented. 

Violation of Indian Air Space by Pakistan 

7807. SHRIMATI BHAVANA CHIKHALlA: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of incidents of violation of 
Indian airspece by Pakistan reported during the 
last six months: 

(b) whetherthe Govemment haH conducted 
any enquiry into such cases: 

(c) ifso. the details thereof: and 
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(d) the steps taken or proposed to be taken 
by the Govenvnent to check recurrence of such 
incidents? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRI MALIKARJUN~ 
(a) to (d). There have been some cases of 
violation on Indian airspace by Pakistani aircraft 
during the last six months. Adequate arrange-
ments exist for safeguarding the Indian air-
space. Government have conveyed theirseri-
ousconcem over these incidents to the Govem-
mentof Pakistan. 

[English] 

Defence Projects under Construction 

7808. SHRIMATI V ASUNDHARA RAJE: 
Will the PRIME MINISTER bepieasedtostate: 

(a) the numberof defense projects under 
construction at present, 

(b) whether the progress of worK is moni-
tored in respect of these projects; 

(c) if so, whether there have been consid-
erabledelays in the completion of some of these 
Projects; 

(d) the reasons therefor; and 

(e)thestepstakentoexpeditetheccnslruc-
tion of these projects? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF THE DEFENCE (SHRI 
MALLlKAAJUN) (a) At present there are 3353 
number of ongoing Defence Construction 
Projects. 

(b) 4. ongoing priority Construction Works 
consting over Rs.2 cores, are mouitored by 
Minis\rylSeNice HQtSon regliarbasis. Lesser 
Value Projects are reviewed periodically at 
Command Headquarters level. 

(c) to (e). The execution of Construction 
Projects is taken up on the basis of inter-se 
prioratisetion and availability of funds. There is 
no under delays in tHe completion of priority 
schemes as adequate budgetary support is 
provided for the same. However, the bottle-
necks, if any are examined during review and 
remedial action initiated in time. 

Water Supply Scheme tor Chandlgarh 

7809. SHRI PAWAN KUMAR BANSAL: 
WiUtheMinisterofURBADEVELOPMENTbe 
please to state: .. 

(a) the date of start of the work on the third 
phase of Water Supply Scheme for Union T er-
ritory of Chandigarh; 

(b)the~ulateddateforcornmissioningof 

the project and the date by which it is now likely 
to be completed; 

(c) the reasons for delay; and 

(d) theorignal estimated of expenditure on 
the said project and the amount that is likely to 
be incurred thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHEMINISTRYOF 
WATER RESOURCE (SHRI P.K. THUNGON): 
(a) The titSt contract for supply and erection of 
machinery was award in July, 1991. 

(b)the~dateforcomrnissioningof 

the Project was December, 1993 and the likely 
dateofcompilationsJURe,l994. 

(c) The major reasons fordeleyincomple-
tion are on account of technical problems in 
contract finalisation and the disturbed condi-
tionsinthearea. 

{d) The original es\in ,ate tor the proiect , 
which was prepared on the 1987 prices forthe 
pope lion and ~ 939prices forthe rnachinerywas 
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forRs. 1369. 50 Lacs. the revised cost including 
escalation is being proposed for sanction. 

:T rans/aOOn] 

Review of work of !<hadi and Village 
Industries Commission 

7810.SHRIDILEPBHAlSANGAHANI:WiN 
the PRIME MINISTER be pleased to state: 

(a) whether some cases of alleged corrup-
tion have come to the notice of the Government 
while conducting a review of the various devel-
opment works undertaken by the Khadi and 
Village Industnes Commission during the last 
three years; and 

(b) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALM): (a) and (b). The information is 
being collected and will be laid on the Table of 
the House. 

[English) 

Tannery and FoctwearCorporation of 
India Umited 

7811. SHRIINDRAJITGUPTA: 
SHRI V. SREEVIASA PRASAD: 

Will the PRIME MINISTER be pleased to 
state 

(a) the details of reimbursement of cash 
losses rendered to the Tannery and Footwear 
Corporation of India Limited In the past five 
years; 

(b) the details of y.'orklng capital fund pro-
Vided to the company during the same period; 

(c) whetherthe company has failed to remit 

the provident fund dues of employees to the 
concerned authorities; 

(d) whether for want of working capital the 
<pmpany is unable to achieve production target 
for the last three years in spits of all cooperation 
being extended by the Trade Unions and work-
ers;and 

(e) if so, the facts thereof and steps being 
taken to allow the company to function property 
withoutfurther awaiting the findings of BIFR? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHNA SAH~): (a) and (b). The amount of 
Non-Plan funds released to T AFCO towards 
compelting for cash losses dUring the last 5 
years was as under;-

(Rs. In lakhs) 

Year Amount released 

1988-89 298-00 

1989-90 450.00 

1900-91 555.00 

1991-92 622.00 

1992-~ 575.00 

(c) Yes, Sir. 

(d) The poor performance forthe Company 
was not due to the shortage of working capit-I 
only but also for various other reasons such. 
lack of orders. In competitive prices, low pro-
ductivity. high over -heads. surplus man-power 
etc. 

(e) Since 65% of the installed capacity IS 

dedicated to meetthe Defence requirements, 
Defence has been requested to utilise t!)is Crl-
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ty lJy placing adequate orders at remunerative 
Jrices. With a view to reducing surplus man-
power. a Voluntary Retirement Scheme has 
also been introduced. The Company has also 
submitted a draft Revival Plan to IFCI which has 
been appointed as the Operating Agency by the 
BIFR. 

Training Infrastructure UnderTrysem 

7812. SHRI GAYA PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) the amount allocated to Uttar Pradesh 
for strengthening of training infrastructure under 
TRYSEM since 1990-91: 

(b) the places in U.P. where the training 
infrstrucre underthe said Scheme are aviable or 
proposed to be made available: and 

(c) the number 0 benefiCiaries from the 
SCslSTs Community under the said Scheme in 
U. P. during the saF'l1e period? 

THE MINISTER OF STATE IN THE 
MINISTYR OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL) (a)TheCen-

tral share for TRYSEM (straightening of training 
infrastructure) allocated to Uttar Pradesh from 
the year 1990-91 are as under:-

Year Amount allocation as 
Centra/share 

1990-91 156.94 

1991-92 1S7.00 

1991-93 156.00 

1993-94 243.42 

(b) A Statement is attached. 

(c) The numberof SC/STs youth trained 
underTRYSEM scheme in Uttar Pradesh State 
from 1990-91 onwards are given below:-

Period SC/STs youth tramed 

1990-91 25317(44°~) 

1991-92 30856(44%) 

1992-93 15605(40°0) 
(February, 1993) 



249 Written Answers 

t: .g 
g 

.....J 

VAISAKHA 15,1915 (SAKA) 

"'0 
<1l 
.0 

<1l 
N 'm u... 

'iii 
<1l 
C,' co' 
~ > 

CO 
"'0 c o 
~ 

C 
:::J co 
t1i 
-:> 

Written Answers 250 

cxi 

E 
(i; 
E c 
(i; 
> o 
~, 



251 WrittenAnswslS MAY5,1993 

~ 
~ 

~ ~ 
~ 

c:: j 
~ 

III 

~ 
Q. 

~ "! i ii ~ 

E j :E 0 j ,_ III: Q. 

~ ".1: g 0 '" oS E ~ ~ ~ c: 
III III .:to: c: III ., 

-.J ..J 0:: 0) ~ :::l Z II: 

! 
"0 c:: ., 
~ 
c:: ., 
"i 
j 

III ... 
~ ~ 

c: E CD c: c: c: t c: ! ~ III III III ca i ., 
i ~ iii ~ ~ i = .! -;; ! c: ., 

~ i c:: ., c: .. ., .. I., ".£ ~ 

I CIl ~ CIl CIl "0 t • J c: E II) ., II) 
ca ~ ,; ~ i III " "> "C ~ ::; > ::; ~ ca ~ C .. ca III .. 

>- (I) ca ~ >- > E ~ E ~ E ~ ! 
~ ! .! ! I ! ! C) ! 

I C) C) C) " C) I J ~ 
., .. ! ! ~ F5 ~ ~ ~ 

(OJ .. .,; cD cD eli ... ... ... ... ... ... 

~ 
j a Q. III III C, c:: 
.:t:: III 
CIl c( ~ 

c: c: 
III III 
~ ~ -;; -;; 
c: c:: 
III III 

c: CIl CIl ., c:: c:: 
~ ., ca 
ii ~ ~ 

C ..=! (I) .. ~ 

~ ~ f1) 
II) 

(I) e ! 
~ 0- 0-::; ~ ~ ca ii "a 
~ 0 0 
! "I: °i III 

" ~ ~ 

2 til 

! ~ til cr. CIl 

-C\I 

~ 
j 
Q. 
c: 

m III 
~ 

~ III 
"if: "S! 

iii III s:. 
:::t: CIl 

e;, 
c: 
III 
~ 

"3 
~ 

2 
j 

C) 
c: 
III 
~ 

iii c:: ca cr. 
(I) .. 
.lO: :> E ca 
~ 

,_ 
s:. 
.! E 

! ca 
C) > CD ca f1) >-";:: ca 
G) ..0 
~ 

0 
on "5 
~ > 

.s: 
if. 
Cl 

~ 

c: ca 
~ -;; 
c: 
III 
CIl 
III 
III 
~ :> 
ca >-E 
! 

" s 
~ 

&ri 
C\I 



2S3 Written Answers 

c: <II 
~ :; co 
OJ .c -0 
(.) -; C 
0 co 

-.J :::2 CIl 

c c co co .c .c 
Vi Vi c c 
III III 

IJ) 
(/) (/) 

c: If) If) 
0 ro ro 
.;::; .:.:. .:£ 

.~ :> :> 
<J) ro <t) 

.s >- >-E E 
'Q ~ ro 

(5 Q) 0 
E g g <1l <: N N 

"'\ 

,....: 
N 

~ 
iii 
CIl 

c co .c 
Vi c 
III 
(/) 
If) 
ro .:.:. 

:> 
10 
>-
E 
~ 

0 
g 
N 

cci 
N 

VAISAKHA 15,1915 (SAKA) 

iii 
Cl 
10 
C 
iii 
1ij 
N 
:::I 

:::2 

c 
<t) 
.c 
Vi c 
III 
(/) 
If) 
ro .:.:. 

:> 
10 
>. 
E 
~ 

0 
g 
N 

O'i 
N 

111 ~ -0 ·c c: 
0 iii 
0 z 

(lJ 
(.) 

c c 
111 Q) 
.c (jj 
Vi C C 
10 0 
(/) 0 
.c If) 

-0 'c 
0 Q) 
.c E (/) 0 
iii ~ >. .Il! 0 

-0 c E CD 
CD a C( 

ci 
M M 

-0 
<II 
.0 
.S! 
N 
10 .c 
0 

c 
.2 -; 
(.) 
::J 
-0 w 
-0 c: 
10 
Cl 
C ·c ·e 
t-
.c 
(.) m 
Q) 
If) 
(lJ 
II: 
c 
.~ 
10 

~ 
.E 
~ c: 
CD 
0 

iii co 
C 
III m > 

E 
III 
(/) 
If) 
III .:.:. 
:> 
~ 
Q5 
.c 
I/) 

~ 
c 
10 .c 
Cl 
III 
(/) 

M 
M 

.c 
iii 
Ql 
<: 

-0 co .c 
If) 

~ 
a.. 
If) 
co > 

<{ 
C 
(lJ 
(lJ 

E 
<t) 

(5 
a: 
::::> 
to 
-0 c 
(lJ 
~ 
C 
<t) 

E 
z 
c ro > 
<t) 
.c 
CIl 

E 
~ 
a.. 

c 
<t) 
.c 
\ii c 
III 
(/) 
If) 
III .:.:. 
:> 
10 >-
E 
~ 

0 
Jg 
N 

tri 
M 

Written Answers 254 

:; "§ 
a. C. c co iii 

;,::: z 

c co .c 
Vi 
C III ro -0 (/) c 
If) <l> 
<t) ~ .:.:. 

:> c ro 
ro E >-
E Z 
~ c 

0 co 
> Jg ro .c 

N CIl 

~ 
C. 

-iii z 

c co .c 
Vi c co 
(/) 
If) 
<II .:.:. 
:> 
ro 
>-
E ro 
(5 
ro 
>. ;:: 

Q5 
.c 
If) 

;,::: 

cci 
M 



255 Written Answers MAY5,1993 Written Answers 256 

Facilities for Judges 

7813. SHRI RAJESH KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Supreme Court in a writ 
petition filed by All India judges Association 
issued sometime back instructions with regard 
to pr.oviding certain facilities to judges; 

(b) if so. the details thereof; 

(c) whether the instructions have since 
been implemented; 

(d) if so, the extent of its implementation. 
State-wise: and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF LAW,.JUSTICE AND COMPANY 
AFFAIRS(SHRI H.R. BHARDWAJ): (a) Yes, 
Sir. 

"(b) Information is given in enclosed State-
ment 

(c) to (e). the Supreme Court in itsjudgment 
dated 13th November, 1991 in Writ Petition No. 
1022/89 in the matter of Alii ndia Judges Asso-
ciation Vs. Union of India and others passed a 
number of directions in regard to improvement 
in the conditions of service of SubordinateJudi-
ciary. The Governmentfiled a Review Petition 
on 9.1.1992. The Review Petition came upfor 
final hearing on 19.3.1993 and the Supreme 
Court. after hearing. has reservedtheJudgment. 

STATEMENT 

D,cectlOns/instructions Issued by 
Supreme Court of India In Writ PetitIOn No,. 
1022189 in AI/India Judges Association Vs. 

Union of India and Others. 

(1) An All India Judicial Service should be set 
up and the Union of India should take 

appropriate steps in this regard. 

(2) Steps should be taken to bring about unifor-
mity in being designation of office s both 
in Civil and the Criminal side by 31.3.1993 

(3) Retirement age of judicial officers be raised 
to 60 years and appropriate steps are to be 
takenby31.12.1992. 

(4) As and when the Pay Commissions/Com-
mittees are set up in the States and Union 
Territories; the question of appropnate pay 
scales of judicial officers be specifically 
'referred and considered. 

(5) A working I;b;ary atthe residence of every 
judicial of!lcer has to be provided .by 
30.6 .. 1992. Provision for sumptuary allow-
ance as stated has to be made. 

(6) Residential accommodation to every judi-
cial officer has to be provided and until 
State accommodation is available, Gov-
ernment should provide requisitioned ac-
commodation forthem in the mannerindi-
catedby31.12.1992.lnprovidingresiden-
tial accommodation availability of an office 
room should be kept in view. 

(7) Every district Judge and Chief JudiCial 
Magistrate should have a State Vehicle, 
Judicial officers In sets of 5 should have a 
pool vehicles and others would e entitled to 
suitable loans to acquire two wheeler auto-
mobiles within ditfemnttime limits as speci-
fied. 

(8) In -service Institutesilould be set upwithln 
one year at tile Central and State or Union 
Territory level. 

[Translation] 

Income From Rio-TechnologySector 

7814 SHRIAMTI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to state: 
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(a)whethertheGovemmenthaveassessed THE MINISTER OF STATE IN THE MIN-
the income being earned from the bio-technol- ISTRY OF CHEMOCALS AND FERTILIZERS 
ogy sector; and 

(b) if so, the details thereof during each of 
he last three years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENT) 
AND MINISTER OF STAFTE IN THE MINIS-
TRYOF PARLIAMENTARY AFFAIRS) (SHRI 
RAGARAJAN KUAMARAMANGALAM): (a) 
and (b). No, Sir, Blotechnolgical tools have 
recently been put to use in several spheres of 
production including vacines, diagnostics. drugs 
& Pharmaceuticals, agricultural practices, fer-
mentation based microbial products, effluent 
management etc. Some Demostratiol 
programmes have been lunched inthe areas of 
agriculture embryo transfer technology, ail 
paum, planttissuecalture, biological postcon-
trol and biofertllizers to establish the economic 
viability. The current estimated turnover of bio-
technology products Including conventional for-
matlon based microbial products is estimated at 
Rs., 8.9billion. The health care area hasashare 
of about 60% :agnculture & animal husbandry 
products including aquacuture is 15% and the 
restls25% .. 

[English] 

Pricing of Fertilisers 

7815. SHR SAN AT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Committee of Secretaries 
has decided to stop provision of capital-related 
costs in the retention pricing mechanism for 
capacity utilisation umhsationllevels for pro-
duction of fertilisers beyond 110%; and 

(b) if so, its implications on the pricing of 
fertilisers and the disbursement of pricing in-
centive for production thereof? 

(SHRI EDUARDO FALEIRO): (a) TheJPC on 
Fertilizer Pricing has recommeded that a cut-
off pOint of 110% In the case of gas-based 
nitrogenous plants and 125% for phosphoric 
plants may be fixed, beyond which on every 
extra tonne produced by the concerned unit the 
retention price and consequently payment of 
subsidy may be reduced to the extent of capital 
related charges. 

The above recommendation oftheJPC has 
been examined as a part of the policy param-
eters forthe new pricing penod. The views of the 
Committe<..: of Secretaries have also been ob-
tained. However, no decision has been taken so 
far Hl the matter. 

(b) In view of the above. does not arise at 
this stage. 

[ Translation] 

Sewage Disposal Scheme of Gujarat 

7816SHRI CHHITUBHAI GAM IT: Will the 
Minister of URBAN DEVELOPMENT be please 
to state: 

(a) whether the union Government have 
received anyproposel from the Government of 
Gujarat in regard to the sewage disposal 
schemes; 

(b) if so, the details thereof; 

(c) whether the Govemment have accorded 
approval to such schemes; and 

(d) the names of the schemes which have 
not been accorded approval and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBANO DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
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THUNGON): (a) Yes. Sir. 

(b) The Government of Gujarat had submit-
ted the feasibility Reportforsewerage and sew-
age treatment facilities in West Ahamedabad 
Urban Complex Area with an estimated cost of 
Rs. 470 crores for possible external assistance. 

(c) and (d). The State Government has 
been advised to revise the schemes from tech-
nical and financial angles. 

[English] 

Indo-Chia Agreement in Civil Service, 
Personnel and Administration 

7817. SHRI SUSHILCHANDRA VERMA: 
WilithePRIMEMINISTER be pleased to state: 

(a) the salienlfeatures of the recent agree-
ment signed in the Republic of China in respect 
of Civil Services, personnel and administration; 

(b) the progress made towards the actual 
implementation thereof: 

(c) the period for which the agreement is 
likely to remain in force; and 

(d) whether a simil'. r agreement has been 
signed with any other country so far? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF PERSONNEL, PUBLIC 
GRIENCANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE M!NISTRY OF 
PARLIAMENTARY AFFAir.:: ,HRIMATI 
MARGARET ALAVA):(a) ar: ,ji /.statement 
is given before 

(c) The MOU will remain in force for a 
period of 3 years initially unless either side 
notified. In writing, its intention to modify or 
terminate It at a date mot later than six months 
before its expire. 

(d) No. Sir. 

STATEMENT 

A Memorandum of Understanding (MOU) 
was signed by India and china on the 21st 
February, 1992 at Beijing. It seeks to promote 
bilateral cooperation in the field of Civil Ser-
vices, Personnel Management and Public Ad-
ministration between the two countries. the fol-
lowing broad forms 01 cooperation are envis-
aged:-

(a) Exchange of profeSSional study tours 

(b) Exchange of experts for delivenng 
lectures on and making comparative 
studies of the Civil Services, Per-
sonal Management and Public Ad-
ministration. 

(c) Establishment of cooperation between 
civil services training institution of the 
twocountnes 

(d) Exchanges of relevant matenals 

The MOU also leaves room for flexibility 
in introducing any other form of cooperation that 
may be mutually agreed upon. 

2.ln terms of the Action Plan for 1992-93 
drawn up for implementation of he MOU, the 
following activities have been completed:-

Visit of a 3-member I ndian delegation 
to China in September, 1992 to stUdy 
the Local Government System there: 

Visit of an Indian expert to China in 
October, 1992 to deliver lectures on 
administrative structural reform at 
Central and local government levels 
at atrainlng prografTlme: 

Visit of a 6-memebr Chinese delega-
tion to Indian In December. 1992 to 
study the public administration sys-
tem and administrative reform in In-
dian. 
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Funds to Maharashtra under NRY 

7818SHRIMOHAN RAWALE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of schemes sanctioned and 
the amount of Central subsid}fl-eleased toGov-
emment of Maharashtra during the last three 
years under the Central sponsered scheme of 
Nehru Rezgar Yojana for ShelterUopgadation 
and Night Shelter and sanitation facilities for 
footpath dwellers; and 

(b) the amount of Central subsidy proposed 
tobe provided to Govemment of Maharashtra for 
the purpose during the year 1993-94? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBANO DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The information is given in the 
enclosed Statement-I 

(b) The information is given in the enclosed 
Statement-II. 

STATEMENT -I 

Details of Schemes sanctioned in the State of Maharashtra dunng the last three years tor 
centrally sponsored schemes of Shelter Upgadation. '(NRY Night Shelter and sanitation 

facilities for footpath dwellelS are indicated below. 

ShelterUpgradatlon (NRY) 

Year No. of schemes Subsidy released 
sanctioned (Rs. mcrores) 

1990-891 17 0.43 

1991-92 6 0.49 

1992-93 16 0.52 

Night Shelter and Satiation facilies for footpath dwellers 

Year No. of schemes Subsidy releaed 
Sanctioned (Es. in crores) 

1990-91 1 0.00 
1991-92 9 0.00 

'992-93 5' 0.09 
.-----. 

'These are pay & use toilets schemes under shelter and sanitation facilities for the footpath dwellers. 
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The amount of Central subsidy proposed to be provided to the Governmentof Maharashtra for 
the yeas 1993-94 is as follows; 

Name of he Scheme Proposed amount 

Amount of subsidy proposed 
to be provided for up gradatton 
of dwelling units 

Night Shelter and Sanitation 
facilities forfoot path dwellers 

Hutment's in Metro Cities 

7819 SH RI MULLAPALLU 
RAMCHANDRAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state' 

(a) whether any study has been rnade by the 
Government regarding the number of people 
living in the hutment's of Bombay. Calcutta, 
Delhi and Madras; and 

(b) if so, the details thereof and the steps 
taken to prevent the setting up of hutrnent s in 
these cities? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P K 
THUNGON): (a) and (b). NQ specific study has 
been conducted by Central Govt, onhurneni 
dwellers in these four cities. However, a study 
on the civic and other amenities available in the 
notified :Iums of all class I & II Towns excluding 
Delhi was conducted by the RegistrarCeneral of 

(Rs. in lakhs) 

RS.9'1.10 

Wiildepend 
upon he number 
of schemes 
submitted by the 
State Go-.rernment 
and the project 
casto! such 
scheme. 

India in 1988. which revealed that percentage of 
population !ivlng in notifie..' ,slums in 1991 in the 
three metropolitan cities were as under:-

Na me of the Cdy 

(i) Calcutta 

(ii) Greater Bombay 

(iii) Madras 

Percentage of slum 
Dwellers 

30.26 

27.63 

19.34 

As per survey Conducted by the Food f, 
Civil supplies Depth. of the Govt. of National 
Capital Territory of Delhi & Slum wing of Delhi 
Development authority (now MCD) in January, 
91 there were more than 900 J,J, clusters con-
sisting of about over2.5lakh Thuggis in Delhi 
spread all over Delhi. 

With a view to arrest the growth of slums in 
urban areas, the National Housig Policy has 
listed out various steps to be pursued by the 
Central and State Government which interalia, 
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include:-
-avoildng foroible relocation of dis housing 

of slum dwellers 
-encouraging in -situ up-gradation, slum 

renovation and progressive housing develop-
mentwith conferment of occupancy rights wher-
everfesible, and undertaken selective reloca-
tiO!) with community involvement only for 
cleanse of piority sites In public interest. To 
amelio rate·the liVing condition of the urban 
slums dwellers State Sector as well Control 
Sector Scheme like Environment improvement 
of Urban Slum EIUs and urban basic Serviesfor 
poor (68SP) are being implemented for provid-
ing better civic and infraturactural services to 
the slum dwellers. 

Import of Machines by Pharmaceutical 
Industry 

78 MAJ.GEN. (RETD.) BHUWAN 
CHADRA KHANDURI: 

SHRI VIYA Y KUMAR YADAV: 
SHRI LOKANATH CHOUHURY: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment have reduced 
the import duty on aseptic From Fill Seal mashies 
used for packing intravenous flUids; 

(b) if so, the reasons therefor: 

(c) whether such machines are being pro-
duced in the country also: 

(d) if so. the justiflcallon for liberalising the 
imports of these mashies; and 

(e) the details of the companies which have 
Imported these machines during the last three 
yeas and the duty concessions given to them? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OFCHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO): (a) Yes. Sir. 

(b) and (b). To encourage production of 

hightest quality I. V. Fluids (which directly go into 
the blood stream) though State of Art technology 

(c) To the extent information is aVlable, 
such integrated machines of proven quality for 
the manufactured of IV. Flids under totally 
aseptic conditions, are not yet being manufac-
tured in the country. 

(e) Company-wise imports of such items 
are not monitored In the rv1inlstry. 

Power Projects Usig wind Power 

7821. SNRI BOLlA BULL! RAMAIAH: Will 
the PRIME MlbJIST ER be pleasE:d to state: 

(a) whether a target on establishing power 
'projects using w!lld power has been proposed 
forthe Eighth Plan Penod. 

(b) if so. whether any target has been fixed 
forthis purpose: and 

(c) if so. In which State these Wind power 
projects are likely to be set up and what IS the 
total expenditure Involved? 

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTEF; OF STATE IN 
THE MINISTRY OF AGRICUL TURE (SHRI S. 
KRINSHNA KUMAR) (a) to (C) Yes. Sir. A 
target of 100 MW Wind power projects. including 
private sector projects has been fixed forthe 8th 
Five Year Plan and a budget outlay of Rs. 90 
crores has been provided for the Wind Erngy 
Programme in the Central Sector. Wind power 
projects wil! CONTINUE to be Implemented in 
all the States and Union TerritOries. wherever 
adequate wind resourcesareestablishedthrough 
the on-going Wind survey programme. 

Additional Funds to States for Irrigation 
Projects 

7822. SHRI MANIKARAOI HOOL YA 
GAVIT 
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SHRI B. DEVARAJAN: 

Will the Minister of PLANNING AND 
PROGRAMMEIMPLEMENTATlONbepiease 
tostatl'!: 

(a) whether the Planning Commission has 
sanctioned additional funclsto variousStates for 
severa~inigation schemes under drought relief 
programme; and 

(b) if so, the addition . funds sallGrtioned 
In favor of Maharashtra and Tamil Nadu for 
inigationschemesunderthesaiclprogramme? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTAION (SHRI GIRIDHAR 
GOMANGOD): (a) During 1992-93and 1993-94 
no additional funds have been sanctioned by the 
Planning Commission to various States for 
irrigation schemes under drought relief 
programme 

(b) Does not arise. 

Hill Cadre for Government Employees in 
Uttar Pradesh 

7823. SHRI JEEWAN SHARMA: WiRthe 
PRIME MINISTER be pleased to state: 

(a) whether a decision was taken in the 
recentpasttocreateeaseparatehillcadrefor 
theGovemmentEmpIoyeesinE9ltdistrictsof 
Uttranchal in Uttar Pradesh; and 

(b) if so, the extend to which the decision 
has been imj:llementedin the State and the time 
by which it is proposed to be implemented 
completely? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC 
GRIENCANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALAVA): (a) No. Sir. 

(b) Does not arise. 

Employment Generation Thorough 
Science and Technology 

7824 SHRI GEOGE FERNADES 
SHRI MANORANJAN 

BHAKATA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whethera large numberofjobs are likely 
to be generated during hecurrentfinancial year 
under the mission for employment generatior 
through Science and Technology; and 

(b) if so, the complete details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENn 
AND THE MINISTER OF ST AOFTE IN THE 
MINISTRY OF PARUAMENT ARY AFFAIRS) 
(SHRI RAGARAJAN 
KUAMARAMANGALAM): ( a) and (b). The 
National Science and Technology 
Entrepr;enureship Development Board 
.~NSTEDB) in the Department of Science and 
Technology (DST) has proposedthe creation of 
SO,OOOjobsduringhecurrentfinancialyeainc, 
mission mode the Mission for Employment 
Generation throug,'l Science and T echnologr 
MEGSAT) 

According to the Mission proposal. a total 
OlJTIberof Slakhjobswouldbegeneratedduring 
the course of 5 years, with a target of SO. OOOjobs 
inthe 1st year. The proposal aims at creation of 
sustoinal jobs throughthe formation oftechnical 
sills by exploiting the resources of academiC 
and research institutions and involving district 
administrations. voluntary agencies. academ-
ics. scientists and technofogists Collaboration 
an d assistance of various departments and 
organsastion engaged in employment genration 
acti~iesissoughtlobeobtalnedfortheimple-
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mentation of the Mission. 

The mission proposal has been prepared 
based on the encouraging results of an experi-
ment carried out by the NSTEDB on employ-
ment generation through Science andT echnol-
ogy during the last 2-3 years. 

The Proposal is still underthe formulation 
stage and is under the consideration of the 
Government in consultation with various minis-
tries concerned 

District Indust5ies Centres in Maharashtra 

7825. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of District Industries Cen-
tres in the State of Maharashtra with their loca-
lions; 

(b) the achievements made in this regard 
and the aim and objects forwhichthey have been 
established; 

(e) the facilities and incentives being given 
to the local people for establishment of indus-
tries is these Centres; and 

(d) the numberofsuch Centres proposed in 
Maharashtraduring 1993-94? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALLSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES (SHRI M. 
ARUNACHALAM): (a) to(c). 29 District Indus-
tries Centers were sanctioned by Central Gov-
ernment and all have been set up in the State of 
Maharashtra_ The locations of DICs a10ngwith 
dates of sanction by the Central Govemmentare 
give in the statement . Centrally sponsored 
District Industries Centres Programme (DIG) 
was launched in 1978 with a view to provide 
integrated administrative framework at distct 
level and help in effective development of Cot-
tage & Small Scale Industries, widely dispersed 
in rural areas and other small towns in the 
country. The main aim of launching the DIC 
programlT'e was that the DIC in each district 
should provide all assistance under one roof 
from pre-investment, investment and 
postinvestment stages of each project. The DIC 
was conceived as an operational mechanism 
for according all Concessions and facilities to 
industries in rural areas, annocued by State 
Govt. & Central Govt. from time to time, and 
ensuring the viable operation of industries tie-
sides providing linkages with other input giving 
agencies. 

(d) Govemme~t has not received any pro-
posal from Maharashtra State for setting up of 
any additional DICduring 93-94. 
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New Drug Policy 

7826. SHRIANNAJOSHI: 
SHRIVILASMUTIEMWAR: 
SHRIN.J.RATHAVA: 
SHRI MAHESH KANODIA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Govemment have received 
any suggestiOn from public drug manufacturers 
etc. on the proposed drug policy; 

(b) ifso, thedetailsdthesuggestionoffered 
in this regard; and 

(c) the time by which the New Policy is 
likely to be ilMounced? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICAlS AND FERILIZERS 
(SHRI EDUARDO FAlEIRO): (a) to (c). The 
Govemmenthasnotpmcedanyproposeddrug 
poicyblAcriya BeckgooodNoeeontheAelliew 
of Drug Policy 1986 ~ the Tables of both the 
Houses to elicit the views! suggestions from 
Members o.f Parliament. Various interested 
groups havewritten to the Government on this 
subject. 

Afterdisct lSSioninthe ParliamentGovem-
mentwould decide on the necessary modifica-
tionstaking rno account the viewslsuggestions 
dthe Hon'bleMembers d Parliamentthat may 
emerge. 

Wells In Assam 

7827. SHRI PROBIN DEKA: Will the 
'I=UME MINISTER be pleased to state: 

(a) the number of wells dug in Assam 
lJringthelasttwoyears under JawaharRozgar 
'ojana; 

achievement made so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR) (a) and (b):-
The number of irrigation wells constructed in 
Assam under Jawahar Rozgar Yojana (JRY). 
including the wells constructed under its sub-
schemes called Minion Wells Scheme (MWS). 
and the expencliture incurredthereon during the 
last two years are as below:-

Year 

1991-92 

No.ofwel/s 
constnx:ted 

645 

Expenditure • 
incurred 

(Rs. in lakh) 

177.88 

1992-!:B 481 202.12 
(~oDecember,l992). 

(c) P.rimary objeCtive of the JRY is to 
generate additional gainful employment in rural 
areas. Activities to be undertaken under JRY 
andtheextentdexpencilureoneachdthem~ 

decided by the DRDASIZPs and village 
panchayath on the basis of the available re-
souroesandfel needsofthe local people. Under 
MWS, where wells are not feasible. the amount 
allotted can be utilised for other schemes of 
minor irrigation like irrigatiOn tanks. water har-
vesting structures etc .. and also for develop· 
ment of lands belonging to SCslST s and!ree 
bonded labouers. and ceiling surplus and 
Bhoodan land allottees. Since depending on 
feasibility/suitability. the funds allotted under 
MWS/JRY are utilized for various purposes 
including construction of irrigation wells. no 
specific targets underMWS'JRY are prescribed 
in respect of wells. 

Revlewingof2O-Point Programme 

7828. SHRIMA TI VASUNDHARA RAJE: 
(b)theamountspentonit;and Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 
(c) the target forthe current year and the pleased to state: 
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(a) whether the 20 point economic 

programme is being reviewed from time to time; 

(b) if so. when was the last review made; 

(c) the performance of different states in the 
implementation of 20 point programme during 
the last three years; and 

(d) the details thereof? . 
THE MINISTER OF STATE OFTHE MIN-

ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a): Yes. Sir. on Monthly and Half 
¥ early Basis. 

(b): The latest Monthly Review has been 
rtladeforthemonlhofFebruary. 1993. The latest 
Half Yearly Review has been made forthe half 
year ending September. 1992. 

(c) and (d): The requisite information is 
placed in the Library Sa: No.L T 4066193 

Norm. for identification of 
Benefici8riesUnder IRDP 

7829. KUMARI PUSHPA DEVI SINGH: 
Wlllthe PRIME MINISTER be pleased to state: 

(a) whettlerthe Integrated Rural Develop-
ment Program me (IRDP) IS still in force; 

(b) if so: the norms fixed forthe identitica-
tion ot beneficiaries for IRDP; 

(c) how tar those norms have been ob-
;ervedin the state of Madhya Pradesh; and 

(d) if so. the number of people benefited in 
thatstateduringthelastthreeyearsunderlRDP 
with details thereof? 

THEJJIINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT ('DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRII H. PATEL) (a): Yes. sir. .;. 

(b): Under Integrated Rural Development 
Program (IRDP). beneficiaries are identified on 
the basis of annualfamily income. The target 
group under IRDP consists of small and mar-
ginal farmes. agriculturallaboiurers and rural 
artisans etc. Whose annual family income is 
below the cut off line of As. 85001-. Evenamong 
them. families wiIh an annual income below As. 
6OOO/-areassistedfirst. In~rtoensurethat 
familes beIonQin9to the Scheduled castes and 
ScheduIedTriJesarepropet1yattendedtotXlder 
the program. it has been provided that at least 
50% of the assisted families should be drawn 
from these groups. Further. in order to ensure 
propershare of development plans towomerl. it 
has been laid down that at least 40% of those 
assisted should be women. 3% of the benefits 
are earmarked for physically handicapped. 
Freed bonded labourers are given on over-riding 
priority. 

(c): Percerllageofcoverage of Scheduled 
Castes and Scheduled T riJes has been fuIfiIed 
whereas target for coverage of women and 
physically handicapped was not achieved in 
1991-92and1992-93. 

(d): The number of people benefited 10 

Madhya Pradesh during the last three years 
under Integrated Rural Development Program 
(IRDP)isgivenbelow:-

Year raJg8t Achievement achievement 
(1aJch famIlies) (/akh families) 

1990-91 2.32 3.45 149 

1991-92 2.20 2.95 134 

1992-m 1.83 1.58 86 
(provisional) 
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Launch of Spacecraft 

7830. DR KRUPASINOHU SHOI: Will the 
PRIME MiNISTER be pleased to state: 

(a) the details of the spacecraft during the 
last three years; 

(b) the purpose and achievements of each 
spacecraft; and 

(c) the details of schemes under imple-
mentation to study cosmology and space explo-
ration through Indian satellites? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEOI): (a) Spacecraft 
launched during the last three years: 

(b) the purpose and achievements of each 
spacecraft; and 

(c) the details of schemes under imple-
mentation to study cosmology and space explo-
ration through Indian satellites? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEOI): (a) Spacecraft 
launched during the last three years are: 

IRS-IBonAugust29,1991 
SROSS-C on May 20, 1992 
INSAT-IOonJune12, 1990 
INSAT-2AonJuly10,1992 

(b) IRS_I B for providing remore sensing 
data for mapping and monitoring of natural re-
sources. Since its launch in August 1991,IRS-
IB has covered the country more than 25 times. 
IRS-lB. along with iRS-IA (launched in March 
1988) provide coverage of any part 01 the country 
once In 11 days thus faCilitating a very effective 
management 01 our natural resources. 

SROSS-C is the third indigenous satellite 
in the series of Stretched Rohini Satellite 

(SROSS) for space science experiments. It 
performed well during its life and re-entered 
earth's atmosphere on July 14, 1992. The 
satellite carried two Scientific payloads - an 
aeronomy payload (Retarding Potential 
Analyser) to investigate the characteristics of 
the equatorial and low latitudes ionosphere and 
thermosphere and an astronomy payload 
(Gamma-Ray Burst Experiment) for detecting 
celestial gamma-ray bursts in the 20-3000 K. V 
energy range. These payloads not only per-
formed well but also provided useful scientific 
data. 

The CommunicatiorlSatellite INSAT-IO 
replaced INSAT -IB, which had been operating 
for more than seven years. Itcarries the National 
Television channel, regional TV,channel and 
3174 channels of long distance telephone cir-
cuits. I NSA TID is also used to network all the 
radio stations in the country. The special disas-
terwamingsystem is operated thorough INSA:r-
10. 

The indigenously built INSAT- 2A aug-
ments INSAT -Space Segment capacity. All the 
circuits carried by ARABSA T transponders on 
lease were transferred to INSAT -2A INSAT 2A 
carries four regional TV programmees. Remote 
Area Business and Messaging Network and 
several other captive networks operate thor-
ough INSAT -2A. Ooordarshan's Metro Channel 
is relayed through INST -2A. The Data Relay 
Transponder of INSAT-2A is used to collect 
Meteorological data from remote unattended 
platforms. The satellite Aided Search and Res-
cue package on INSAT -2A helps in getting alert 
messages from ships and aircraft in distress if 
they carry a 406 MHz emergency beacon. 

The imageries from very High Resolution 
Radiometer (VHRR) on INSAT -10 and 1 NSA T-
2A are used in weather predications. 

(c) The Second satellite In the SROSS 
series i.e. SROSS-C2 is planned to be launched 
during the current year. SROSS-C2 will carry 
acomplement of experimentssimilarto SROSS-
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C for continuing the investigations of the earth's 
upper atmosphere and cosmology. 

Strategy for Housing Policy 

7831 (SHRI SYED SHAHABUDDIN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on March 24, 
1993 to Starred Question No. 420 and state: 

(a) the break-up of the approved plan oUtlay 
for housing during the Eighth Plan in the Central 
sector state-wise; 

(b) the estimated number of housing units 
to be constructed during the Eighth Five Year 
Plan under these Schemes, Sch~me-wise and 
state-wis~: 

(c) the estimated shortage of housing units 
in terms of families atthe beginning olthe Eighth 
plan period, state-wise; 

(d) the estimated additional demand for 
housing units during the Eighth Five Year Plan; 
en:! 

(e) whetherthe number of homeless fami-
lies and of persons without shelter shall be 
higher or lower at the end of the Eightieth plan 
period as compared to its beginning? . 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOUR~ES (SHRI P.K. 
THUNGON) (a) and (b): Housirgbeingastate 
subject, it is the responsibility of the state Gov-
ernments to formulate and implement housing 
schemes according toy their priority. There is 
no centrally sponsored housing project and 
hence the question of state-wise allocation does 
notarise. However, HUDGO renders financial 
assistance to all the state Governments and 
Union Territories for housing schemes on terms 
and conditions fixed by the Govt. from time to 
time. 

(c) to (e): Accurate information regarding 
hOUSing shortage atthe beginning of and at the 
end ofthe Eight Five Year plan is not available. 
However, National Building Organization has 
estimated the shortage as on 1.3.91 jo~ofthe 
order of 30.3 million dwelling units. State-wise 
details are given in 

STATEMENT 

The estimated shortage as on.31.3.1996 
would be 35.9 million dwelling units. Thecon-
tribution of formal sector during 8th Five Year 
Plan is expected to be of the order of 13 million 
dwelling units per year only .. 
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Participation of PVT. and COOP. Sector in the PRIME MINISTER be pleased to state: (a) 
land Development, Services and Shelter whetherthe Government have nf'gotlated a $ 

Construction 200 million world Bank Soft loan for the devel-

7832 SHRI MOHAN RAWALE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is any proposal under 
consideration of the Govemment toseek private 
and cooperative sector participation in land 
Development, services and shelterconstruc-
tion; 

(b) if so, thesalientfeatures thereof; and 

(c) the time by which a final decision is 
~kely to be taken in the matter? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URABN DEVELOPMENT AND 
~~INISTER OF STATE IN THE MINISTRY OF 
WATERN RESOURCES (SHRI P. K. 
THUNGON) (a)to (c) : Since Housing, Urban 
development and provisibn of municipal ser-
VICOS are State subjects, a decision in regard to 
,nfolvement of private sector and cooperatives 
in these activities, needs to be taken at the slate 
Govemment level. However, the National Hous-
i['g Policy stipulates thatthe private .developers 
and the organized sector will be encouraged to 
invest in various forms of hOUSing and land 
development by access to fiancee, speedier 
approval of schemes andotherforms cit support, 
mmoval ot constraints to assembly and deve\-
o(:l!'ncnt of land, while they will be Induced to 
dp lotn a ~ ignificant proportion of investment in 
hr ,U$lngforthe lower and middle income groups 
, (affordable prices and conform to non-exploit-
dti· e practices. The policy document has been 
Ir warded to state Govts. for action. 

DevelopmentofNon-Conventional Energy 
Sources 

7833_ SHAI GEORGE FERNANDES: Wil; 

opment of non-conventional and renewable 
sourCes of energy; 

(b) if so, whether the Govemmentpropose 
to extend credit to private entrepreneurs and 
agencies interested in generatingpowerthrough 
solar and wind energy; and 

(c) ifso, the details thereof? 
.s;., 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRYOF AGRICULTURE (SHRI S. 
KRISHNA KUMAR) (a): The Government of 
India have successfully negotiated World Bank 
(IDA)credltofU.S. $115miliionandGEF grant 
of U.S. $ 26 million for funding India's Renew-
able Resources development (ARD) Project 
and ag_reements in this regard between the 
World BankJI.D.A,iG.E.F and the Government 
of India and IREDA have been made effective 
from 6th April. 1993. Negotiations are also 
undergoing with DAN IDA lor US $ 50 million 
(mix credit) and also with Swiss Development 
corporation for U.S. $ 4 million grant as co-
financing to the above project. 

(b): It is proposed to extend financial assis-
tanceunderaboveprojectintheformofsoftloan 
through IREDA to private entrepreneurs/agen-
cies interested in generating power through sub-
projects, viz. Small Hydro (1 00 MWaggregate), 
Wind Farms (85 MW) and Solar photo Voltaics 
(2.5MW). 

(c): The details of proposed fmancial as-
sistance are given in the statement 
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Per Capita Income of RuraUUrban 
People In Andhra Pradesh 

7834 SHRI BOLLA BULLI RAMAIAH: 
DR. D. VENKATESWARA 

RAO: 

Will the Minister of Planning and Program 
Implementation be pleased to state: 

(a) the per capita income of rural as well as 
urban people in Andhra Pradeesh at Present; 
and 

(b) the schemes drawn up to increase the 
per capita income of these people? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAM 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a): The state-wise estimates of 
per capita Income are made by the state Govem-
mentslforthetotal population, and hence. are not 
available separately for rural and urban areas. 
The per capita income (per capita net state 
domeslic product atfactor cost at current prices) 
of Andhra Pradesh was Rs. 47221-in 1990-91 
and Rs. 5596/-in 1991-92. 

(b) . The Government 01 Andhra Pradesh 
has been Implementing development plans to 
Increase the income of the rural people. These 
plans Include Investment for the development of 
agriculture. industry, infrastructure, irrigation, 
rural development, education, health etc. In 
addition. some programs to generate direct 
employment and income to the rural poor are 
also under implementation, such as Integrated 
Rural Development Program and the Jawahar 
RozgarYojana. 

Crisis in Public Sector Undertakings of 
West Bengal 

7835. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether some public sector undertak-

ings in West Bengalatpresentare facing finan-
cial difficulties to maintain their operations and 
viability; 

(b) whether the Government of West Ben-
gal has allowed these sick undertakings to sell 
their excess land to finance their revamp 
programmes; 

(c) whether some of these undertakings 
have urged the Board for Industnal and Financial 
Reconstruction (BIFR) to sanction the propos-
als which envisage raising of resources throguh 
sale of land; 

(d) if so, whether B I FR proposes to ~anc­
tion the revamp rJ "oposals submitted by these 
undertakings, and 

(e) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEP.lIRTMET B OF 
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENTOFHEAVYINDUSTRIES(a)to(e):The 
information is being collected and would be laid 
on the Table of the House. 

Reviewing of Jawahar Rozgar yojana in 
Assam 

• 
7836. SHRI PROBIN DEKA Will the 

PRIME MINISTER be pleased to state 

(a) whether the implementation of the 
Jawajar Rozgar Yojana in Assam has been 
reVIewed; 

(b) if so, the details thereof' and 

(c) the largel \ fixed and achievements 
madesofar? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR) (a) to (c): 
Jawahar Rozgar Yojana (JRY\ IS an on-gOing 
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plan SCheme of wage empIoymentandit is being 
reviewed conhnuously by the Central and the' 
state Governments. The review of the 
programme is dQnethrough Monthly/Quarterly 
IAnnual prowess Reports received from the 
state Governments. Besides, Officers at Cen-
ter, State head quarters and district. sub-divi-
sion and block levels closely monitor all as-
pects of the program through visits to work sites. 
Amount of funds provided for implementation of 
JRYin Assam, amount utilized therein, target of 
employment generation fixed and the number of 
mandays of employment generated under JRY 
during its implementation period from 1989-90 
to 1992-93. are as given below: 

Amount provided Rs.21226.67Iakhs 

Amount utilized Rs. 19485, 161akhs 

Target of employment 
generation . 498.67lakhmandays 

Employment 
generated 482.27Iakh mandays. 

Implementation of New20-Point Program 

7837. SHRI MANIKRAO HODL YA GAVIT: 
Will the Minister of PLANNING AND PRO-
GRAM IMPLEMENTATION be pleased to 
state: 

• ,(a) the system evolved by the Planning 
Commission for r:nonitoring the progress in 
1mplementation of New 2O-point Program by the 
states; and 

(b) the procedure adopted to cross check 
the information so supplied by the state Govem-
rnentsT 

THE MINISTEROFSTATEOFTHE MIN-
ISTAY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a): The Department of Program 
Implementation monitors the progress of imple-
rnentation of Twenty Point Programme-1986. 

The Management Information SystemforTwenty 
Point Programme-1986 consists of (a) Monthly 
Progress Report and (b) Half Yearly Progress 
Report. OnlyforMonthly Proress Report, this 
Department gets data from the state Govern-
ments through NICNET and by post. 

(b): The Department of Programme Imple-
mentation compiles the data received from the 
states and circulates to the concerned Nodal 
Officers of the Central Ministries/Departments 
through NICN ET for verification. 

Relief Supplies to Somalia 

7838. SHRI GEORGE FERNANDES: Will 
the PRIME MINISTEI;:l bepleasedtostate: (a) 
whether Indian Navy vessels had carried to 
Somalia food and other relief supplies to join 
'Operation Restore Hope' launched by the United 
states under UN aegis in that country; and 

(b) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF DEFENCE (SHRI MALLIKARJUN) 
(a) and (b): The Indian Navy participated in the 
UNIT AF operations in Somalia. No relief sup-
plied were carried from India. However, as a part 
olthe operations, and on the request of UN relief 
agencies, Indian Naval ships were tasked to 
carry relief and medical supplies from 
Mombassa to Somaha. 

Slum Colonies In A .. dhra Pradesh 

7839. SHRI BOLLA BULLI RAMA1AH 
DR. D. VENKA TESWARA RAO: 

Will the Minister'of URBAN DEVELOP-
MENTbe pleased to state: 

(a) whether the Union Government have 
received any proposals for development of slum 
colonies in ANdhra Pradesh; 

(b) if so, the total number of slum colonies 
at present in the state; 
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(c) whether any foreign assistance forthe 
development of these colonies has been sought; 

.(d) if so, the details thereof? 

(e) whether the World Bank assistance is 
also being provided to Andhra Predate forlhese 
colonies; and 

(f) if so, the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE OF WATER 
RESOURCES (SHRI PK THUNGON) (a); 
Yes, Sir. 

(b): No detailed estimates aboutthe num-
berof slum solonies in Andhra Pradesh state 
has been worked out 

(c) and (d): The Overseas Development 
Administration of UK is providing financial 
asslstanceforthe implementation of slum Im-
provement projects in 'three cities namely, 
Hyderabad. Vishakha Patnam, Vijayawada in 
Andhra Pradesh. 

(il Hyderabad Slum Improvement Project 
envisages coverage of 30 slums at an estimated 
cost of Rs. 34.36 crores spread over a penod of 
fouryearscommencingfromApril1989. The 
project penod now has been extended upto 
March. 1995. 

ii) Vishakhapatnam Slum Improvement 
Project envisages coverage of 174 slums at an 
estimated cost of Rs. 23.79 crores over a period 
of five years. The water supply improvement 
project for these slums estimated to cost addi-
tional Rs. 4:32 crores has been cleared by DDA. 

iii)Vijayawade Slum Improvement Project 
envisages up gradation of 136 slums at an 
estimated cost of Rs. 49.15 crores. The project 
is expected to be completed in a four years 
period ending June, 1994. 

The proposals for Slum Improvement 
Projects in Tirupathi, Chittoor & Ponganur Mu-
nicipalities were also received for external as-
sistance, but these proposals could not be con-
sidered because three project mentioned above 
are already in progress In Andhra Pradesh with 
extemal assistance. 

(e): No, Sir. 

(f): Does notarise. 

Additions And Alterations in Flats Under 
SFS 

7840. (SHRI SANAT KUMAR MANDAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the norms laid down by the Delhi Devel-
opment A uthority for making additions and alter-
ations in DDA's self-FinancingiMIG/LlGiJanta 
Flats in its coionl8S by way of construclion of 
additional accommodation in the 1 st and 2nd 
floors jeopardizing the safety of the allotted on 
the ground floor: 

(b) the action taken by DDA for violating its 
norms against the aliottees cor :erned: 

(c) whether such unauthoriseri construc-
tions are being carried out in DDA Flats in the 
Jurisdiction of DDA engineers deputed to check 
such unathorised constructions: and 

(d) if so, the action taken against such DDA 
engineers? 

THEM1NISTEROFSTATEINTHEM1N-
ISTRY OF URBAN DEOVELOPMENT AND 
M1NISTEROFSTATE1NTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON) (a): The DDA has reported that no 
such norms have been laid down by them. 
However certain types of additions and alter-
ations made by the allottees have been made 
condonable. 
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(b)' AMon against violators are initiated 
under29( 1) of Delhi Development Act, 1957 and 
the terms and conditions of allotment. 

\ 

"«;land (d): Instance of unathoriised addi-
tionsand altemations do come to the notice of the 
DDA from time to time. Suitable action is taken 
in such cases. 

Development Program In Assam 

7841. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a)thedetails olthe development program 
in Assam and the amount allocated for each of 
these during each of the last three years under 
the Rural Development and Planning and 
Programme Implementation; 

(b) the amount sought by the State Govem-
ment; the amount provided by the Union Govem-
ment and the amount spent therefrom: 

(c) the details of beneficiaries under the 
Programme; 

(d) whether any review of al~ch develop-
ment programme is made; anW::...~· 

.:~ i' 

(e) ifso. the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL _DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI un AMBHAI H. PATEL) (a)to (c): The 
details of allocation of funds, utilization/expen-
diture and physical achievements in respect of 
malor rural development programmes, viz (i) 
Integrated Rural Development Programme 
(IRDP). (ii)JawaharRozgar Yojana(JRY); and 
(iii) Rural Water SUpply (RWS) in the State of 
Assam during each of the last three years, i.e. 
1990-91 to 1992-93 are given below in the state-
ment. 

(d) and (e): The various rural development 
programmes are reviewed from time to time 
through monthly/quarte~y/annual progress re-
ports as well as by Inspection/held viSits to 
vanous stateslUTs. by senior officers from the 
Central Government. To assess the impact of 
these programmes. concurrent evaluation of 
major Rural Development programmes IS also 
carried out. 
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lisinvestment of Public Sector Undertak-
ings 

7842: SHRI MOHAN RAWALE: Will the 
=lIME MINISTER bepleased to state: 

(a) wh~therthe Govemment have rejected 
I the bids it had received for sale of shares of 
Iblic sector undertakings under the third round 
disinvestment held during March, 1993; 

(b.) if so, the details and reasons therefor; 

(c) whether the Gqvemment propose to set 
) a commission to undertake future 
sinvestment of public sector shares; 

(d) if so, the details thereof; and 

(c): There is no such proposal at present. 

(d~and (e): Do notarise. 

Production in Nagaon Paper Mill 

7843. SHRI UDDHAB BARMAN: Will the 
PRIME MINISTER be pleased to state: 

(a) Whetherthere has been a sharp decline 
in the production in NagaonpaperMill,Jagiroad 
(H PC) during the last three years; 

(b) ifso, the reasons therefor; 

(c) whether this paper mill is being 
privatised; and 

(e) the composition and terms of reference '> 
(d) if so, the details thereof? the commission? 

THE MINISTER OF STATE1N THE MIN-
TRY OF INDUSTRY (DEPARTMENT OF 
DUSTRIALDEVELOPMENT AND DEPART-
ENT OF HEAVY INDUSTRIY) (SHRIMATI 
~ISHNASAHI) (a): No, Sir. 

(b): Does not arise. 

Year 

1900-91 

1991-92 

1992-93 

Production 
(inMT) 

66125 

57544 

55662 

The decline in production is due to opera-
naI problems and mechanical breack-down, 
oart from sluggish market conditions. 

(c) and (d): The Nagaon paper MiH is 
;u.rring losses since its inception. The Gov-
nment has, for some time, been examining 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEACY INDUSTRY) (SHRIMATI 
KRISHNA SAHI) (a) and (b): The production 
during the lastthreeyears at Nagaon Paper Mill, 
jagiroad, is as under; c 

% Production 
decline over 
previous year 

6 

13 

3 

various alternatives for making it viable i.e. 
restructuring, feasibility of making it over to 
private sector etc. For its purpose, the assis-
tance of SBI Caps has been sought and a 
Committee of Experts has been constituted. 
The recommendations of the Committee are 
awaited and no final decision has been taken. 
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Performance of Public Sector Undertak· 

ings 

7844: SHRI CHANDRAJEETYADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) the follow up action takenlproposed to be 
taken by the Government on the report of C&AG 
regarding locking up of more than RS.9crore by 
the public sector undertakings in violation ofthe 
RBI guidelines: and 

(b) its impact on the performance of these 
public sector undertakings? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEACY INDUSTRY) (SHRIMATI 
KRISHNA SAHI) : (a) and (b): The C&AG of 
India's Report No.3 of 1993contains a para on 
investment of surplus funds by some public 
sector undertakings. The PSEs and the admin-
istrative MinistriesIDepartmentsconcemed look 
into the specific objections mentioned in the 
C&AG's report and take suitable remedial mea-
sures, keeping in view the losses, if any, in-
curred by the concerned enterprises of any 
disadvantageous position to which the PSUs 
were put in running the enterprises on commer-
ciallines. 

[T rans/ation] 

Small Scale Units 

7845. SHRI SURAJBHANUSOlANKI: W. 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment have fixed any 
limit for capital investment in small scale indus-
tries; 

(b) if so, the details thereof; 

(c) the number of small scale industrial 
units at present in the country, state-wise; and 

(d) the details of the facilities provided b 
the Union Govemmentto the small scale induf 
tries? 

THEMINISTEROFSTATEINTHEMII' 
ISTRY OF INDUSTRY (DEPARTMENT 0 
SMALL SCALE INDUSTRIESANDAGROAN 
RURAL INDUSTRIES) (SHRI 
ARUNACHALAM) (a): Yes, Sir. 

(b): In terms ofthe notification dated 2r 
April, 1991 the investm!3nt limits torthe smc: 
scale sector are prescribed as follows:-

(i) For small scale industrial undertakin~ 
investment limit in fixed assets in plant ar 
machinery whether held on ownership terms 
on lease or on hire purchase not exceQdir 
Rs.60 lakhs. 

(ii) For ancillary industrial undertakings. 
investment limit in plant and machinery on II 
same terms as in (i) above not exceeding Rs .. 
lakhs. 

(iii) For industrial undert~kings that undt 
take to export at least 30% of their anm 
production by the end olthe third year from t 
Date of its commencing production, at;! inve 
ment limit on the same terms as in (i) above, r 
exceedingRs.75Iakhs. 

(c): The state-wiSe cumulatiVe numbe: 
small scale units registered with the state Din 
torateoflndustriesason31. 12. 1991 isplac 
at statement. 

The estimates of total number of srr 
scale units (boIh registeredandunregisterec 
the country as on 31. 12. 1992 is21.80 lakh: 

(d): A number of facilities are providec 
the Union Govemrnenttothe smaUscaie ind 
tries under various schemes 01 incentives, J: 
motionandsupport. Sorneofthemainfacili' 
given to the small scale industries are: 

(i) An Excise ExemptioniConce~ 
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Scheme is in operation for small 
scale industries with turnover upeo 
Rs.200 lakhs. 

(ii) Credit lending to small scale sector is 
given under priority sector lending by 
banks. 

(iii) Small industries scan avail term loans 
under the re-finance schemes of the 
small Industries Development Bank 
of India through scheduled banks and 
financial institutions. 

(iv) Working capital loans upto RS.2lakhs 
are provided at concessional rates of 
interest. 

(v) 836 items are reserved for exclusive 
manufacture in the small scale sec-
tor. 

(vi) Price and purchase preference is ac-
'corded to small scale Jnits in the 
. Govemmentpurchasepr:ogrammes. 

(vii) Technical and information support 
services are provided through vari-
ous associate office of the small In-
dustries Development Organisation 

Written AnswelS :n3 

such as. small Industries Service In-
stitutes, Regional Testing Centres 
·nd autonomous bodies. 

(viii) Technology improvement support is 
provided through specialisedautono-
mous bodies like Tool Rooms, pro-
cess-cum-Production Development 
Centres etc. 

(ix) Consultancy and escort service are 
provided to small industries through 
preparation and dissemination of 
project profiles, technical informa-
tion, market promotion etc. 

(x) Marketing and hire purchase frailties 
are given by the National Small In-
dustriesCorporation.lnadditionNSIC 
operates a single point Registration 
Scheme for promotion of small in-
dustries. 

(x) A number of schernes are implemented 
to provide technical training to work-
ers and aIsotoconduct entrepreneur-
i~1 Development Programmes in or-
derto upgrade the human resource 
content in the small scale sector. 
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[English] 
PricesofC8rs 

7846. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be pleased 
to state: 

(a)whethervariouscarmanufacturershave 
taken a decision to hike the prices oftheircars 
during the 1993-94; 

(b) if so, the details thereof; and 

(c) the production made by each of these 
manufacturers during the years 1991-92 and 
1992-93 and estimated production in 1993-94? 

1991-92 

(i) Maruti Udyog 1,16,697 

(ii) Hindustan Motors ~6,043 

(iii) Premier Automobiles 32,563 

With the reduction in excise duty on cars, 
production is expected to improve during 1993-
~. 

Unauthorised Shops in R.K. Puram 

7847. SHRI RAJNATH SONKARA 
SHASTRI: Will the Ministerof URBAN DEVEL-
OPMENTbepieasedtostate: 

(a) whether a number of shops/stalls have 
been constructed unauthorisedly in the Direc-
torate of Estates markets in various sectors of 
R.K.Puram, New Delhi; 

(b) if SO, the reasons fornot removing these 
unathorisedconstructions/shops so tar; and 

(c) the steps taken to remove them at the 
earliest? 

THE MINISTER OF STAWTE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI) (a) and (b): There 
is no statutory control on the price of cars. 
Government is not aware of any decision by the 
car manufacturers to hike prices of their cars 
during the year 1993-94. However, with the 
reduction in excise duty on cars in the 1993-94 
budget, all the major car manufacturjls in the 
c~untry have announced reduction in prices. 

(c): The production of major car manufac-
turersduringtheyear1991-92and 1992-93 has 
been: 

1992-93 

1,22,105 

21,848 

15,342 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON) la): Yes, sir. 

(b) and (c): A few cases in R.K. Puram 
rnariretsunderthecontrolofDte.ofEstateshave 
been reported where unauthorised structures 
have come up on the open land and also some 
shopkeepers have put up unauthorised struc-
tures on the platform allotted to them. Local 
Bodies who are responsible for removal olthe 
unauthorised structures from the open land have 
been advised to take appropriate action for 
removal of unathorised structures from the pub-
lic land. Notices have also been issued to the 
shopkeepers for removing unathorised struc-
tures put by them on the platform allotted to 
them. 
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Mlauaeof AuthorIty by CPWDOfficers 

7848.SHRIMADAN LALKHURANA:WiII 
the Minister of URBAN DEVELOPMENT be 
pleased to state:· 

(a) whethera numberof cases of misuse of 
authorityfornotfollowing the rules regulations 
have come to notice during the last three years; 

(b) if so, the details thereof; 

(c) the action taken on each of the matter; 
Md 

(d) the details of the officials against whom 
departmental action has been taken oris pend-
ing? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT OF 
STATE IN THE MINISTRY PF WATER RE-
SOURCES(SHRIP.K. THUNGON)(a) to (d): 
Duringthelhreeyearsfrorn 1990-~ to 1992-93, 
departmental action for not following the rules 
and regulations has been initiated against 64 
officers of the C.P.W.D. Cases against 15 of 
these 64 officers have been completed. 

Possession of Land to SCs 

7849. (SHRI LAKSHMI NARAIN MANI): 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a)wheIher1hefamiiesbelongingto~ 

uled castes and Backward classes settled in 
Uttar Pradesh, particularly in the coastal areas 
of Ghagra river of Bahraiuch and Barabanki 
districts have been provided the possession of 
the land on the basis of the lease given by the 
Government; 

(b)whether~ha"ebeenreceived 
to thiseffectthattheseleaseholders have not yet 
been able to gettha possession oftha land even 
aftertheirobtaining large number of lease hokJs 
several years back; and 

(c) the action being taken by the Govern-
ment in this direction? 

THE MINISTER OF STATE INTHEMIN~ 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESCUES (SHRI P.K. THUNGON) 
(a) to (c): The information is being collected Md 
will be laid on the Table of the Sabha.· 

Allotment of Govemment Accommedation 
on Priority to Ministerial Staff 01 DeIhl 

Administration 

7850. SHRI RAJNATH SONKAR 
SHASTRI: Will the Ministerof URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the allotment of Go¥erMlent 
accommodation is a measure of weJfare ora 
service condition; 

(b) if so, the details thereof? 

(c) whether there is any prevision to allot 
residential accommOdation on priority to the 
magisteriaVexecutive employees of Delhi Ad-
ministration; and ~ • 

(d) if so, thedetailsthareof andthecompe-
tent authority to sanction sUch requests? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STA 'FE IN THE MINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON)(a) and (b): AIIotmentof~ern­
ment accommc.'dation to Govt. employees is a 
welfare measure. . 

(c) and (d): The allotment of Govt. &ccom-
modation is not nonnaIIygiven onprioritybasis. 
But iri exceptional cases based on merits such 
allotments are sanctioned in relaXation of the . 
rules by the competent authority which incase 
of Delhi Administration is Commissioner and 
Secretary P. W.O. who is designated as Director 
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[ T rans/ation) 

World Bank Assistance For Urban Deve1-
opment in Gujarat 

7851.SHRIN.J. RATHVA: WtHtheMinis-
terof URBAN DEVELOPMENT be pleased to 
state: 

(a) whether any request ispen<ingwiththe 
World Bank in respect of providing assistance 
for the urban development in Gujarat; and 

(b) if so. the details thereof and the time by 
which this assistance is likely to be proVIded to 
Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON) (a) and (b): the Gujarat'Urban 
Development Project it is already underimple-
mentation in Gujarat with World Bank·assis-
tance. The revised cost of the Project is Rs. 
173.66 crores with a revised IDA credit of SDR 
47.50Million. Upt031stMarch. 1993. the state 
Government has reported an expenditu'e of Rs. 
119.33crores. The expected closing dale of the 
Projectwas3OlhAprii. 1993. ThestateGovem-
ment has reQuested for further extension of the 
closing date ofthe Project. in order to enable it 
to~thebalanceamountof assistIncetothe 
extent possible. The request of the state Gov-
ernment has been taken up with the Ministry of 
Fmance and the Wortd Bank for extension of the 
credit til the end of 1994. The final decision of 
the WortdBankaboultheextensionolthecredit 
cIosingdate of the Project. in order to enable it 
to ldsethebalance amount of assistancetothe 
extent possible. The request of the state GoY-
emmenthas been taken up with the Ministry of 
Finance and the Wortd Bank for extension of the 
eredittilltheendof 1994. Thefinaldecisionof 
the WOftdBankaboultheextensionolthecredil 
cIoIingdate has not been received so far. 

Allotment of Land by DSIDe 

7852.SHRI YASHWANTRAOPATIL:Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Delhi State Industrial De-
veIopmentCorporation has allotted some land 
atthrow oat prices as reported in the Hindi Daily 
Jansattadated March 25. 1993; 

(b) if so. the facts thereof; 

(c) whether the Government propose to 
conduct any inquiry in this regard; 

(d) if so. the details thereof: 

(e) if not. the reasons therefor; and 

(f) the details of the landallolted by DSIDC 
to smaU industrial units during the last three 
years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMAlLSCALE INDUSTRIESANOAGROANO 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM) (a) and (b): DSIDC has 
aIIottedonewori<centrehavingbuiltupspaceoi 
about 1200sq.ft. to a Kashmiri migrant at a 
monIhIyicenseteeofRs.l/-persq.It. asagainst 
normal rate 01 SO paise per sq.ft. Thisallotment 
is tor limited period of 3-years. 

(c) to (e): No enquiry is called for as this 
aIolment has been made to a Kashmiri migrant 
on purely tunanitarian grounds. 

(f): In the past 3-years allotment of indus-
trial spaceIIand made by Delhi Administration 
areas under:-

(A) Commissionerof Industries 

(i) InIndustrialEstateofPatparganj500 
Industrial plots have been allotted. 
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ii'tl.. 922workcenjreshavebeenalottedin 

~~l1)tInt colonies located at 
NanglOl, Mangclpuri, Sultan Pun, 
Madipur, Khichripur. 

B) Allotments madebyDSIDC 

i) .. Communityworkcentres-2296 

ii) Scheme of Industrial sheds on seH 
financing basis-216 

iii) Narela Industrial Estate-1800pIots. 

Layout Plans of Ignou Campus 

7853 SHRI GURUDAS KAMA T: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a)wheIher1heGovemmenthave~ 

IGNOU'slayoutpiansofthecampusatMaiden 
Gahi in New Delhi; 

(b) if so, the reasons therefor: 

(c)whetherthecampushasgrabbedcMI-
ian land; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON) (a) and (b): The layout plan of Indira 
Gandhi Natipnal Open University (IGNDU) at 
Maidan Gartli, New Delhi has been approved by 
Municipal Commissioner Delhi exercising the 
powerscAstandingConvnitteevidehisdecision 
No. 2905 dt. 1.3. 93 subject to the condition 
mentioned in the resolution. The layout plan has 
beeniiPPfOVedl.lldersection313oftheDMCAd. 
as per laid down procedure. 

(c) and (d) No. Such information is avail-
able with the Munjcipal Corporation of Delhi. 

HowevefIGWOU has submitted an undertaking 
thatnoconstruction will bee carried out by them 
outsidethe Khasras owned bythern and further 
that in case of any dispute raised by anyone in 
any court of law regarding the ownership of the 
landasmentionedabove, theUniversityindem-

• nifies~Corpn. of Dethiwhoshall not be 
made a party to any such dispute 

DIseases in Honey-Bees 

7854. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the PRIME MINIS-
TERbepieasedtostate: 

(a) whetherthe Govemment has received 
any representation from Kerala regarding the 
spread of afataldisease affecting honey-bees; 

(b) if so, the details thereof; 

(c»)whetherthe Indian Council of Agricul-
tural Research has conducted any study in this 
regard and recommended remedial measures; 
em 

(d) if so, t he steeps proposed to be taken 
by the Government in the light of the study 
conducted by ICAR? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALLSCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIESSHRI M. 
ARUNACHALAM) (a)( and (b) : The Govern-
menthas received representations from differ-
entorganisations in Kerala regarding the prob-
lems faced by the bekeepers. The organisations 
which have addressed the Government in this 
regard are Mallanadu Development Society. 
Kanjirapally; Social Welfare Society of Kerala 
Thodupuzha: The Beekeepers Association 
Balussery and the Kerala Agricultural Univer-
sity. 

(c) The ICAR has instituted an enquiry into 
the cause of this problem and a number of 
actions have been proposed on the basis of the 
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reoommendations. TheseinckJde:-i) The need RevenueRecordsbyCompulera 
for further research on the Thai sac brood virus 
disease which has been identified as the eause 
of this problem. The disease only affects the 
Indian honey bee, Apis Cerana Indica, ii) The 
needforbeltermanagementofthebeestockand 
bee'coIonies, iii) Introduction of the European 
honey bee, Apis Mellilifera which is resistant to 
the Thai sac brood virus, whereverappropriate. 

.. 
(d) : i) A new centre for KeralliAgricuJtural 

University has 6een sanctioned by ICAR under 
the All India ~nated Research Project on 
Honey bee R~rch and Training in the VIII 
Plan. 

ii) Exploratory introductions of the Euro-
pean Honey Bee Colonies have been made in 
Kerala to study their adaptability under local 
conditions. 

[Translation] 

Sale of Agricultural Land in Delhi 

7856.SHRIRAMESHWARPATIAR:WdI 
the PRIME MINISTER be pleased to state: 

(a) whether revenue recordsoffannefsare 
being maintained in the States with the help of 
imported machines; 

(b) if so, the detail8 thereof; 

(c) whetherthe Govemrnent have taken a 
decisiontopreparethelandrecordswith thehelp 
of computers by replacingth.eprevioussystem; 

(d) if so, the details thereof; 

(e) whether the Government propose to 
reviewthe proposed computerised land record 
system in view of local Indian conditions; and 

(f) if so, the details thereof? 

tHE MINISTER OF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMEWHWARTHAKUR)(a)to(f): The 

7855. DR. MAHADEEPAK SINGH lands records in the foundry are being main-
SHAKY A: tained by the traditional manual system at 

SHRI PHOOL CHAND VERMA: present. However, the Gallemnentoflnclahave 

Will the PRIME MINISTER bepleasedto 
state: 

(a)whethertheGovennenthaveimposed 
ban on the registration on sale of agricuHural 
land less than six acres owned by the farmers 
in the viUages of Union Territory, Delhi; and 

(b) if so the r~asons therefor? 

THE MINISTER OF STATE lNTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT RURAL DEVELOPMENT) (SHRI 
RAMESHWARTHAKUR) (a) No Sir. 

(b) Question does not arise. 

on an experimental basis, introduced the 
coputerization of land records in 21 districts of 
the country on ~lective basis as perthe list at 
statement. Some States are also extending it to 
otherdistricts themselves. The basic data are 
being entered into the mostly indigenously 
manutacturedcomputers inht local language 
of the State for storage, updating and retrieval;. 
The process of computerization is compIin 18& 
tarytotheexisting revenue system and I not its 
substitute at present. The results SO far have 
beenencouragingandtheGcMlrmat{lRlP'l88 
to gradually extend thecomputerisalion of land 
records to the rest off!le country. Review and 
evaluationoftheon-goingprojadsareanne-
gralpartof anyprojectandarebeingusedinht 
on-iJOin{Jprojectofcomputerisalionfrom1ime 
to time. 
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Computertzatlon of Steel Plants Time Division Multiple Access and Demand 
and Assignment techniques. TheSAIL-NIC 

7Bfil. SHAIMATI 
GAUTAM: 

SH EELA CoIaboratioIlefforthasbeen~with 

SHAIMATI BHAVANA 
CHIKHAL1A: 

SHAI RAJESH KUMAA: 

Will the Minister of Planning and 
Programme Implementation Pleased to state: 

(a)whetherIheNationallnformalionclentre 
hasformulateclaproganmeofcomputerisation 
for the steel plantsincolaborationwiththeSteel 
Authority of India Limited; 

(b) if so, lhedetailsalongwilhlheestimated 
costlhereof; 

(c) the time by which a final decision to 
implement the programme is likely to be taken? 

THE MINISTEAOF STATE OF THE MIN-
ISTAY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a) and (b) : The National 
Informatics Centre (NIC) In collaboration with 
the Steel Authority of India Ltd. (SAIL) had 
formulatedprogrammeofc:omputerisationand 
computer communication for the steel plants 
and their marketing outlets in 1988. In 1988, a 
foreign Consultant had prepared a computer 
communication networking plan tl}at would 
have cost SAIL more than about As. 5Oaores. 
However, thejoint~ofSAlL-NICbrought 
out a low cost plan of creating a network called 
·SALlENr asa Close User Group (CUS) of 
NICENE alongwith leased lines from the Ide-
partmentofAelecomrnu1icat The network 
based on 30 Satellite earth stations 01 NICNET 
links Steel Plants and marketing outtets at 
Delhi, Calcutta. Bhilai, Bokaro. Rourkels. 
Bombay, Na!l>ur, Chandrapur. Durgapur, Sa-
lem Bhadrawati, Vizag, Jullandhar, Madras, 
Gauhati, Ranchi, Bhanbad BangaIoreasweias 
iron ore Mines at Barsua, BoIani, KiribunI, Delhi 
-Rajhara, Lime Stope mine at Satna and Raw 
Material Directorate (AMD) Head Quarters at 
Calcutta. In addition, SAlO configured and de-
signed a special digital Ultra High Frequency 
(UHF) network using the state-of --the-art, 

a capital investment of less than As. 10crores. 
(c) The present phase of computerisation 

and computer communication involving 
NICNET of NIC has already been competed 
exrptthe installation of 1 Oe8rth stations which 
has been scheduled to beCOO1pleted duringthe 
current year. 

[Translation] 

12.00hra. 

SHAI MANGTAL AAM PREMI (Bijnor): 
Mr. Speaker, Sir, the Delhi Development Au-
thority acquired land in 1986 in Badali village 
siluatedin North DetIi'Md compensationatthe 
rate of As. 2 persquareyarclwas paidtothe land 
owners. An assurance was given to the land 
owners that developed plots would be!Jven to 
them. 

But till now no action has been taken in this 
regard. Manypersons have deposited As. 5000 
for a 400 yard developed plot but til now no plot 
has been allotted which iscausing mental ten-
sion and financial loss to the people. They met 
DDA officials but even then officials are not 
paying any attention. It is all because of the 
arbitratyconductofthe Vtee-Chairmanofthe 
DDA. 

TherefoIe,lwouIcIliketorequestthetJm.. 
DeveIopma ItMinislerto make a staternertald 
inform the House about the factual position as 
to what is being done in this regard.) 

(English) 

SHAI P. G. NAAAYANA 
(Gobichettipalayam), Mr. Speaker, Sir, men 
onsenlry~, guardingthehon. ChiefMinisler's 
residential complex noticed a gIider-typeair-
craft making two or three sorties overthe hon. 
Chief Minister's residential complex around 
3.00 a.m. on 3rd May, 1993. 

The Tamil Nadu State police had earlier 
been informed that there could be threat to the 
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security of the hon. Chief Minister from the 
L TTE. They may attack her from microlite 
aircraft. In view of the increased threatpercep-
tion due to sighting ot a glider - type aircraft, the 
Tamil Nadu State Government had sought the 
assistance of the Government of India for pro-
viding aerial security, surveillance and anti-
aircraft equipment and also manpowerfor pro-
viding necessary security to the hon. Chief 
Minister of Tamil Nadu. The State Government 
has also requested thatthe residential complex 
where hon. Chief Minister is residing may be 
declared as 'no fly zone' by the Govemment of 
India. 

In this connection. I had also metthe Prime 
Minister along with ~hri Swami Nathan and 
apprised him of the situation day-before-yes-
terday. He had assured us that he will take 
appropriate steps to strengthen security that had 
been provided for the Chief Minister of Tamil 
Nadu. Hehadtaken some steps in this regard for 
which I am very much thankful to him. 

I urge upon the Government of India to 
provide aerial security. surveillance and anti-
aircraft equipment as also manpower. In fact, the 
Tamil Nadu Chief Minister is wayeng a war 
against the LlTTE to wipe them out completely. 
She had placed her life in danger. Her name is 
in the top of the hit list of L TTE . She is opposing 
L TTE not for any personal reasons but for 
national interest. So. security measures have to 
be strengthened or tightened, including the aerial 
security. So. the Government of India must 
cooperate in her attempt to wipe out L TTE 
completely. 

SHRI RAMESH CHENNITHALA 
(Kottayam) : At present in traditional rubber 
growing areas of Kerala and Tamilnadu, cash 
subsidy for both replanting and new planting is 
being given to small growers owning a rubber 
areaofupt05hectares.lnnon-traditionalareas 
like Kamataka, Goa north eastem States etc. all 
categories of growers are entitled for subsidy for 
planting rubberandthereisabsolutelynoceiling 
on area. 

But under the proposed World Bank 
scheme, in traditional areas subsidy will be paid 
only to replant or new plant upto 2 hectares, while 
in no-traditional regions subsidy will be paid 
only to plant upto 5 hectares. This is a new 
clause brought in by the Expenditure Financed 
Committee while scrutinising the scheme of 
putting up before the Cabinet. This will definitely 
offer better prospects forthe rubber cultivation 
all overthe country. The Rubber Board and the 
Govemment of India is taking adequate steps to 
plant rubber in the other areas, non-traditional 
areas. The traditional areas and the non -
traditional areas will definitively s.uffer by this 
new decision. TheCabinet is expected totake a 
decision immediately. 

So, I urge upon the Government to take 
adequate steps to protect cultivators of rubber so 
that rubber plantation can be extended to all over 
the country wherever it is possible. 

SHRI HANNAN MOLLAH(Uluberla): It is 
reported in some sections of press that the Union 
Government is planning to integrate two Na-
tional News Agencies - UNI and PTllrom 
January next and then mergethern with Intema-
tional News Agency Reuters. The preparation 
for such merger has been completed already 
and an agreementtothateffect would be signed 
in next July ofthis year. 

The foreign agencies earlier mandatory 
operated through Indian News Agencies with the 
goalthatanti-nationalcampaign by outsiders 
is filtered and stopped. But now the Govemment 
has in principle decided to permit foreign New 
Agencies to operate independently, thus un-
leashing an unfair competition in our news agen-
cies. 

The Reuters Monitoring Service has al-
ready been permitted to operate independently. 
The Knight Riders Finacial Service is also doing 
it. PTI is losing Rs. 8 crore per year for that. 

The liberalisation and free floating of Indian 
rupee hasshot up the cost of news operation for 
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Indian Agencies; but the Government is not 
helpingournational agencies. On the other hand 
they are being faced with unfair competition. 

The bosses of Reuters and AP are making 
regular visits to India to make their proposals 
finaJ.lnthissituation, in 1956, it was decided that 
our PTI should be utilised as much as possible 
for our extemal publicity work along with collect-
ing information and news. But now the Reuters 
will not do that work on behalf of our nation. In 
1956, the same Cabinet Memo, it was said, 
"Direct distribution by a foreign news agency of 
its own version of happenings abroad would 
soon result in a pronounced bias in one direction 
or the other, in all Indian Newspapers thus 
served." So, this old policy is thus given a go by. 
So, I demand that UNI and PTI should get full 
Govemment help and theirnationalisticcharac-
tershould be maintained and that they should not 
be merged with Reuters and foreign agencies 
should work through our national agencies. In 
thatway, we should not surrender before the IMF 
and the World Bank dictate by liberalising our 
nationalistic news agencies. 

12.08hrs. 

ANNOUNCEMENTBYTHESPEAKER 

MR. SPEAKER: I seek your indulgence 
to make an announcement. Today ,I think, we are 
going to pass the Finance Bill. The voting shall 
take place anytime after 6.30 p.m. 

SHRI LAL K ADVANI (Gandhi Nagar) 
: whatever the consequences follow, if the time 
for the replay is fixed - even if is 6.30 if would 
be better. 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) : Whatever time you indicate. 

MR. SPEAKER: I think let the reply be at 
530p.m. 

(Translation) 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : Mr. Speaker, Sir, I am on a point 
of order. Sir, I would like to know whether the 
Finance Bill has been referred to the standing 
Finance Committee ornot. 

MR. SPEAKER: No', it will not be referred 
to the Standing Committee. 

SHRI GEORGE FERNANDES Mr. 
Speaker, Sir, when we had discussion on it 

MR. SPEAKER :No, there is exception to 
Finance Bill and Appropriation Bill . 

(Interrupt/ons) 

SHRI GEORGE FERNANDES: Sir, listen 
tome. Yesterday some suggestions were given 
by the Finance Minister. 

MR. SPEAKER: About what? 

SHRI GEORGE FERNANDES: Many 
newthings have come up regarding income Tax, 
eXCise-duty. Grants were referred to the Stand-
ing Finance Committee where they were dis-
cussed and reports were prepared within short 
period. Then new suggestions came from the 
hon. Finance Minister. We also had a discus-
sion on it but the discussion onlhe IUbJect is not 
complete and we could not get the views of the 
Joint Committee. The Finance Minister has 
introduced the Bill, so you allow even one day's 
time to the Committee to have deliberation on it. 
(Interruptions) 

So far as I remember. it was discussed and 
it was decided that the Appropriation and Fi-
nance Bills may not be referred to the Standing 
Committee because there is discussion on the 
Budget and then the implementation of the 
GovemmenfsproposaJscome beforetheHouse 
in the form of Finance Bill. Even then I will 
discuss this matter with you and the Finance 
Minister. (Interruptions) 
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SHRI GEORGE FERNANDES: Do not 
compare Finance Bill with Appropriation Bill. I 
remember that when we raised this issue you 
also favoured it. (Interruptions) 

MR. SPEAKER: Discussion was not on 
these Bills. I had given my opinion on the other 
Bills. Which are of technical nature and they 
have to regard to the Standing Committee. The 
Bills which require changes of comma, fullstop 
anddashwillnotbereferredtothecommitteebut 
the Boils of technical nature will be referred to the 
committee. The Appropriation Bill and Finance 
Bill have to be exempted, but even then I will 
discuss this matter with you. (Interruptions) 

(Englrsh) 

SHRI VIDYACHARAN SHUKLA: What 
time is the reply, Sir? 

MR. SPEAKER: The reply should start at 
17.30. 

SEVERALHON.MEMBERS:Atl~O 

hrs. 

MR. SPEAKER: O. K. the reply should 
start at 18.30 hrs. 

-(T rans/ation) 

SHRI TEJ NARAYAN SINGH: Mr. 
Speaker. I havenotbeen~ch<vlcetospeak. ... 
(Interruptions) 

MR. SPEAKER: You shoukI not stand upto 
lell that you have given a notice. I have said that 
you will also be given time. So you please sit 
doWn. (Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. SIr.lakhs of dally wage workers. 
construction labourers and casual labourers 
are working In Deihl but it is a matter of regret that 
the interest of these workers are not being 
protected. Yesterday only, six factory workers 
were electrocuted in a factory situated at Ram 

Road in Shadipur area of West Delhi and now 
their family members are running from pillar to 
postforassistance. (Interruptions)Thenames 
of those workers will notbethere in the factory's 
recordandneitherthefactoryownedwillbefixed 
on Electricity department. Who is responsible 
torthis incident? 

12.13hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

Sir, through you, I would like to demand 
from the Govemment that besides rich people, 
the interests of these poor workers, who are 
engaged in construction and decoration of Delhi. 
should be protected. Butthere is none to see their 
interests. When we were in power, we tried to 
bring a Construction Labour Bill which sought 
that the names of workers should be registered 
with Construction Wetfare Board and through 
this Board they will be sent to factories so that 
incaseofanymishap,thelactoryownermaybe 
caught and compensation could be paid to the 
beraved families. But at present no such Bill is 
under consideration of the Government. It is a 
seriousmatterand I thinktheGovernment should 
take it seriously. Who is responsible for electro-
cution of six workers? The responsibility should 
be fixed and compensation should be paidtothe 
families of deceased workers It any worker is 
killed ina factory and the Labour Commissioner 
goes tothe factory for hoIcIing enquiry. the name 
of the worker is changed in the record. 

There are no safety arrangements for 
labourers. This type of attitude towards the 
labourers even atter 45 years of independence 
IS a very sorry state of affairs in my opinion. Sir, 
through you, I demand that a high level inquiry 
may be ordered to look into the Incident. If such 
mishaps do occur, then compensation must be 
paid to the affected !ab9urers and action must be 
taken against the person orthe administration 
whosoever IS found guilty forthis. 

SHRI SURAJ MANDAL (Godda): Mr. 
Deputy Speaker. Sir. on the 20th of this month 
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inthisveryHousethehon.Ministerofstateinthe • 
Ministry of Home affairs had appealed to the 
Jharkhand activists to lift the economic block-
aq,e. After discussions with the Hon.Prime 
Minister, economic blockade was suspended 
for 10 days by the Jharkhand from six O'Clock 
to midnight, In which the representatives of the 
Govemment of Bihar and the Ministry of Home 
Affairs took part. On 29th agreement was ar-
rived at on one issue and we people appended 
our signatures to on Ii. However, the Chief 
Mintsterof Bihartookthe stand that since the Bill 
Originate in the State, legally Signatures could 
not be appended on it. After reaching Patna on 
29th the chief Minister announced that he does 
not stand by any agreement. Then againon 30th 
we approached the hon. Minister of State in the 
Ministry of Home Affairs since that was the last 
~y ofthe suspension of economic blockade. 
The hon. Ministerpromised to make the Home 
Ministry's stand clear by 4th may. Today is 5th 
and the Centre has not yet apprised us of any 
decision in this regard and the nature of corre-
spondencethatdidtakepiacebetweentheGov-
emment of India and Bihar State Govemment. 
Again on 7th a meeting ofthe Jharkhand State 
All party Action Committee was convened at 
Ranchi. It wiU be gross injustice to the Jharkhand 
activities, th.e august House and the people if 
India if the Ministry of Home Affairs decision is 
not made public. I would like to inform all the 
leaders and the plbIic at large that on thepersua-
slon of the Hon. Prime Minister that at this 
Juncturedemandfor separate State IS difficult to 
accept we agreed for any agreement, yet no 
agreement is 10 Sight. For the third time eco-
nomic blockade has been suspended. I would 
~ke tOlOform the House and the people of India 
that the Government will again force us to start 
the economIC blockade from 7th. Therefore, the 
actiVists need not be held responsible In any 
manner. 

Therefore, I urge the hon. Minister of State 
in the .minrstry of Home Affairs to make a 
statement by evening highlighting the nature of 
I"II,~ .. -'" -~-"~r\lo solve the Issue. This Will 

enable us to withdraw the economic blockade 
totally. If this does not happen, then we will be 
forced to start the agitation again after having a 
meeting on 7th. Ther~fore, I urge the Chair to 
direct the Ministry of Home Affairs to make a 
statement. I would like to make only this sub-
mission to the House .... ( Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Will call the 
names of those hon. Members whose names 
are listed. Kindly cooperate with me. Now I call 
Shri Shahabuddin. 

( Interruptions) 

MR. DEPUTY SPEAKER: It cannot be 
debate in the House. 

( Interruptions) 

[ Translation) 

SHRI PIUS TIRKEY (Ahpurduars) : Mr. 
Deputy Speaker, Sir. twould also like to speak 
on this issue .... (Interruptions) 

[English] 

MR DEPUTY SPEAKER: Shri Pius 
Tirkey, please hear me. There are some 
hon.Memberswhoarestronglyagitated. When-
ever an 5lt>jectcome l.{>. adequate starts. Many 
people partICipate in it. And such of those 
Members who are sitting In the benches and who 
have feeble VOICe. are not heard. There IS a lot 
of agitation among the hon. Members. Kindly 
cooperate. I think. more than twelve Members 
can speak in the Zero Hour. So. what I say is that 
it should be a debate. On Jha rkhand Morcha. 
Shn SurajMandalhasputforth hIS views on your 
behalf. It shouid not be a discussion. There are 
other MelT'bers who want to partICipate in this 
Let us not unnecessarily violate the rules. 

( InterruptIOns) 
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SHRI PIUS TIRKEY: Sir, this is a very 

important issue. 

( Translation] 

This is a must ... Mr. Deputy Speaker, Sir, 
this is not a simple thing .. 

[English] 

MR. DEPUTY SPEAKER: Please excuse 
me. If it is an important issue there are other 
provisions in the rules. You can invoke such 
provisions. 'Zero Hour is not the onlywayout. 

(Interruptions) 

MR. DEPUTY SPEAKER: Let us not 
unnecessarily violate the rules. If you speak, 
there are also other hon. Members who would 
like to rebut it. 

( Interruptions) 

[ Translation] 

SHRI PIUS TIRKEY: Mr. Deputy Speaker, 
Sir. this is a very important issue and in whole 
of the country ... (Interruptions) I rarely rise to 
speak. However. when I want to speak today, 
you are not allowing me. I would have made my 
point by now ... (Interruptions) 

SHRI SURAJ MANDAL: Mr. Deputy 
Speaker. Sir, why is be not being aHowed to 
speak on this issue? 

SHRI PIUSTIRKEY: Mr. Deputy Speaker, 
Sir. thiS is a serious issue ... 

[English] 

MR. DEPUTY SPEAKER: Please hear 
my suggestion. Let the hon. Members who have 
got intenSive problems ventilate first. I will call 
you atter 15 minutes. 

Now. Shri Syed Shahabuddin. 

SHRI SYED SHAHABUDDIN 

(Kishanganj): Sir, yesteidaywe have a routines 
by the Home Minisfprofthe situation in Manipur. 
That statement spoke of a tense situation, which 
was under control. However, the reportsthatwe 
have been receiving since yesterday make out 
that the situation had further aggr~vated. There 
have been fresh bouts of violence and the toll 
exceeds200. Wedo not know what steps have 
been taken by the Central Govemment orbythe 
State Govemment in orderto control the situa-
tion. 

Sir, a larger area has now been affected. 
More villages and more than one district have 
come under the shadow of this communal vio-
lence. Therefore, I would urge upon the Home 
Ministerto tell us what steps they have taken; 
whatstepstheStateGovemment has taken; and 
the correct situation aboutthecasualties and the 
steps envisaged torthe relief and rehabilitation 
of the victims, who have suffered in these distur-
bances. 

I wotJId like to point out that his incident has 
gone against 500 years of history of communal 
amity and communal harmony in Manipur. 
Therefore, it is a sjtuatfon that must be taken note 
of. Apart from quelling the violence that is 
happening today, the Central Govemment and 
the State Govemment have to sit together and 
devise means so that the yiolence is not re-
peated and the traditional amity of the Manipuri 
people is restored. I WOUld, therefore, request 
the Govemment to taKe the situation more seri-
ously and to take the House into confidence 
about what has been done and what is proposed 
tob8done. (Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. Deputy 
Speaker, Sir. Pleasedirectthe hon. Ministerof 
Home Affairs to come out with something on t!lis 
issue ... 

[English] 

MR. DEPUTY SPEAKER: Shri George 
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Fernandes, the same subject matter has come 
up fordiscussion yesterdClY in the Zero Hour. 

( Interruptions) 

[ Translation] 

SHRIGEORGEFERNANDES:Many 
persons have been kindthere. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Shri George 
Fernandes, regarding Manipur, the same sub-
ject matter had come up for discussion yester-
day in the Zero Hour. The killing of the human 
beings also came up yesterday. Shri Yaima 
Singh Yumnam also raised this point. 

( Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Atpresent 
unprecedented situation has developed in 
Manipur. It is unheard of in the history of last 
5000 years. Issue of Hindu- Muslim divide has 
been raised there. He hon. Ministermustsay 
something on this issue. Such callous attitude 
in regard to North-East in not good. Manipur 
shares border with Burma. In the State your 
party is in power. If such a situation develops in 
Bombay or Delhi a lot of hue and cry is raised, 
but when such a situation has developed in 
Manipur, nobody is bothered about it. Such 
callous attitude towards North-East will do not 
good. 

[English] 

MR. DEPUTY SPEAKER: In the end, we 
can take it up. There must be some decorum in 
the House. 

( Interruptions) 

MR. DEPUTY SPEAKER: Shri george 
Fernandes, we can taken it up afterwards. You 

can speak then. 

[Translation] 

SHRI NITISH KUMAR (Barh) : After the 
hon. Minister of Home Affairs has made a 
statement, situation has deteriorated further and 
many more killings have taken place. (Interrup-
tions) 

[English] 

MR. DEPUTY SPEAKER: There are two 
issues. One is pertaining to Jharkhand and 
another pertaining to the killings in Manipur. We 
can take it up afterwards. 

( Interruptions) 

SHRI SIRKANT AJENA (Cuttack): Delhi, 
Calcutta and Bombay are not the only parts of 
thiscountry. Manipurisalsoapartofourcountry 
and about 200 people have been killed. The 
situation overthere is very serious. The Gov-
emment mustcomeforward with a statement as 
early as possible. (Interruptions) 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Deputy Speaker, Sir, the hon. 
Minister of Home Affairs made a statement 
regarding the incidents in Manipur. No discus-
sion was held and since then the situation has 
deteriorated further. It seems thallhe Govern-
ment of Manipur has failed to discharge its 
constitutional obligations. Though we generally 
are not in favour of the imposition of the 
President's rule. such a situation has developed 
in Manipurthallhe State Government must be 
dismissed. The Centre must take over the 
administration in Mnipur and all steps should be 
taken to maintain law and orderin the State .. 
( Interruptions) 

SHRI MOHAN SINGH (Deoria): It wast he 
Chief Minister of the State who demanded to 
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handovertheStatetotheArmy. Sixdaysago. 
I had raised this issue. What action has been 
taken by the Govemmentin this regard? About 
two hundredpeopleIosttheirlives there and the 
Govemment is not taking any action. 

[English} 

THE MINISTER OF WATER RE-
SOURCESANDMINISTEROFPARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): Sir,l wantto say something on this. 
The hon. Home Minister made astaternent on 
this matter yesterday in the House. Today. the 
Business Advisory Qornmittee of the House is 
meeting and we wiD consider this matter in the 
Business Advisory Committee. Hthe Commit-
tee decides to allot sometime. we can have a 
discussion. At 30' Clock, we wiD decide what to 
doaboutil 

[T tansIaIionJ 

SHRI GEORGE FERNANDES: Army 
rulewasin1XJsed in Manipura long back. There 
in nothing~ aboutil .. (Interruptions) 

[English] 

KUMARIMAMA TA BANERJEE (Culcutta 
South): The Home Minister should make a 
comprehensive statement, because what he 
said yesterday in the House is not the latest 
position. After the Home Minister made the 
statement. we got the information that so many 
people have <ied and minorities are in trouble. 

[ TtanSIaOOn) 

SHRI RAM NAIK (Bombay North) : Mr. 
OeputySpeaker,Sir,thereisaverygoodnews 
torthose who truefy tollowthe concept ofsecu-
larism, and I would like to apprise the House of 
lhatnews. This news is received when there are 
vacations in schools andco8eges. The Govern-
ment of Kerala has declared that the Muslim 
schools and colleges win remain closed on 

every Friday in future, likewise, non-Muslim 
schools and colleges will remain closed from 
12.30to2.30p.m. duringthe day on every Friday 
to enable the people tooffertheirprayers. Mr. 
Deputy Speaker,. Sir, this is the decision of the 
Kerala Govemment; so I would like to know as 
to what is the response of the Central Schools 
and other schools running under the Central 
Government. Atthesarnetirneby electiot IS are 
going to be held in Ottapalam constituency 01 
Kerala. Therefore, it is totally against the elec-
tion code to declare holiday in schools and 
ooIegestoappeareMuslimvoters. I would urge 
uponthehon. Prime Minister, thehon.Minister 
of Human Resource Oevelopmentandthehon. 
Ministerol Horne Affairs that it totally wrong on 
the part of the Govemment (/ntefTIJptions) I 
would like to hon. Prime Minister and the hon. 
Minister of Horne Affairs to take the House into 
confidence and make a statement in this con-
nection. It is gross injustice. itwouldcreatea 
wrong impression and disappointment allover 
the country. Thus a new problem will arise. 
Therefore,I would urge uponthe Govemmentto 
make a statement to this effect immediately. 
(/ntemJptions) 

[English] 

SHRI KODIKKUNIL SURESH (Adoor) : 
Mr. Deputy Speaker, Sir, we cannot allow this 
type of a statement in the House. 

( Interruptions) 

SHRI A. CHARLES (Trivandrum): Sir, it 
should not goon record. The BJP wanlsto create 
communal disturbance in the State of Kerala. 

( Interruptions) 

MR. DEPUTY SPEAKER: He has made 
an allegation. If it is not correct, let the Govem-
mentcomeforward and make a statement. Now, 
I am calling Shrimati Malini Bhattacharya to 
speak. 

( Interruptions) 
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SHRI CHANDRASHEKHAR (Ballia): Mr. MR. DEPUTY SPEAKER: Mr. Charles, 
Deputy Speaker, Sir, the hon. Member Shri kindlyhearme. Are you givinga reply on behalf 
Ram Naik hassaidsomethmgw~avery of the Govemment? It is not con eel. Let the hon. 
seriougnature. It has not'hingto do with secular- Minister say whatever he wants to say. There 
ism; it is sheer opportunism that has happened. cannot be a debate on this. Then the Zero Hour 
it is nolthe secular idet:lls in which this type of carries no meaning at all. So. kindly take your 
an order should be past;ed. TheGovemmentis seat. 
duty bound to clarify whether such a position is 
there or not, encase,.s the hon. Member Shri 
Ram Naik Ilas said, if this is the order of the 
Govemment of Kerats this cannot be jus\ifiedfor 
the schools and nobody can justify it in the name 
of secularism It is not the minority right or 
anything of that s(>rt. By this method, you 
encourage the communalism in the majority 
and that should be discourages. This fact should 
be clarified becayse it will give a very wrong 
signal to the whole country If wha,Shri Ram 
Naik says is correct, then the GQvemment 
should try tokntlw from the Gov~rnment of 
Kerala under what circumstancet1hey did it. 
Otherwise. that should be contradicated by the 
Govemment because the whole news will go 
mto the country and it will create a very wrong 
Impression. (/nterrupltons) 

SHRI RAM KAPSE (Thane) : Sir, we want 
a statement from the Minister. (Interruptions) 

SHRI RAM NAIK: Sir, the Parliamentary 
Affairs Minister should clarify the position. (In-
terruptions) 

MR. DEPUTY SPEAKER: Howcan you 
expect a reply from the Government immedi-
ately 
(lnterruptiDns) 

SHRI A. CHARLES: Sir, I wanttodarifythe 
position within one minute. (Interruptions) 

MR. DEPUTY SPEAKER: I am notaJlow-
ing you. I have called Shrimati Malini 
Bhattacharya to speak now. Kindly resumeyour 
seat. 

( Interruptions) 

( Interruptions) 

MR. DEPUTY SPEAKER: Isit the system 
that you have to employ? 

( Interruptions) 

MR. DEPUTY ·SPEAKER : As the hon. 
former Prime Minister has put it rightly, let the 
Government make a statement. 

SHRIP.C.THOMAS(Muvattupuzha): Mr 
Charles may be given a chance. 

MR. DEPUTY ·SPEAKER: Mr. Thomas, 
can be make a statement in the capacity as a 
Minister? Hecannot. So, let the Government 
explain if they want. 

(interruptions) 

MR. DEPUTY ·S~EAKER : It is on<;e again 
violating the rules. Let the Minister explain if he 
wants. He has not made any allegation against 
any individual. It is against the Government. 
Now the Govemment can make statement de-
nying it. Lelthere not be any debate. 

SHRI CHANDRASHEKHAR(Balla) If the 
Minister is not attentive to this serious problem 
andthehon. Member knows something, he has 
every right to speak. All of us have spoken. Why 
should the hon. Memberbe deniedthe opportu-
ni\IJ\0 spea\<. on 'his sub\ec\? He shoo\dge\an 
opportunity to speak. 

MR. DEPUTY·SPEAKER: My difficulty 
is, this is not a debate. 

SHRI CHANDRASHEKHAR: I agree with 
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you. This Minister should have intervened. 
Unfortunately Ministers are busy in something 
else. They do not consider it an important matter 
to be taken care of. So, ifonehon. Memberfrom 
Kerala wanis to clarity the position. heshJuld be 
given the chance. 

SHRI A. CI"tARLES: Sir, there is no new 
6cedure in giving holidays. Forthe last sev-
eral years, restricted holidays are given to every 
community fortheirfestivals where State holi-

. days cannot be given. Forexample, for Money 
Thursday, restricted holiday is given tor Chris-
tians. So also for various Hindu festival, re-
stricted holidays are given forthem. But here 
where there are only Mulism students, 'bose 
schools are-given a holiday. This is not a new 
procedure. This has been here for the last 
several years. To protect the interests of the 
minorities and also the Hindus, those restricted 
holidays are given from years before. This is not 
a !'lew procedure. Kindly do not give any misin-
formation to create communal tension. 

SHRIMATIMALAINIBHATTACHARYA 
(Jadavpur) : I would like to draw the attention of 
the Govemment particularly the attention of the 
hon. Minister, Shri V.C. Shulka to continued 
allegation of irregularities, corruption and bun-
gling which is causing loss of cores of rupees in 
the National Project Construction Corporation 
(NPCC) which is with the Ministry of Water 
Resources. Even before this, I have brought it 
to the attention of the Ministerthrough a letter and 
he assured me that he would look into the matter 
. But so far no further response has come from 
the Minister. 

There are allegations of large scale corrup-
tion, misuse of money and mismanagement at 
the Mahakali Irrigation Project in Nepal in the 
Hyoerabad Sector of NPCC Ltd., at the 
Thnghabbadra barrage and at other places as 
well. While these things are going on, it seems 
that the very highest officials in the NPCC are 
involved themselves directly or indirectly in 
search oftransactions. We find also thatthere 
has been tampering with tender conditions and 

irregular modification of tender conditions and 
many things have been done undercoverwhich 
has caused the Government a great loss of 
money which is lading this Corporation towards 
sickness. 

0nderthe circumstances, we also find that 
the workers themselves are suffering because 
the last memorandum of settlement has expired 
and no new memorandum has been drawn upby 
the management and so the workers are lOSing 
their dues. On the one hand. we have high-ups 
just strowing awaycrores of rupees. andon the 
other hand. the workers are unable to gettheir 
minimum dues. Now. recently we find that while 
the Govemment has been inactive on this issue. 
vindictive measures have been taken against 
the Officers associations and members of the 
associations who havetriedto draw the attention 
of the Governmentto this corruption. 

MR. DEPUTY SPEAKER : There are other 
hon. Members also to participate. Kindly co-
operate. 

SHRIMATI MALINI BHATTACHARYA: 
There have been certain cases of transfer and 
there have been certain cases of show cause 
notices which are creating the opposite effect of 
what should have happened. The people are 
corrupt and they are becoming encouraged as 
result olthis inaction olthe Government. I would 
earnestly request Shn Vidyacharan Shulka to 
look into the matter and to order immediate 
inquiry into these irregularities and charges of 
corruption and see that no one is victimised who 
brings these things to the attention of the Govern-
ment.Thankyou. 

SHRI BASUDEB ACHARIA (Bankura) : 
The hon. Ministermust assure the House that he 
will take action. 

MR. DEPUTY SPEAKER: Let us not 
violate the rules. We have already taken a 
decision on one subject. Please implement it. 
The hen. Members who are sitting in the back 
benches have raised a very strong objection. 
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SHRI G.M. C. BALA YOGI (Amalapuram) [English] 
: Mr. Deputy Speaker, Sir, we are the bac'k 
benchers. KUMARI MAMATA BANERJEE 

SHRI BASUDEB ACHARIA : When the 
Hon. Minister is here and when he has heard it, 
he must.assurethe House. 

MR. DEPUTY SPEAKER :Thehon. Mem-
be,rs who are sitting in the back benches, are 
very strongly agitating. I do not know whether 
these matter have come to your notice or not. 

SHRI G. M. C. BALAYOGI: Sir, I will take 
only two orthree minutes. 

SHRI BASUDEB ACHARIA : The hon. 
Minister must assure the House. 

[ Translation] 

SHRI RAMESHWAR PATIDAR 
(Khargone); Mr . Deputy Speaker, Sir, through 
you, I would like to submitto the House thatthe 
State Bank of Indore is the only bank having its 
head office in Madhya Pradesh. The proposal 
of merging the only branch of the State Bank of 
Indore and the other six subsidiary banks with 
the State Bank of Hyderabad has been lying 
pending for consideration with the Bombay 
branch of the Reserve Bank of India and the 
Ministry of Finance. 

This proposal was made on the basis of the 
report prepared by the Managing Directorofthe . 
State Bank of Hyderabad and on the demand of 
Officers' Organisation and Association. 

The Sate Bank of Indore was not merged 
with the State Bank of India in 1959, and its 
separate identity was maintained. This bank 
has its own identity and enjoys a sgnificantplace 
in Madhya Pradesh. Its merger will render 
Madhya Pradesh quite backward. 

Therefbre, through you, I would like to 
submiUhat the State Bank of Indore should not 
t>e merged with the State Bank of India. 

(Calcutta South) : Mr. DeputySpeaken, Sir, the 
hon. Member Shri G.M.C. Balayogi is standing 
there from a long time waiting to seak. He must 
be alloweato speak. 

MR. DEPUTY SPEAKER: Madam, there 
is a List before me. Merely because an hon. 
Member is standing, does he get a right to 
bypass the existing List before me? I do notthink 
so. 

SHRI RAMESH CHENNITHALA 
(Kottayam): You must be liberal. 

MR. DEPUTY SPEAKER: I cannot violate 
the rules. Liberality also invites lot of criticism. 
You know that. 

( Intenuptions) 

SHRI DATTATRAYA BANDARU 
(Secunderabad): Mr. Deputy Speaker, Sir, in 
Andhra Pradesh, there is a serious problem of 
drinking water scarcity. There are 600 revenue 
mandals. They are severely affected by the 
drought situation. In thousands of villages, 
people are going on twoorthree milometres to 
fetch water bec~use of scarcity of drinking wa-
ter. In spite of that, they are not able to get 
drinking watertacilit:es and there is no fodderto 
the animals. 

I appeal to the hon. Prime Minister who 
belongs to Andhra Pradesh to allot at least a 
special financial assistance 01 Rs.500 crores to 
AndhraPra~.AndlalsoappealtothePrime 

Ministerthat he must personally visit the drought 
affectedareas ofT elanganaand Rayalaseerna. 

DR. SUDHIR R~Y (Burdwan): Sir, the 
universities of India can be rightly proud of their 
contribution to the development of scienc~ and 
technology. In India, the scientists. engineers or 
technologists are more or less the product of our 
universities. Butthe universities, at present, are 
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reeling under severe resource crunch. They 
cannot purchase good books, they caQnot con-
tribute to quality international journals, they 
cannot equip their laboratories. The UGC can-
not give them help, as it did in the past. 

Th8re is complete chaos and anarchy inthe 
realm of higher education. The universities 
even cannot meet the salary biOs of their teach-
ers and non-teaching employees. The Ministry 
01 science andT echnologyis the funding agency 
of the National Research L?boratories. The 
Ministry'S funds are increasing every year. But 
what about our universities -old and renowned 
universities such as' Calcutta, Bombay, Ma-
dras, Allahabad, Delhi, JNU which have pro-
duced giants like' Shri Meghnad Saha. 
Prof. Satyen Basu, Shri Jayant Vishnu Narlikar, 
Shri C.V. Raman etc. I, therefore, urge on the 
Central GovemAlent to render more financial 
assistance and grants to the UGC so that it may 
help the universities. 

SHIRDWARKANATHDAS(Karimganj) 
: Sir, the army of educated rural unemployed 
youths has posed a serious problem in our 
country. Thousands of them are running after 
jobs, but in vain. They are not only the burdens 
of the families but also 01 the society, and the 
frustrated ones ultimately turn to be the anti-
social eleme·nts. So, I suggest that each and 
every distnct of the country should have Indus-
trial T raining Institutes and such like training 
centres including vocationalisation of second-
ary education so that these youthscould profit-
ably be self-employed. Now in my constituency, 
Karimganji (SC) ,Assam, there is persistent 
demand from the pt.bIic that there should be two 
Industrial Training Institutes-one in Karirnganj 
andtheather in Hailakandi Di8tricIs andassuch 
theconcemed Ministry is requested to look into 
the matter urgently and to set up two ITls in the 
aforesaid districts as early as possible. 

SHRI GOPI NATH GAJAPATHI 
(BERHAMPUR) : Thank yo", Mr: Dfn>uty-
~ ,. Sir\oMstI\oDl1nlJto1healtertionot\his 
august HoUse, • matter at most urgent public 

importance concerning the acute drinking water 
scarcity now prevailing in the Parlakhemundi 
town and other areas 01 my 8erhampur Partia- r' 

mentary Constituency. It may not be out of 
context to highlight th_at for Kuchinda in 
Sambalpurhaving a population of approximately 
10,000, nearly 60 tubewells have been sanc-
tioned by the Government of Orissa. However, 
for one of the oldest municipalities of 
Parlakhemundi having a population of approxi-
mately45.000,lunderstandthatontyonetubeweft 
has been sanctioned as on date. Particularly 
after Parlakhemundi has been declared as the 
headquaters of the newly formed district of 
Gajapathi on the 2nd of OctOber, 1992,theabove 
mentioned anomaly has created a glaring re-
gional imbalance with respect to the Southern 
located areas. The drinking water scarcity for 
Parlakhemundi town and few other areas 01 the 
8erhampur parliamentary Constituency is a 
perennial problem and warrants solVing by the 
Government of Orissa on'a permanent baSIS. 
The chairman of the Parfakhemundi Municipal-
ity and some prominent citizens have gone on 
an indefinite hunger strike at Parlakhemundi 
with effect from 30th April. 1993. Iwouldthere-
fore, request the Central Governmentfortheir 
immediate intervention to solve this burning 
issue expeditiously as the Govemment of Orissa 
in continuing to experience acute paucity of 
funds for effectively meeting this grilve situa-
tion. 

[T tans/ation] 

SHRI GUMAN MAL LODHA (Pali) : Mr. 
Deputy Speaker, Sir, through you I would like to 
draw there attention of the Hou~ to a very 
important matter. A number of heart patients 
come to Delhi every year to get Medical treat-
ment. During the last few days Ram Manohar 
Lohia Hospital in Delhi has been turned into a 
butcher shop. About 40 patients died in this 
AospiIaIcritbecausethec:loctorsdicl not use the 
originaIbaIoon whileconductingbaloon-opera-
tion. Justtoeammommoney, They used the 
same IJdIOOIl several times in place of usktg40 
heartpatientsduringtbelastfewdays. A racket 
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to hospital doctors is involved in this practice 
dUringthesedays. Therefore, there is an urgent 
need to conduct investigation with regard to that 
racket. I would liketo submit that confidential 
investigation was conducted, which revealed 
that these doctors have been charging fee of 
about RS.20,OOOI- from the poor patients and 
using the old and used baloons for conducting 
the operation, causing death of hE!8-rt patients. 
However, the report is being suppressed. My 
submission is that the export with regard to the 
death of 40 patients during the time of the baloon 
operation In Ram Manohar Lohia Hospital and 
the prevailing corruption and negligence on the 
part of the doctors should be placed in the House. 
and the st'lngent action should be taken against 
doctors and otherpersonnelfound guilty In thiS 
connection. The Gcvernment should take an 
Immediate action in thiS regard The han. Min-
ister of Health and Family Welfare should make 
a statement and take peopie Into 
contiden(.e ... ( Interruptions) 

SHRi DEVENDRA PRASAD YADAV 
:Jhanjf'ar) Sir, It!S a very grave matter. Why 
the Government has not been taking action on 
the baSIS of the results t.Jund In the 
Investigation r) . (inte rruptionS)' not recorded. 

[Eng/lsh1 

MR. DEPUTY SPEAKER Nothing will go 
on record 

(Interruptions) 

[ Trans/atlOn) 

SHRI RAM NIHORE RAI (RobertsganJ): 
Mr. Deputy Speaker. Sir, between 27th and 2nd, I 
toured some olthe backward areas of my con-
stituency paticularly, Sonbhadra and Mirzapur. 
Duhi Myorpur, Vamanl. RobertsganJandChopan 
development blocks come under this area. A 
woemn is reported to have died of starvation in 
the chopan development block. Foodgrains are 
not being provided there. Similarly, Nagwa, 

• Not recorded 

Chatra and Ghorawal development blocks un-
der Mirzapurand Rajgrah and Mahighan devel-
opmentblocks have suffered eldensive damage 
due to hail storms. Besidesthis, Pahari, Lalganji 
and Haliadevelopment blocks have suffered 
due to drought. All these natural calamities have 
caused an alarming situation there. Neitherthe 
people have drinking water nor they are being 
providedfoodgrains. Besides. I wouldliketo 
draw your attention anetherissue also. In village 
Chilkadad under Shaktinagar, 20 to 25 houses 
of Scheduled Castes and Scheduled Tribes 
were demoIishedlhrough bulldozers for\he NCL 
Khadla Project. The Project officers the police 
officers and the District Magistrate are Involved 
In this InCident. i found thai none IS listening to 
those hopeless people. N9Ither any arrange· 
ment has beef! m,; je lor prOViding them With 
alternate acc:lrnm0datlon no: any compensa-
tion was given to 118m They 'lre not e.'en 
provided lobs there and oulsiders are being 
emploved I would like to submit to the Govem-
ment through yOU that in oraer to solve the 
problem ofdn:lklngwater mal'lmUrr, r;L;'71ber of 
handpumrs should be immediately prOVided to 
the people there /\ woman r',amC'j Bhagwal1ia 
Nite of Ramkrishna Chero. d,ee 0' starvation 
(Interruptions) They were prC) "ded Wit" 0",/ 50 
kgs 01 Khudl (nce grains) but :t was snown as 60 
Kgs In this way. thepeopleofourareahaveoeen 
exploltedforlong. TheHon.PnmeMinlsterhad 
recently toured Bihar, he should pay attention to 
our area also and maximum funds should be 
prOVided for It and all type of recoveries should 
be Immediately stopped. (InterruptIons) 

[Eng/Ish] 

MR.DEPUTYSPEAKER Itdoesnotgo 
on record. 

(Interruptions) 

[T rans/ahon] 

SHRIMATI KRISHNENDRA KAUR 
(Deepa) (Bharatpur): Mr. Deputy Speaker. Sir. 
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through you, I would like to draw the attention of 
thehon.Ministertohighsalinecontentinground 
water in Bharatpurdistrict, which is averybaCi:k-
ward area. The people there are badly in need 
of drinking water. I have metthe hon. Minister 
several times in connection with acute drinking 
water problem in Dholpur, Bharatpur and Alwar 
districts. I, therefore, would like ~o have a 
statement from the hon.Minister regarding 
Rs. 1 07 crore worth Chambal Project meantfor 
Bharatpur district which has been sent for ap-
proval by the State Govemmentto the Central 
Govemment. This scheme should be approved 
sothatdrinking water problem of Bhartatpurand 
Dholpurdistrictscouldbe~olved. Mr. Deputy 
Speaker, Sir, Sheilaji is-Sitting here and she 
should reply. (/(lterruptions) 

[English] 

MR. DEPUTY SPI!AKER: You cannot 
expect a reply immediately. 

SHRIMATI KRISHNENDRA KAUR 
(Deepa): We want an answer. 

[ Translation] 

Mr. Deputy Speaker,Sirthere is drinking 
water problem. People are not getting water. 

[English] 

MR. DEPUTY SPEAKER: The Govern-
ment has heard it; it will make all necessary 
arrangements. 

(Interruptions) 

MR. DEPUTY SPEAKER : Nothing will go 
on record. Only Kumari Frida T opno will go on 
record. 

( Interruptions) 

KUMAR I FRIDA TOPNO(Sundargarh): I 
drawthe immediate attention of the Govemment 
on the ghastly killing of innocent people by the 

terrorists in my Parliamentary constituency 
Sundargarh in Orrisa. Two dreaded terrorists 
have entered my consitutency Sundargarh on 
3.5.1993. They looted Rs. 30,000 from a pelrol 
pump at Rourkela and when, chased, they killed 
Mr.Senapati,theSub Inspectorof Police and his 
driver at Rajgangpur. Then they took shelter in 
a tribal village Jambahal and killed four tribals 
and seriously injured anotherfourwhosecondi-
tions are reported to be very serious. As re-
ported by Collector Sundargarh on telephone 
today, the terrorists have one Ak-47 rifle, one 
revolver and one full gunny bag of ammunitions. 
They are still hiding in Tileimal Jungle in the . 
midst oftribal villages and there is apprehension 
of more killing of iflno<;ent people. Sir, I appeal 
to the Government to take immediate steps to· 
arrest these dreaded criminals. I request a 
statementfrom the hon. Home Minister no this 
matter. 

13.00hrs 

SHRI G.M C. BALA YOGI (Amalapuram) 
: I want to draw the attention of the Central 
Govemmentthrough you, Sir. to the fact that my 
State, Andhra Pradesh is facing a lot of prob-
lems like server drougtit and drinking water 
problems, particularly in coastal districts like 
my district East Godavari. The Government of 
Andhra Pradesh has Irequested for a sum of 
Rs.SOO crore to met the drought and drinking 
water problems in the State. In this conncention 
I wantto state thatthe Government of India has 
sanctioned 86 schemes with a total estimated 
cost of RS.S671akh with instructions to Incur an 
expenditure of RS.1671akh from ARWS grants. 
So far, RS.343lakhs in released for works and 
an amount ot RS.368.462 lakhs is spent in 
executing the sanctioned schemes upto Janu-
ary 1993 meeting the excess expenditure i.e. 
RS.25.462 lakhs from ARWS grants. All the 
sanctionedschemes are grounded andtheworks 
are in progress. Hence further grant of RS.Sf 
lakhs may kindly be released to the Mini-
Mission. East Godavari immediately for com-
pleting the works. F!Jrther, as the grants re-
leased under Arws is SlOt sufficient, the balance 
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RS.1671akhs also may be released as well, so 
thatthesanctionedwor1<s are grounded and are 
in good progress. A number oftimes, Govern-
ment of Andhra Pradesh has requested the 
Central Government by way of D. O.letters, but 
so far, the above amounts were not released for 
taking up the water schemes in my district; and 
I requestthe hon. Minister, through you, Sir, to 
relesase the above amount immediately. (Inter-
ruptions) 

MR.DEPUTY SPEAKER Shri Pius 
Tirkey. Heisthelastspeaker. 

( Interruptions) 

MR. DEPUTY SPEAKER: It cannot go 
beyond I o'clock. 

( Interruptions) 

MR. DEPUTY SPEAKER : FortheQues-
tion Hour, You havegotthe respect and you are 
closing at 12 o'clock. Why is it notthere forthe 
Zero Hour? 

( Interruptions) 

MR. DEPUTY SPEAKER: He is the last 
speaker 

~ (Interruptions) 

MR. DEPUTY SPEAKER: You cannot 
drag on like this 

( Interruptions) 

MR. DEPUTY SPEAKER: I can goonly as per 
the list which is before me. 

( Interruptions) 

[T ranslationj 

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Deputy Speaker, Sir, the Jharkhand issue has 

'Expunged as ordered by the Chair. 

become a national problem today. The 
Jharkhandis are spread in every part of the 
country. They are working in large number in tea 
gardens in Assam, Daman-Diu and West Ben-
gal. 90 per cent of Jharkhandis work in the to a 
gardens of West Bengal. They have awakened 
today. Awakening has ven dawned on the 
Jharkhandis working in big factories inAndaman 
and Nicober., The Government is seized of the 
matter and is seriously thinking on this issue 
today, but the Cheif Minister of Bihar" .. has 
challenged thatJharkhand can only be formed 
on his dead body. No tribal wantS the death oUhe 
Chief Ministerof Bihar ... Yadan but in the wake 
ofthis challenge, all the tribals will lay down their 
life. No matter if they perish fighting for this 
cause. (Interruptions) 

I would request the Union Governmentto 
make a statement in this House to the effect that 
it will take an early on this issue. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I will remove 
that word from the records. 

(Interruptions) 

MR .DEPUTY S.PEAKER: The allega-
tions against a particular person is removed.-

( Interruptions) 

[Translation] 

SHRI MANORANJAN BHAKTA 
(Andaman &Nicober Islands): Mr. Deputy 
Speaker, Sir, this is a very grave issue and the 
Union Govemmentshould make a statement in 
this regard. It is unfortunate that the people 
connected with Jharkhand Mukti Morcha are 
being supressed. The Government should in-
form about the action being taken in this regard. 
I fully agree with Shri Pius Tirkey. (Interrup-
tions) 
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[Engish] 

MR DEPUTY SPEAKER: Zero Hour is 
over. Shri Salish Kumarto lay the papersonthe 
Table. 

(Interruptions) 
[T tansiationJ 

SHRI SURAJ MANDAL(Godda) : Mr. 
Deputy Speaker, Sir, this is a very grave issue 
and the Govemmentshould make astaternent 
on it (Interruptions) . 

13.04hrs 
At this stage, Shri Suraj Maridal and 

someotherhon. Membetscameandstood 
on the floornearthe Table. 

13.041f2hrs. 

PAPERS LAID ON THE TABLE 
Reyiewon working of and Annual 

Report ofthe Oil and Natural Gas Com-
mission for the year 1991-92 along with 

statement for delaying laying these 
papers 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): 

I beg to lay on the Table-

(1) (i) AcopyoftheAnnual Report (Hindi 
and English versions) of the oil and Natural Gas 
Commission forthe year 1991-92, along with 
Audited Accounts and of its subsidiary viz. 
ONGC Videsh Limited, tor the year 1991-92 
under sub-section (3) of section 23 read with 
sub-section (4) ot section 22 of the oil and 
Natural Gas Commission Act, 1959. 

(0) A copy of the Review (Hindi and English 
versions) by the Govemment on the working of 
the Oit and Natural Gas Commission for the 
Year 1991-92andof its subsidiary viz. ONGC 
Vtdesh Limited for the year 1991-92. 

(2) Statement (Hindi and EnglishYerSions) 
showing reasons fordetay in tayingthepapers 
mentioned at (1) abov.e. 

[Placed inthelibrary. See No. L T 400(193)# 

Review on the working of and Annual 
report of Bhart Leather Corporation Ltd. 
Agra tor 1991-92 along with staternentfor 

delay in laying these papers 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI): IbegtolayontheTable-

(1 ) A copy each of the following papers 
(Hindi and English versions) under sub-section 
(1)ofsection619AoftheCompaniesAct,l956:-

(i) Statement regarding Review by the 
Government on the working of the 
Bahart Leather Corporation Limited. 
Agra. forthe year 1991-92. 

(ii) Annual RepOrt of the Bharat Leather 
Corporation Limited, Agra, forthe year 
1991-92. along with Audited Accounts 
and comments oltha Comptroller and 
AuditorGeneral thereon. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. [Placed in the library . 
See No. L T. 4005193] 

( IntemJptions) 

MR. DEPUTY SPEAKER: Shrimati Mar-
garetAlva. 

( Interruptions) 

MR. DEPUTY SPEAKER :Item No.4. 
Shrimati Margaret Alva. 

( Interruptions) 
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13.05tW'8. 

MESSAGE FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir; I have to 
report the foUowing message received from the 

(secretary-General of RajyaSabha:-

··'n the accordance with the provisions of 
rule 111 of the Rules of procedure and Conduct 
of Business in the RajyaSabha,1 am directed to 
enclose a copy of the Tezpur University Bill, 
1993whichhasbeenpassedbythe RajyaSabha 
at it sitting held on the 29th April, 1993."' 

TEZPUR UNIVERSITY BILL 

As passed by RajyaSabha 

SECRETARY GENERAL: Sir, I lay on the 
TabletheTezpurUniversityBiIl,1993,aspassed 
by Rajya Sabha on the 29th April, 1993. 

13,06hrs. 

MR. DEPUTY SPEAKER : Next item-
Report of the Committee no Private Members' 
Bills and Resolutions. 

Mr. P. P. Kaliaperumal. not present. 

( Interruptions) 

1306hrs. 

STANDING COMMITTEE ON INDUSTRY 

First, Second and Third Reports 

SHRIMANORANJAN BHAKT A(Andman 
&NicotMtrlslancJs): Sir;1 beg to lay on the Table 
a copy (Hindi and English versions) of the 
lollc.wing Reports of the De<.op. :men!·F';,·,::1ted 
Parliamentary Standing Committee on indus-
try:-

(1) First Report on the demands for Grants 

(1993-94)oftheMinistryoflndustry. 

(2) SecondReportontheDemandforGrant 
(1993-94) of the Ministry of Steel, 

(3) Third Report on the Demand for Grant 
(1993-94) of the Ministry of Mines. 

MR. DEPUTY SPEAKER: Now, state-
ment by Minister, Mr., Sukh ~am. 

( Intflrruptions) 

[Translation] 

SHRI NITISH KUMAR (Barth) Mr. Deputy 
Speaker, Sir,iamonapointoforder. You called 
the name of Shrimati Margaret Alva atleaslten 
times,butthepaperwasnoUaid. Has she given 
authorisation to anyone? 

( IntefTlll)tions) 

THE MINISTER OF ST ATE INTHE MIN· 
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT ANDDEPART· 
MENT OF HEAVY INDUSTRY) (SHRIMATI 
t<RISHNASAHI): loouidnothearearlier. Now, , 
on beheld ofShrimati MargaretAlva,1 beg to lay 
on the T abIe-( Interruptions) 

MR. DEPUTY SPEAKER: Let us verify. 

( Interruptions) 

SHRI NITISH KUMAR: I want to know: is 
there any authorisation? • 

( Interruptions) 

MR. DEPUTY SPEAKER: If there is any 
loophole, we will plug it. Now,let us hear Mr. 
SukhRam. 

SHRI SURAJ MANDAL (Godda): Please 
ask the hon. Ministerto make a statement. 
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MR. DEPUTY SPEAKER: I will ask the inentareyoumaking? Areyou awareofit? Have 

Minister also. you received a copy of it? 

At this state Shri Suraj Mandai and some 
other hon. Members went back to their seats. 

( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Just now the Min-
ister of state laid the papers on the Table on 
behalf of the hon.Minister. Did she have the 
authorisation. 

[English] 

MR: DJ;:PUTY SPEAKER: I will give a 
ruling about this 

( Interruptions) 

13.09hrs. 

STATEMENT BY MINISTER 

Telecom Tariff 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF COMMUNICATIONS (SHRI SUKH 
RAM): 

Mr. Deputy Speaker, Sir, Hon.Members 
are aware that my Department perforce hadto 
revise the Telecom tariff with effect from 1st May, 
1993. 

SHRI RAM NAIK (Bombay North) : Sir, I 
wantto raise a point of orderabout his statement. 
(interruptions) 

MR. DEPUTY SPEAKER: Mr. Ram Naik, 
let there be the statement. 

(Interruptions) 

MR. DEPUTY SPEAKER: What state-

( Interruptions) 

SHRI RAM NAIK: He is making a state-
ment regarding Telecom Tariff. (Interruptions) 
On this particular issue, he has made a state-
ment some 15 days back. (Interruptions) 

SHRI MANORANJAN BHAKTA 
(Andaman& Nicober Islands): He has not made 
any statement. (Interruptions) 

SHRI RAM NAIK:Sir, it is obligatoryforthe 
Ministerto get a notification issued and to lay that 
notification on the T able of the House so that we 
can give some amendments- modifications- to 
that notification. The Minister made a state-
ment. butsofar, he has not given the notification. 
If he is doing it again by making some statement 
regarding tariff which he has already announced, 
the House must have an opportunity to know 
about it. One day he will come and make a 
statement; the next day he will come and make 
another statement. This is taking the House 
very lightly. I wantto know why he has not issued 
notification so far and unless that is down he 
cannot make the Statement. 

SHRI P. C. THOMAS (Muvattupuzha) : Sir, 
he is going to reduce the tariff rates. Members 
should first listen to him. 

SHRlRAMNAIK: Howdoyouknowthathe 
is going to reduce the tariff rates? Sir, it appears 
that the information has been leaked by the 
minister before hand .. It is highly objectionable. 
Please do not take the House so lightly. 

MR.DEPUTY SPEAKER: Let us run the 
House according to the rules. 

SHRI RAM NAIK: First the Minister should 
tell us why he has not issued notification. (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Mr. Naik, ~ou 
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have made your point absolutely clear. RANGARAJAN KUMARAMANGALAM): Sir, 

if he has any problem, I can relay the papers. 
SHRI RAM NAIK: Sir,thetariffrateswere 

announced. On 31 st March, when the people 
went with Demand Draft at the old rates, those 
Demand Drafts were not accepted by the Tale-
phone Department. Now, he is doing sornething 
else. 

MR. DEPUTY SPEAKER: You have raised 
your point of order. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Sir, two weeks ago tariff rateswere 
announced. Not only the Members of Parlia-
ment but different organisations also made rep-
resentations. The Minister in his wisdom has 
cannot out with a suomotustaternent. We nave 
to firstlistentot~ Statement and afterthat if any 
comment is to be made we can write to the 
Speaker. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF COMMUNICATIONS ... 

SHRI SUKH RAM: Sir, it is very strange. 
Some users are getting some relief and my 
friend silting on the oppoeite side'. not even 
reparedto hearthat. 

SHRI RAM NAIK: No, I am not objecting to 
that. I am objecting to the way you are behaving 
inthe House. (Interruptions) 

SHRI NITISH KUMAR (Barh) :Sir. vthat is 
your ruling? 

MR. DEPUTY SPEAKER: So far "s the 
papers to be laid by Shrimati Margaret Alva are 
concemed, It is deemed that the papers are not 
placed on the Table olthe House. 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENi 
AND THE MINISTER OF STATE IN THE MIN-
ISTRYOFPARLIAMENTARY AFFAIRS(SHRI 

[Translation] 

SHRI N!TISH KUMAR: What about the 
point of order raised by the hon.Member. No 
notification has been issued. The Government 
is staring that it IS providing reliefto the people 
but if the tariff rates have not been increased how 
can it say that relief has been provided. The 
Govemmentshould nottakethis matter lightly. 
Relief will be provided when a notification is 
issued. The Telephone Department is not re-
ceiving draft or money. The notifICation has not 
been issued so far. Ruling should be given on 
this and the matter should made clear. 

[English] 

SHRI RAMESH CHENNITHALA : It is 
highly unfair. LettheMinistermakeastaternenl 
( Interruptions) 

MR. DEPUTY SPEAKER: So far as the 
point raised by Shri Ram Naik is concerned, I 
reserve my ruling. 

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr. Deputy Speaker, Sir, with 
due respect, you have the right to give whatever 
rulingyouwishor reserve you ruling butthe point 
that is important is at the moment from the List 
of Business you have called the hon. Minlsterof 
Communications to make a Stateroent. Even 
beiore the Ministerstands up to make the state-
.'(~:'tl V!111out:. ·;"·G:c-ns 0[ 'houghts and views 

haVe bean G:<pr·:lSSGd. 

None of them have said, under which rule 
he can be stopped from making a statement. 
You may haveyourviews, right orwr<JlQ, where 
you may say that what he is doing is notcorrect 
in the sense etc,etc. All these things do not 
matter here. The procedure is that, if the hon. 
Member have a specific reason under the rule 
where they can say the Minister should be 
prohibited from I making a statement,let them 
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[Sh.RangarajanKlmIl~j 

say so. With precedents, if they have the 
authority, let them say so. Otherwise, the Min-
ister should be first permitted to make a state-
ment because he was called to make a state-
ment. Thereafter, you know. Sir that in Lok 
Sabha, normally, a statement is discussed. You 
can do it under rule 193 etc., etc. We can have 
a full-fledged discussion whereupon, all these 
views can be voiced. Nobody's view is going to 
be shut out. Butthis method of giving information 
and voicing your views and criticising on a 
ground of point of order, I believe should stop. 

SHRI RAM NAIK: Since my name has 
. been taken ... 

SHRI RANGARAJAN 
KUMARAMANGALA.M: I nevertookany name. 
That must be withdrawn .. 1 am sorry. 

SHRI RAM NAIK: Y Ow have reserved your 
ruling In your wisdom. I have nothing tosay about 
it. 

SHRI RANGARAJAN 
KUMARAMANGALAM Mr Deputy·Speaker, 

'Sir, I am sorry. I think the han. Membershould 
know that taking a name has a meaning. The 
words "'taking a namem, has a meaning. t never 
took the name of any hon. Member. He cannot 
say that. 

SHRI RAMNAIK: Sir, he relerredtome. 

SHRI RANGARAJAN KUMARA· 
MANGALAM : How? Where did I refer? I did not 
refer. 

SHRI RAM NAIK : Sir I raised a point of 
order. You gave a ruling. Instead of respecting 
your ruling ... 

SHRI RANGARAJAN KUMARA· 
MANGAlAM: I have not referred to your name. 
(Interruptions) • 

[T ranslationj 

SHRI NITlSH KUMAR: Mr. Deputy Speaker 
Sir, you have reserved your ruling on the point 
of order raised by ShriRamNaik.laterwhen 
spoke again, under which rule was the point of 
order raised. Naturally his name has been 
referred to. 

{English] 

MR. DEPUTY ·SPEAKER : That is what 
he is saying. He has not referred to your name. 

SHRi RAM NAIK : My point is that the 
Minister was not present in the House. If he 
would have been present in the House, he would 
have understood how the House IS being taken 
lightly. Sir, you have calfoedthe names of the 
Mimsters. None got up to lay the Statement. 
When we enquired, whether there is an authorrty 
with you, Sir, you were also aware what was the 
position at that time. None of the Ministers got 
up. That is why we are warned that they are 
taking the House very lightly. that is why I have 
raised this issue. I honouryourruling. You have 
reserved your ruhng and later you will give your 
ruling. VIZ. whenever you find time. Let the 
Minister make the statement. But let them not 
take the House lightly. 

SHRI SUKH RAM: Sir, the House is never 
taken lightly by any Minister. But sometimes, 
there is so much noise Sir, that it is not possible 
to make out anything. No Mimster has any 
intention to show any disrespectto the House. I 
may make it clear that the Notification has 
already been published. Now, it is being printed 
and win be laid on the Table of the House. So, 
it is not correct to say that notification has not 
been issued. This is also there in the List of 
Business. My name was called. but there was 
so much noise, I could not hear it. 

SHRI RAM NAIK : It was not laid on the 
TableoftheHouse. 

SHRISUKH RAM: Whal I say is that it has 



369 StatementbyMinister VAISAKHA 15,1915 (SAKA) Statementby Minister 370 
aJreadybeen published andlhis is being printed. [Eng/ish] 
It will be placedonthe Table of the House. 

Subsequently, I have received numerous 
suggestions both from hon.Members as well as 
the general public, asking me to provide relief in 
the revised tariffs. After considering all the 
ISSUes and in deference to the sentiments ex-

• pressed, I am glad to inform the House that I 
propose to restore the free call limit to 150calls 
in a bimonthly period in respect of all Exchange 
systems. Il:!lso propose to give an additional 
benefit to roughly 55 percent of aU subscribers 
by introducing a new slab of 151 to 500 calls in 
a bi-monthly period at a reduced call charge of 
Rs. 0.80 instead of As. 1.00percallunit. These 
concessions will benefit all the subscribers 'of 
the Measured rate Exchange Systems in gen· 
eral and parllcularlythe low calling subscribers. 
I am sure that these new concessions which 
have been arrived at after great deliberations \ 
and discussions will be welcomed by one and 
all. These proposals will entail a reduction of 
about Rs. 1 OOcrores 10 theanticipatedadcitionaJ 
revenue during 1993-94. 

In order to comply with legal and adminis-
trative requirements, I propose to give effect to 
the above concessions from 15th may, 1993. 
Thechargestorthe period between the date 1-
5-93, wMnthe revisedtariffcame into effect and 
14-5-93, in respect of these concessions will be 
given as a special rebate to the subscribers to 
be adjusted in the bills. 

The Indian Telegraph Rules, 1951, will be 
suitable amended to bringinto force the above 
changes underthe authority vested in the Cen-
tral Govemment under Section 7 of the Indian 
TelegraphsAct, 1885. The relevant Notification 
in theOfliciaJGazettewillbe pJaceclonthe Table 
of the House in due course. (Interruptions) 

[TnmsIaIlOnI 

SHRI NITISH KUMAR: What is this they 
first increase a little and later decrease it 

• (1OIemJpIions) 

SHRI RAM NAIK (Bombay North): Out of 
As. 740, Rs. 100crorehavebeen reduced. The 
important point is that this House must get an 
opportunity to discuss it. Our Session will be 
over by the 14th of this month. So, in today's 
Business AdviSOry Committee meeting, they 
should fix time for its discussion. 

MR. DEPUTY SPEAKER: It is meeting 
today. It can decide about it. 

(interruptions) 

MR. DEPUTY SPEAKER : Regarding 
papers to be laid on the Table, there was some 
confusion and that paper was not accepted by 
me. 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT)AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI RANGARNAN 
KUMARAMANGALAM): I must, at the outset, 
apologise for not being able to present at a 

. particular point of time. I had assured my col-
league. (interruptions) 

[T tansIation~ 

SHRI NITHISH KUMAR: (Barih) : He is 
taling the House casually: He should first 
apologise. Why was he not present when sont 
Margret Alva's name was referred to? (int8m.fr 
tions) 

[English] 

SHRI RANGARAJAN 
KUMf\AAMANGALAM: I am sorry. Hecannot 
take an allegation like this. You cannot be ca· 
sual. Why don't you listen to me? 
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[ Translation] 

SHRI NITISH KUMAR: How can he say that 
you can not be casual? where were you when 
the Ren. Minister's name was called? 

[English] 

SHRI RANGARAJAN 
KUMARAMANGALAM: He would not listen to 
me. 

MR. DEPUTY SPEAKER: At the outset, 
he said, regret it. 

SHRI RANGARAJAN KUMARA-
MANGALAM: I am saying it with regret and you 
are stopping. (Interruptions) 

• SHRIRAMNAIK:(BombayNorth):Weare 
at serial no. 8 of the agenda and the statement 
by the Minister has been completed. Now, there 
is no provision underthe rules that you can go 
back to the earlier serial nos. So, these papers 
which are not laid today must be laid tomorrow. 
How can you go back to the earlier items on the 
agenda? (Interruptions) 

SHRI RANGARAJAN KUMARA-
MANGALAM: At the outset, when you called 
me, I said, I wish to apologise myself, individu-
ally, because, I, as an individual, should have 
been present at a particular period of time; I was 
notabletobepresent.lwasheldupsornewhere. 
I came little late. My colleague had requested 
meto lay the paper on the Table 01 the House on 
his behalf. I had taken the responsibility to lay it 
on the Table ofthe House. 

I may kindly be permitted to lay it on the 
Table 01 the House. That is alii want to say. 
(Interruptions) 

MR. DEPUTY SPEAKER :Underspecial 
circumstances, the Chair has got a right to go 
back in the interest 01 the House. 

AN HON. MEMBER: Inthatcase, you have 

declored that you have cancelled all the rules. 

MR. DEPUTY SPEAKER: It is not so. 
Under extraordinary circumstances., it should 
not be taken like that. 

(Interruptions) 

MR. DEPUTY SPEAKER :'He is ourhon. 
past Deputy Speaker; he has got a right to 
charge. 

SHRI RANGARAJAN KUMARA-
MANGALAM : I may be permitted to lay the 
paper on the Tableofthe Houseatserial no. 40n 
behalf 01 Shrimati Margaret Alva. 

MR. DEPUTY SP EAKER: Yes. 

13.241/2hrs. 

PAPERS LAID ON TH E TABLE 

Annual Report of the Central Vigilance 
Commission, New Delhi for 1st Jan., 1991 
to31stDecember, 1991 andstatementfor 

delay in laying these papers etc. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT) 
AND THE MINISTER OF STATE IN THE MIN-
ISTRYOFPARLIAMENTARYAFFAIRS(SHRI 
RANGARJAN KUMARAMANGALAM) ON 
BEHALF OF SHRIMATI MARGARET ALVA: 
I beg to lay on the Table-

(1) (i)A copy ofthe Annual Report (Hindi and 
English versions) olthe Central Vigi-
lance Commission, New Delhi, forthe 
period Irom the 1st January, 1991 tothe 
31 st December, 1991. 

(ii) A copy <;>1 the Memorandums (Hindi 
and El)glish versions) explaining the 
reasons' lor non-acceptance of 
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Commission's advice in certain cases 
mentioned in the Report. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above. 

[P:aced in the library. See No. L T 4006] 

MR. DEPUTY SPEAKER: We shall now 
take up matters under Rule 377. 

SHRIINDERJIT (Darjeeling): What are 
you doing about the statement on Jharkhand? 

MR. DEPUTY SPEAKER : Shri 
Kumaramangalam, theywantlhe Govemment 
to make a statement. Would you like to make a 
statement? today or any day convenient to you? 

SHRIINDERJIT:Astheextendedperiod 
is ending today, we must know what is the 
position. The Jharkhand leaders suspended 
their agitation, as a result of a request subse-
'luentlythey extended the period of suspension 
for anotherfourdays. Thatfourdays period ends 
today unless we know what has is happened and 
what is happening, they may revive their agita-
tion for economic blockade. That is why it is 
important that some statement is made today 
because the House is not meeting tomorrow. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOF OCEAN DEVELOPMENT) 
ANDTHE MINISTER OF STATE INTHEMIN-
ISTRYOFPARLIAMENT ARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): Mr. 
Deputy Speaker Sir I appreciate the feeling ... 

[ Translation] 

SHRI NITISI-! KUMAR (Barh): I would like . 
to say something in regard to economic block-
ades. 

[English] 

SHRI RANGARAJAN KUMARA-
MANGALAM : Can I make a point of order? 

SHRI NITISH KUMAR: Will you kindly 
yield that.. 

[ Translation) 

First of all we are all interested in knowing the 
result of negotiations among Bihar Govern-
ment, Central Govemment and Jharkhand agi-
tators but our objection is that the statement 
should not be issued under any threat of eco-
nomic blockade. We are all Interested in know-
ing the come negotiations held on 28th. The 
Government not make statement under any 
pessure Govemment should issue a statement 
indicati~the progress made so far in this regard 

[English] 

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr. Deputy speaker, Sir, either 
this matter must stop or from the side of the 
Parliamentary Affairs we will not guarantee or 
assure or respond at all because it we are 
standing up to respond on behalf of Parliamen-
tary Affairs they should listen to it. But I appre-
ciate Shri Nitish kumar when he said, "would 
you kindly yield?" I yielded it. But if everybody 
is going to speak while we are standing to 
respond then it is better that we do not respond. 
You can all speak and voice your views .... 

SHRI NITISH KUMAR: No, you please 
respond. 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, if I may submit, it is under 
no threat. I think, what has happened is the hon. 
Member shri Inder Jit just brought to the notice 
of the House that on a request from the Govern-
ment, the four days suspension or movement 
proposed by some Organisation is getting over 
today so it may be advisable for a statement to 
come. That is his point 01 view. I also do under-
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(Sh. Rangarajan Kumaramangalam) 

stand Shri Nitish Kumar's point of view that it 
should not look as if a statement is being m~de 
or a response is being given by the Government 
under any intimidatory situation. Neither it is 
going to happen. The information that is given to 
the House, I shall definitely take it to the hon. 
Minister of State for Internal Security, Shri 
Rajesh Pilot and 1 will get back to the House as 
soon as I have the intimation as to what is the 
position 

MR. DEPUTY SPEAKER Nowweshall 
take up matters under Rule 3n. 

13.29hrs. 

MAnERS UNDER RULE 377 

(i) Need for early constructi.on of hospital 
at Mukkudal, Papakudi Union, Nellai, 
Kottabhomman District, Tamil Nadu. 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur) : Sir, funds have been sanctioned 
by the Central Govemmentforthe construction 
of a hospital at Mukkudal, Papkucli Union, Nallai 
Kottabhomman District, Tamil Nadu. the pro-
posed full-fledged hospital after construction, 
will go a long way in providing medical facilities 
and treatment to severallakhs of bide workers 
concentrated in an area of about 5Okms. around 
Papakudi Union in the above district The State 
Government has already placed necessary 
land at the disposal of the Central Govemment 
fortheconstruction of the proposed hospital. The 
said land had already been acquired but the 
construction work has not yet been started. The 
matter has been pendtng with the Labourminis-
try for more then five years now. 

I urge upon the Central Govemmentto take 
urgent action to start construction of the hospital 
and provide modem sophisticated equipments 
and otherfacilities in the hospital so that medical 
services anc!treatment could be rendered to the 

weaker sections and the poor bldi workers as 
early as possible. 

(ii) Need to protect land in Jallandhar district 
from degradation. 

SHRIMATI SANTOSH CHOWDHARY 
(Phillaur) : I draw the·attention of the Cen!ral 
Govemmenttowards the senous threat to agri-
cultural land in villages Baswa, Mehandpur and 
Jadpurin T eh. Nawashera of district Jallandhar. 
There lSa venom like substance ,n the soil which 
IS posing a senous threat to crops. It acts like a 
death trap/the cattle and also poses simila' 
threats to human beings. Ii the cattle consume 
fodder from thailand. they fall ill the e,)lour of 
their nails changes andtheirhairsplits Same IS 
the case with human beings. Sir. villagers of my 
constituency ctre very much perturbed due to it 

I, therefore, request the Central G~\Iern­
menttoprotect 250 acres of land from the danger 
of degradation.lltimely amell:xatlve steps are 
nottaken, this problerr; is likely 10 snowball and 
play havoc In the adjOining Villages also. 

(iii) Need for integrated tourism develop-
ment plan with special emphasis is on 
Idukki, Kerala. 

SHRI PALAK M MATHEWlidukki) As 
a result of the great dWindling of tounst Visits In 
the North due to the terrorist problems, it IS 
necessary that the tOUrIS! traffiC be diverted to 
the South beyond Goa. But thIS IS not betng done. 

Kerala is described by Gurudev T agore as 
the 'Paradise of India'. Idukki in Kerala IS the 
heart of the State. It is indescribably awe-
Inspiring and wonderful. with its scenic beauty 
and exquisite charm. It has immense potential 
for tourrsm. Its exhilarating hills and valleys, 
unparalleled !lora and fauna, charming reser-
vairs. mindstringbird sanctuanes like Thatlokkad 
and world famous wild life sanctuaries like 
Thekkady, beautiful Elaveezhspoomachira and 
Urumpikkara, Pilgrim and culturallOtirist places 
like Sabarimala and Hangaladevi, tens of rockv 
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mountains and deep gorges for adventure tour-
ism, facility for development of crafts-tourism, 
fairs and festivals, picnics,leisure, budget cat-
egory, conventions and conference tourism 
make it one of the most suitable places in India 
for tourism development. Kottayam and 
Pathanamthitha are also equally Important. 

I request the Central and State Govern-
merts to implement an Integrated Tourism 
Development Master Plan on a selective basis 
with special emphasis on development of 
infrastructural facilities like road transport, ser-
vice sector diversification and ollerall develop-
ment at the earlies!. 

(iv) Need to increasethe speed of Aurangabad 
-Bombay train and also to attach one air 
conditioned coach to it. 

SHRI VIJAY NAVAL PATIL (Erandol): 
Since last one year, the Aurangabad -Bombay 
rail service has started. It has now been ex-
tended up to Jalana. But. the speed of the tram 
IS noli as! enough as compared to other Mal and 
Express trains. It takes morethan 12 hours to 
cover a distance of about four hundred kilome-
ters. It appears that there IS no coordination 
between the staff of the Central Railway and 
South Centra! Railway specially at Manmade 
Junction. HencE: this train is invanably detained 
for hours at outer signa! at Manmad. There is 
also no air--condilloned coach attached to this 
train. I request the hon. Minister of Railways to 
Increase the speed of this train and attach one 
air~onditioned coach to it. 

I further requestthe Governmenttostart rail 
service between Jalana and Nagpur via 
Manmad-Bhosawal. By this train Marathwara 
and Vidharba will be connected to the back-
ward regions of Maharashtra State. 

(v) Need to take over Prince of Wales Mu-
seum, Mumbai by Central Government 
and to rename it as "Chhalrapati Shivaji 
Museum" 

SHRI RAM NAIK (Bombay North) : The 
Prince ofW~lIes Museum, Mumbai, established 
In 1905 is one of the premier museums of India. 

It is maintained and looked after by the Board of 
Trustees appointed by the Maharashtra State 
Government under Prince of Wales Museum 
Act, 1909. 

The Museum is a treasure of culture and art 
of this great ancient country. It must be shown on 
the tounst map of the city for national as well as 
foreign tourists. On the all India baSIS. there are 
only two museums which are Visited by foreign 
VVI P / dignitaries, the first being the National 
Museum at New Delhi, and the second being the 
Prince of Wales Museum. Mumbal The mu-
seum also extends excellent facilities to re-
search scholars. It has also represented in the 
Festival of India organised by the Government 
of India in Sweden, Japan and MaUritius. 

However, this musel 1m has been starved of 
financial resources, the Maharashtra State con-
tributing a meager sum of Rs. 1.30 lakhs inthe 
annual expenditure of Rs. 70.00 lakhs. There 
has been therefore a long outstanding d'emand 
thatthis museum betaken over by the Govern-
ment of India. I am happy that the Govern: ne:1t 
of Maharashtra have offerred and the Govern-
ment of India have accepted the proposal in 
principle. 

I urge upon the Government of India to take 
over the museum early and to rename it as 
"Chhatrapatl Shivaji Museum" to honour this 
great national hero and also to dispense with the 
colonial name of 'Prince of Wales' In keeping 
with the national dignity. 

(vi) Need to take ste~s for more production 
of what and also provide subsidy on 
fertilizers. 

[T rans/ation] 

SHRI DAU DAYAL JOSHI (Kota) : Mr. 
Deputy Speaker, Sir, there is possibility olless 
production of wheat than the target fixed lorthe 
current year due to increase ih there prices of 
chemICal fertilizers and other agricultural inputs 
and due to uncertain weather. Keeping in view 
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[Sh. Dau Dayal JoshiJ 

the ialiin tne production of wheat, the Govem-
ment may have to imporl wheat this yeartoo. 

This year weather is unfavourable for Rabi 
crops. This year average day temperature in 
PunJab, Haryana and Westem Uttar Pradesh is 
80 to 120 c. T his temperature is regarded more 
than the normal temperature for wheat produc-
tion. 

States like Punjab, Haryana and Uttar 
Preadesh prodl}ce 50 percent wheat of the total 
production of country. And these states contrib-
ute 78 per cent of wheat in the central pool 

Agncultural experts guess that wheat pro-
duction may fall from 30 to 35percent in Haryana 
due to uncertain weather There is a possibii'ty 
of 35 to 40 per cent fall in production in Punjab 
. The production of wheat may fall in Uttar 
Pradesh in proportion to that of Haryana. The 
Union Ministry of Agriculture had fixed target of 
560 lakh tonne this year during Rabi compaign 
but there IS little possibility to achieve this target. 

The prices of potash phosphate fertilizers 
have Increased 11/2-3 times after they have 
been decontrolled. The farmers discontinued 
the use oil these fertilizers due to increase in 
their prices and substituted It with nitrogen 
(ldreia). It is clear that the use of fertizers is also 
not balanced. 30 to 16' .ctemperature is an ideal 
temperature forthe cultivation of high yielding 
varieties of wheat like HD-228S, WH-291 , 
WH-423 and Sonalika. The productivity in 
Punjab, Haryana and Uttar Pradesh has also 
decreased during last two-there years, as a 
result the production is confined to 260 lakb 
tonne. 

Discontentment among the farmers on pro-
duction and inadequate support price is likely to 
have adverse impact on of wheat. 

Therefore, I request the Central Govem-
ment to take concrete steps to cheel< fall in 

production. Along with it, subSidy on fertilizers 
may be restored so that the farmers may be 
encouraged to produce more wheat. 

(vii) Need for conversion of Katihar -Jogbani 
metre gauge railway line into broad 
gauge 

[ Translation] 

SHRI SUKDEO PASWAN (Araria),:Mr. 
Deputy Speaker, Sir, I have requested the hon. 
Minister of Railways for conversion of Katihar-
Jogbani metre gauge line into broad gauge line 
several times. The demand for conversion 01 
Katihar -Jodgbani railway line which IS situated 
on Indo-Nepal border IS very Important. The 
Ministry 01 Railways will get revenue worth 
crores of rupees after thiS line is converted Into 
broad gauge line. Goods is transported to Nepal 
from other parts of the countries by thousands of 
trucks. Workers In large number go to Deihl, 
Haryana, Punjab, Karnatakaetc everyday. A 
large number of tourists from Nepal come to 
India to visit different places. 

Therefore, I request that Katihar-Jogbanl 
metre gauge line should be converted into broad 
gauge line Immediately 

(viii)Need to set up a mini steel plant in 
Ghazipurdistrict. Uttar Pradesh. 

[ Translation] 

SHRI VISHWANATH SHASTRI 
(Ghazipur): Mr. Deputy Speaker, Sir, eastern 
districts of Uttar Pradesh, particularly Ghazipur 
district is a most backward district. Backward-
ness of the area is not likely to be removed 
unless a planned industrial development place 
there. 

The district, that played an important role in 
the Freedom struggle has not been developed to 
the expectation during last 43 years. I came to 
know that the Central Govemment had consid 
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ered overpetting up a mini steel plantthere. 

Surveyhasalsoconductedforthepurpose.8ut 
I don't know as towhat happened to that plant. 
Therefore,l request the Central Govemmentto 
take action immediately regarding setting upof 
the said mini steel plant to add one more link to 
the chain of ~velopment of Ghazipurdistrict. 

{English] 

MR. DEPUTY SPEAKER: The House 
stands adjourned for lunch and we will meet 
again at 2.40 P.M. 

13.42hrs. 

TheLok Sabha then adjoumed for Lunch 
till forty minutes pa.<;t Fourteen of the Clock. 

The Lok Sabha reassembledafterlunch 
at Forty-seven minutes pastfourteen of the 

clock 

(MR. DEPUTY SPEAKER in the Chair) 

FINANCEBILL,1993--Co ntd 

[ Translation] 

SHRI RABI RAY (Kendrapara) :Mr. Deputy 
Speaker, Sir it is an important day in ourparlia-
mentary life becausewe are going to discuss the 
Finance Bill. The issue we are going to discuss 
is the Central Budget of such a big country like 
India. So it is an importantthing. Finance Bill is 
an instrument to implement the Central Budget. 

MR. DEPUTY SPEAKER: Sir. with great 
regret, I am saying that it is the third Budget of 
thec:a.ntry;budgettoryearl991-92.92-93and 
93-94afterNarasimhaRaoGovemmentcame 
to power. About this Budget, my first point isthat 
there is basic difference between the economic 
thinking of Narsimha Rao Govemrnentandthe 
economic thinking priorto it. we have to under-
standthisdiflElrence.1 would like to remind this 
Houselhatthis Budget is a watershed inculile. 

We should not take it lightly. 

MR. DEPUTY SPEAKER. SIR, I will not be 
wrong if I saythaqhls Budget is againstthe basic 
principles of the constitution and against na-
tionalthinking. ThiS Budget IS not only against 
ournational honour and pride but we have also 
mortgaged our freedom. economic indepen-
dence, self-reliance. equality, swadeshi and 
employment opportunities. 

We are unable to understand this thing as 
to why the Govemment is dOing it agamst the 
whole idea of national movement. Mr. Speaker. 
Sir, it is something very importantfor us. That 
is why I am stressing upon it. Today we are 
celebrating the Golden Jubilee of movement of 
1942. which was the last movement of indepen-
dence led by Mahatma Gandhi. In the beginning 
ofthis movement a resolutlon was passed on 9th 
August, 1942. through which ideas about 
economy, Swadeshi. self-reliance and em-
ployment have expressed. As I have already 
said that this IS the third connective Budget and 
a decline in all these values has come about. 

MR. DEPUTY SPEAKER. Sir, I would like 
to raise some points before the House. The 
Minister of Financehas not mentioned anything 
either in his Budget speech or in his reply to the 
discussion or at the time of speaking on the 
Finance Bill infavourofcomrnonrnan,consum-
ers, lower and middle class families, farmers. 
labourers and unemployed peoples while we 
have been drawing attention of the House to the 
fact that by Inviting multi-nationals they are 
trying to finish the existing job opportunities. 
what to talk of providing jobs to unemployed 
persons. 

MR. DEPUTY SPEAKER, sir, the 'hon. 
Minister of Finance has talked about making 
consensus in his Budget speech as well as 
replying to the debate. I am unable to understand 
that on what basis this Govemment is talking 
about the consensus oftha nation orMembers 
of Parliament when it is saying good by to 

• Swadeshi. self-reliance andElf1'1)loyment and 



383 Finance Bill, 1993 MAY 5, 1993 Finance Bill, 1993 384 

not making any arrangement for providing em-
ploymentto 12 crore youth. 

MR. DEPUTY SPEAKER, sir, the issue 
regarding multinational companies, foreign 
companies and Union Carbide has been dis-
cussed at length but we have not discussed this 
very dangerous multinational company to the 
extent we oughtto have discussed I would like 
to mention it specifically. All the Members of the 
House have taken oath of loyalty to the consti-
tution, I want to draw their attention to it. The 
Father of the Nation, Mahatma Gandhi was born 
in Gujarat. There is a multinational company. 
called cargill which is responsible for the 42 per 
cent grain export in America. This company is 
backed by the Government of America. This 
copmpany has been invited by the Govemment 
of India. the Narsimha Rao Government, the 
Central Govemment and the Congress Govem-
ment and has been allotted 15.000 acre of land 
near Kandla Port for producing salt. How the 
Govemment dare it. 

Gandhi ji had ied the Dandi March and used 
salt as a symbol .to fight against the British 
imperialism so as to get national as well as 
economic independence. But it appears to me 
that the cart is being put before the horse. the 
Government has taken decision in September 
1992 to allot 15.000 acre of prime land which is 

. undertheKandlaport. The KandlaPort. Author-
ity is statutories responsible for Kandla Port. A 
committee of Kandla Port Authority called a 
meeting, in which it was decided that no land 
would be given to anybody. Now I am to inform 
the House that after 2-3 months the Govem-
ment gave its directive thatthey have to approve 
the Govemment's decision in their meeting. The 
Government of India do have its policies but the 
sovereignty of the country has probably been 
sold to the World Bank and IMP. The Narsimha 
Rao Govemment has successively presented 
three Budgets. The Government has been 
pressurislng the Port Trust Authority which is 
stili sticking to its own stand. I am not saying it 
for the sake of any sectional interest but the 
whole of India is affected by it. Through you, I 

would liketotellthe country men and believe me, 
I am not doing it with a partisan spirit. We are 
self-reliant in the field of salt production, we 
evan export it to other countries, then why this 
15,000 acre of land has been allotted to them. 
They will be free to do anything and will take 
away a big chunk of profit. Today, while beiieving 
in social revolution, the Dandi March has be-
come C\ symbol of struggle for economic inde-
pendence of the people, and our countrymen will 
fight against cargill. The Govemment is free to 
take any action what itthinks fit but itisa question 
of the dignity of the I ndian Constitution and the 
pride of our nation. While replying in the House, 
''1e Minister of Finance was talking in respect of 
industrialisation of the country. This finance Bill 
has made it possible. Today at 6. 30 p. m. when 
the hon. Ministerof Finance will give his reply 
I will ask him to make an announcement in the 
House that in consonance with the stand taken 
by the Port Trust Authority, this 15,000acreof 
land will not be allotted to a company like cargill. 
This is the most important thing. Yesterday, 
when he was speaking, it seemed to me that he 
was announcing these concessions quite gen-
erously. The members of the Opposition and 
some of the members on the ruling side might 
think thatthere is nothing serious in this matter. 
This is a principle of equity, the person which has 
a taxable income should be taxed. On the con-
trary, you have burdened the poor with taxes, 
which include farmers and labourers, the num-
ber of whom constitutes 95 per cent of the 
population. All this paraphernalia has been done 
forthe sake of 3 to 5 percentpeople of the country 
who have attained a living standard at parwith 
Americans and cannot go on without washing 
machine. I know, Mr. Deputy Speaker, Sir, you 
are not among those people. 

SRI MURLI DEORA(BooDaySoutha): He 
must be having one. ! 

SHRI RABI RAY: You might be having 
one. The Govemment does not know A. B. C. of 
the logic. It means, take money from the haves. 
Privr to the V. P. singh Govemment the Con-
gress Government which had hJled for five 
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years had also its own logic. That Government 
did a lot of mismanagement and had worked 
underthe pressure of the World Bank, Now I feel 
that. ours is an unfortunate country which has 
taken loan forthe well being of the families of 3 
t05percent population only. who have attained 
the living standard like in U. S, A. From 1985to 
1989theCongresscontinuedto be in power. We 
are overburdened with the loans of crores of 
rupees which have been taken for the supply of 
consumable luxurious goods, Perhaps. these 
people cannot live with these luxurious goods. 
We call it consumerism. By promoting consum-
erism. the Government has annihilated swadesni, 
self-reliance and opted for centralisation, 
Centralisation and consumerism are two en-
emies of India. I would like to ask the hon. 
Members to think over it as to where the country 
is heading to. 

I am saying all this with a heavy heart. I had 
also spoken over the last two Budgets, Our 
history tells tt'tat we have a past 01 
decentralisation. Swadeshi and combating the 
consumerism. This spirit is no more, The writ-
ers ofthe speech ofthe Minister of Finance Shri 
Manmohan Singh have unintentionally men-
tioned some points in his speech, I will read out 
those portions for you. that by adopting profli-
gacy and increasing consumption of foreign 
goods and allowing C,N,N ClndStarT.V, inthe 
country they are trying to finish our ethos, The 
Government of India is assisting them but they 
are trying to attack our ethos. The Minister of 
Finance wants to run the country on the lines of 
his economic philosophy and they have mort-
gaged the country as a whole to the World Bank 
andI.M.F. 

Therefore. I would like to read our the 
details of the developments that took place from 
1985 to 1990 during the rule of the Congress 
Govemment, towhich Dr. ManMohanSingh has 
referred to in his Budget speech: 

(English] 

"In the 1980. we substituted age by hike in 

commercial borrowing, Btlj.,the logic of 
compound interest rate has shot up and we 
have reached a situation where large scale 
commercial borrowing is not a fea~ble., ' 
proposition," ' ' 

[ Translation] 

MR. DEPUTY SPEAKER, Sir, there is a 
sayi1g- " \ 

[English] 

Cat IS Out at the bag, 

[ Translation] 

Dr, Manmohan Singh ha'~ us~ifthis ex-
pression in his written speech. It proves that it 
was only due to the protligacy, the policy that led 
to destruction and encouraged consumerism 
that the present situatinn has arisen in the coun-
try, Therefore. my ~ cJomission is that the pro-
posal of equity ir. laxation referred to in the 
Budget proposals and Finance Bi!l has no weight 
Actually, 

[English] 

The basic requirement of the principle of 
equity in taxation is that those who have capacity 
to pay must be made to pay and the resources 
so mobilised should be har'lessed forthe wel-
fare of the weak and the defeneless. 

[ Translation] 

MR. DEPUTY SPEAKER. Sir. as you are 
aware that the that the Government of India spent 
lesser amount than that dl rected by the World 
Bank and IMF on the education of the poor, 
Family Planning Programme and Jawahar 
Rozgar YOlana, But this year. they have in-
creased the allocation under their liberalised 
policy, There must be some conspiracy even 
behind this, Because the World Bank and IMF 
have opened their branches in Delhi. as regards 
to the Fifth Five Year Plan, none of us-whether 
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Shri Ram Naik, or shri George Fernandes or 
Shri Deora-knows anything about it. Rather, it 
has been prepared under the guidance of the 
World Bankandthe Intemational Monetary Fund. 
I will give several evidences to this effect while 
delivering my speech. 

MR. DEPUTY SPEAKER. Sir, our country 
has been referred to in the preamble of the 
constitution of India as a sovereign, Republic, 
Secular and a democratic nation. Parliament is 
the supreme in this country. Whenever I referto 
democracy I feel distressed that the Govern-
ment is cheating the people in the name of 
democracy. Mr. Deputy Speaker, Sir, my sub-
mission is that 

[English) 

The giveaways In both excise and customs 
duties speak forthemselves. A large chunk of 
this bonanza has been intended for the affluent 
in the society. The increase in the railway fare 
andfretgllt has been so designed that the burden 
will have to be borne by the average man. 
irrespective ofthefactthat his capacity to pay is 
so limited. There has been no attempt to in-
crease the taxable base tor the income and 
corporation taxes. Not only has the status quo 
been preserved but clear indications have been 
given that the rates will be brought down in the 
following year. It is only the top echelons of 
this.society whgo wuill benefit by such lowering 
of the rates. 

There has been absolutely no effort totouch 
and tap the parallel economy 01 the rich, the vast 
amounts 01 black money that circulate and 
pollute the economic health ofthis country. The 
breakers 01 the tax laws and the anti-social 
evaders of the income--tax have been treated 
with unusualleniency and care. The wealth tax 
,has been made further toothless and ineffec-
tive.Thegok;tbondschemehasfurtherextended 
the red-carpet treatment to tax evaders which 
was initiated last year. 

The burden that the common man willface 

will not be confined to the higher railway fares 
andthecascadingeffectsofthefreigltincreases. 
He will soon have to pay much higher prices 
generally as the oil prices start going up as an 
inevitable consequence of the convertibility of 
the rupee on the trade account. He has already 
been subjected to higher administered prices of 
sugar, coal and wheat. The statistical juggleryof 
comparison olthe rates of inflation on a pointto 
point basis is no consolation to the common man 
as he is facing an average rate of inflation of 
aboutten percent in the current yearontopofthe 
average inflation rate of about 14 percent last 
year. 

[T tanSlation) 

MR. DEPUTY SPEAKER, ir, the Govern-
ment repeatedly clair:ns that inflation is being 
brought under control. Ratherthe Members of 
congress party must have realised that the retail 
prices have been rising continuously even after 
the implementation olthe Budget proposals for 
the current year. An increaseofaboutRs. 740 
crore was made by the Post and Telegraph 
department when the General Budget was being 
discussed. Prior to this, burden of about Rs. 
2000 crore was created while the Railway Bud-
get was being discussed. The Governrnent 
claimed that no taxes were imposed. My sub-
mission is that nothing can be more unjustified 
thanthis. Because tile Government had already 
put an extra burden of about As. 1 0,000 crore by 
means of administered prices, the prices of food 
grains being supplied through PDS have also 
been increased. But the Government was not 
satisfied over it and therefore an additional 
burden of about Rs. 740 crore was made, which 
was nothing but a step to increase the inflation. 
Therefore, we must rememberthatthe Govern-
mentlacksfaithwithregardtoequites.Customs 
duty and excise duty have been reduced to help 
bigpeopieandtoencourageNRl'smuilinational 
companies and miHionares to make investment 
in the country. Therefore,l would like to point out 
that the Budget Tarry support required to be 
given to public sector undertakings was refused 
by the Government, for which I would never 
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forgive the Hon. Ministerof Finance. Though, the 
session of the Parliament was going on, but the 
hon. Minister of Finance-under the pressure of 
the 1M F made an announcement with regard to 
the disinvestment policy only in Bangkok and 
not in the House. The public Sector is the 
property of the society and about 87 crore people 
of this.~ountry are the owner of this sector, it is 
a social property in which crores of people have 
invested their money. Therefore, it is very unfor-
tunate that the Union Government is playing on 
the tune of World Bank and IMF - took the 
decision to privatise it. 

15.03hrs. 

[English] 

[SHRI NITISH KUMAR in the Chair] 

The public sector undertakings have been, 
like the railways forced to raise their own re-
sources to make both ends meet. The inevitable 
result wlil be that their products will have to be 
reprised at a higher level. The need to raise 
prices will be even stronger as the effect on 
convertibility commences seeping in the next 
few months. Even the Finance Minister has 
been very cautious In thiS respect and only said 
that he does not expect oil prices to rise forthe 
time being. 

[ Translation] 

MP CHAIRMAN. Sir. It IS good that you 
have arnved. I was saying that the provision of 
convertibility trade account means thatthe prices 
of fertilizers and petroleum are going to be 
Increased. The hon. Minister of Finance has 
been tactful to say that the prices would not be 
Increasedforthehmebelng.ltcleanYlndlCates 
that there would be price hike In the nearfuture. 
Mr. Chairman. Sir. you have been a student of 
economics and you know that the Increase In the 
prices of fertilizers and petroleum and other 
commodities used by Innumerable people In the 
daily life ultimately leading to more inflection 
would prove very harmful. All this happening as 

a result of the Government's policy. The out-
come olthe policies announced in the financial 
Bill and their implementation would be fatal. 

MR. CHAIRMAN, Sir, Ihehon. Ministerof 
Finance referred to self reliance. I feel it ironical 
10 use this term with regard to the finance Bill 
prepared by him. the Congressmen who are 
strongly in favour of establishment consider 
self-reliance and self dependence to be the 
words having same meaning just as It is with 
regards tothewords 'Nijikaran' and pnvatisation. 
My submission is that the Central Government 
seem to have been borrowing some English 
words from the dictionary of the World Bank. 
These include the term 'Exit policy' under which 
labourers would bo retrenched. thus rendering 
them jobless andttt_s will become homeless. At 
the same time the Government associates 
Golden Hand Shake Policy with it. The 
liberalisation policy of the Government would 
mean the slavery for about 87 crore people of the 
country. The globalisation would mean that the 
people of our country will be deprived of their 
freedom. But they say that the liberalisation 
polICY would enable this country to rise as a great 
nation. That is why I am making all these things 
clear to the hon. Members. 

Mr. Chairman, Sir. I was relating what 
tactics does the Government has been adopting 
to mortgage the country In the name of self-
reliance. I would like to submit. 

[English] 

What does thiS budget do In so far as the 
other baSIC prinCiple of self-reliance IS con-
cerned? First and foremostthe Introduction of 
free convertibility 01 rupee on the trade account 
IS the most aecis.,,·· blow In the dlrectlqjl 01 
linking the Indian eute With the International 
super elite of G-7 countries. While the conve'l-
ibility at present is supposed to be limited only 
to trade account. the loopholes systematically 
providedforfeigng rivate Investment In the stock 
market will extend the convertibility to the capi-
tal account and thus prOVide an easier route lor 
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capital flight. Even as it is, with the exports 
prospect not improving, not at all, flow of foreign 
investment not picking up and the prospect of 
inflation not abating, the expectations about 
depreciation of rupee will only get strengthened 
and push the rupee further down. This will also 
mean greated tendency to under invoicing of 
exports and thereby ensuring implicit capital 
flight. All this will only help the affluent classes 
in India atthe cost ofthe poor majority . It will also 
weaken the foundation of self-reliance by mak-
ing internal price-wage structures vulnerable 
to external impulses as never before. 

The steep reductions in custom duties will 
not help exports because other factors which 
materially influence export performance will 
continue to remain adverse. Exports are notthe 
question of pricing alone. The world demand is 
stagnating. The pull of the internal market is not 
weakening due to stagflationary tendencies. 
The liberal import and foreign collaboration 
policies are encouraging assembly production 
rather than manufacturing for exports. and trad-
ing ratherthan industrialisation. The Indian en-
trepreneurs will be progressively more engaged 
In agency oper~tions for suitable commission 
ratherthan establishing their own competitive 
industries and innovating appropriate technolo-
gies.ln this situation, the reduction in customs 
duties and the virtual OGL regime for imports 
will only lead to import promotion and will help 
the foreign industry and the traders. 

[Translation) 

Mr. Chairman, Sir. it means that by 
agreedingto the convertibility clause, the Gov-
emment has deliberately thrown the people into 
the lap of consumerism. 

[English] 

The Finance Minister has announced the 
commencement of denationalisation of the bank-
ing system. The raising of equity from the private 
sector upto 49 per cent will revert the banks 
virtually to the day prior to theirnationalisation 

in 1969. It is not clearfrom the speech whether 
such participation will be open only to Indian 
capital. But consistent with the liberalisation 
philosophy and the virtual ~epeal of FERA that 
is on the anvil, foreign capital may also be invited 
to participate in Indian banking. 

There is also an announcement of a high 
powered committee being set up to improve 
competitiveness of the insurance sector. Going 
by the history of such euphemisms, it is clear 
that the Government of India is now launching 
the programme of opening the insurance sector 
to private sector as well as foreigners. Another 
inroad will be made into the bulwark of self-
reliance in this way. 

There is also an Initiative for bilateral in-
vestment treaties With industrialised countries. 
The history of such treaties shows clearly that 
foreign investors seek complete freedom of 
operation unfettered by the national goals and 
priorities and indeed are interested in securing 
forthemselves a treatment more favorable than 
the one extended to indigenous invests. 

[ Translation] 

Mr. Chairman. Sir I would like to submit In 
this regard that dUring the discussion on the 
budget, a notice was given by us for raising thiS 
point, but the hon. Speaker told that the Com-
merce MInister. Shn Pranab Mukherjee will 
give a statement In this regard. But he has no1 
given his statement regarding Super-30 1 till 
now. Sir. we had made a forecast 1 0 days ago 
that Super-30 1 is going to be Imposed un us. 
Ms. Carla Hills, who says thatSuper-301 will be 
imposed on us. thinks that the Government of 
Indian is a bonded about. The President of 
America, Mr. Bill Clinton, who is also an elected 
representalive, is threatening us that if we work 
against their intellectual property, we will be 
watched by their Vigilance Committee. Our 
country was also included in the list or the 
countries on whom Super-301 was to be im-
posed. ThiS is a bl·-Iaterallaw. Regarding 
multi-lateral, the Government says that we 
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have to close down our small industries, The 
Government is deceiving the people of this 
country, It is saying that our industries and 
agriculture will not be affected, This is all use-
less. We know thatif America starts monitoring 
our every activity through Super- 301, there will 
be an end to out growth in every field, The 
American Govemment is aware of our potenti-
alities and knows that we can become their 
competitor in future and that is why, they are 
committed to our destruction. 

Mr, Chairman, Sir, a discussion was held 
first time on the state of Indian agriculture during 
the conference on International disciplines in 
Geneva If, 1989, When the discussion on Dunkel 
proposals was taken up our Government made 
a compromise and refused to lead the third world 
countnes, As a result, they lostthefaith on usand 
we ourselves are responsible forthat, I would 
like to ask from you whether you are not an 
Indian? Being an Indian, you must realize as to 
what our Government is doing. Why our Govem-
ment isbent upon to lose our independence; why 
areyougoingtoendthegoodtraditionsandself-
reliance of our country, Why are you selling the 
country? 

Sir, why are we making efforts to sell our 
own country? We should not do thiS, As I have 
said earlier also, we the National Front and the 
left Front, do not support this Budget 

[EngllsAj 

We are not prepar"ed to compromise with 
the economic poliCies, with the economic phi-
losophy of the Government of India, 

[ Trans/allon] 

We will not do any compromise and we do 
not have faith in them, We will fight against the 
Government and thiS is the starting, The Gov-
emment IS going to give away 15 thousand acres 
of land to MIS cargill, It IS not only we, the 542 
Members of this House, who are making the 
country's economic development ratherthe 87 

crore population of this country are actually 
masters ofthis country and they are making the 
country's economy sound. 250 years ago, the 
East India Company had come here as traders. 
but you are well aware about what happened 
later. I would like to submit that these three 
organisations the World Bank, the International 
Monetary Fund and the General Agreement on 
Traiff and Trade have military and economic 
backlngfrorn 5-7, which is a group of 7 rich and 
developed countries under the leadership of 
Amenca, 

All the hon, Members who are Sitting with 
Sh Aurthywill agree to this fact that the deci-
sions taken here are notfinal. The Govemment 
has brought this Budget under the pressure of the 
Intemational Monetary Fundandthe Wor1dBank, 
East India Company was thelrforefathers and 
how it occupied our country IS known to every-
one, 17yearsago, Chilewasa repub!lccountry. 
Their President India was a revolutionary leader 
and waselectE'd to power. He had declared in his 
election manifesto that he would certalnlyforieit 
the American pr')perty iocated in - Chile. A 
multinational company a:ld C I A, together 
hatched a conspiracy against him and he was 
murdered even In the PreSidential palace. 

No Indian will ever want to convert this 
country into a second Somalia. If things happen 
in the way, this Goyernme'lt wants, !t will force 
the country to follow the paths of Somalia and 
Chile. The programmes and view of this Gov-
ernment are very dangerous for the 87 crore 
people of thiS country They are not sUPPClrting 
thiS Government. Howeverthis Government 
itself IS in mononty. 

[English] 

The days of thiS Government are num-
bered, 

[ T rans/atlon] 

I, therefore, would like to submit that a 
people's movement Will start out Side the Par-
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liament. 

[English] 

Under the eight of the people's movement 
the Govemment will collapse. 

[ Translation] 

With the forecast, I oppose this 
Finance Bill. 

SHRI MURLI DEORA (South Bombay) : 
Mr. Chairman. Sir, in reply to the forceful speech 
given by 'Shri Rabi Ray, I will take only 2 
minutes. He said that ours is an unfortunate 
country and large amounts of loan has been 
takentohelponly3percentpopulation. With due 
respect. I would like to submit that he is totally 
wrong. Whoever has given him this advice or 
paperisnotawareofthefactualposition.lwould 
like to give an example. Our country is the most 
dignified country in the world. 

Indian is the largest country in the world 
today which is borrowing money from the IMF 
and the World Bank in the form of soft and hard 
currency loans. Where have we spent this 
money? Is it spent for the 3 per cent of the elite 
and the rich people as you are alleging? No. I will 
give you one hundred examples. Shri George 
Femandes is sitting here. The massive waer 
prOject of Bombay cIty has got 200 million 
dollars. The massive merto project of Calcutta 
IS there. So many dams, bridges and the rail-
ways which have helped poorer sections of the 
country are there. Is it 3 per cent olthe popula-
tion? 

[ Translation] 

He is observed by World Bankand I. M. F. 
He may please word off this obsession. India is 
a great and powerful country. (Interruptions) 

Anhon. Member has said that in the'current 
BudgetC.N.N. andStarT.V., etc. have been 
allowed to function here. It is not merely provid-

ing entertainment but is aIsoenriching the knowl-
edge of our grand children in the fields of science 
and technology and medicine. Through C.N. N. 
and State T. V. etc. we have come to know latest 
techniques of operations and new inventions 
being made in the field. 

[English] 

Let everyone come to the country; let ev-
eryone see what is happening in our country and 
let us also see what is happening around the 
world. 

[TmnslationJ 

It would not be appropriate to regress to 
what Shri Rabi Ray has said because he has left 
the House. That is why I don'twantto referto him. 
My young colleague Srikant Jena is here. I 
would like to tell him .. (InterruptIons) 

Mr. Chairman, Sir, shri Rabi Ray referred 
to privatisation of public sector undertakings. 
First of all, the Government has not offered 
P.S.U. shares to Tata. Birla. Singhania or 
Ambani. These shares have been given to the 
Mutual Fund. U.T.I.. L.I.C., IDBI.etc. which also 
belong to public sector. But I would saythatthese 
shanresshould have been offered to the general 
public. PUOlic sector does not mean public 
sector olthe Govemment. It means shanng the 
sector with general p!:'blic. What has the Orissa 
Government done. shrt Srikant Jena should 
reply to this. How many crone plants and coop-
erative sugar mills have been handed over to 
Tata. Birla and other big companies by the Chief 
Minister Shri Biju Patnaik. On the other hand, 
Shri Laloo Prasad Yadav. the dynamiC Chief 
Minister of Bihar. himself announced while in-
augurating the Tata Merlin Company, that for-
eign companies are welcome In the Siate. He 
said that Private Sector should come in the core 
sector also. He also asserted in Biharthat there 
was no harm in privati sing big public sector 
undertakings. They will run properly and accl}le 
moreprofit. You announce one thing in Biharand 
the other in Orissa. The people of West Bengal 
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are peaceful these days Shri Nirmal Chatterjee 
seems to be tired as he has no point to rake up. 
Shri Jyoti Basu is criticising the policies of 
Government. It is not good. There should be a 
uniform policy for the country, whether it is 
implemented in Bengal, Orissa or Bihar. These 
three states are following the directions given by 
S~ri Manmohan Singh and the Prime Minister. 
I would like to congratulate these State Govem-
mentfortheirwork. 

[English) 

In the year which has hust gone by, the 
economic situation- in these 12 months or 
rather2Omonths-hasreallydoneverywill.The 
biggest problem beforethecountryforthe last 20 
months was high rate'of inflection which was 
prevailing in the country. 

How much the inflation? In August 1991, the 
rate of annual inflation was 17 per cent. How 
much is ittoday? Nearly 7 percent or a little less 
than 7 percent. How much was the fiscal deficit? 
Fiscal deficit had gone to the highest level in the 
history olfree India-8.4 percent of the GOP 
Today, thanks to the masures taken by t~ 
Government, the net fiscal deficit has come 
down to nearly five per cent of the GOP. The 
economic growth which had stagnated at 1.22 
per cent in 1991-92hasrisentofourpercentand 
it is on the way to recovery. the investment 
climate of our foreign iverstment, etc, improved 
tremendously, There was a time when we were 
feeling and asking whether the country will 
become a defaulter in the intemational market; 
and it has stabiulised to an extent; I am not saying 
thatwe aretotallyoutofwoods; but, we have been 
able to stabilised to a great extent. What was 
happening in the economy last year? There was 
atotalstanation;andinfiationwasthere,Now,we 
have been angle to control the inflation. Thanks 
to the tight money policy which the Government 
followed. The inflation has gone down from 17 
percenttosevenpercentbutthestagnationand 
the industrial recession continue today. 

I would like to offer a few suggestions on 

this. I would like to requestthe Govemment of 
India, nowthattheinflation has corne down, that 
we must see that this stagnation, this recession 
in the industrial sector is removed. The rate of 
interest which is prevailing as the highest in the 
world today, the Gov~rnment of India has re-
duced it by one per cent, from 18 per cent to 17 
percent. TheSLR, CLR hasbeenreduced by one 
per cent, which has further pumped nearly Rs. 
5OOOcroresintooureconomy,ltisnotenough, 
Today, the purchasing powerof ourpeople has 
gone down considerably. I would tell my friend 
Mr. Mukherjee, here, that there was a eleven 
yearornineyeardeliveryperiodforBajajScoot-
ers. We should give a letter to the Bajaj to give 
delivery of a scooter. Today 35 per cent of the 
production is curtailed because you cannot sell 
the scooter. Why? I am r19t saying that you give 
all the creditto Bajaj. I am telling that. at least, 
you finance the man who is buying the scooter. 
Even Bank is borrowing the money; bank is 
giving 11 per cent today from 12 per cent. this 
comedown-forthe fixed deposit. How much 
are they charging? 

SHRI SRIKANTAJENA (Cunack) : I buy 
some money from the bank to purchase one 
scooter, When the installments come. where 
from I will borrow the money and pay back? 

SHRI MURLI OEORA: That is what I am 
saying. You create the Purchasing power and 
allow the people to borrow at a leasser rate of 
interest. Oue tothe tight money policy. which 
was right at that time-last year-today. there 
is no money available with the banks. You can 
ask anybodyfrorn the rural areas. forgetting the 
urban areas. The banks do not have enough 
money. The Finance Minister has said 10 his 
speech, at page no. 6 and I quote: 

"The Staruory Liquidity Ratio. SLR, of 
Banks has to be reduced from 36 per cent 
at present to about 25 per cent in the next 
three years" 

Mr. Minister. please note this. This is his 
commitment. How much they have reduced? It 
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[Sh. Murli Deora] 

is only one per cen! in four equal installments of 
1/4percenteach. That is notenough. I am trying 
to say that, now that we have been able to control 
the inflation, more money must be available for 
the industrial sector. I am talking about the 
productive purpose of our industry. The rate of 
interest must be reduced and the SLR, CLR, etc. 
which are at a very high rate today, must be 
reduced. 

When the Finance Ministerwas replying to 
thedebate,shrismoothCHATTERJEEasasked 
him a question about savings. He said that the 
Govemment will do something about savings. 
The gross domestic savings rate today has 
toggle up from 17 1/2 per cent in six years to 
23.67 per cl3nt. Some people may desire that 
today the savings rate should be 25 per cent or 
26 per cent. But, I would say that now the real 
need is not to encourage more savings; but the 
real need is to encourage more spending. The 
people must spend more. If the people do not buy 
things and if they only save, it is not going to help 
the economy. 

This will not boost the economy. this will not 
allow people to produce more. I remember a 
South Korean economist who always said: the 
rate of interest should be high enough toencour-
age savings but not so high enough which will 
discourage investment itself. 

Mr. Cnairman, if I get 20 percent or 18per 
cent rate of interest in putting the money in the 
bank, why would I take the chance of putting an 
industry? why would I create jobs? So, the rate 
of interest should not be so high which has gone 
up very high these days. This will not help t.o 
create more Jobs. ThiS will not help to create 
more industries in our country. 

During the last year, the performance of 
infrastructurallOdustry, the main industry coal 
has gone up by 2.5 percent, electricity genera-
tion 4.48 per cent. salable steel4.5per cent. But 
the real setback in the infrastructure industry is 

in the production of crude oil. this is where I come 
go the working of ONGC. (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) : You can borrow with low saving 
rate. You have a 3 per cent borrowing from 
extemal sources. And this 3 per cent added to 
your savings rate gives an inflated investment 
rate. 

SHRI MURLI DEORA: I was referring to a 
point raised during thEi reply of Mr. Manmohan 
Singh on the Budget by Mr. SomnathChatterhee. 
But I am s~ if you do not like the name of 
Petroleum and Oil and the people who are sitting 
in the ONGC itself are sabotaging them. Forthe 
last three years, even though a policy has been 
announced, hardly any drop of oil is produced by 
the foreign people who wanted to participate in 
exploring the oil in ou r country. So, this policy 
will not be good unless and until we allow this. 
Even though the new industrial policy has totally 
abolished the licensing, they have decentralised 
several things. 

SHRI SRIKANT A JENA (Cuttack) : Shri 
Khosla has already jo!ned Reliance. 

SHRI MURU DEORA: You are only worked 
about that. I am sorry. Your limit is only Reli-
ance, nothing else. But I cannot rely on you. 

Asperthe Annual Report of the Department 
of Programme Implementation during 1992-
93. thefost of303 projects escalated from As. 72 
crore to nearly Rs. 1,06.000crore. 

SHRI SOMNATH CHATTERJEE: Who 
has given these figures? 

SHRI MURLI DE ORA : You have given' 
You briefed me yesterday but forgotten anyway. 
(lnterrupbons) 

Due to the delays which are taking place in 
industrial approvals, in tying-up of the foreign 
technology, in tying up of the credit and other 
finalisation, the Govemment, the Govemment 
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is spending very very high amount of money. as 
perthis report, 8 per cent ofthe cost escalation 
has taken place due to the delays inourdepart-
ments. What is suggested is that once the 
Project Approval Board has cleared a project-
small orbig-the oth'lrpermissions must follow 
":Nhich are still notlollowing. 

lalsounderstandwhenwearetalkingabout 
the credit needs that 01 the one side, there is the 
need to go more credit. But overUSS 12 billior. 
are laying on this. We are inviting more people 
to invest money - foreign investment But what 
is happening now? The existing inaustries are 
increasing their equit~. What should be really 
done is that those people who are putting new 
industries should be allowed to raise their equity 
rather than allowiny the existing industries to 
raise it from 40 per cent to 80 per cent or 90 per 
cent,etc. 

On this point, I would like to say that the 
Indian Embassies are supposed to have a Com-
merdal Attach abroad. They have a commer-
cial secllon in all the big Consulates. They are 
hardly doing any good jot If a foreignerwants to 
know what are the new economic policies, what 
are the Investment procedures, what are the 
licenses which you need to put a new industry, 
the people In the commercial section or the 
Commercial attaches can hardly provide him 
information . 

There was an organisahon~called India 
Investment Centre earlier. It was in New Yourk 
and Frankfurt. At least,l remember London. I 
believe it is closed. With the new economic 
policies. with the new liberalisation and what we 
are talking about the globalisation of the Indan 
economy, there is a need again to start India 
Investment Centres which would be able to 
coordinate and communicate with the people. 

SHAI SAIKANTAJENA: Where? 

SHAI MUALI DEOAA: In different parts of 
the world capitals, in the financial sectors like 
Frankfurt. London, New York, etc. 

In the energy sector which forms the big 
chunkofourcompanies,oneisoil.ltisnotdoing 
very we". The second one is generation of 
electricity . 

We a" know how efficiently or rather inef-
ficiently our State Electricity Boards are func-
tioning. We have allowed now the investment of 
private sector and the foreigners inthe genera-
tion of electricity. What is needed is that they 
should also be allowed to distribute the electric-
ity. Mr. Aam Naikissitting with me. The State 
Electricity Board in Bombay - Maharashtra 
Electricity Board- is generating electricity. But 
in some other areas, even other companies. like 
Bombay Suburban Electri~ity Supply Uoder-
taking a,redislributing it. What will happen today, 
Mr. SomnathChattelJoo. you rernember. There 
will be a total war alter five years or ten yeArS 
between the State Electricity Boards andt~ 
new companies which are privately owned or 
owned byforeign companies-General Electric 
siemen's orwhoeverthey are. 

AN HON. MEMBcn : why? 

SHAI MURLI DEOAA: They will be selling 
their energy to the Electricity Boards. Electricity 
Boards will say that we have no money. This is 
what they ~ saying to NTPC today. This is what 
they are saying to Coal India today. (Interrup-
tions)TheGovemmentoflndlahasguaranteed 
butlrom where the Govemment of India will get 
the money? 

SHAI SAIKANT AJENA: IMF and World 
Bank. 

SHAI AAM NAIK (Bombay North) : The 
Government is not having money. Are we going 
barlkr\4Jt? . 

SHAI MUALI DEORA: In the Government 
of India, several Departments are not ableto pay . 
You know, the State Electricity Boards are not 
able to pay. Let us see the honesty and reality. 
That is what I am truing to say. 
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The rel;ll solution is, lettherse new private 
sectorelectricgeneration~ntsaisobeaUowed 

to have a distribution betweentheState Electric-
ity Boards. This will give them a little competi-
tion. Their performance will improve.lguaran-
tee you. of Mr. Somnath Chatterjee, then I with-
draw it. (Interruptions) 

[T ransJation) 

MR. CHAIRMAN: Pleaseconcludeasthe 
time is limited. 

SHRI MURLI DEORA: I would be thankful 
ofyou~. 

MR. CHAIRMAN: I wouldco-operate. 

[English] 

SHRI MURlI DEORA: AU right. Sir. I was 
saying that in the case of infrastructure.il)duslry, 
the performance is well in other industries, like 
coal, steel, electricity generation, cement, pe-
troleum pro(lucts but not in ONGC. Ninety per 
cenbt of the oil today is prodcued by the ONGO. 
Last year, the production was 27.8 millions 
tonnes. Today, it is lessthan24.7 percent lam 
trying to say that something radical should be 
done about the working of ONGC. It needs a 
massive which had advocated that the ONGC 
should be split into two. One, this has become 
so big, so monolithic that it is not possible for any 
organisations to run with such a high scale. So, 
thereshouldbeonedepartrnenttolookafterthe 
on-shore oil production and the other one for 
ofI-4loreoilproduction. EventheGovemrnent 
had invited the tenders from private people as 
well as well as the foreign people to explore pi! 
in OUfcountry. But unfortunately the people who 
are sitting in the Ministry. 

[English] 

Otherwise, there will be a total 
war. (Interruptions) 

SHRI NIRMAL -KANTI CHATTERJEE 
(Dumdum): Distribution should start from IMF. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur) 
: Why doesn't he start from Malabar Hills in 
Bombay? 

SHRI MURLI DEORA : We have distribu-
tion. In Bombay city. we have two separate 
agencies. In Malabar Hills, Bombay Electricity 
Supply Undertaking is distributing. While the 
oIheroneisdistributing inthesuburbsof Bombay. 
Production is done by T atas and the Maharashtra 
State Electricity Board. It is working very well. 

Sir, the policy of Government on foreign 
investment should be very very clear. Even 
though we have allowed foreigners to come and 
invest in the power generation sector, will the 
Central Electricity Act has not been amended. 
I understand that when Shri Scindia was the 
Minister, he allowed the private airlines like the 
Gulf Air and so on but even today the Air 
Corporation Act has not been amended. Some 
people have even gone to the courts. So, the 
Govemment must immediately amend the Cen-
tral Electricity Act and the Air Corporation Act 

The policies ofGovemrnent must be backed 
by the Acts and legislation's, otherwise people 
will not believe them. Reforms are primarily 
there in the financial sector but two other major 
sectors of our economy have not been touched. 
I am talking about housing and urban land ceil-
ing. If we see Bombay, Calcutta, Delhi and 
Madras, there is massive shortage of house in 
thesecities. H is because the Urban Land Ceiling 
Act is still there. Not even hall per cent of the 
targeted land has been acquired. I am sorry to 
say that the Govemment has notice to hold even 
one meeting to see whether this Act can be 
abolished. If a certain land is laying in Calcutta 
or Bombay, it wiD be incumbent by other illegal 
things. So,itisbetteriftheconstructionactivity 
startsthere.lnthehousingsectorwithminimum 
investmentmaximum~canbegen-
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erated. So, thisaspectmustbe looked into by the Due to reforms several Departments have 
Govemment. become obsolete and redundant. For example 

I would say that we should at least have a 
specific During Policy. I am not in favour of 
giving high price to the drug industry. All the 
pharmaceutical companies in Bombay are los-
ing money and you will see that major life-
saving drugs are not available in India. They will 
not be available in the near future because there 
is delay in announcing a Drug Policy. It is time 
that the Govemment announce a Drug Policy 
quickly. 

A point was made about raising the re-
sources and about the feitilizersubsidy. I would 
like to share with the House what the U. S. 
President has advocated. He has advocated a 
new tax called the Sin Tax. That is, the tax will 
be levied on liquor, gambling, Cigarette and aU 
that. I support that. What is wrong in supporting 
more tax on cigarette and liquor? ": ou see what 
IS happening in the Central Excise and State 
Excise ofliquot. There is so much of corruption 
In tax cOliectlOtlil~ingle item, that IS the 
liquor. So, tl1ere is an.prea ifom where the 
Govemmentp .. '" ",ote revenue. 

SHAI SAIKANTAJENA (Cuttack): Then 
why did not the Government ask the Chairman 
of the Chaliaha committee not to recommend 
that the value added tax will not be imposed on 
tea and cigarette? 

SHAI MUAU DEOAA : That is a different 
thing. I am talkin~aboutthe excise loopholes. 
On such an item if people can pay As. 120. they 
can as well pay As. 180. But we all know very 
well that even out of this As. 120, As. 20 is stolen 
and it does not reach to the State. 

SHAI SAIKANTA JENA: Then ask your 
Govemment to do it. 

SHAI MUALI DEOAA : I am not talking 
about this or that Govemment I am not here 
defendinganyGoverninent. Even ifourGoven'l-
ment is wrong we must bring them to book.. • 

what is happening to DGTD and Ministry of 
Commerce. Working of several Departments of 
Govemment has become redundant Thousands 
of people are there without anywork andtheyjust 
sit on the files. whic~ results in the delay. I 
request that the time and energy of these people 
must be utilised properly. I am not saying that 
they may be offered Golden Hand sake or they 
may be retrenched. There are other Depart-
ments like the Tourism and Export where there 
is massive need of manpower. Tourism and 
Export where there is massive need of man-
power. Their services can be utilised in these 
departments otherwise these people will not 
makeanyprodJctivecontributiontotheeconomy 
ofourcountry and they will continue to harassthe 
public by sitting on the files. 

There was a time when the total population 
in the city was less than one-fourth of the total 
population ofthe country. Very soon one out of 
three persons will be living in the big cities. Delhi 
has now come under the list of Union Territory. 
But what is happening to the needs of Bombay, 
Cacutta and Madras? There was a suggestion 
by the Deputy Chairman of the planning Com-
mission, when he can to Bombay, that separate 
banks be created for financing the infrastructural 
projects of the cities. Where from the cities get 
money for bridges, roads.overbridgeandsoon? 
Calcutta corporation or Bombay Corporation 
cannot afford to have As. 100- As. 200 cores 
massive water project. I have told this to the 
Finance Minister when he visited the Bombay 
Corporation. 

Last year while speaking on the Budget 
everybody suffered from the phobia of World 
Bank and IMF. But what the Finance Ministerat 
that said has corne to be true today. He saidthat 
we cannot be dictated by the policies of World 
Bank and IMF. When there is need, we will 
borrow money from them. When some sugges-
lion came from them which was good for the 
economy of our country, we accepted that sug-
gestion. We did not accept their suggestion 
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regarding the fertilizer subsidy. So, there is 
nothing wrong and we need not worry aboutthe 
suggestions of world Bank or 1M F. If a sugges-
tion is good for our country we must accept it and 
implement it and if it is not good we must reject 
it. 

I would like to say one thing to my friends 
intheBJP. while addreSSing the meeting of CCI, 
FICCI. the BJP leaders praised the Budget and 
they praised the economic policy olthe Govem-
ment. They will even say that we have borrowed 
their manifesto. But when theyspeak here in the 
House they speak in a different voice. They 
should be honest enough; straightforward enough 
and if they want to support the policy the should 
sayitopeniy. 

I would like to compliment my Left Front 
Fnends. At least they are honest in their oppo-
sition and in their disagreement. In one year Shri 
Jyoti Basu has educated Shri Somnath 
Chatlerjeeand Silri N. k. Chatterjee. The only 
dairy in India which has been put in the joint 
seclor or private sector has been put in West 
Bengal. Shri Ram Naik may be knowing that 
even we were not able to do this in Maharashtra. 
The first license to a private sector dairy has 
been given in West Bengal. Shri Basu knows 
that in order to improve our economy we must 
tap the skills and resources of private sector 
people. 

SHRI SOMNATH CHATIERJEE; Why 
don't you follow Shri Basu in other matters? 

SHRI MURLI DEORA: Yes, we are follow-
inghim. 

16.00hrs. 

The capitalformation in India 12 years ago 
was less than Rs. 100crore. Today, thanks to !he . 
skill and entrepreneurship of our people around 
ourcountry, it is Rs. 250,OOOcrore. This must be 
given a further boost. : am nottrying to say that 

the stock exchange should go up; I am nottrying 
to talk that. I am trying to say that there should 
be enough protection, enough help should be 
given to the stock exchange. 

Of late, the War going on between 
SEBI;SEBI and the Bombay Stuck Exchange, 
should come to an end. This is vitiating an 
atmosphere of investors in Bombay city. The 
Bombay Stock Exchangefirstfiled a suits against 
SEBI may be right. I do notwantto go into details. 

These are the two vital organisat' :ms of our 
economy; they must cooperate, coordinate and 
communicate effectively with each other. Oth-

• erwise, the economy will suffer. 

16.02hrs 

ISHRI PETER G MARBANIANG -m the 
Chair] 

[ Translation] 

SHRI RAM NAIK (Bombay North): Mr. 
chairman, Sir, Shn Murli Deora, my hon. fnend 
from Bombay, perhaps is not aware tpat Budget 
and Finance Bill are two separate things. He 
Delivered a speech on the Budget and Demand 
for Grants whereas we are discussing Finance 
Bill. In the Finance Bill, we diSCUSS how to 
mobiles funds. The Demands for Greants were 
guillotined yesterday. 

I do not want to go Into f'lrt'Jer detaiis. But 
he has referred to a dangerous thing. He said that 
the persons who have been granted new li-
censes for electricity generation should be as-
signed distribution work also. he asserted that 
this was the practice in Bombay city. It means 
that he has recommended it . I would like to 
oppose his viewpoint. There are four agencies 
in Bombay city which are supplying electriCity. 
One is Tata which is generating as well as 
supplying electricity. The second is the 
maharahatra Electricity Board. The third is the 
BEST Undertaking which run under Bombay 
metropolitan Corporation. It also supplies elec-



400 Finance Bill, 1993 VAISAKHA 15,1915 (SAKA) Finance Bill, 1993 410 
tricity, Thettiird is the BEST Undertaking which 
run under Bombay Metropolitan Corporation. It 
also supplies electricity. The fourth one is the 
Bombay Suburban Electricity Agency. It also 
supplies electricity. It means thatthere arekur 
agencies in Bombay city which supply electric-
ity. 

SHR; MURLI DEORA: I have said that the 
foreign companies, private sector companies 
which have been granted licence for electricity 
generation should be assigned distribution work 
also to create aparallel agency against the State 
Electricity Board. 

SHRI RAM NAIK: That is the pointl am 
opposing. Whenthere are already four agencies 
to supply electricity, there is no !'feed to create 
anew agencyforthe same work. It will be a waste 
of resopurces. At present for agencies are 
running there. Then from where thefitth one will 
generateelectricity.itisadifferentthingthatthey 
want to been fit those who can make profit. they 
are not bothered about genuine supply of elec-
tricitytogeneralconsumers. I would not like to 
speak further on it. 

First of all it is a matter of regretthat a copy 
of the statement on Finance Bill made by It-Ie 
Minister of Finance here yesterday was to be 
supplied to us in the night. Yesterday. the hon. 
Speaker who was in the chair had dlrectedlhat 
it should be made aVailable at the earliest Had 
given our amendri'lents to it. But I am sorry to say 
that we received it at 8.30 A.M. today. Mr. 
Chainnan, Sir, you are the custodian of our 
rights. You protect us. If we receive amend-
rnentsmadebytheMinisterofFinancetodayin 
the morning, When we will be able to complete 
the process of giving notice of amenoments I 
would like to urge upon you that it shouid make 
necessary arrangements in this regard. In addi-
tion to it, the Government should accept our 
amendments on amendme!1ls made by the 
Minister of Finance. it is ourlirs! and foremost 
demand. 

Without hesitation, I would like to tell Shri 

Murti Deora that we would always appreciate the 
achievements of the Govemment and we would 
prevent it from moving inthewrong dire-ction.1 
would like to congratulate the Govemment for 
taking the right dedsion in regard to small scale 
industries. A provision has been made in the 
Finance Bill to treat units from Rs. 7 .5lakh to Rs. 
10 lakh capacity of production as small scale 
unit's. Many Institutions relating to small scale 
Industries throughoulthe country had been de-
manding it. If we want to promote small scale 
Industries in the country properly and create 
employment opportunity for the maximum 
people, the Govemment should extend the limit 
ofRs. 10lakhtoRs. 3Olakh. We had also made 
such request to the Government. The Govem-
ment has acceded to it to some extent for which 
I thank the Minister of Finance. If itis done. it will 
reduce the burden of Excise Inspectors. They 
could urilise their space time to look into excise 
and custom Irregularities byfactory owners and 
capitalists. Consequently, it will Increase the 
revenue of excise and customs of the Govern-
ment It IS obVIOUS that if revenue increases there 
wodd be no need to Impose more tax on an 
ordln3 ry man. That IS why I would like to thanl< 
the Government for the facility being given to 
small scale industries. 

Mr. Chairman. Sir, I would like to request 
that the Government should proVide some facili-
ties to Indus!rially backward States. All the 
Members had demanded to prOVide speCial 
facilities on the baSIS of district level. The Gov-
emment should identify and declare the names 
of those dlst~lcts which are industrially back-
ward. many people had made such a request 
Th'ough the Govemment has not acceded to it 
it has decided to set up study groups which wouk 
finalise a definite policy in thiS regard. 

I have given a notice of amendment II' 
regar d to providing fayilities to baCKward The-
IstS of U P The Ministerof Finance has saidtha: 
study groups would be set up. it means thatthE 
Government wants to keep the matterpending 

I would like that while replYJOg the hon. 
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Mini$tershouldclarifyhowthisproposedstudy 
group will function. Besides, a time-bound 
programme should be made sothat1he report of 

.. ~groupcanbereviewedby1heGovem­
'il'Ientby the.3Oth June and it could work for its 
implementation. The hon. Finance Minister 
should make categorical announcement re-
gartingito1herwise1heselting ~ofstudygroup 
wiD be treated asa delaying tac1ic. So please fix 
a target of 30th June for this. 

I amci&appointedon several points bul1he 
main point is that Shri Murli Deora has not 
mentiOIledanvthingexceptthestockellChange 
in Bombay. Hecid notsay anythingaboutcom-
moo people, middle class with limited income 
who are also living in Bombay. I , therefore 
demandthat1heoeilingofilcometaximitwtWch 
hasbeeni ICIli asa dbythe Gow!n'mertfrom As. 
28,000 to As 30,000 should be increased upIo 
Rs. 50,000. Yesterday hon. Members from 
Congress were thumping the desks when this 
announcement was made. Later, when I asked 
some of them outside the Housewhylleywere 
~thedeskforarebateofAs. 2000they 
saidlhat1heytt'lolqltlhatthe Finar IC8dMinisaer 
had accepted the demand to raise ceiling of 
ilcometaxllnit~As.50,OOO.SoIIM'98~1he 
Government to raise the ceiling of income tax 
limit to As. 50,000 for the welfare of salaried 
middledass people who are worst affected by 
price hike and inftatioo. Raisinathe limit by As. 
two thousand is like ~~ to injury. 

Similarty, the deduction allowed under 
Section SOl has been raised from As. 7000 to 
As. 10,000. It is also not in .ccordanoewiththe 
Amendment but I will point this out during dis-
cussiononit. hshouldbe raised to As. 12,000 
forenccuaging inves1ment and smaI savings. 
if one cannot save Rs. one thousand permonth 
whatiB fle ... ofraising this limit. So I urge~ 
the Government to raISe the deduction under 
SOltoAJ·12,ooo. 

Last year the hon. Finance Minister as-

suredtheHousethatthesurt:hargeofincometax 
wc:Udbeaboished. The assurance gillen in the 
Househassanctity.1 regretlhatthesanctifywas 

. not maintained. I hopethatyouwil make state-
mentto abolish this slircharge of income tax in 
yourraply. I also have given an amendment in 
this regard. 

Now I would like to congratuIale you forthe 
measures taken forthe promotion of agricuIure 
and~industry. Theimpoftdutyonpoultry 
industry has been redJcedfrom40percentto30 
peran. This is an occupationwhich has a large 
scope forcontributing io1he COU'lby'sdevelop-
rnem. Wehave not made desired achievement 
in this field. Poultry products worth As. 4000 
crore are exported to the whoIeeastem global 
groupoutofwtWch In<ia'scontrbution isooty As. 
onecrore. This reveals the importance gillen to 
this industry in our country. 

• Theif1X)ft duly has been reducedfrom40 
peroentto 30 per cent. I fail to understand why 
~ ~ was done . Last year the total 
import duly earned, was Rs 5-61akh. Quality 
pcUbybreeds and grand parentpcUbyshoUd 
be attracted in our country. I urge upon the 
Government to abolish import duty for proper 
deveIopilli8t1t of poultry industry in thecountry. 

The FIR8IlCe BiI has abolished the excise 
cljyonmlnAduringthebodiesofbuses. This 
wiR reduce the price of passenger buses. the 
IocaItrallSPO'f undertakings would now get the 
buaesc:heap. But there isa discrepancy which 
haa led to injustice also. There is no matador 
chassis but one has to pay full excISe duty for 
marUacluringthe body of Jeep. matadors and 
buses ply in cities only and jeeps are utilised in 
rural8I88S. A Jeep consists maXlTTlum eight 
aealBso1he manufacture of Jeep bodies comes 
undersmaD scale industry and this is an injus-
tice tosnall sector. For removing this injustice 
I would like to demand forthe removal of excise 
duty on manufacturing the jeep bodIeS. in the 
same way as you have abolished excise duty 
onnwUacturingbusand,. lafadorbodies. This 
wiI provide propertransfacturtation on ih rural 
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areas. I would say that you are encouraging the 
import of automobile components as you have 
reduced the import duty on it from 85 percent to 
50 percent. So. I urge upon the govel'Ml8l'ltto 
abolish excise duty on manufacturing the body 
of jeeps and other small vehicles as these are 
made in small sector industries. in graces by 
carpenters who need encourage mentfrom1he 
Government. 

Sir. I would like to say one more thing. 
Dividend given by companies to their Share 
holders should not be taxable The companies 
pay income tax on the profit. When that profit is 
divided amoung share holders as dividentwhy 
is It taxed again. This is contradictory to basic 
pnflClpleoftaxation. Theresth:'''-.IrJOtbedoltlie 
taxation. Chelliah Committee h· oS also recom-
mended rt. but double taxation co the drvidend 
has not been abolished. Last year the same 
problem of double taxation stat arose for partner-
ship companies and you allowed conssion to 
these complains In thIS regard.lnttlisHouseyou 
had assured several limes to take action for 
solvmg the problem of double taxation in every 
field. Now therefore dividend should be free from 
double from taxation. 

Sir. I would like to demand that the ceiling 
for the purpose of bonus to employees has been 
As. 2500 for a long time. It should be raisedto As 
5000 view of price hike and inflation. 

Sir, now I would like to say something 
regarding ministeel industries This industry had 
flourished some time back but today ministeel 
Industries are on the varge of closure 10 every 
State. for one or other reason. You have raised 
the import duty on scrap from 10 percentto 15 
per cent. (/ntsfTlJptions) I am referring to the 
[)robiems of mini steel industries and the prob-
I~m of unemployment which will arise due to 
their closure. Sir, you have reduc~ import duty 
In every fietd. but what are the reason'> for 
II 'Greasing the import duty on screp used by mmi 
steel industries. It is my submission to the 
Govemmentthatthe in1>Ofl duty on scrap should 

be abofished for encouraging ministeel indus-
tries. By this you can generate more employ-
ment in the country. 

Before concluding. I would like to remind 
two points to the hon. Minister. First. please 
raise the income tax exemption limit to As. 
SO.OOOandabofishthesurchargeonit. Besides, 
please constitute the study group for survey of 
backward districts before the 30th June. 

I conclude and tank you for providing me 
opportunity to speak. 

·SHAI B.N.AEDDY (MIAYALGUDA): Mr 
. Chairman, Sir. the Finance Bill, 1993 intro-
Wcedby ourHon. Finance Minister do not take 
intocognisan '.~ the prevailing situation In the 
country Not only it is not meant to caterto the 
needs of tnr- ,ommon peop!€, what is more, it 
strikes a body blow to the very economic sov-
ereignty of the country itself. The country's 
economy has now been completely thrown open 
to the MultI-nationals companies. Once these 
Multi-nalJonalsgetthetr returns back. they would 
try to dominate our economy and s~rt dictating 
our policies. In spite of ourdriveto boost exports 
and reckJce mports . the quantum of our exports 
continue to be much lower than the quantum of 
imports. In 1992, during the period between Apnl 
to December. While our exports registered a 
marginal growth of 3 to 4 %, our Imports shot up 
by 16.5%. Theveryfactthat our exports hadbeeno 
hovenng around 3.4°'0 and our imports are 
shooting up, makes rt very dear that slowly but 
surely we are becoming more and more depen-
dent on foreign goods. Thus, It is striking at the 
very roots of our sovereignty. Now. India has 
become synonymous With debts. We have al-
ready caught up in the debt trap. The country 
owes morelhan 21akh and 3 thousands of crores 
of rupees to others. Our economIC surveyindi-
cates that this loan burden IS gOing to cross 3 
lakh thousand crores In the days to corne. At a 
. lme when our debts both intemal and external 
are I1'1Olfltir.g~. the present Finance BiI has not 
show any solution to thiS serious problem. 

"Translation of the speech orginally delivered in Talugu. 
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With our ever increasing debts, with the 
domination of Multinational companies and ever 
increasing trade gap, our sovereignty has be-
come merry vulnerable at the moment. It isguite 
unfortunate that even in such a grim situation, the 
Finance Minister, is still persuing a policy which 
encourages only imports. Lei me remind this 
august House what he has said while replying to 
the debate on Budget. When Han. Fernandez 
observed that the Indian formers are paying less 
for the fertilisers imported from America while 
the American farmers themselves are paying 
more for it, the Finan~ Minister replied that his 
sale concern was thafthe fertilizers should be 
available to Indian farmers at cheaper rates and 
it matters not who is paying what price outside. 
But, sir, the Han. Finance Minister is forgetting 
one singte and simple truth. Our country is an 
agricultural country. Hence we depend more 
and more onfertilisers. It should be ourendeavor 
to seethat we produce the required quantities of 
fertrilizers within the country itself, so that we 
need not be at the rnereyof any' one in the future . 
But, instead of persuing such along term policy 
with a definite strategy to make the country self-
sufficient in the production ot fertilizers, our 
Finance Minister has chosen a policy which is 
self destructive to allow more and more imports 
of fertilizers. That will adversely affect our do-
mestic production. E'ven the fertilizers factories 
may have to pull their shutters down in a very 
near future. Our policy should beta encourage. 

Our own industries. Importing fertilizers 
from others because they are cheaper is not 
good. If we do not opersue a long·term policy 
which can 'meet the future requirements, then we 
are doomed. We have to keep our agricultural 
needs and future requirements in view. Unfortu-
nately, the Finance Minister has ignored this 
vital aspect. I am afraid the whole of our agricul-
tural economy is going to suffer in nearfuture 
in account of this short-sighted policy of the 
Finance Minister. Where has gone our slogan 
'Self-reliance'? late lamented leader Shrimatl 
India Gandhi used to remind us about self-

reliance day in day out. Has this Guvt. forgotten 
the word so soon? we have no other go but 
becoming self-reliant. Our industries should 
develop and prosper. We should be able to 
produce necessary goods within the country 
itself. Then only the country can progress and 
prosper. But it seems the Govt. Is no more 
interested in self-reliance. It is the self-reliance 
that decides tl'\e progress of our country. Let me 
remind the Govt. thatth~ policies which make us 
dependent more and more on other countries 
and the policies which are capitalist in nature are 
very dangerous to the very survival of the 
country. All the policies which are anumciated 
in this Budget will only make us totally depen-
dent on other countries. Not a single policy is 
there in this Budget w.hich can strengthen our 
independence. The present Finance Bill has 
totally ing'nored our self -reliance. 

Another major problem that our society 
confronts today is the social justice. the land 
reforms have been forgonen. Social justice is 
possible only when the millions of poor, who are 
land less get the land of their own. It is the only 
panacia for all our ills. I n an answer given today 
toastarredquestion, it has been stated thatthe 
available surplus land ready for distribution is 
around 72 !akhs of acres. Earlier it was esti-
mated that surplus land available for distribution 
was around 6 crores of acres. Now the surplus 
land which can be distributed has been reduced 
to 721akhs of acres. And what is more, even out 
of these 721ilkhs ac_res, only 491akhs of acres 
were distributed. Even this distributing is fautty. 
The surplus land is not distributed amoung the 
needy. land less poor. The land is not going to the 
real beneficiaries forwhorri the land reforms are 
meant. The landlords are trying their best 10 
scuttle reforms by 'creating unnecessary 
Jitigation's. Hence. in actual teems, it is doubtfull 
whetherlhe real beneficiaries have derived any 
benefit cut of the distribution of surplus land at all 
Out of 721akh of acres only 491akh of actres were 
distributed. I n all the States except West Bengal 
two thirds of land is yetto be distributed. Only 11 
3 of the available surplus land has been distrib-
uted so far. The achievement olthe West Bengal 
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Govt. is remarkable in this regard. The west which used to be soIdat As. 2/- a Kg. is now being 
Bengal Govt. has distributed all the 12 I~kh sold at As. 5/- per Kg. With gradual examination 
acres of surplus land. the entire offormation is of subsidy the social justice is also being gradu-
available in' the answer given to a Starred ally wiped out. Oniycapitalists are getting con-
Question today only. The surplus land was cessions and reliefs. These concessions and 
distributed to the tillers who were landless and reliefs are not available to the poor and needy. 
pOOhn West Bengal. That is the reason why the Now the basic limit for Income Tax has gone up 
agricultural production has also gone up in that to As. 30,000 and in addition, the limitfor deduc-
State. In the absence of land reforms how can tion under Section 80L for Bank interests and 
anyone in the country can expect social justice. dividends has been raised to As. 10,0001- from 

Another major problem that the country is 
facing today is the ever increaSing unemploy-
ment. Is there any solution in this Finance Bill 
for the unemployment. Is there any solution in 
this Finance Bill forthe unemployment? No. Our 
Finance Minister Shri Manmohan Singh says 
that with rapid industrialisation, we can wipe of 
the unemployment. With rapid industrialisation, 
we can wipe of the unemployment. With rapid 
industrialisation, we can wipe of the unemploy-
ment. With rapid industrialisation the employ-
ment potential increases, he says. But what is 
the reality? Privaatisation of Public Sac!or Units 
is taking place rapidly. With the weakening of 
public sector Units, the industrial base of the 
country has already started shrinking. many 
private industries have already been closed 
down and many are on the verge of closure. As 
result, thousands and lakhs of workers are 
becoming unemployed. Instead of decreasing 
the unemployment, the present policies of the 
Govt. are contributing to the manifold increase 
of the problem. Job opportunities have almost 
become nil. The number of unemployed has 
increased fin 3 crores to 6 crores and later on 
to 10 crores what is the use of the Finance Bill 
which provide any employment, which cannot 
show any livelihood forthe millions and millions 
of starvingjobless? 

Basic Income Tax limit has now been 
raised to As. 30,000 from As. 28,000. Butwas 
there any announcement providing anyconces-
sion or relief to the deprived sections of the 
society? Even subsidy food grains at cheaper 
rates to the poor and needy has been merci-
lessly slashed down. As a result a Kg. of ricde 

7,000/-. These concessions and reliefs are ap-
plicable only to the capitalists, rich and well-to-
do people. An ordinary man, who is struggling to 
survive has no place in the present Budget or 
Finance Bill. We cannotthink of achieving the 
goal of social justice without providing conces-
sions and reliefs to the workers and the poor 
landless labour etc. The only solution to the 
elimination of poverty is the achievement of 
socialist pattem society as advocated by late Pt. 
Nahru and Smt. Indira Gandhi. But instead of 
socialism only Capitalism was encouraged in 
the country. By giving the slogan 'Garibi Hatao', 
the Smt. Indira Gandhi also tried to confuse 
socialism. This Budget is the exit point for 
socialism. This Budget is a way out for social-
ism. With this Budget we can say that the 
socialism will no more be there to be seen in the 
country. The objective of achieving socialistic 
pattem of society has been completely aban-
00ned 

I oppose the Budget and the finance Bill 
which do not provide for social justice, forreduc-
lion and elimination of unemployment andwhich 
weaken our sovereignty both political and ec0-

nomic. 

PAOF. SAVITHAI LAKSHMANAN 
(Muiondapuram) : Mr. Chairman, Sir, I thank 
you very much for giving me this opportunity to 
speak of Finance Bill. This chance is precious 
for me because I rise to support the Finance Bill 
moved by Shri Manmohan Singhji, who is to me 
, the backbone of hon. Prime minister, Shri P. V. 
Narasimha Aao in many sences The Finance 
Bill is to give eflectto the financial proposals of 
the Central Govemmentforthe financial year 



419 Finance Bill, 1993 MAY5,1993 Finance Bill, 1993 420 

[Prof. Savithri Lakshmananj 

1993-94 and upon that reason itseH it is the moral 
duty of us-parliamentarians support the Bill. 

In this context, let me quote a malayalam 
Poem: 

KAVYAM SUGEYAM, KATHA 
AAGHAVEEYAM 

KAATHAVUTHUNCHATHULAVAYA 
DIVYAN 

CHOLLUNNATHO, 
MAYASWAAATHll 

BHAKTHI-

ANANDALABDHIKKINIYENTHU 
VENAM? 

which means the poetTy is fitto be sung. the 
story IS that of Aaghava. the Author is the great 
Acharya ofThunohathezhuthachn.lt is sung in 
the most devotful and sweetest voice. What 
else, for the reception of delight and JOy? 

Likewise, the Finance Bill is the best of Its 
dlaracter. It deals with theoveraD benefilsofour 
nation. The Author is the greatest economist of 
this country. It is presented in the most delightful 
manner It could. What else. for the reception of 
delight and JOy? 

I am not exaggerating. Our country was 
facing an economic crisis 23 months back. But 
the new sense of direc1lon and dynamism for-
warded by Shn Manmoha.' S;-.~h, under the 
leadership of hon. PrimeM..n;51('; i,~dthiscoun­
try to rapid developments ,':"9 C'e:::U goes to the 
new economic policy of tr. ' Gr 'Iemment in 
1991. People responded to It positively. The 
doortoJhe qUICk and prompt stages of advance-
ments of the wortd IS now opened to us. Now, we 
can have a comfortable sing. With pride we 
could talk about the flow of foreign Investments. 
If we could raise the GDP (Gross Domestic 
Product) from 3.5t04 percent last year, we will 
deflnrtely be able to increase the same with this 

Finance Bill. So leaving behind all political 
indifference, we should join hands together to 
save ournation from the economic break-down. 

Sir. let me have a glimpse through the 
economic growth we had achieved through the 
last 23 months of challenges and the same 
groWth with we are more intensely looking into 
the coming prosperous year in the background 
otthe ~me challenges in new torms like the old 
one H1 new bottle. We are reeeiving international 
confidence in our economic management. Fis-
cal deficit steadily coming down shows the 
dynamiC capacity of a brilliant economist In 

power. Last year, the income-tax exemption 
limit was raised to Rs. 28,000 from Rs. 22,000. 
Now, it is again raised from As. 28,000 to A~. 
30,000. The monetary ceiling for deduction un· 
derSection80LalsoisenhancedfromRs.7000 
to As. 10,000. A tax-payer IS now relieved by Rs. 
400 at least. The enhancement m monetary 
ceiting for deduction from As. 7000 to As. 10.000 
under Section BOL would prOVide an added 
incentive to savings and it would definrtely be a 
heaping hand to the retired persons. The stock 
rnarkets are supporting the amendments of our 
hon. finance Minister like anything. Life saving 
drugs and equipment's cross the basic customs 
duty by a reduction from 85% to 10%. The fast 
developing Department of T eIecommunlCatlons 
will be at an ease considering the reduction of. 
import duty of some modules and assemblies 
for the manufacture of telecom equipment from 
85 per cent to 60 per cent. Automobile compo-
nents also will be getting the benefits of the 
reduction in Import duty from 85 per cent to 60 
percent. The reduction in import duty on Indus-
trial diamonds In thefromofpowerordust, grand 
paTent poulty stock. steel meltmg scrap etc. are 
also highly appreciable. The excise duty on 
ceramic sanitaryware of on porcelain or Chma 
gets a reduction from 45 per cent to 30 per cent 
. By enhancing the limit for exemption from 
exCISe duty In respec1 of uregdsyrrt small scale 
units from the proposed Rs. 10 lakhs to Rs. 30 
lakhs will place Shn Monmohan Singh In the 
minds of lakhs of small scale umt holders as the 
real Manmohan in ItS very literary sense. 
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Those people working in the agricultural 

sector, taxpayers, parentsofhaJ ldicappedper-
sons, industrialists,'whom to add, Sireach and 
every person in this country including the hon. 
membersofOppositionwhoopposetheSiorfy 
because of the reason they are in the other side 
ofthetreasurybenches, will be benefited by the 
attempts of the Government, which is trying 
triumphantly to bring back our ecorlomy in its 
own rails. With whole hearted overflowing su-
preme joyofthiscountry,letmecongralulalethe 
Government for the fun convertibility of rupees 
for,l am from a smaller State where the NRlsa-e 
larger in number. I am sure that it would add 
drops of honeytothe eamest efforts made by my 
Chief Minister, hon. Karunakaranji, who in spite 
of all of his personal grievances due to the sad 
demise of his wife recently, is fighting for the 
recovery of this country from a grim economic 
situation pointing towards the helping hands 
rendered by the non-residential citizensoflncia 
incIudingthosetumedtowards the construction 
of even an international quality airport at 
Nedurnbassery in my Constituency which galS 
its project proposal approved one month back. 

Sir, I know the time constraint. So, at this 
juncture let me have oriy a bird's f!1tJf!NW!Jwon the 
overall if11lrovementmadethn:lug'l thecifterert 
Ministers depending upon the Intelligent direc-
tions given through the Finance Ministry. 

Sir, by introducing national Policy on Ag-
nculture, by finalising the national Policy on 
Cooperatives, by passing the Central Agricu1-
tural University Act by parliament to provide the 
first Central Agricultural University for North 
Eastern Hils region etc. ,1llOI"e agricljIuraIcrediIs 
had been discoursed during 1992-93,IllOI"eBg-
ricultural products had been exported and as a 
woman Member of partiament, I am most satis-
fied by the establishment of a nationalCenterfor 
Training of Women in Agriculture. Ourfertiliser 
slock iscomfol1able and congratulations forthe 
Increase in the production of phosphoric 
fertilisers. The revamped public distribution 
system inJanuary, 1992 enables special atten-
tion on 1700blocksinidentifiedbad<wardareas 

and consumer protection machinery also is 
sbfli ~halled. 

Sir, twO-thirds of the total commercial an-
erg{iscontributed by coal adding laurels to the 
Ministry of Coal. The Ministry of Commerce is 
in an era of liberalised Trade Policy. There is a 
quantum jump in exports. The Ministry of Com-
rrunications is orideingthe distanceS. A special 
mention may be made on the sanction for free-
dam frghters to get connection on out 01 tum' 
priority and on congressional rates. More ~ 
two thousand post offices were opened in l1.fal 
areas. Forprotecting ~nvironment, the natiof:I8i 
Conservation Strategy and Policy Statement&' 
theabalementofpoRutionwhich wasannounc:ed 
recently helps a lot. India's credibility in multi-
IatBraIfor went up with newworlOng relationship 
with other nations including Pakistan. New ori-
entation to economic diplomacy needs special 
menbon. Availability of rice, wheat, sugar at 
reasonable prices is really a felief to the com-
mon man. The new deep-seas fishing policy 
enriches ourcountry. 

Building up the nation's rnan power is safe 
intheDepartmentofHumanResourceDeve!op-
ment. The Department of Heavy Industry and 
that of Industrial Development are doing their 
best to strengthen our country's industrial base. 
The major breakth rough in commercial exploi-
tation of soiIar energy by BHEL the setting up of 
the National Renewal Fund etc. , paved the path 
of progress. To inform,loeducateandtoenter-
lain in so many languages including Urdu, there 
provisions in Information and Brtoazdcasting. 
Legal aidtothe poor is highly appreciated by all. 
The real force behind the wheels of progress is 
undoubtedly the MiOlstry 01 labour which took 
decisions including the setting up of a Central 
Government Industrial Tribal Tribunal-cum-
IabourCourtatJaipur. we are very wei exploring 
the wealth underground and thus Increasing 
foreignexchange. Forthetirsttime, Hlndustan 
Zinc Umitedentered the International rnar1(et by 
exporting zinc. 

Asia'sbiggesl wInd farm project of 10MW 
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capacity which was set up at Limba in Gujarat 
and the pilot plant forthe production of amor-
phous silicon cell and modules at syatwal Pahori 
in haryana which was inaugurated by our hon. 
Prime Minister establish the facts thatthe Min-
istry of Non- Conventional Energy Sources 
could meet the nation's energy needs. The 
backlogs in the reserved vacancies for the 
Scheduled Castes and the Scheduled Tribes 
are being filled up by Special Recruitment Dnve 
and the Union Public Service Commission for 
the first time is headed by a women. And the 
wee Is of progress are ever mvving with the 
liberalisation and privatisation of petroleum 
sector. We are eagerly looking forward forthe 
Southern Gas Grid. Devolution of power to 
people's organisations IS ensunng the planned 
growth. 

The Ministry of Power IS holdln~ the ;-;-,otto 
'Ught for every house' which really enlightens 
every human being. Even though my State IS 
neglected a lot. the MInistry of Railways places 
the nation on the move. The quality of life of the 
poor in rural areas has been improved alot with 
safe drinking water and generation of employ-
ment opportunities. The 150 KV. Wave Energy 
Plant at Vizhlnlyam in Kerala IS the first of its 
eind In India and the second In the world itself. 
Steelisstrengthentngournabonafterthe~ 

tion of VlSakhapatnam Steel Plant. 

Thanks to the Ministry of Surface T rans-
port that it does not forget that the roads are the 
life-Jine of our nation. GrOL4J Insurance Scheme. 
modified wOl'kshe<kum-Housing scheme etc., 
are restructuring our country. TourISm IS eam-
ingforeignexchange by the advance steps taken 
to open five ISlands In the Andaman and three 
islands in the Lakshadweep to tounsts etc. 

The Ministry of Urban Development IS 
keen on shelter for all. Effective use of w~ter 
resources are being ensured. The sovereignty 
of our nation is being safeguarded by the bold 
steps taken by the Ministry of Defiance including 

the induction of women officers in the Armed 
Forces. 

Bringing forward the Bill to preventfemale 
foeticides and olhersteps, the Ministry of Health 
and Family Welfare is conquering against all 
types of AIDS in the society. Overall improve-
ment i;) law and order situation including anti 
terrorist operations brings laurels to the Govem-
men!. By liberating and rehabilitatingeven scav-
engers the Ministry of welfare is uplifting the 
downtrodden. And the Ministry of Parliamentary 
Affairs is coordinating all legislative processes 
by taking a further step in constituting depart-
mental Standing Committees. 

So. Sir, thefnmstemforallthesebranches 
is the Finance Ministry which its intelligent 
calculations. is doing a lot of magic and I 
strongly appreciate the brain behind it and give 
my full support to the Finance Bill, 1993 as 
moved by the hon. Finance Minister, 
Dr.Manmohan Singh. 

16.48hrs 

SHRI PG NARAYANAN 
(GoblChettlpalayam): Mr. CI . .Jlrman, Sir. I rise 
to oppose the Flnace Bill on account of the 
following reasons. I would like to make abner 
remar1<s on my amendments to the Finance Bill 
at the same times 

The reasons foropposing are confined not 
only to the proposals made bythehon. Finance 
Mtnisterln this Budget. but also on some amend-
ments and concessions which have been an-
nounced by him yesterday in regard to the 
taxation, because we know that the taxes Im-
posed would have a direct effect on the poor 
people of the country. 

Sir. we are liVing in a society where the 
differentials between the incomeandthe living 
standard of its people are vast There is massive 
unemployment which has already played have 
in the society. there is not even a slightest 
Indicalton In the Budget speech of the Finance 
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~inisterthat the burden 01 the refonns is going 
to fall squarely on the persons who are minting 
black money, who are smuggling money out of 
the country, keeping secret accounts in foreign 
banks, on the black markets or on the persons 
who are the habitual tax-evaders. 

Theargumentthatthecustomsandexoise 
duty concessions WOUld, by reducing costs and 
prices, dampen inflation, was completely mis-
leading and Taking into account the pre-budget 
hikes in the prices of sugar, coal and rail fares 
and freights, it would itself neutralise part of the 
cost reduction, if any. 

The proposals would definitely make capt-
tallSts and industnallsts happy, but in course of 
time they would pass their burdens to consum-
ers and salaried class. 

The Finance Minister's much promised 
concessions for the salaried class turned out to 
be deamp squib. Despite tremendous pressure 
from Members of parliament belonging to all 
parties, our reluctant Finance MInister raised 
the exemption limit for personal Income-tax 
onIybyRs.2.000I-fromRs.28,OOOtoRs.30,000/ 
-. The Minister himself has admitted that the 
relief is only RS.400 to ali tax-;payers. the fixed 
income group was definitely expecting as they 
expected that one olthe poll promISeS made by 
one of the Congress( I) member would be re-
deemed to some extent. He assured the elector-
ate that he would lightfor raising the exemption 
limit to Rs. 60,000/- The Minister should have 
given the salaried class much more relief, par-
t�cu�arly In view of the back-breading Inflallon 
and Increase In the adml1l~ered pnces ot van-
ous essential commodities several times in a 
year. Hence, I have given an amendment to 
Clause 31n the First Schedule of the Finance 
Bill,1993. 

As regards my other amendment relating 
to the fee tor an appeal to the Appellate Tribunal 
In the case of an appeal relates is one lakh 
rupees or less, the tee IS two hundred and fifty 
rupees. MysubmlSSOO is thai the fee for the nght 

to appeal is Rs. 250/- up to Rs. one lakh, it "';ill 
not be justifiable to pay a fee of Rs. 1,500/- for 

"'ITIore than one lakh. Hence, I have given an 
amendment that it should be Rs. 1 ,OOO/-lnstead 
of Rs. 1,500/-. I . therefore, urge upon the Gov-
ernment, hon. Finance Minister and the hon. 
Members to conSider and accept my amend-
ments to the Finance Biliin the interest of the 
common man of our countr/. 

Before I conclude, I would like to say a few 
words regarding the notification Issued In exer-
Cise of powers under Section 5A( 1) of the Cen-
tralExcasesandSaitAct. 1944 read with Section 
3(3) of the Additional Duties of EXCise (Goods 
of Special Importance) Act. 1957. In thIS regard. 
I had Qlven a Notice of molion for modifications 
of the above notifk:atlon and the same has been 
admit1ed a:rd CircUlated Vide Lok Sabha Bulletin 
part II S.No. 1985 dated 16 April. 1993. Since 
there was no Indication In the list of Busmess of 
Lak Sabha iortaking up the above motion before 
the Finance Bill IS passed and the purpose for 
whICh the notICe was given Will be defeated rI the 
notion IS nol discussed before the Finance Bill 
IS passed. I have giver, an amendment to Ihe 
Finance Bill. 1993 under Chapter IV relating to 
excise duties. It IS understood thaI the amend-
ment has been regatlved. 

I would therefore like to make bnef re-
marks on the modifications suggested te the 
Nollfication 6193-Central EXCise dated 28 Feb-
ruary, 1993. ThIS has been moved mainly from 
the POlOt of view of Increasing Government 
revenue and also keeping In mmd the pubhc 
Interest at large. 

many representatIOns have been made to 
the Government overthe last several months by 
the Members 01 parliament pointing out that the 
present central excise tanH dispensation has 
dascnminated agalflStthe Indian segment of the 
cigarette industry an d blatantly favored the 
muitinationallTC Group. whICh has made huge 
profits at the cost of national exchequer whICh 

. . 
the Indian Industry has been pused out the 
cigarette market resulting In closure of factones 
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and unemployment and misetyto large number 
of wor1<ers. 

Before presentation of General Budgetfor 
1993-94, the cigarette industry made several 
suggestions, but as a result of Govemment not 
accepting the suggestions and as per a result of 
govemmentnotacceptingthesuggestionsand 
as per unjustified benefits given to the ITC group 
at the cost of others. there has been a loss of 
more than approximate As.327 crores. Besides, 
the Govemment has aIsofurthercmdergone loss 
of about AS.400 crores which could have been 
mopedupiftheGovemenmt~thepattem 

suggested by the cigarette industry, that is the 
specific-cum-ad-valorem pattem of central ex-
cise duty or ad valorempattem of central excise 
duty. This is the v'tt!IN of Raja CheIiah also. I urge 
upon the Govemmentto accept the rec0mmen-
dations of Aaja Chellish Committee in respect 
of levying tax on cigarettes. 

You are aware that our country is the 
second orthe third largest tobacco producer in 
the world and it is felt that instead of exporting 
tobacco, taking advantageofthelowlat:Jc:ucost. 
we cancel in value added products. This would 
be beneficial to the county not only because of 
higher foreign exchange eaming but also for 
providing of employment opportunities. When 
theGovemmentisatpaQto~thatit 

is keen to mobilise every available revenue 
resource to the last penny, then there is no 
justification to ignore a health hazard high profit 
making industry like Cigarettes whose profits 
have gone up to As.400 crores in the last few 
years. 

I would, therefore, stror9YlKge'4XXlthe 
Govemmentto recoosidefthebasicobjective of 
the proposal, that is to restore-equity to the' 
central esxtral excise tariff by relating the inci-
dence of duty to the price of cigarettes. 

With these words, I would like to request 
the Government and the hon. Members to con-

sider and accept aJl the moc:ifications suggested 
to ttie Govemment's notification il'l the interest 
of the public and mainly to increase the 
Government's revenue. 

SHAI YAIMA SINGH YUMNAM (Inner 
Manipur): Thank you, Sir. I rise to support the 
Fiance bill. I would like to recall that. I would 
decide about whether I would suppot ornot the 
Finance Bill after hearing the Finace Minister. 
Yesterday. I heard him. I have got the amend-
ment that is made to his proposal. Now I have 
decde to support the Bill. 

I welcome the proposal of the Finance 
Minister of amending some of his earlier pro-
posalS.' 

17.00hrs 

As Q result of this it will cost the center 
As. 125 crore and the States As. 304 crore. Al-
though it is costly, stI it is tolerable because the 
retum in the form of benefit to the Stales win be 
considerable. So, with this view. I support the 
Bill. 

But, Sir,l haveto give my observations on 
certain proposals made here by the hon. Fi-
nance Minister and also by our hon. Prime 
Minister. They committed to a Five year Tax 
hoIidaypoticy. ttisawetcomestep.lthasbeen 
mentioned that it is meant for the backward 
States. In the eastem regions which include 
Manipur, nagaJand, Assam and some other 
Slastes where law and order situatic)O is so 
alarming, there is no normal condition there, 
how the investors win be prepared to invest in 
those industries in this region? Therefore, with-
out bringing taw andordersituation to normalcy 
andwilhout ourrnailtaining peace in the region, 
no investors will come forward to take advan-
tage of this Five year tax holiday policy. This is 
a welcome step but it is meaningless until 
normal taw and order situation is maintained in 
that region. 

As you know, in Assam. there have been 
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abductions and extractions in manipur, you 
have learnt about the clashes and chaos on 
account otthe riots. So, this tax free policy, even 
it is good, there is still a risk, it may not be so 
much helpful in those regions. 

So, my proposal would be that to remove 
this backwardness. tlfere must be a special 
Provision in the Budget or a special budget. as 
you have the Railway Budget. There must be a 
separate budgetfor assisting these backward 
States. The fund far assistance can be pooled 
and it can be distributed in the backward areas 
to remove the backwardness. that is my pro-
posal. 

Sir, there are so. many other proposals 
mentioned in the list. I need not cover all those 
because of time constraints In short, I would say 
that the exemption to indo-tax upto Rs. 30.0001 
. IS a welcome step. There are so many other 
exemptions and they are all welcome. 

As regards thIS law and order In manipur, 
yesterday also I have mentioned it. Now taking 
advantage of the time given to me, I will raise it 
again. The situation in mampuris very alanning. 
There IS a tense situation there. 

MR. CHAIRMAN: Please conclude. 

SHRI YAIMA SINGH YUMNAM: All right, 
Sir, I will shorten it. I have to say that because 
I understand that during the general discussion 
we can cover all aspects. 

Under that I can cover the law and order 
situation in Maripur also. I may not repeat them 
again. Although the numbei of deaths is given as 
75, the actualfidget is more than one hundred. 
There are so many dead bodies not still recov-
ered. The most unfortunate and tragic happening 
IS that school children studdying in KG In the age 
group of eight to eleven were burnt alive in the 
vehicle. It is a pity and shocking. why has this 
happened? It is because, as you know, you also 
belong to t!}at region .... 

MR. CHAIRMAN: Please metthe Home 
Minister and explain to him. 

SHRI YAIMA SINGH YUMNAM: I am the 
only representative here in this House who will 
place it before you. Otherwise who will come 
forward for this job? Yesterday also I was not 
allowed to speak even though I am the only 
member. If you curb me like this, how can we 
raise the prOblem of remote places in this 
house? The lime of neglecting lone voicesonthe 
happenings in remote comers is gone. Plase do 
notiglorewhat happened there because it wood 
afiectthewhoiecountry.Solhavebrouguittime 
and again in this House. The situation IS very 
alarming there. Since you do not like me to 
speak much on this, I would only say that the 
people of this area will come out with Qxtreme 
step of demanding equal representation In the 
council of states . 

Representation from every State to the 
Council of States must be equal. One State one 
representative should be there In the Council of 
States. We are going to demand that much 
because we want to make the federal structure 
very effective. Otherwise we feel that we are 
going to be ignored. 

So many things have happened because of 
the frustration prevailing there In manipur. Wori<s 
are not done in the State. Works are not taken up 
because that is financial problem. So much so 
that inreJation totheamouncement made by the 
Chief Minister of the Stateforthe ex-gratia, there 
is no confidence in him because allthough it is 
announced RS.20,OOO per head in the case of 
death and Rs.5000 fO(the injured persons; but 
there is confidence In him because people know 
that there is no fund to make payment of even 
such ex-gratia amounts. Please examine how 
bad is the situation there. Nodevelopmentwori<s 
are taken up. Works are held up and nocontrac-
tor comes forward because they know that there 
IS no fund; they know that the Govemment has 
no capacity top play for the development works. 
Only the executive is working to make payment 
of the salaries and allowances. The Ministers 
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and officers have spent almost all the funds at 
their disposal. 

MR.CHAIRMAN; We are not in themanipur 
Assembly. 

This Finance Bill covers even the Budget 
provisions of the Lok Sabha Secretariat. Here. 
I am placing before you. Sir. thatthis Hr>use was 
pleased enough to sanction recognition of 
Manipuri language as a language under the 
Eighth Schedule ofthe Constitution. This helps 
much to pacify the feelings of the youth. the 
youngsters. But. still the Lok Sabha Secrretairat 
is not able to appoint even an interpreter. I want 
to speak in my language. manipuri because 
recognition has been given to it. But. I am not 
allowed to speak. Why? It is because there is no 
interpreter. Please arrange one part-time inter-
preter so that I can speak in my own language. 
that is my demand. which is coming under this 
Bill: so. I am raising this. 

We have been asking. at this juncture. for 
Govemorexclusively for manipur. We do not 
have a Govemor. exclusively for manipur. Why? 
The Govemor of T ripura is asked to look after 
manipur also. Please imagine the condition. 
when the situation In manipur is like this and the 
Govemor ofT ripura is looking after manipur. 
Why do you not appoint exclusively a Govemior 
for manipur so that he can help the administra-
!ion? 

I will speak ir. manipuri • the time of ignring 
the smeller States like Manipur is now gone the 
central Govt. stats required to understand that 
the effect caused the affect . 

ManipUirwill affect the country also. So, I 
urge upon the Central Govememnt to consider 
it seriously so that what has been happening in 
Manicure can be taken up Immediately in the 
interest of I ndia. Thank You. 

SHRIINDRAJITGUPTA(Midnapore):Mr. 
Chairman, Sir, I am sorry, I was not in the house 
when you called my name. I believe, I had gone 
to attend the eating of the Business Advisory 
Committee. So. I am thankfulforgiving me a few 
minutes now, to mention a few points regarding 
the Finance Bill. 

During the past two years, the Finance 
Minister has been following. with a vengeance 
I should say, his proclaimed r olicy of 
liberalosation and also integration of our 
economy with the flobal economy. I do not 
exactly understand eight whom we are sup-
posed to integrate. because if we look at the 
economy of the advanced countries, richer coun-
tries, whether it be the countries of the proposed 
European Economic Union orjapan orthe U.S A. 
we will find that these seven or eight countnes 
are definitely at a muc~ higher standard than we 
are. They are much more prosperous; they have 
much higher living standards, no, doubt; but all 
of them are suffenng from acute recession in 
their own countries. they have got rising levels 
of unemployment; they are suffering from con-
siderable inflation. In those countries also. many 
industrial enterprises are having to close down. 
Naturally. they are now looking for markets 
abroad. To get over their own reversion. they 
require foreign markets. Where they can diS-
pose of their surplus products. This is 
commonsense. And where could we have a 
better market, a more attractive market and a 
bigger market to offerto these people than India. 
the Indian market. whICh is in a position to supply 
cheap labour. cheap, certainly in relation to 
labour costs in those countnes? 

There is no comparison at all for foreign 
investors who wish to enter the I ndian market 
andtakeadvantage of the lower labour costs and 
cheaper raw materials. This IS an Ideal moment 
for them to try and pel')etrate Into our market 

I would' have expected the Finance Min-

'T ranslation of the speech originally delivered in Manipuri. 
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ister, whatever his economic philosophy may 
be, at least to administer this policy in such a 
way thatthis obvious initiative on the part ofthe 
richer countries to try and capture the I ndian that 
they impinge upon the interests of our own 
Indian industries and our own indigenous mate-
rials. That. I am afraid, the Finance Minister is 
not doing at all. That is why so many people 
cutting across political opinions and party lines 
are very much disturbed in the country today as 
to wi'iat is likely to happen to ourown goals of self 
-sufficiency and self-reliance. 

The fall-out of this policy of Dr. Manmohan 
Singh is evident from the fact that so many 
people are now becoming increasingly con-
SCIOUS olthe fact that we have a mixed economy 
- we always had a mixed economy form the 
dawn of independence. The leaders of our 
country from Pandit Jawaharalal Nehru always 
had pledged themselves to mixed economy. 
But a mixed economy only means that private 
sector and public sector should co-exist. But 
withinthatframewori< of the mixed economy, the 
weightage. the balance which is to be given to 
one orthe other sector is something which the 
Government has to de termine from time to time 
keeping various social objectives in view and 
economic objectives in view. 

Today. of course, the public sector has 
becorne a dirty one and everyday attempt!:: are 
being rnade!o discredit and denrgrate Ihepublic 
sector to the extent lilat It IS possible to do so 
Within the eXisting framework of the mixed 
economy. Now the tendency IS to say that the 
real engine for futUre growth lies only with the 
private sector, the publiC sector IS a dead loss. 

We do not adhere to thiS doctrine and this 
philosophy at all. A.dmittedly. the public sector 
or mallY lI11ltS In the public sector have been 
IneffiCient. have a low productivity orsufferfrom 
losses Slit wh;lt about the private sector? Are 
the pnvate sector people all very effiCient and 
haVing high rates of productiv~ty and higtl prof-
its? Not at all. In fact. they are not even subjeCted 
to that amount of public scrutinY and control as 

the public undertakings have to be subjected to 
the scrutiny of the Parliament and to various 
other committees and organs which we have set 
up. But now the whole balance within the frame-
work of the mixed economy is being changed 
consciously by Dr. Manmohan Singh in the 
direction of the private sector both domestic and 
foreign. That according it him, is a magic wand, 
theshibboleth. which is goingtotake oureconomy 
of its backwardness and to raise us very quickly 
to a level which will put us in the from rank of 
modem nations of the world. 

It is in keeping with this policy that all these 
various measures are being spell out. I cannot 
go into all that now because there is no time. A 
much more comprehensive discussion is re-
quired. I agree for these things. But I would say 
now, forexample, he has presented the budget 
this year which in the begrnnll'lg. at the first 
glance. impressed everybody due to thefactthat 
there were no new additional taxes in this budget. 
Everybody was surprised. Ellerybody was 
waitin~ for a heavier dose of additional taxation 
and was surprised to find thatthere was no such 
thing. But this is all Gamouflage. There is a 
clever camouflage behind all this. But this is all 
camouflage. There IS a clever camouflage 
behind all this. For example, I would like to know 
why this yea; also surcharge on income tax IS 

being continued. Surcharge on Inconle tax is an 
immorallhing. If the Government wants to 
Increase the Income tax rate, the Government 
has power to do It. But what diathe Govemment 
do? Last yearwhen the Gulf warwas going on 
this new thing of surCharge was brought in 
saying that because of certain new burdens 
which are being Imposed by the war situation in 
the Gulf area. we are temporanly introducing a 
surcharge on the Income tax rates. The Gov-
ernment said that thiS IS a tempo;ary m8asure 
which Will lateran I:;>e removed. That was done 
In the year 1992. Now I find in this year's Budget 
the same rales of surcharge on Iflcornetax: that 
is 15 per cent on domestic companies. 12 per 
cent on all other thing: IS being continued and it 
given no indication as to how long thIS surcharge 
Will be allowed to go 011. So, I should say. thiS 
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is not a very honest way oftaking money out of 
the pocket5 of thetax payers who are in anycase 
subjected to pay the income tax which Shri 
Manmohan Singhclecides. Why there is subter-
fuge; Why you first decide the rates of income 
tax and they say that added to this will be 
SUIdlargeof12or15percent? I strongly protest 
against this and think the Govemment is going 
back on the assurancewhich it gave in the House 
that it is only a temporary measure necessitated 
by the exigencies of Gulf war and it will not be 
allowed to continue beyond the emergency 
situation? Now it seems that it has been made 
an integral part of the entire tax structure. 

So many commentators, analysts and 
experts are writing that the country is moving in 
exorably towards a debt trap whether we like it 
ornot. And, Shri Manmohan Singl is every day 
gwing us figures to show how the feseal defICit 
hasbeen re<iJcedandhowheisreci.JOOgtherate 
of inflation, etc. etc. But even the balance of 
payment, the trade deficit between exports and 
imports has been increasing and IS bound to 
increase because our export performance, I 
should say. is not only disappointing it is 
miserable. Whereas a sweeping range 01 reciJc.. 
tion in customs, tariffs has been put forward in 
this year's Budget allowing so many compo-
nents, so many articles, so manyfinished goods, 
so many raw materials to be imported at much 
lower rates of customs. That means the mport 
bill will go up but exports are not going up. The 
gapinthetradedeficitw;il'iocreasefurther. We 
will have to pay out more money in hard currency 
in order to pay tor all these imports. Apartfrom 
that, I do not think the Fmance Minister has 
studied it meticulously as to what is its Impact 
on our own Indigenous economy and what isrts 
tmpacton the manufacture of capital goods. We 
have build some machine bUilding Industnes In 
this country at great cost and great sufferings, 
which should be the pnde of any country let alone 
the developing country. We have built Industnes 
here which are capable of manufactUring the 
entire range of power eqUlpments of vanous 

types of machineries and capital goods. 

The policy that is now being followed is an 
open door policy, I do not wish at all to suggest 
that we should not import anything from abroad 
or that we should try to prohibit all foreign 
investmentbutwhatwe objectto is the open door 
policy without any regard for the interest of our 
own economy. If you permitthe foreign invest-
ment and foreign mul!inational companies. to 
which a reference has been made, to come in 
wherever they like and whenever they like and 
give them repeated assurances thattherewill be 
no restriction placed on them on the profits 
which they earn in this country, they can very 
well repatriate this is a policy which will even-
tually lead to real havoc as far as our economy 
isconcemed. 

So, Sir, this year, he has reduced EXCise 
Duties on various goods with the date held out 
that the prices of these goods will come down 
coOSlderably. I am not refernng to those lUXUry 
goods on which Excise Duties had been 
slashed, whether they are refrigerators orwash-
ing machines or motorcars or Airconditioners or 
Video machines and all thaI. How many people 
in this country can afford those thing? We know 
thIS very well. But even on other goods like 
soaps or toothpastes some such thmg. they 
have cut down the ExcISe Duty. But. everybody 
is now complaining everyday tn the Press that 
the benefrts of this actually are not being passed 
ontotheconsumersalall. Wh01Sgoingtolook 
Into this? 

Sir, I had received a Post Card today from 
somebody who is not known to me. He had 
written from Ahmedabad. In that. he savs In one 
place-I cannot vouch for the truth of this- that" he 
had announced that It will see that the price Will 
be reduced accordingly. However. alter ttlP. 

Budget, thepnce if Red Label Brooke Bond Tea. 
a popular vanety, which was seiling at Rs. 64 per 
kg. forthelastlwoyears. haswlthtn one month. 
goneuptoRs. 76 per kg onlowerExClseDuty." 
If thiS IS a lact hiS figures may not be entirely 
accurate- then what is the purpose of giving this 
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concession? Butthis is a common experience. They go about this away ,nsuch a niggardly 
we are all havi/'lg that despite lower Excise way.lnprinciple,heacceptedit. Butfrom30per 
Duties, the benefits are not being passed on to cent, hehasbroug1t it back to 15 percent; but he 
the consumers. He is suffering a revenue loss. will nottake a second look at all the data, all the 
He has calculated as to how many crores of papers ,andmemorandathat have been submit-
rupees he will lose by way of revenue. So, it is ted to him in the case ofthis magnesite. There 
very good to pass certain thing sitting within this maybe many other such cases also and not go 
comfort of airconditioned Chamber. But the ,n for one endtothe other one sweeping reduc-
peopIeforwhomthebenefitisintended,down lions in import duty irrespective of what its 
below by the time, lhesethings percolate down impact may be. ThIS is a womg policy. 
to them, the end resuh may be something quite 
opposite. Because, the administration in this 
country, the traders, the business circles, the big 
merchantsandthepolicewhoareinleaguewith 
them see to it that these benefits do not accrue 
to the common people. 

So, on paper, of course Dr. Manmohan 
Singh may take credit forsorne thIngs which in 
actual are not beneficial at all 

Then, Sir I will come to reduction in Cus-
toms tariff on domestic m1neral by way of mag-
nesite. What has happened is that, they have 
reduced'the import duty form 70 percent abso-
lutely down t030 ~rcent with the resuh that the 
lrTlported magnesite which IS a refractory mate-
nal, used for the lining of fumaces in tea plants-
Shri Sontosh Mohan Dev ought to have Inter-
ested'l1that-itsACehasbecomecheaper.ltis 
imported from China. But, we have got an 
Industry. It employs about 15.000 workers 
mainly is Salem In Tamil Nadu and also In hilly 
part oll\lmom. New prOjeCts are coming up to 
improve the quality and aD that. Therefore, while 
the mines from where these magnesites are 
brought out are in danger of being clOsed down 
The projects whICh are under way or In which 
somehundredsot crores of rupees have already 
been spent are threatened with complete disrup-
tJonanddlSlocahon Therefore. we have pleaded 
with the Finance MinISter thaI In thiS particular 
case, the customs r\lles.lnstead of being low-
ered should be maIntained at the pr eVlous figure 
of 70percentand not brought down to 30 percent 
to give some protection to the,' rndlgenousl 
ma~s. 

I am glad about one thing. We have also 
pieadedthat, apart from backward States which 
are industrially backward for whICh he IS oflenng 
some tax incentives and tax holiday and aU that, 
there are States, which there are certain dis-
tricts within those States, which are terribly 
backward, hopelessly backward, subject to 
chronicconditionsoftemine, drought. flood and 
all that. 

We had heard, theotherday in this House, 
when an uproarwascreated here, about three-
foUr districts, torexample in Orissa- BoIamgir, 
Koraput and Kalahandi where mothers were 
selling their children in the market in oo:iertoget 
some food. There was no drop of watertodrink. 
I wentloOrissa. You had to pay RS.12inorder 
to buy one bucket of water. This is a condition 
there. There IS no water for drinking let alone 
Imgattonorcultivation. For such area, you may 
augue that the whole of Orissa cannot be cafIed 
backward because there are pockets of indus-
tnes here and there. There IS a RourKeta Steel 
Plant. TherelSsomethingelsealso But what 
aboutthese districts within the State, whICh for 
hlStoncal reasons. are so terribly backward that 
people are leading a struggle for mere phYSICal 
eXistence. Therefore, I pleaded that please do 
not put the whoIeltung Ifltoone formula about the 
entire State haVing to be backward before you 
help II. but consider these pockets, these diS-
tncts also whICh are In a very bad condition He 
has said that he Will conSider thiS matter. I am 
thankiul tohlmlorthat. Hesays we will explore 
a method for enhanCing fiscal support to new 
Industrial undertalongs In ,ndustnally backward 
districts of States whIch are not as a whole 
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classified as backward. I propose to appoint a 
group to look into this matter. Of course,l am 
a bit chary about these groups because some-
times they are never heard again. But. anyway, 
he is on papernow; he has given acommitment. 
I hope that something will be done about it. 

There are many other points. But I say that 
we are heading for a trouble. May I just say, for 
example. Mr. Lewis Preston; who is no less than 
the President of the World Bank. Hehassaidthat 
holding back assistance to developing nations 
carries a negaliveconsequeceforeveryone. He 
may have his own ressoning and motivation. 
Mr. Preston told the Foreign Policy Association 
in New York that the potential problem include 
psing unemployment. increasing the number of 
refugees crowding across international border, 
the spread of drugs and diseases and irresistble 
darnage tothe global environment. Thesethings 
are happening in the worid wherever we will look 
now. 

The economy with which Mr. Manmohan 
Singh wants us to integrate ourselves is suffer-
ingfrom all these evils. Therefore, we cannot 
just give up all attempts at safeguarding the 
interest our own industry. and of our own market 
and our own science and technology. our indig-
enous science and technology simp:y in the 
nam.e of what IS being prescribed for us by the 
International Monetary Fund or the World Bank. 

Take anott1er gentleman, who does not 
being to any left party. You know him very well 
-Mr.K.C Pant, who now happens to be the 
Chairman of the Tenth Finance CommiSSion. 
He says a libera! exit policy and market driven 
economic growtt I are likely to add to degrading 
poverty unless the Government intervenesef-
fectively. Weat'eallformarketnow. Marketrlas 
become the magical truth, the mantra for every-
body, I am not against the market and of course 
we have also got this Exit Policy which is 
suppOsed to get rid of the so called surplus 
workers and employeeS. E.$en get rid of indus-

tries and unitswhich are supposedto be unprof-
itable. ' 

Shri Pant says: : 
"Failure to remove poverty and to check 

black-moneywouldjeopardisethe liberalisation 
process and woul(! unleash social and political, 
unrest which could endanger the stability of 
~emocracy. The Government must not only 
m~nitorthe process if reforms but also keep in 
the social fallout within manageable limits." 

I do not know what is the mechanism by 
which the Govemfllll!Ol ha<> any intentionofdOing 
these thing. At the moment we find there is 
neithermonitoring,norcontrol,noranydirection 
to the whole trend in which the economy is being 
taken. 

Therefore. all I would say at the end. I 
cannot accept orsupportthlS Finance because 
the measures which are contalnedin it should 
not be considered pief:emeal. They are all part 
and parcel of a general po1icy and that pohcy, if 
you see it over the period of last two years, so 
driving us towars the situation where this coun-
try will become a happy hunting ground or 
become a market place for those who ar richer 
and more powerful than us and who in the old! 
days used to be called the colonial power. We 
do not have these colonial powers Qf that kind 
now in the sense that they are not going to 
descend upon us with the NaVys and Armys. we 
know that. But these are some subtle means. 
some subtle methods and more penetrating and 
more dangerous methods of economic and 
fiscal penetration by which the economy of the 
countries like ours can again enter into forms of. 
it not coloniai, at least neo-colonial bondage. 

Therefore, we should continue the struggle 
for self-sufficiency. self-reliance, protection of 
our indigenous Industries and our' wn science 
and talent with which this country has prospered 
so long. Therefore, I hope that Dr. Manmohan 
Singh will try to extriCate himself, though it IS 

very difficult, I know, f~ the shac!kles which 
the IMF and the world Bank have put on him and 
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which he has willingly put around his won neck 
fir the sake of getting some loans. That is the 
whole trouble, that IS the fix we are In now. You 
have to go by the lender's dicates, you have no 
other way. Where IS he leading the country, we 
should study that and see why it is only the big 
business sector. the big pnvate corporate sector 
which Isgoinggaga over Dr. Manmohan Singh's 
policies and nobody else In this country. not the 
majority of people, the m"lions of cores of poorer 
people. the working people of ordinary middle 
class people. 

They are now beginning to feel the real 
pinch of thiS policy which IS redUCing them to a 
state of indebtedness penury and of privation of 
vanous kinds. Therefore, I oppose thiS F!nance 
Bill and the measure which It contains. 

KUMARIMAMATABANERJEE(Culcutta 
South) : Thank you for gIVIng me thiS opportunity 
to take part In thiS Finance BIiL 

I nse te support the Finance Bill brought by 
ourhon. Finance Minister. Dr. Manmohan Singh. 
I do not want to speak In detail because I know 
the time constraint, that IS why I want ot 
concentrate ... (/nterrupftonsj, .. ,SIr. what IS thiS? 
Whenever I nse (to speak. iheyl always interrupt 
me. I think they are afraid of me .. (lnterrup-
tlonS), ... 

Mr. Chairman. Sir, hon. Members Shn 
Murll Deora and Prof. Savithn Laxmanan have 
stated about the achievement of the Govern-
ment. I do not want to speak indetails on that. 

I want to concentrate only on two or three 
Issue. Especially the House will appreciate that 
we are passing through a crucial time at this 
juncture. We have seen communal riots re-
cently, we have seen bomb blasts, and we have 
also seen the demolition of the Babri Masjid. 
The situation is very serious. At this Situation, 
I must congratulaling the Finance Minister for 
managing the economy well. ( Interruptions) 

MR. CHAIRMAN: Please do not make me 

utter something. She is on her feet. Please sit 
down. 

( Interruptions) 

[ Translation] 

SHRI VIRENDRA SINGH (Mirzapur): How 
the Babri Masjld is concerned With the Finance 
Bill? , .. (interruptIOns) 

KUMARI MAMTA BANER.JEE : Do you 
want me to speak In Hindi, I can speak In Hindi 
too, (/nterruptl()ns) All Right: II the hon. Mem-
bers want to hear me in Hindi, I would speak In 
Hindi Although Hindi is not my mother-tongue. 
yet I would try to speak In that language. 

[English] 

MR. CHAIRMAN: You can speak inany 
language. 

[ Translation] 

KUMAR I MAMTA BANERJEE: All Right. 
Mr. Chairman Sir. the economIC c.ondltlon sothe 
country is not sound. Whateverthehon. Finance 
Minister has done to improve the economy of the 
country. I would like to congratulate him for It. I 
would also like to congratulate the hon. Minister 
for raising the loan limit from Rs. 10 lakh to Rs.30 
lakh for small scale industries, 

Mr. Chairman. Sir, I would like to congratu-
late the Minister for increasing the Income tax 
limit from Rs. 28 thousand to Rs. 30 thousand but 
I would demand that It s~ould braised to Rs. 35 
thousand ... (Interruptions) 

Mr. Chairman, Sir, they are not taking this 
matter senously and disturbing me In between. 
In order to provide relief to the public sector and 
the private sector employees. it is very much 
essential to Increase this limit from thirty thou-
sand to thirty five thousand. 

Mr. Chairman Sir, because of paucity of 



443 Finance Bill. 1993 MAY5,1993 Finance Bill. 1993 444 

[Kumari Mamta Banerjee 1 

time. I would like to highlight only two-three 
points. Firstly I would like to mention aboutthe 
educated unemployed who can pose a serious 
problem to the country so the Govemment should 
pay its attention to It. There are about three 
crores of registered unemployed youths. how-
ever. I do not have the figures regarding the 
number ot educated among them. But I wou.ld 
like to submit that their number is also quite large 
so the Government should think over it. Mr. 
Chairman Sir. I would like to urge the Govern-
mentto thing overthe pardon of educated unem-
ployed. I would suggest that a meeting of NDC 
should becalmed to discuss this issue alone and 
no other tOPIC In that meeting should be diS-
cussed. I f we are unable to do anything for this 
class. we cannot save our country. Unless we 
provide some facilities to this class. we cannot 
make progress. 

Mr. Chairman Sir. today the smugglers, 
terrorists and other groups are involved in mis-
leading the youths of our country and forthelr 
selfish motives. they force the youths to Indulge 
In disruptive. terrorist and smuggling activities 
whICh cause heavydamagetolhe nation. There-
fore. I would like to urge upon the Govemment 
that something must be done for these class of 
people so that we may stop them from moving 
on the wrong paths and engage them inconstruc-
tlve works. Without their co-operate no con-
structive work IS possible. So. a separate 
meeting IS essential to have thorough delibera-
tions on the subject do educated unemployed 
youths. The Government has started a special 
recruitment driveforthe recruitment of phySI-
cally handicapped. minorities. SC/ST candi-
datesforfilling up the requiredquola but the work 
has not stili been completed. I would like to draw 
your attention to the case of SamarGangulee. 
He is a deaf and dumb boy and belongs to my 
constituency. He has stood first intheexamina-
tion conducted by the Public Service Commis-
sion but even after the passage of two years. he 
had not been givenappomtmentletter. Hecame 
to see me. He said that he is going to commit 

suicide because in spite of securing first posi-
tion in the examination conducted by the Public 
Service Commission and receiving the nomi-
nationletterforthe Hindustan Fertilisers Corpo-
ration, he has not got any appointment as yet. I 
talked in this regard to Shn Sitaram Kesn, 
Shrimti Margaret Alva and Shri Thangkabalu 
and today I would like to bring this fact to the 
notice of the Minister of Finance that if the 
Govemment does not do anything In such cases, 
then it is a matter of high regret on the part of the 
Government. A fifteen-point programme has 
been launchedforthe benefit ot minorities but it 
is not be.lng Implementet:i by many states. The 
Govemment should pay attention to thiS matter. 

I would like to draw your attentIOn to the 
condllton of Banks. After the scam. the banking 
system has totally collasped. It is the auty of the 
J.P.C. as to what action should betaken against 
the persons responsible lor the scam but In this 
scam process. the unemployed youth is being 
Ignored and nobody is paying any attention to his 
miserable condition. Previously. under the 
Selt-Employment Scheme the unemployed 
youth used to get a loan of Rs. 35000/· but it has 
also been stopted for the last one year. The 
banks do not now proVide a usual loan of 
Rs.5000/- to a rickshaw pulled. I would like to 
request the Minister ot Ftnance that he should 
take action as soon as possible In this regard. It 
would be a matter ot regret if the general public 
do not gotthebenefitot Bankloans. Whatever 
Injustice and corruption have taken place. has 
no concem with the general people. It IS the duty 
of the Governmentto rectify thiS error. butthe 
common man should not sutter 

Now I would like to draw your attention to 
BI FA. During this tenure. Shri Rallv Gandhi had 
set up thiS Board to revive the sick and closed 
industries. Now thiS Board IS being called as the 
Board for closing down of all the units. It IS not 
working effectively since It does not have any 
financIal authOrity. I would like to quite the 
eXarTllle of Metal Box Company. Calcutta. It had 
been registered with BIFR tn 1987. Ithas2100 
workers. Six years have passed since then but 
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• no decision has yet been taken. Sixty seven 
employees died due to starvation. NTC, Bengal 
Potteries and Hindustan Fertilisers Corporation 
havealsobeenregisteredin B.I.F.R. butnoworit 
is done because it is not an effective institution. 
I would like to requestthe Minister of Finance to 
constitute a monitoring cell which should frame 
a time-bound performance for the revival of 
industries. If woriters of a closed industry do not 
get anything, then what will they do. There is a 
couplet in Hindi:-

"Dhdnwan Khajana Bharte Hain Kanoon 
Hifajat Karte Hain, Majdoor Bechara Ro-rckar 
Takdir Ka Shaheed Hota Hai". 

The worker has to suffer In our counlry 
because B.1. F. R. is not successful here. On be 
held of all woriters, I would like to request Ihat if 
.BIFR closes the Industry. where will oucworiters 
go. I do not have complete date with me aboul 
the unemployed youths in the country. We 
should think over this. I can cite a number of 
examples olthe companies like Metal Box etc. 
but due to time constraint I would not like to go 
in to details on this Issue. Much attention needs 
to be paid to this aspect. I would like to know the 
number of companies registered with the BIFR? 
We would conclude from this fact whether BIFR 
IS successful or not. 

Now. agitations have started in the tribal 
and isolated areas. Shn Pius Tirkey. Suraj 
Mandai, ManoranJan Bhakt and Inderjit have 
also expressed their views on thiS Issue in the 
morning. Our country IS a very vast country. 
There are number of backward areas in the 
country where development activities have not 
taken place. The Government should pay 
attenllon to these areas. No progress has since 
been made in North Bengal. I would. like to 
request the Government to pay attention to the 

'.' tribal areas, backward areas and neglected 
areas before any movement starts there. The 
funds allocated for the development of these 
areas should be utlised properly. 

Now, I would like to say a few words about 

the problems of women. Status of women 
should be raised in the society because had of 
the population is women. Women should get 
maximum economic opportunities. II is neces· 
sary to involve women at grassroots level. A 
number of women are ready to content election 
for Panchayats. I would like to congratulate 
them forlhis 30 per cent women of villages will 
take part at deciSIOn-making level. (Interruptions) 

17.52hrs. 

[MR. SHARAD DIGHE in the Chair] 

If credit for giving place to women is 
Panchayati Raj system goes to anyone, it is to 
Late Shri Rajlv GandhI. It was only his Idea to 
give 30 percent reservation to women. Women 
should be given more economic opportunities to 
enJoy better status. ! would like to request the 
Govemmenllo conslderthis request. 

The han. Minster has already said In the 
House yesterday about prOViding subsidy on 
fertilisers Again, I would like to request hlmto 
Increase subsidy on fertilizers. 

With Ihese words' would like to say that this 
country does not belong to a particular person. 
II belongs to all. There should be no party politics 
In the development 01 thecountry and all the 
parties should extend their support Govemment 
to development. The people of country will never 
forgive to those persons who create hindrances 
In the development ',','orks of the country to get 
political mileage. Tt :~' Cl,untry wlil proceed on 
the path of progress if 'here IS no discrimination 
on the grounds of per:o-cln. religions. and caste. 
In the end I would I,,:, to say: "Khudi Ko Kar 

'Buland llana, Khuda E\:mde Se Poochhe Bata 
Teri Raja Kya Ha'" 

SHRI GEORGE FERNANDES: Mr. Chair-
man, Sir, it would have been better If Finance 
Ministerwere present in the House atthis mo-
mentbecause dunng presenlationofthe Budget, 
replying to the debate on the BUI;lget. and now 
presenting this Finance Bin he has tried so much 
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to mislead the country and the House that if had 
replied after considering all aspects, it would 
have hetped him to face the country. Because 
once again. while presenting the Budget he had 
started his speech from that very point as to how 
a huge amount of money of the country was 
wasted during 11 months. Whilereplyingtothe 
debate on the Budget he tried to projectthe entire 
Oppositionsinnerbutalso he mentioned names 
of certain parties because they had supported 
such a Government which had sent the entire 
foreign exchange reserves and these are his 
words. (Interruptions) 

As the hon. Finance Ministerhas come in 
the House, I would like to read out an extract of 
his speech, which he delivered here, while 
concluding the debate on troe 26th April. 

[EnglIsh] 

"if you look at the amount of money that 
came from the IMF during the period when the 
Opposition was in power with the support of the 
Members of the BJP, they brought in formthe 
IMF 2.5 billion dollars in a short period of about 
15 months .. OurGovemment tias roughly bor-
rowed the same amount. 2.8 billion dollars from 
the IMF in the last about 24 months. What did 
they do when they came into office? They had 
a reserve of 3 billion dollars; they borrowed 
from the IMF 2. 5 billion dollars; that money was 
wasted." 

Where was it wasted? 

[ Translation] 

We would like to have its reply from him. 

[English) 

"The reserveattheendoftheperiod, when 
they left, was no more than 11 billion dollars; the 
accumulated loss of roughly 4 billion dollars. 
Whatdidwedowhenwecameinto office? With 

foreign exchange reserve of 1 billion dollars. 
today you will be glad to know our reserve i~ 
as high as 7 billion dollars; this is the highest 
level of foreign exchange reserve in the history 
of India in the last 20years." 

[Translation] 

Mr. Chairman, Sir, I challenge the hon. 
Finance Ministerthatthis issue does not come 
to an end with his replies only. We would like 
that he should be prepared to hold debate on this 
issue in the House as well as outside the House. 
I would liketoaskthe hon. Finance Minister if the 
Govemment has a huge amount of money and 
is earning more foreign exchange, then why is 
it increasing foreign debt on the country.-The 
members of this Government do not go through 
Economic Survey but I hope that at least he does 
so because it is brought out by his Ministry. 1.1 
has been said in the Economic Survey that 
extemal debt of the country moved upto 27.3 per 
cent of our Gross Domestic Product in 1991-92. 
where it was 19.17 peroontin 1988-89. You have 
accepted that your Govemment is responsible 
for it and then you say that-

[English] 

"India's external debt moved up to US 
dollars 71.11 billion. that is, Rs. 2.03.000crores 
atthe end of September, 1992." 

[ Translation1 

The hon. Finance Minister has come back 
recently from Washington after concluding ne-
gotiations in this regard and still the Govemmen 
is to get loan from Asian Development Bank. I' 
the Govemmentprovides usall these data, ther 
is no doubt in my mindthatthe hon'ble Ministe 
will ha~e to say that India's external debt ha5 
moved up to U.S. dollars BObillion. 

18,OOhrs. 

You have increasedtheforeign debt burden 
on the country. Now you will be able to give the 
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Mr. Chairman, the Finance Minister has 
given the figures about foreign debt and !orthat 
purpose I do notwantto use the word untruth but 
I would definitely say that he is misleading the 
country. Wewanttoexposetheirdeeds. Iwould 
liketo draw the attention of the Govemmenttothe 
document in which it has been stated that the 
country did riot have so much foreign exchange 
reserves in the last 20 years. On page 73 it has 
been stated that the Government has gold re-
serves worth Rs. 8936 crare and a foreign 
exchange reserves of Rs.14297 crore. Now you 
give the figures of foreign exchange reserves in 
rupees while on page 75 it has been stated that 
it was 8885 million U.S. dollar as on December. 
You have made it by adding 3420 million US 
dollar of gold reserves and 5461 million US 
dollar of foreign exchange reserves andtelling 
us that the total Foreign Exchange reserves is 
8885 million U.S. dollar and India did not have 
such a big foreign exchange reserves in the last 
20 years. 

[English] 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH) I think, you are m!s-
quoting. I did not refer to the Gold reserves The 
Gold reserves remain roughly unchanged. I waf' 
only referring to foreign exchange reserves. 

[ Translation] 

SHRI GEORGE FERNANDES: You have 
a foreign exchange reserves of 5461 million 
U.S. dollar only. 

[English] 

SHRI MANMOHANSINGH Itprovesthe 
point. 

SHRI GEORGE FERNANDES It proves 
nothing. 

You do notte" the country about the actual 
foreign exchange reserves but you give a con-
solidated figure after adding the cost of gold 
reserves. Mr. Chairman, Sir, there should be a 
discussion on this issue. It IS an important 
matter and it must be discussed. You will find 
that in 1989-90foreign exchange reserves of the 
Government was 3.368 billion US dollar and 
gold reserves worth 487 million U.S. dollar. In 
the same year in October, the price of gold was 
Increased. But in Economic Survey and in the 
Budget. you have shown the earlier price olthe 
gold. There IS no increase In the gold reserves 
and you are assessing the cost of gold reserves 
as480million U.S. dollars. You have shown it 
as487 million U.S. dollarfortheyear 1989-90. 
In thiS way you are misleading the country. I 
would like to tell the hon. Finance Minister notto 
initiate such debate in the country otherwise they 
would have to pay heavy price forthat and they 
will not be able to save the credibility of the 
Government. ... (Interruptions). It has to be dis-
cussed. The Mlntster cannot escape from it. We 
Will not spare the Government-- (Interrup-
tions). The Finance Ministersays thatthraugh 
thiS Budget he has saved the interests of the 
nation as well as the Interests of the people. I 
would liketo know as to what national interest or 
public Interest he has$aved by this Budget. In 
what sphere the Govemment is gOing to save the 
public Interest. I once again would Itke to repeat. 
the allegalton that the Govemment IS working to 
save the interests of three per cent people only. 
The government saving the Interests of big 
nations and their multi-national companies 
through the Budget of this poor country. We can 
prove this allegation. Last week. on 26th April 
we had a diSCUSSion on the Import of DAP. 
Today again the Issue came up In the morning. 
It was said by the hon. Minlsterthat he did not 
bother aboutthe rates at which U.S.A. sells it in 
its domestic markets but ourfarmers should get 
It at cheaper rates. It means if you find something 
cheap for a particular section of the people you 
will mortgage the Interests olthe entire country. 
You admitted this fact In your 
reply ... (Interruptions) 
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SHRI MANMOHAN SINGH ; Are you 
saying that the farmers should be given much 
higher prices and that the farmers are not part of 
India? You are taking of one per cent. I am 
speaking for 70 percent of India's population. 

[ Translation] 

SHRI GEORGE FERNANDES: I would 
like to tell the Finance Minister that if he thinks 
that he can destroy the country in the name of 
farmers, the farmers will not spare him for his 
act. The Government is destroyingthecountry 
in the name.of farmers. Under a well planned 
move they have closed 12DAP factories in the 
country. Todayfertilizeris being~edtoour 
country which is being sold by the USAatthe rate 
of 207 doIlarpertonne in its own country. Hitis 
being sold to Indiaatthe rateaf 160doIlarper 
tonne, there must be some consp;racy in it. You 
have rendered 1.5 lakh employees jobless. 
They are also sons of the farmers. Theworks 
who work in the factories are also sons of 
farmers. They are about 1.5lakh including 
tractor driver and transport workers who have 
become jobless. You are closing our own 
:ndustries forthe sake of U.S Industries. hisnot 
correct to say that we a re doing aU this for the 
benefits of ourfarmers. Your politics is limited 
to the reply of one question only. 

So far as dumping is concerned I had 
written a lettertothe Commerce Minister on 30th 
March in which attention was drawn towards the 
import of fertilizers. Our factories have been 
closed and USA is dumping its stock here in our 
country. Their intention is clear that at first they 
could dump theirstock in our country and would 
force closure of Ollr factories. Once our won 
factories are closed. they will increase their 
prices and at that stage it ..... ould not be possible 
forus to re-start ourfactories. 

The main complaint which I have from the 
Finance Minister is that he has stated here that 
heisnotawareofthedumpingandtherearelaws 

existedto deal with the dumping. But the Com-
merce Minister stated in his letter dated 19th 
April that-

(English] 

The complaint of dumping 00 whiCh the 
disignated authority could act has nql been 
received in this Ministry. I 

[ Translation] 

The commerce Minister says that he has 
notreceivedanycomplainl. TheGovemmentis 
colluding with the multinationaJcornpanies and 
U.S. Industrialists to the extent that our 12 
factories including Govemrnentfactories are at 
the verge of closure. This issue is being dis-
cussed a!'. over the country. Big Industrialists 
like TatasandJ.J.lrani, who is also the Chair-
man, have said about the dumping of iron. 
People aD over the country are saying about the 
dumping of fertilizer but the hon. Minister says 
in the House that he has not received any 
complaint about dumping. 

Our colleague Shri Indrajit Gupta raised 
the issue of magnesite industry. It is related to 
our own industries in which thousands of work-
ersareengaged. You have reduceditscappcity 
and allowed the imports of foreign goods which 
will ultimately lead to the closure of our indus-
tries and will render our workers jobless. In 
every sphere same thing is being done. Just now 
Shri Rabi Ray was ra~ing the matter of Cargil. 
It is the biggest multinational company in the 
world which has an annual tum over of 60 billion 
U.S. dollar which means rupees two lakh core 
which is about 1 /3rd of the total income of our 
country. The Satsaida Bet' just 500 yard from 
Kandla port in Gujarat, the land of Gandhij; , is 
spreed in 60,000 acre land- out of which 15,000 
acre of land was immediately allotted by the 
Foreign Investment Promotion Board, which 
directlycornes under Prime Minister's office, to 
this multinational company for producing 
saIl .. (lnteTTUptions) 
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[English] 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER) : It is absolutely wrong. 
This concerns my Ministry. I have contradicted 
this. You are misleading this House .•• (Inter-
ruptIOns) ., 

[ Translation] 

SHRI GEORGE FERNANDES: Mr .. Chair-
man. Sir. I do not see any reason for getting 
engaged in a wordy duel with Shri Jagdish 
Tytler. The decision of his Ministry has been 
challenged in the Ahmedabad Court. A letter 
was Issued by this Ministry on' 11 th February 
and telephonic Instructions were also issued .... 

SHRi JAGDISH TYTLER: Please listen 
Why do you present everything In the distorted 
from III the House ... (Interruptions) 

AN HON. MEMBER: You mentioned all 
these things .. 

SHRIJAGDISHTYlER No. definitely not 

SHRIGEORGE FERNANDES Isubmit-
ted tMt I do not want to get engaged in wordy duel 

will be acquired there and the multinattonal 
company is bemg favoured for awarding the 
contract .. 

SHRI JAGDISHTYTLER: You are dlstort-
ing the fact to attract attenti?n I failto under-
stand .. " 

SHRI GEORGE FERNANDES: Mr. Chair-
man, Sir, I wasdweUing on how the multinational 
companies are being favoured by liberalising 
import and excise rules. I would like to make one 
more submission. In Gurgaon. 29 kms from 
Delhi, Maruti Udyog is located and since 1980-
81 CISF was looking after the security of the 

• company. However, from 1-4-93 a British Com-
pany, Group Four Securities Hindustan Ltd. - a 
wholly owned cornpany of Group Four Securi-
ties of United Kingdom- had been appointed to 
take care of the security aspect of Maruli Udyog. 
CMD olthe company'· publically stated that 
CISF is being removed as Its full of thieves. 
Many hon. Members have questioned the stand 
of the CMD of the Company for removing the 
CISF because CISF is domg a great serVl!~e to 
the nation in many parts of the country like 
Punjab and Jammu and Kashmir. Smce 1 st 
April a BritISh Company has been entrusted with 
the work of security arrangements of the com-
pany. 

because the move at Kandla port IS going to be Mr Chairman. Sir. what else should I teli 
strongly opposed. Even the Government of him. This Government has singed contracts 
GUlarat doses not approve your proposal but the with a number of foreign companies while the 
Centre IS pressunslng It to accept It. The former hon. Minister of Finance is emphaSISing on the 
Minister of External Affairs IS also not In favour need to boost exports forthe development of the 
of the move and It IS being strongly opposed by country. The hon. Minister of Finance IS under-
the opposItion leader. Not only thiS, a senior lining the need to boost exports but of what 
leader of Ihe Congress. Shri Jena Bhai Daril. exports? The hon. Minister IS well aware of all 
In a letter to the Han. Pnme Minister has ex- the statistics becClllse he had been assoCiated 
pressed his displeasure at the decision. MPsof closely with "fltht's : things throughout hlshfe. 
the Congress have expressed their strong res- I had been assocl6ted closely Wllh common 
ervatlons In a letter to the Han. Pnme Minister man throughout my life. Throughout hiS Ilfethe 
and even then the han. Minister of Surfa"e han. Mimster of Finance remained a teacher. II 
Transporllssuingthat the House is being mls- is notclearwheth,erhetaught or mIsled students 
led. What else shall we accept from him? I would but now he is say,ngthattheexports of India will 
Irke to submit one ITIQrethlng that on 19ththeland increase. Have the exports really picked up? 

~-----.----------~--.----------

•• Expunged as order by the Chair. 
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The hon. Minister of Finance has presented the 
latest statistics unto 1991-92 and I would like to 
draw his attenti(ln to page S -91. Statistics are 
surprising. At least I am not very happy with the 
statistics. Our exports in 1990-91 wereto the 
tuneof86.000tonnesandthecountryearned$ 
141 rnillion in foreign exchange. In 1991-92 
exports increased to 98,000tonnes i.e. 13,000 
lonnes more than the previous year while the 
country earned $ 135 million in foreign ex-
-change. I will not read out the complete statistics 
under all heads but I thing the hon. Minister of 
Finance will support my contention. I do not want 
to take the time of the house in all this. India is 
not exporting anyone single primary commod-
ity, whose export can be Increased. Last year 
India eamed 2/3 in foreign exchange in compari-
son to the preceding year and now the foreign 
exchange earning has come down to had ofthat 
level. This is the saga ot exports. By boosting 
exports foreign exchange crisis of the country 
could be solved. Only exports can make India 
competitive in the world. Export policy of the 
Government makes available Indian exports at 
cheaper rates In America and other Western 
countries. Similarly export offoodgrains was 
made at cheaper rates. The hon. Minister is 
present in the House. Even fish exports were 
undertaken at lower rate~. On comparison it is 
clearthat exports of primary produce quantlta-
tivelywere less in 1990-91 than in 1991-92 while 
in terms of value it was vice-versa. It is the stand 
of the GoveAlment that the new export poilCywill 
solve the forEllign exchange crunch and make 
India competitive in the world. In which field 
India wants to become competitive? What is the 
total cloth export of India? Last yeartotal export 
of agricultural and allied liroduct~ was of the 
order of 300 million tonnes. Export do Mica and 
Iron Ore fetched u~ $ 823 million. Export of 
textile fabrics earned us $45 billion. Leather and 
handicrafts fetched U.S $ 4500 million. Of the 
total exports, share otprimary products is 80-85 
percent. These goods face no competition in the 
world market. The hon. Minister of Finance will 
mention that the export of manufactured articles 

is of the value of $ 13000 million. Which are 
these articles? Also disclose the total import of 
• raw matenals and intermediate products from 
the point of view of exporting goods? Therefore, 
the question of income does not arise at all. Why 
the House and the country are being misled to 
believedthatthe problems of the nation are going 
to be solved soon? Sir. this is the reason why 
I have expressed my reservations on the B;Jdget 
in the house. 

Secondly, after going througl1 the Budget 
and the Budget speech I do not see any hope of 
the situation imprOVing underthe Congress rule. 
This is not possibie. The Congress is following 
the principle of dOing whatever it leels 
like ... (Interruptions) 

Mr. Chairman. Sir. in the Budget speech 
the hon. Minister mentioned that the banks are 
in a bad shape. The hon. Minister promised to 
allocate Rs. 10,000 crore for improving the 
position of banks and Rs. 5700crorehasalready 
been prOVided In the Budget. It has been men-
tioned that bonds of this much value will be 
Issued and no clear provIsion has been made. 
However, Interest burden will be passed on to 
posterity. Nextyearagam Rs. 5,000crorewlli 
be paid to the banks. ThiS IS the state of our 
banks. At thiS Juncture I am not going to dwell 
on the 'Scam' as there is no need tospeakon 
it. However. till date. even In the Budget speech. 
the hon. Minister of Finance has not disclosed 
the action taken or being taken against the 
persons responsible for the 'Scam' and the 
steps taken or being taken forthe benefit of those 
who suflered in the scam. The Government is 
tight-tipped on thiS scroe. Therefore. the situa-
tion will not change. In the Budget It has been 
stated that-

[English] 

"This is the prrce we have to pay for having 
long tolerated management practices In the 
banks and types of lending which paid inad-
equate attention to portfolio quality and 
recoverres" . 
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! TranslatIon) 

Further it dwells on the portfolio manage-
mentpractices that-

[English] 

"We must ensure a high level of portfolio 
quality". 

[ Translation] 

Means no questions will be raised about the 
guilty in the past for it. 

In this How nor only I. but many otherhon. 
Members also asked the question about itform 
the hon. Ministerof Finance. That question was 
regarding 'Progressive Construction Company' 
and It was debated for a long lime. I do not want 
to mention the names but simply would like to 
raise the Issue of the company in the House. 
Audit of the compal1ywas promised in the House 
bythehon Minister. AuditwCls completed but 
the report has not been made public. We were 
compelled to raise the issue for making the 
report public. Only after lot of hulla-baloo the 
report was made public. As perthe.report. the 
company has the paid'up capital of Just Rs. 70 
lakh. The company's present loss. that IS. the 
negative network and not the operational loss IS 
tothetuneof Rs. 16crore? Despitethlsfinanclal 
state of the company. loans were given to it by 
banks The company managed to get Rs.1 08 
crore as loans from the banks and anothers. 42 
crore from other Institutions. So the total loans 
comes to RS.150 crole. If tomorrow the com-
pany becomes bankrupt. then banks will be 
losing Rs. 108 crore and the totalloss will be of 
RS.150 crores. What IS the Government going 
to do? What does the Government propose to 
do? Why IS it not taking my aclton against 
progressive Construction Group. There is a 
MemberoltheCongress Party. anex M.P. Mr. 
Chairman. Sir. if you permit me. I can mention 
his name also. His name IS- .. •• he hails from 

." Expunged as ordered by the Chair 
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Hyderabad and IS associated with the Progres-
sive Construction Group. Mr. Chairman Sir. ! 
would like to know what action the hon. r.Alnister 
of Finance would take? Does the Government 
propose to take any action In time or does it want 
that the people come on roads to fight the case? 
What is then the ultlity of the Budget? What 
power does the Government have to allocate a 
sumofRs. 10.000crore? What power does the 
Government have to allocate Rs. 5. 700crore in 
the Budget of the current year. When it is not 
prepared to setthe banks right? Mr. Chairman. 
Sir, I would like to submitto the hon. Ministerthat 
when the Government cannot dare take any 
action againstthe persons who indulge in such 
activities. It has no fight to continue to play the 
game it has hitherto been playing by depositing 
money of such people once again In Banks. 

Mr. Chairman. Sir. With regardtobanking, 
I would also like to add that the hon. Minster ot 
Finance has clearly stated in his Budget speech 
that the banks will be pnvaltsed. he may refute 
his statement now but I have no doubt about it 
Because the hon. Minster has stated. 

[English] 

''The G()Vernment has decided that the 
State Bank of I ndla as ·.vell as other nationalised 
banks which are 'n a position to do so. will be 
allowed access to capital markets to raise fresh 
equity to meet their stiortfallin capital require-
ments. Necessary legislation to give effect to 
thiS decision will be Introduced later in the year.·· 

[ Translation] 

In otherworc!s, the Government has pre-
pa,ed ground for privatlsatlon of banks through 
this Budget. though there was no need of it 
because the Government has latest ligures with 
it and by giving a look t<;> these figures. it will 
come to know that last year up to October the 
money deposited In banks rose to 220 0 while 
deposits in foreign banks rose to 56% the money 
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deposited in Public Sector banks was just 14%. 
it was so because the Government had an-
nounced in January 1992 that the Govemment 
money will not only be deposited in private 
banks but it will be deposited in foreign banks 
also. Inthisway, the Govemment has prepared 
groundforprivatisation of banks. Now, it is going 
to give it a legal approval. 

Mr. Chairman, Sir, I am saying this here 
because the privatisation move in the name of 
public sector running in loss is not in the interest 
the ~ation. The Government is engaged in 
making a propagenda that the public sector is 
running in loss forthe lasttow years. Moreover, 
the World Bank directs our country to curb such 
loss in public sector. Mr. Finance Minster, you 
have recently paid a visit to the U.S.A. Do you 
know how much is the loss of General Motors 
this year? Should I tell? General Motors is the 
biggest company in the world ... (Interruptions) 
RrstofaU, we have to see what does our enemy 
do. America does not wantthe weHare of this 
country. I am not at all prepared to agree to it. It 
is our enemy. Mr. Chairman. Sir,the General 
Motors. which happens to be the biggest US. 
Company inthewortd has recently suffered a net 
loss of about twenty three billion four hundred 
ninety eight million US, dollars. Is it believable? 
Thelntemational Business Machine or I.B.M. is 
there which has also suffered a loss of four billion 
four hundred sixty five million US dollars. Next 
comes Ford. It has suffered a loss of seven 
billion-nine hundred eighty five million US dol-
lars and Shavron has suffered a loss of three 
billion- nine hundred and twenty seven million 
US dollars. 

[English) 

They arethelargestten manufacturing and 
industrial corporations in the world. The total 
loss last year was US $ 40 billion and 375 
million. 

[ Translation) 

That means the total loss in Indian currency 
comes to As. 1,25,162 crore althe rate of As. 31 
per dollar. This is the loss suffered by four 
companies olthe USA. The IMF comes to India 
and asks the Govemment to privatise its public 

. sector because it is running in loss. And the 
Government accepts what they say because 
they wantto close down our public sector indus-
tries. They wantto close down IFFCO. BHEL. 
They want to come here and establish them-
selves in orderto soIvethe problems of their own 
country. 

18.36hrs. 

(MR. SPEAKEA in the Chair) 

[ Translation] 

MrSpeaker. Sir. you have come I would not 
take much time now. 

[English) 

MR. SPEAKER: I hope it is not a breach 
of privilege. 

[ Trans/atkm] 

SHRI GEORGE FERNANDES: I won't 
take much time, 

A decision has been taken to close down 
NTC. A few days ago. thehon. MinisterolT extile 
had announced that he would solve the prob-
lems of weavers with a huge amount of rupees 
onethousandcroreandsomething. Thescheme 
has yet not been formulated. It has riot been 
decidedastowhatmeasureshavetobetaken .. 
I think the propo~ does not have the clearance 
from the Ministry of Finance. Funds have also 
not been allocated. Butthe scheme has cer-
tainly been prepared. Object to it because such 
. projects are announced again and again but no 
concrete measures are taken to solve the prob-
lems of weavers I ~m referring to this matter 
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because Shri Venkat Swamy has sated that 
arrangement for buy back will be made. If the 
Government propose to do so it should an-
nouncethat policy, it should also announce how 
much capital will be invested in handloom 
industry. It should also direct all the State 
Government and Central Govemment offices 
including Rest Houses, Guest Houses and other 
placesw~remillclothisused, to purchase only 
handloomcloth manufactured by weavers with 
the yam suppliedbyNTC. Then we would say 
that the Government has done a good deed 
during the cast two years. ButtheGovemment 
will not do that. It is incliningtowardsprivatisation 
to which I have to raise mystrong objection. My 
objection relates to the reservation issue. I fear 
that on one hand Americans, Europeans and 
others are conspiring against ourcountry and on 
th~ other hand, some elements in our country 
itself are involved in the same conspiracy. 
Since the provision of reservation for SC/ST 
and Backwards applies only to Public Sector 
and Govemmentjobs, they conspire to abolish 
thiS system and restrict the number of Govem-
ment employees. that would automatically do 
away with reservation. We may advocate the 
welfare of Scheduled Castes and Scheduled 
Tribes. and backward classes but it there are no 
employment opportunities, there would be no 
reservation. After all this facility IS not available 
in private sector. Mr. Speaker, Sir you may 
understand how serious the matter is. 

By the end of March last year, the total 
employment opportunities were onecrore forty 
four lakh and onecrore out of the total were there 
in manufacturing, mining, transport, communi-
cation, electricity, gas and water construction. It 
means when the Govemment adopts the policy 
of privatisation.lakhs of people getting employ-
ment on the basis of reservation at present. will 
be deprived of such opportunity. I find a big 
conspiracy in it. Some intemationalforces hand 
some big people in the country seems to have 
joined their hands tofuHilltheirown rnotivesand 
work against the poticies of social justice. I have 
a strong objection to it. I would not take very long 
time. however, in the end I would like to submit 

that the hon. Minister frequently· talks of 
gIobaIisation. It makes our position awkward in 
theworld.ltshouldnotbereferredw. As I have 
already submitted that we cannot come at par 
with othercountries in industrial sector. Neither 
today nor in 10-15 or 25 years. We should not 
talk aboutthingswhlCh give an impression that _ 
we are not at all aware as to what does the 
globalisation mean. GNP of America last year 
was five billion eight hundred million US. dol-
lars. It meansthatthe percapitaannual income 
in that country was twenty six thousands US 
dollars which comes to about As. Blakh. The 
highest rateof percapita income in the world is 
in Switzerland. The rateofpercapita income in 
that country is 30,000 US dollars per annum 
whichccrnestoabout As. 9lakhperanrun. The 
per capita income in the U.K. is the lowest. That 
is RS.6Iakh per annum. We are the people 
having annual per capita income between Rs. 
5,OOOand As. 6,000. Then howcanwecomeat 
par with them? In which field we will do so? We 
have been able to tA'ldeI«andthisandwe wish 
we are enlightened by you so that we can con-
vince to people. How will we doglobalisation of 
our economy. It maybe thatthe han. Ministerof 
Finance may say that the situation in China is 
very much akin to that of ours. By comparing 
China with our country, he is misleading the 
country. He may not do so. Itisaconspiracyof 
the Americans. Americans and the Britishers 
are making an extensive use of media to con-
vince us that China is adopting this poticy. There 
isdevelopment in China but the concentration is 
in Guangdongwherethe rate of growth is lBper 
cent. The American newspapers call it the 
fastest growing economic area in the World. 
China isattarctingforeign investment. The hon 
. Finance Ministershouldgive the details in the 
House in this regard. It is attracting this foreign 
investmentfrom Taiwan, Hongkong. Singapore. 
Malaysia and Indonesia and there are four big 
Chinese Industrialists in South East Asia. who 
are investing in the small industries of China. 
Thisisafact. The han. Ministershouldtakethe 
House in confidence regarding these things. I 
would only requestthatthecountry should not be 
forced into the trap laid by Americans. 
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Inthe eM. I would liketosubmitabouta very 
grave issue. The work of GA TI completed. I do 
not know when It was completed. But the 
Finance Minister has not informed the House in 
this regard. There should be a national debate 
on this House. The debate of GA TI -II isa debate 
on MultilateralTradeOrganisation. Thecountry 
needs to be forewamed about it. Americanscall 
it GATI-II and Europeans call it multilateral 
Trade Organisation. What actions the Govem-
ment going to take on this issue? I would like to 
read outtheirdemands. which are given in four 
small paragraphs. They are in English and will 
also read them in English. They have given 
several proposals. 

[English] 

"(i) An agreement on services. which is 
likely to open up the services sectors. 
such asbanking. insurance. tounsm 
professions. culture of the third world 
countries to foreign companies and 
operators. It Will be difficult for local 
companies and professionalsto 
compete successfully in many areas 

[ Translation] 

These are the observations 

[Engltsh) 

(ii) An agreement on intellectual property 
rights in which third world countries will 
haveto introduce patentandcopyrightlaws 
that protect the interest of the transitional 
companies and hinder the local develop-
ment oftechnology. 

[ Translation) 

NO.3 IS very Important 

~ 

(iii) An investment on agreement mea-
sures that would prohibit countries from 

disallowing the entry of foreign investors ... 

[ Translation) 

It means thatforeign companies will have 
to be allowed 

[English) 

Once established in a country ... 

[ Translation] 

This is most important 

[English] 

the foreign firm should be taccorded na-
tional treatment in code and court. that is treated 
not differently from a local company. Thus ... 

[ Translation] 

And this observation-

[English] 

.. Policies favouring local companies would 
be prohibited. Moreover, conditions now im-
posed by many third world countries on foreign 
companies, for example. some of their equity 
should be owned by locals. specific portions of 
their materials should be locally supplied and 
the ratio of their output should be extended. 
would be disallowed. 

(iv) An agreement on agriculture, that would 
force countries to strop restricting the 
import of foreign food and other agricul-
tural products and to reduce import duti 
as well ... 

[English) 

" Farmers in countries where agriculture IS 
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protected will be adversely affected." 

I Translation] 

Mr. Speaker, Sir, this is the economic 
policy of the Government. I have said it earlier 
also that we have very little time left to save our 
country from a no return position. This is an 
overwhelming apprehension. But when the 
Multilateral Trade Organisation is set up here 
within next3, t09months, afterthattheforeign-
ers would succeed once again in enslaving our 
country. We would like that this Budget is not 
passed this Finance Bill is not passed and the 
Govemment is default. so thatthey do not getthe 
opportunity to force the country into slavery 
again. 

With these words. I conclude. 

[English] 

SHRI NIMAL KANT I CHA TIERJEE (Dum-
dum): Mr. Speaker Sir. it is good that you are 
in the Chair because I want to begin with one of 
the difficulties that we have alreadyfaced. 

Our understanding was that the Finance 
Bill will be scrutinished in the newly established 
departmentlrelatedcommittees. Unfortunately, 
this time we could not get that opportunity and 
therefore the kind of intensive review of the 
Finance Bill which would have been possible 
this year. is nolthere. 

You have promised in the clarification that 
it shall be referred to. Unfortunately you could 
not find time and it is not referred. to. 

There is a second difficulty about the Fi-
nance Bill. Along with the presentation of the 
Finance Bill, you notified certain thlng,lmodifi-
cation of either excise duties or customs duties. 
Despite the recent understanding about trans-
parency after all the affairs of Harshad Mehta 
and Hiten P. Dalal and others the practice of 

mixing up the Finance Bill with the notifications 
prevents us from discussing and understanding 
it in a transparent manner. 

I will suggest. it should be part ofthe study 
of the department related Committees as to how 
to modify this system. The Finance Ministerwill 
be able to conquer overthat. 

The Finance Bill has a notification. The 
Excise Duty notification is there. The Memoran-
dum of Understanding mentions that. Part ofthat 
is in the Finance Bill and another part IS in the 
notifications. 

Forthe rest, whenever I will say, I will not 
make the assumption that the Finance Minister 
does not understand it; because, after all, the 
Finance Minister is not any other Minister in the 
Cabinet. I will not mention any names. I will not 
assume also, that the motivation is unpatriotic. 
That also I will ilvoid. I will only ask, despite that, 
why is itthat he is harming the interests of the 
people in the country, narming the interests of 
the States, harming the interests of the 
smallscale sector, harming the interests of the 
indigenous, even medium, sector industries? 
This is a puzzle which we have to unravel. 

One of the very interesting things which he 
has introduced is his style of mobilisation of 
resources, apart from the fact thatthe would go 
down in history as one Finance Ministerwho, 
through the Finance Bill in India threw away 
resources instead of mobilising them. He will go 
down in history for th~t. He has thrown away 
some As. 5,000 crore of resources, collections 
which would have been possible otherwise and 
the has offered them to some people. 

That is only one part of it. Apparently, even 
if it seems to be mind, there is a method in this. 
He mobilises resources in other methods also, 
but sacrifices resources only at the cost of 
others, in this case at the cost of the States. This 
is the method in the madness. We know It. 
Some of ws may have friends of that kind also, 
who are very generous at other people's cost! 



467. FinanceBiIl, 1993 MAY5,l993 Finance Bill, 1993 468 

[Sh. Nirmal Kanti Chatterjee) 

Even the recent amendment, which he is 
introducing, sacrifices resouroestothe extent of 
slightly more than Rs.400crore, of which Rs. 
1 OOCr0e5 is sacrificed by the Centre and Rs.300 
crore by the States. But he is mobilising addi-
tional resources! Wherefrom is he doing it? 
Which part is he trying? ItisfromtheRailways. 
He does not have to share it with the States. 
Again from Telecommunications he is getting 
Rs. 740crore which he does not have to share 
with the States. He is raising the administered 
prices, which also he does not have to share with 
the States. That is the method that has been 
adopted in this approach of Dr. Manmohan 
Singh to Finance. 

This does not exhaust. A senior comrade 
of mine, Shri Indrajit Gupta referred to the sur-
charge on income-tax. I will refer to it from a 
different point of view . He says, that there was 
a promise tei the big business people, because 
slllrcharge is above 40 per cent, or on richer 
sections of the people, and that he had failed 
them in their promise. I care a hand for that. 
Really, it is a betrayal of a different sort. A 
surcharge on income-tax is a device to deprive 
the States. It is levied specifically to deprive the 
States of their share !from the income-tax. 
Therefore, he continues with this device and 
deprive the States. 

We have proposed some amendments. 

SHRI MURLI DEORA: Haveyou? (Inter-
n.pbons) 

SHRI NIRMAL KANIT CHATTERJEE: 
Everybody knows lIlCIuding. 

ShriMur1iDeora, wf1ichisarevelabon. He 
also lJl1derstands1 

We have, therefore, proposed an amend-
mentthatlhe GoYemment should eliminate Ihe 
surcharge and increase the rate at the top slab 

_ from40percentof 45 percent, sothatlhe Stales 

can benefit out of it. I will come to the explana-
tions later. 

Now, I will come to the reductions in cus-
toms duty. Let me deal with the States. We are 
again and again referring to the deprivation of the 
States. Even the Chelliah Committee -we had 
mentioned this ear1ier- has referred to the impo-
sition of consignment tax. I am told that privately 
he said that it was not to his taste precisely, 
bacause consignment tax benefits the States 
and not the Centre. 

Sir. a few years ago- we had drawn this to 
his attention -certain types of provident funds 
have been taken away from the small savings. 
They have now opened a speaal deposit scheme. 
which annually collects a sum of Rs. 8.000 
crore. By taking ways the provident fund of GICs 
and LIes. etc. bytakingoverfunds and expositlng 
them In the special deposit. thIS sum of Rs 8,000 
crore has been taken away from the States. ThIS 
IS not of course SOfTlE'thlng specIal that Dr. Dlngh 
has Introduced. It was Introduced before him 
But the continues with that despite our reference 
to it 

There was a longstandmg proposal. ThiS 
was anothertrick perpetrated on the States when 
CorporatIon Tax was separated from the In· 
come-tax. It was one Income-tax. As soon as 
the devolutIon to the States was agreed to at a 
hIgher level. theytnedto separate out and gIve 
it a separate name calling It 'Corporatlon Tax' 
This is the approach that the Centre has despite 
all our pleadIngs ... (Interruptions) 

SHRI MANMOHAN SINGH: When was 
thisdone? ... (lnte"-uptIOns) 

SHRI NIRMAL KANT I CHATTERJEE. 
Whenever th,s was done. inJustICe had been 
done to the States. Your approach 10 the States, 
as your approach to Indebtedness also. IS a 
cUminationofsomeyearsof hlstOfY. I do not say 
that you are the starting potnt You are only 
tnshingthe~chaptefoftheentirecnma. 
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Sir, I just repeat, as they are repeating once 

again, what I had said during the Budgetspeech: 
The Finance Minstertakes credit. Shri George 
Fernandes mentioned about the foreign ex-
change reserve. The Finance Ministertried to 
point out that Shri George Fernandes has 
mistaken. That is notlhe point at all. Every time 
he takes credit, he takes pnde in the fact that 
have build up foreign exchange reserve of 7 
billion dollars, our heads hang in shame be-
cause every bit of it is a sym ptom 01 our 
Indebtedness and nothing else. Itls not an asset. 
It is a symbol of our indebtedness. Every bit of 
the foretgn exchange is borrowed fund. He takes 
credltlorthat. We are all ashamed about it. SIr. 
what I want to say is this. He says that we are 
on an excellent path once again. The Govern-
ment goes on borrowing. There IS no explana-
tion for that. Who authOrised not only Dr 
Manmohan Singh but also the Congress Gov-
ernment 01 the yesteryearto Import more than 
we can pay through our exports? lwanttoknow 
wtloauthonsedthem. which sectIOn of the people 
In our country allowed them to drown us in thiS 
kind 01 Indebtedness. 

Sir. In the name 01 correction. in the name 
01 stnklng a new path lor rejuvenation 01 the 
I ndlan economy. he is leading us to once again 
to that posItion. Once again our Indebtedness 
are Increasing at a fast pace. Once again. the 
same force- deficit In the balance of trade -IS on 
thehonzon. 

19.00hrs 

That was the problem wllh we are all grap-
pling. He has very kindly led us to that path once 
agaIn. We are once again haVing a tremen-
dously htgh deficit in the balance of trade and to 
meet that In terms 01 current balance 01 pay-
ment. they cannot meet II excepting via caprtal 
receipts. that is further borrOWing. This is the 
path. This was thesourceofOUfproblemandthts 
IS the source whICh has failed to tackle. 

On the question of defiatfinancing, I wiIIncx 
say that Shri Singh does not understand it. 

Everybody knows this story of competition. 
When our classical economist talk about com-
petition. two things inevitably would follow, that 
also I have indicated. One was that there will a 
trade cycle; and there will be ups and downs in 
the economy and the other is through Inevitably 
competition these smaller fries will die and 
monopolies will emerge. That is the story all 
over the world. The more you say there will be 
competition, basically and Inherently you are 
strengthening the growth process of the mo-
nopoly In the economy. This is what he means 
by saying. 'Let us pen up the economy. 'I will not 
reler to globltsation what it means has been 
Indicated by other speakers- Shn George 
Fernades, Shn Ind~it Gupta. Bhri Rabi Ray and 
others. lnegrabon with them means nothing else 
but subservIent. to the large monopolies of he 
world. ThiS is the story and because this was 
understood and because thIS was potntedoutat 
least 150 years ago by a world economist. 
whose name also is attlmes uttered. His name 
IsKarlMarx. He pointed out that Inevitably this 
iswhathappens Therefore. rtwasproposedthat 
the answer to thIS IS p1anntng and State interven-
tton. Then what happens? Because of the suc-
cesses of RUSSia and because of wnat they 
proved what p1anntng means. they also wanted 
to borrow funds atthat ttmeboth when Lenin was 
alive and also when Stailn was at the helm of 
affaIrS. Nobody offered them gains. On the con-
trarytoday'spicture IS IMF is hell bent In provid-
ing loan to you. But the biggest lessen that was 
leamt in the wond whICh was not led by worktng 
class. why was the great depression 01 1928and 
throug,theeconom1CSoi John MaynardKeyanes 
whom they have loved that State interventton is 
necessary: that law and order function of the 
Govemment IS a functton which cannot save the 
economy. They move on to State Intervenlton. 
publIC sector investment. The first proponent In 

this world was not India but Franklin Roosevelt 
01 the Unrted States. We leamt rtso much sothat 
our big industrialists also propose through the 
Bombay plan that State interventions is a must. 
andtheyreprophetlC. They say for 15years.1et 
the Statedo this; after 15yearsweshalopenthe 
doors for the private sector and no longer State 
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intervention will be called for. He/nearly follow-
ingthat understanding. This time the problem is 
somewhat more accentuate. What is the prob-
lem? The Problem is that this time even if he 
wants to get out of the market economy, he is 
unable to get out of it. There is a depression once 
again allover the world. The advanced countries 
are moving towards protection unlike the advise 
which is followed by Shri Manmohan Singh 
here. The advanced countries of the world, be it 
the Japan, be itthe Germany, be itthe United 
States are raising their custom tariffs. They are 
imposing non-tariff obstacles also against im-
PQrts from outside. 

Buttheir advice to Dr. Manmohan Singh is 
"Liberalise your economy so that we can inte-
grate out economy with yours." What is their 
problem? It is very simple. They have unem-
ploymentthere. They are unable to sell whatever 
they are producing. Therefore, they want that 
theirgooods should be sold outside. Therefore, 
what they want? From all these countries, they 
say .• You create conditions wherein we can sell 
our goods". What is that condition? Withdraw 
non-tanff barriers and reduce your customs 
duty. This is what the World Bank paper also 
says. 

What is the second thing that they want. 
Because of recession within their own country, 
they have surplus of capital within their country . 
They want avenues of investment for their 
surplus. Therefore, they say, .. You must with-
draw all restrictions that you have against import 
of capital within your country." This is advice to 
all those t.:ountries which are trying to develop 
themselves so that their good can be sold and 
their capital can flow. Do you wantto deny that? 
Do you want to oppose that. If Dr. Manmohan 
Singh with his patriotic movement in his life 
thinks he will try to oppose this, he will not be 
aIIowedtodothatbecausethelMFistherewhich 
is binding him completely like a mon~y lender. 
To open up the gates of capital. gets of their 
commoditiesandgoods, we areforcedto IOciebt-

edness. Wedo not havetoseekfunds more from 
them. They will force us into indebtedness. This 
is the situation as it stands. He is trying to 
withdraw the State intervention in the economy. 
He will create a condition gradually when the 
Government of India will not and need not handle 
anything else law and order. That is the scenario 
he is trying to develop. 

, Therefore, he does not require anyfund. 
Trierek>re, he does not require any fiscal deficit. 
There!pm.-he does not require any Budget defi-
cit; He wIllnottouch on the private savings olthe 
market and collect them for the Government 
e)(penditur~ He we.r).ts to cut down the Govern-
menteipe"'£I,t!~re That is his whole drive. 

. Ai least In monozyte. one of the things I 
referred to ,Iookattheconfusion, utter confusion 
because of pressure from abroad in the minds 
of such an excellent intellect like Dr. Manmohan 
Singh. He says he has reduced the tariff- very 
much referred to to item monozyte from abroad 
from 70 per cent to 30 per cent. What is his 
response? While referring the Bill for dlscus-
sion, his response was are reviewing It. The 
understanding seems to the that it was 70 per 
cent atthattime. I have reduced itto 30 per cent. 
Now let us through all these pressures. moving 
into the arithmetiC, it means ust 15 per cent. Is 
that the approach which any national being who 
loves the country would adopt? He himself has 
proposed inhisearlierBudgetspeech thatforall 
these things - nobody wants this license raj. 
Nobody wants the corrupt atmosphere of the 
country. But what is that level of customs duty 
which will not provide excessive production but 
at the same time we will not destroy the indig-
enous initiative. Who can decide-the corrupt 
corridors of North Block? People will come and 
try to influence and decision will be taken! He 
himself proposed for the Tariff Commission. 
Why is he going back from that position? Let 
there be an independent authority who will de-
cide at what level to protect without over-protect-
ing. Why is he heisting to do that? He IS unable 
to get rid of the corrupt Influences that prevail 
there, because IMF has become too powerful in 
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> image. Therefore, this is just an illustration. 

, /ill not go into details. I have started by saying 
i at he hasbarmed the small scale sector also. 

Let me illustrate by only one example. He 
. as appeared to be giving concessions to the 

~ mall-scale sector. The concession will be a 
,ery minor concession. Thatthe debate will be 
reducedforallkindofpeopletoaparticularlevel. 
The small-scale sector will be given the facility 
of a duty of 1 Opercentthan that amount, subject 
toa minimum of five percent. It is very satisfying 
apparently. But if the reduced level is five per 
cent itseH, what happens to the small-scale 
sector? They are placed on the same footing as 
the large-scale sector because he has reduced 
duties in that manner. In he is a position to 
considersmaJl-scalesectorpeople? They have 
made representations also. In such cases, what 
alternativehaveyougot? Reducetheminimum 
five percentto something like one per cent or 
zero. Otherwise, what happens is the separate 
treatment, the preferential treatment that the 
small-scale sector is apparently entitled to , is 
given by one hand and denied by the other. 

Therefore, even as last as today, not only 
in terms of the debate but in terms of the total 
tensure of this Government and his Ministry, I 
suggest that he regains the sanity which he 
deserves and accommodate these proposals 
that they are making. He take a tum from the 
route which IMF is inevitably almostforcing him 
to, almost because if he wants to tum back, the 
people will bebehind him and however powerful 
the IMF and the World Bank maybe, Indian 
people are much more powerful than all of them 
out together. 

Therefore, I welcome him to the new path 
by rejecting 'this Bill today. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, I thank 
all the hon. Members who have taken part inthis 
debateeventhoughsomehavetriedtointrodc..ce 
more heat than was necessary. 

I have dealt with most of the issues of 
general philosophy ofthis Budget only yester-
day and I do not propose to waste the time of the 
House on thse issues on which I dealt in my reply 
yesterday to the general debate .. ' 

All I can say is to repeatthattheaspersions 
that have been cast by Shri Nirmal Kanti 
Chatte~eethat ours isa strategy to sell-out, that 
we are destroying Indian industry, that muti- . 
nationals are going to take over this country, I 
think these are figments of his imagination. If the 
experience of the last 22 months isanyguide, the 
same very gentlemen who spoke in this House 
said that inflation would rise to 40 percentto 50 
percent, that Indian industrywouldgodownand 
that unemployment would rise to astronomical 
figures. All that has turned out to be against 
so~thing which was a figment of their imagi-
nation, as I have said earlier also. 

. Therefore, if there is any truth, if there are 
any facts, I hope that in due course oftim4lJlae 
facts will speak for themselves. 

lalsosaythatthereisarayofhope. When 
IIistenedtothehon. MembersoftheCPI (M)in 
this House and when I also talked sometimes to 
their colleagues in the West Bengal Govern-
ment, I do feel that there is a ray of hope because 
when I go abroad. every time I amaske?tocarry 
one project or the other. If it is only got getting 
foreign aid and getting into debt, why am asked, 
for example. to go for and beg the Japanese for 
a project In West Bengal? 

SHRI NIRMAL KANTI CHATIERJEE: 
West Bengal is part 01 India. There is no other 
reasons. 

SHRI SOMNATH CHA TIERJEE: I have 
hope you will kindly yield for a second. The 
economic policy of the country as a whole is 
decided by the Central Govemment. 

( Interruptions) 

This is yourtroWle. You will neverbec0r'n8 
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major. (Interruptions) This is a very important 
Ntter.lamgladthehon. PrimeMinisterhas 
also come. The economic policy is decided by 
the Govemment of India as also the industrial 
policy, the trade policy, the IicensWlgpolicy and 
everything. So far as the availability of re-
souroesisconcemed, that is aIsodecidedl7fthe 
Central Government. Therefore, for purposeot 
setting upa powerproject if the Governmentot 
Incia doesnotcondescendto providernoney, if 
the financial institutions are asked not to give 
money to State Governmentsforthepurposeot 
setIing up industries, does the FI18nCeMinisler 
otlnciawhatthatthe State Govemmertandlhe 
State should remain in dartmess for lack of 
supplyoteledricitybecause money is not made 

.• available by the Centre. Is this the poIicyotthe 
CenlralGovemment?(~) 

Let him not indulge in gin micIcs. This is not 
apiaceforgimmicks.1t is as if the West Bengal 
Government is the Govemmentot Incia.I wish 
itwere. (Interruptions) 

SHRIMAM-t()MAf-HSlNGH:a.t".SpBa, 
~, it was not may intention to in indulge in 
poIamics. (1ntemJptions) 

Sl-fRI SOMNATH CHAITERJEa We 
haw. heard about below the beha 
aIIaCk.(~) 

SHRI MANMOHAN SINGH: 1 have Ii&-
~aItleabuseslhathaYebeen showaad. 
. And if 1 stalethe fact the hon. gBldIemaIlwilgaI 
arvY.1 donotwanttopursethisthing. Butfacls 
spalkforthemseives. 

-0; an1heconletotthe FI18nCeBil, ..... a 
fewrnaDefawhich have been raiaedand'" 
limit myself only to those. In various amend-
ments," hon. Members who have .... 
have said thai the exemption limit should be 
railed. ~linIroducedh~BiI,.... 
terdey, , did make some mocIfication in my 
~pn:1POI8Iidafel8lICeto"~ 

Members of this Hoose. I do recognise that 
inflation has huttpeople particularly people in 
lower income groups. But there are also com-
pulsions of resources including resources for 
theS1ales.Andatthismoment,ldonotfeelthat 
may further increase in exemption limit would 
justifiedtakinginto account the acute resource 
constraint that our country faces including the 
Stales.. 

Theseconclpointthathasbeenraisedinthe 
debaleisaboc1theextensionotthebenelitoftax 
holiday to more States and backward regions. I 
do feel that there is merit in this proposal. I said 
yesterday that in order to further examine this 
maaer,ldoproposetoappointagrot4>tolookinto 
the various rarnification$ of this proposal. Also 
,I do wish to point out to thehon. Members that 
already since 1991 ,1im4t~ partial tax holiday 
exists for new industrial units in those pans of 
our county. But I wi" have this matter further 
examined in detail. 

The third matter which has been raised in 
thedebaleislleissueot~onpersonal 

and corporate tax. I have said that it is my 
inlBntioninm,ecourseottimeto~the 

Report and1he map recommendationsot the 
CheIigh Corrmittee. But IL also menIIoned in 
the Budget speech that there is such a thing as 
COI_.ltot rescuces.1 cidnotWMIlotakethe 
riskswilhl1eBudgetdeficitthis ye8I. ThefeIore, 
1 am unable to accept this suggesIicIn lhatthe 
eurcharge in persons I income as wei as sur-
chalgeonCCllpOfBlelaxinc:omesllol.*lbedone 
tlllla'fwilh OIshouidbe reduced. But I do hope 
11aIi1he8ClOll1OlM:siIuaIion in1'fOV9nextye&r . 
weCMcome back10 some of these issues next 
lime. 

Thefcuthsuggestionthat has been made 
is wiIh regard to the concessions lor savings 
l.I1derSedior,8(L Thelehasbeendemandthat 
'-COliC E •• ionsshoukl be raised from As. 
7.00010 As. 13. 000 I have, indeterenceto the 
wiIhenlGthhon. Mt!mbers, yeaterday, in my 
~ metdiolaedlhat I propose to move an 
... 1CbeI1l railing this limittrom As.7 .000 to 
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Rs. 10, 000. There have 
suggestions. ( Interruptions) 

been other 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum dum): Why do you not intrcduce Section 
88 instead of Section BOL? They win be denied 
forty per cent of the advantage. 

SHRI MANMOHAN SINGH: With regard 
to the general approach to the ~heflaiah Com-
mittee, I have already mentioned in my opening 
Budget speech, that it is our intention to imple-
ment this report in a phased manner. taking into 
accounttherevenueconsiderations. Therefore, 
I will not say more at this stage. 

Several Members have referred to the 
customs duties. I am convinced, as I stated in 
my opening Budget speech, that India does 
need, over period of time, a phased reduction in 
customs duties to emerge as competitive 
economy. a low-cost economy. We are diluting 
ourselves that by jacking up the customs to 200 
per cent, 300 per cent, we are raising resources 
for investment. I submit in all humility to Profes-
sor Chatterjee, who is a distinguished Statisti-
cian, II you look at the history of the last twenty 
years, one cardinal fact about India is that the 
relative prICes of capital goods In this country 
havehsenmuchlasterthanthepricesofalother 
goods. So, therefore, the frguresrncurrenttenns 
that you get of Investment are grosslyexagger-
ated. And one reasons for that excessive raise 
In the prices of capital goods has been the steep 
increase in duties year after year whICh is 
serving no particular purpose. Itdoesnotmobilise 
resources for the country • it only adds to the cost 
ofproducbon.ltmakesoureconomyahighcost 
economy. So, therefore, ours is a strategy , not 
of the industrilisation but of more efficient 
Industrilisation, an industrilisation which win be 

I employment-oriented, an industrilisation which 
will integrate agriculture and industry. will re-
duce the gap between the urban India and rural 
Indra. 

These are the major points that were 
raised. 

As regards the TariffCommission,ldids"lY 
thatitisourintentiontomovetoasystemofTan,f 
Commission but only'we have complete(J the 
transitional prroes 01 adjustment in r,llstoms 
duties. At this stage it will be too premature to 
have a Tanff Commission. 

Sir, With these wordS,1 command the Fi-
nance Bill to House. ( Interruptions) 

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): Sir, may I ask you a question 

[T ranslatKJnj 

~HRI GEORGE FERNDADES 
(Mujaffarpur): Mr. Speaker Sir, what is the 
purpose of this discussion? If he does not want 
to reply why is the discussion being prolognged 
? (Interruptions) 

[English) 

SHRIMATI MALml BHATTACHARYA: 
Sir, onthefioorofftle House, an assurance was 
grven by the Minister 01 State that there will be 
a budgetary allocation to provide intenm reliel 
lor the Bhopal Gas vitlCms. Where is that bud-
getary aIocation? I want to know about it from the 
MinISter. 

MR. SPEAKER: The question IS: 

( Interruptions) 

SHRIMATI MALIN I BHATTACHARYA: 
Sir, an assurance was given on the floor of the 
House by the Minister 01 State. 1 want to know. 
where IS that budgetary allocation. 

SHRI RUPCHAND PAL (Hoc,Jhly): This 
wasan assurance grven by the ~imster of State 
on the floor of the House. 
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( Interruptions) MR. SPEAKER: Please take your seats. 

SHRI NIRMALKANTI CHATTERJEE: At 
least let him say whether he did assure ornot and 
if hedid assure, then, whyishe retrieving and 
why can he not accommodate it? 

SRI BASUDI=BACHARIA (Bankura):Why 
is he not responding? The Minister should 
respond. (Interruptions) 

MR. SPEAKER: The question is: 

SHRI BASUDEBACHARIA: Why can you 
not respond on this (Interruptions) 

SHRIMATI MALIN I BHATTACHARYA: 
This has to be taken very seriously (Interrup-
tions) 

[T rans/ation) 

DR. LAXIMINARYAN PANDEYA (Maun-
. der): Mr. Speaker, Sir, the Finance Minister has 

not given satisfact reply to anyofthe issues. The 
discussion was heldfor9 hours. butthe reply 
wasgivenonlyin20minutes.Severalquestions 
have beeR ignored .. ( Interruptions) 

[English) 

SHRI RUPCHANDRA PAL: The Minister 
of State for Finance has given this assurance on 
the floor ofthe House.(/nterrup'tions) 

MR. SPEAKER: Notingisgoingon record. 
( Interruptions) 

MR. SPEAKER: Please take your seat 
rON. 

( Interruptions) 

MR. SPEAKER: We do apprec ate he 
concem.you feel. You can discuss this matte~ 
with the Finance Minister. If the ciebate hastaken 
place for seven hours, you cannot expect the 
Finance Minister to reply each and every 
point 

MR. SPEAKER: Nirmal Kantiji. you made 
a very good speech; now do not spoil it. 

I shall new put the Consideration Motion to 
the vote ofthe House 

SOME HON. MEMBERS: We wanta divi-
sionSir. 

MR. SPEAKER: Are you serious about 
this? 

SOME HON. MEMBERS: Yes Sir. 

MR. SPEAKER: The question is 

'That the Bill to give effect to the financial 
proposals ofthe Cetnral Government for 
the financial year 1993-94. be taken into 
consideration . 

Let the Lobbies be cleared. 

Nowthe lobbies have been cleared. 

MR. SPEAKER: The question s 

"That the Bill to give effect to the financial 
proposal ofthe Central Govemment for he 
financial year 1993-94. be taken into con-
sideration" 

The motion was adopted 

MR. SPEAKER: The House shall now take 
up clause-by -clause consideration of the Bill . 
Dr. Laxminaryan Pandeya. 

Clause 2 Income Tax 

DR. LAXMINARYAN PANDEYA 
(Mandsaur): I begto move: 

Page 1.-

omitlines 13to 16 (1) 
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Page2,-

omitlines36to48. (2) 

Page2.-

omit lines 57 and 58. (3) 

Page 3.-

omitlines 1 t02(4) 

Page 3.-

omit lines 7t09. (5) 

Page 3. line 18.-

fortwenty-eight thousand rupees" 

substitute fifty .. thousand and rupees" (6) 

SHRIMATI NIRMAL KANTI CHAT-
TERHJE(Dumdum);lbegtomove: 

Page2and3.-
Omitline 58 and 59 and 1 and 2 respec-

tively (108) 

THE MINISTER OF Finance (SHRI 
MAN MOHAN SINGH) : I beg to move: 

Page 3. in line, 18, 

for "Twenty-eight" 
substitute "thirty". (162) 

Page 3. in line 26. 

for"twenty-eight" 
Substitute "thirty" (163) 

Page 3,inline40. 

for"twenty-eight" 
substitute "thirty". ( 164) 

_ .. ' 

Clause3 Amendment to section 10 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum dum): i beg to move 

PageS. 

afterlines 31, intert '"(Ia) aftertheexisting 
provision to {Clause 230) the follow-
ing proviso shall be inserted with el-
fectfrom 1st day of April. 1994:-

"Provided also that the exemption 
under sub-clauses (iv) and (v) shall 
not be available to the institutions 
which are not engaged in research 
work"; (109) 

Clause-Amendment of SectIOn 16 

SHRI GIRIDHARI LAL BHARGAVA 
(Jaipur): I bag to move: 

Page6,line5,-

for "fifteen thousand rupees" substitute 
"eighteen thousand rupees" (29) 

Shri Giridhari Lal Bharagava (Saipur): I 
begtomove:-

Page6.-

afterline 56, insert-

"(iii) Bhagwan MahaveerCancer Hospital 
and Research Centre. Jaipur" (30) 

Clause 15- Amendmentof Section 80- 1 A 

SHRI GIRDHARI lAl BHARGAVA 
(Jaipur): I beg to move: 

Page 7. line 16.-

for"the initial five assessment years" 
substitutffanyfive assessment years with 

in the 
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period of initial eight years at the option of 
tax payer" (31 ) 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to move: 

Page?, forlines9t023, 

substitute 

15.lnsection80-lAofthe Income Tax Act, with 
effect from the I~t day of April, 1994.-
(1) in sub-section (2) for clause (iv) . the 
following clause shall be substituted. 
namely:-

'(iv) (a) in the case of an industrial under-
taking not specified in sub- clause (b), it 
begins to manufacture or produce articles 
or things orto operate such plant or plants, 
at any time during the period beginning on 
the 1 st day of March 1995, or such further 
period as the Central Government may. by 
notification in the Official Gazette, spiffy 
with reference to any particular industrial 
undertaking; 

(b) in the case of an industrial under taking 
located in an industrially backward State 
specified In the Eighth scheduled or set up 
in any part of India forthe generation. or 
generation and distribution. of power. It 
beings to manufacture or produce art dIM' 
orthlngs orto operate its cold storage pl. 1111 

or plants orto generate power at any time 
during the period beginning on the 1st day of 
April, 1993:· 

(2) in sub-section (5), I'~ da·;se (i), the 
follOWing clause sha! ~e ,ubstituted. 
namely:-

(i) (a) In the case of an industrial under-
taking referred 10 insub-clause(a)of 
clause (IV) of subsection (2). twenty-
five per cent of the profits and gains 
derived from such industrial unCler-
takings: 

(b) in the case of an industrial understating 
referredtoinsub-clause9b)of clause 
(iv) of sub-section (2)". hundred per 
cent of the profits and gains derived 
from such industrial undertakings for 
the initial five assessment years and 
thereafter twenty-five per cent of the 
profits and gains derived from such 
industrial undertakings: 
Provided that where the asessee is a 
company, the provisionsof this clause 
shall have effect as if for the words 
"twentIy-fivepercent'. thewords "thirty 
percenrhadbeensubstituted;. (165) 

New Clause 15 A 

MR. SPEAKER, New, the New Clause 
15A. Shri Manmohan Singh. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): of beg to move: 

"That this House doe suspend clause (i) of 
rule 80 of the Rules of Procedure and 
Conduct of Business in Lok Sabha in so for 
as it requires thai an amendment shall be 
within the scope of the Bill and relevant to 
the subject mater of the clause to which it 
relates. in its application to Government 
amendment No. 166to the Finance Bill. 
1993 an d that this amendment may be 
aHowedtobe moved'. (183) 

MR. SPEAKER: The question is: 

"That this House to despond clause (i) of 
rule 80 of the Rules of Procedure and 
Conduc:tof Business in LokSabhainsofar 
as it requires that an amendment shall be 
within the scope of the Bill and relevant to 
the subject matter of the clause to whICh It 
telltales. In its application to Government 
amendment No. 166 to the Finances Bill. 
1993 and that this amendment may be 
allowed to be moved: 

The motion was adopted 
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MR. SPEAKER: Now, Shri Manmohan .(a) after the words "eating place", the 
Singtimay move his amendment No. 166. WOfds"ofperishing,hiringorlea8ing 

THE MINISTER OF RNANCE (SHAt 
MANMOHANSINGH); I beg to move: 

Page 7, after1ine 23, insert . 

"15a.ln88Clion801 ofthelncome-taxAd. 
in subsection (1), in clauses (i) and (2) , 
fortheWOfds"SevenIhousancf", theWOlda 
"ten thousand" shd,t.e substitutedwilh 
effectfromthe 1st day of April, 1994 .. (166) . 
SHRI GIRDHARI LAL BHARGAVA 

(Jaipur): I beg to move: 

Page7,1ine29,-

fOf"four..fiflh" subtIIituIB-
"ninety per cent" (32) 

Page 7,1ine31 , 
for1wo-fifth" substifute-
"eighty percent". (33) 

Page7,-
omitline 33 and 34 (34) 

aau.e21-AmelKtnenttoSecfion 11SK 

THE MINISTER OF RNANCE (SHRI 
MANMOHANSlNGH): I beg to move: 

PageS, forlines34to36,subsfituIe-

• (8) in SIA>-section (i),-

(i) in clause (a), forthewords, brackets 
and figure "equal to seven perc:en to 
the amount specified in sub-sedion 
(5)" • he WOlds "ofthirty-seven th0u-
sand rupees " shall be subatiluIed 
with effect from the 1st clay of April, 
1994; 

(ii) indause(b),-

a goods carriage, amotorcab, a maxi-
cab or a three -wheeled motor ve-
hicle" shall be inserted; 

(b) forthe words "thirty-five, the words 
"lbirty-seven" shall be substituted 
with effect from the 1st clay of April, 
1994;'(167~ 

Page8.IorIines38to40, substffute-

• (il in clause (b)-

(al insub-clause(i), forthewords"thilty-
1iYe", the words "thirty -seven" shalf 
besuts1ittJted with effect from the 1st 
dayof~, 1994; 

(b) insub-clause(ii);-

(i) after the words "eating place, "the 
words "orfrom the business of oper-
ating, hiring Of leasing 8 goods car-
riage, a motor cab, a MexicaB or a 
three -wheeled motor vehicle "shall 
beinsertect. 

(2) forthewords"thirty-five2,theWOt'ds 
"thirty-seven" shall be substituted 
with effect from the 1st clay of April, 
1994;'(168)' 

Page 8 for Ines 45 to 47, substitute-

'(i) in clause (a),-

(A) for the words "thirty-five", at both the 
place where they occur, the words 
"thirty seven" shaH be substituted 
with effect from the 1st clay of April •. 
1994: 

(B) afterthe words "eating place, the wonts 
"or of operating, hiring or leasing a 
goods carriage, a motor cab, a Melfi.. 
can orathreewheeledmotorvehde" 
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shall be inserted; '( 169) 

Page 8, afterline 52, insert 

. (d) sub-section (5) shall be omitted with 
effectfroM the 1st day of April, 1994; 
(170) 

Page 8, in line 53 for "(d) ", sUbstitute "(e)". 
(171 ) 

Clause 23· Amendment of Section 
143 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move; 

Page9,-

forline 26 and 27, substitute-
"(ii) tbe Explanation shall be imitated with 

effect from the 1st day of April, 1994,~.(35) 

Clause 3O-Insertion of New Chapter xix- B 

SHRI GIRIDHARI LALBHAGVA (Jaipur): I 
beg to move 

, 

Page 9 for line 7, 

substitute (b) "applicant" means a 
person making an application 
whose transactions have exceeded 
Rs. one lakh; (184) . 

Clause 31· Amendment to Sectioh -
253 

SHRIGIRIDHARI LALBHARGA VA (Jaipur); 
I beg to move 

P.age 11 , for lines 45 to 48, substitute-

"(a) wherethe total income of the assessee 
before being assessed by Assessing 
Officer is one lakh rupees or less, two 

hundred and fifty rupees; 

(b) where the total income of the asSessee 
before being assessed by Assessing 
Officer is more than one lakh rupees, 
five hundred rupees; "(36) 

SHRI PG. NARAYANA (gobichettlpalyam); 
Ibegtomove: 

Page 11, line48, 

for" one thousand and five hundred rupees" 
• substitute "one thousands rupees· (93) 

Clause 33· AmendmenttoSection 
269 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): beg to move: 

Page 12, forlines 16 to 19, substitute-

"'Provided also thatthe period of limitation 
referred to in the second proviso shall be 
reckoned, where any stay has been gmned 
byanycourtagainstthe passing of an order 
forthe purchase of he immovableforvoerty 
under this Chapter, with reference to the 
date of vacation of the said stay." (12) 

Clause35·Amendmentof Section273A 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to move: 

Page 12, in line 54, afte; Chief Commissioner" 
, insert" or Director-General, as the case may 
be".(173) 

Page - 12, in line 59, afterChiefCommissioner 
", insert" or Director-General. as the case may 
be". (174) 

Clause 36-lnsertion of Eighth Schedule 

SHRI MANABAENDRA SHAH (Tehri 
Garhwal): I beg to move: 
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Page 13, 

Afterline 16, insert 

"(AliA) Uttar Pradesh (Garhal and Kumaon 
Mandals)" (23) 

SHRIMATI GEETA MUKHERJEE 
(Pansku{.a): I beg to move: 

Page 13,-

afterline 7, insert-

"(2A) Bihar (Northern parts and tribal Dis-
tricts)" (25) 

SHRIGIRIDHARILALBHARGAVA(~r): 

I beg to move: 

Page 13.-

aftetlnfe 14 insert-
'l9A) Rajasthan" (37) 

SHRI SRIKANTAJENA(Cuttack): I beg 10 
move: 

Page 13,-

after line 14, insert 

WA) Orissa (Kalahandi, Koraput, BoIangir 
and Ganjamdistricls)" (148) 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): I beg to move:-

forlst day of April,.1994", 

substitute" 1st day of April, 1993". (,) 

SHRIMATI GEET A MUKHERJEE 
(Panskura): I beg to move: 

Page 13, line29,-

afterhouse insert, 

"nol exceeding 100 sq. yard" (26) 

Clause39- Amendment of Section 18 B 

SHRI MAN MOHAN SINGH: I beg 10 
move: 

Page 13, in line 34, after"Chief Commis-
sioner", insert" or Director-General, as the 
case maybe". (176) 

Clause 40- Amendment of Section 

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): I beg 10 move: 

Page 13, line 45, -

for 1hirty thousand" (185) 

MR. SPEAKER: Clause41 .. Ihereisno 
amencment. 

Clause 42-Amendmentol Act 52011962 

SHRI ¥ANMOHAN SINGH: I beg to 
Page 13, in line 4, for "(5)", substitute "(2) (iv) move: 
(b)", (175) 

Clause 38-Amendment Section 5 

DR. LAXMINARAYAN PANDAYA 
(Mandsaur): I beg to move: 

Page 13, line 28,-

Page 16,-

omitlines 501053. (159) 

Page 17.-

omitlines 11010. (160 
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Clause43-AmendmentofAct5of1975 

SHRI SOMNA TH CHATTEJEE (BoIpur): 
I beg to move; 

Page 17,-

forlines 11 and 12,-

substitute"The Customs Tariff Act, 1975, 
(herein after referred to as the 'Customs 
Tariff Act") shaH be amended in the man-
ner specified in the Second Scheduled 
savethattherewoUdbenoreOJctioninthe 
effective rates of import duty on any item 
which is produced or indigenously avail-
able illndiaandtheeftectille ratesofin'1x>rt 
duty in respects thereofwil continue to be 
the same as prior to the intro<U:tion of the 
Finance Bill, 1993. "(49) 

Shri Saifuddoin Chotdlury (Kalwa): I beg 
to move: 

Page 17,-

forlines 11 and 12. -

SWstitute"TheCustoms T arif Ad. 1975(here-
inafter referred to as the 'Customs 
Tariff Act') shaD be amended in the 
manner specified in the Second 
Sc:hetUedsavelhadlerewoUdbeno 
reduction in theeftective ralesof im-
port duty on 81'1'filem whichwil harm 
the interestsoflhe indiget IOUS IrOJs. 
try/engaged in the production of the 
same items and effective rates of 
impoItduty inexpectlhereofwilcon-
tinue to be the same as prior to; the 
iltroductionoflheFinanceBa. 1993.· 
(149) 

Clause 44- AmencJmentof Act 1 of 1 of 1944 

SHRI MANMOHAN SINGH: I begto mc::Ne: 

omitlines 32 to 45. ( 161 ) 

SHRIMATI MALINI BHATTACHARAYA 
(Jadavpur): I beg to move: 

Page 17,-

omit lines 16 and 17. (186) 

[English) 

Page 17, 

after line 29, insert-

"Provided further that there shall be a fee of two 
hundred rupees where the appeal is made by 
SSI units." (187) 

First Schedule 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): I beg to move: 

Page,-18 

omitlines 19t028(8) 

PagelS.-

omit lines 38 to 43 (9) 

Page 18,-

omitlines 52 to 55 ( '0) 

Page 19-

omit lines 5t08 (11) 

Page 19,-

omitlines 131016(12) 

Page 19,-

omitlines 35 to 38 (13) 
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omit lines 41 to 46 (14) fo, lines 1 to 8 substitute 

• Rates of Income - tax 

(1 ) Where the total income does not 
exceed Rs. 50, 000 

(2) Wherethetotalincomeexceeds 
Rs. 50 ,000 but does not exceed 
Rs. 1 , 000, 00 

(3) Where the total Income exceeds 
Rs. 1,000. 00 but does not exceed 
Rs. 2.00, 000 

(4)Wherethetotalincomeexceeds 
Rs. 2. 00, 000 

Page 23 

omit lines 9 to 18 (16) 

Page22 

omit line 28 to 33 (17) 

Nil; 

20 per cent of 
the amount by 
which the total 
income exceeds 

• Rs.50,OOO 

Page 22.-

Rs.10,OOOpius 
300percentof 
the amount by 
which the total 
income exceeds 
Rs. 1 ,00,000 

Rs. 40, 000 plus 
40 per cent of 
thearnount 
by which the total 
Income exceeds Rs. 
2,00.000(15) 

omit Jines 42 t045 (1B) 

Page 22 

Forlines48 and 49, Subs~ 

.. Rates of income -tax 

(1 ) where the total income does not 
exceedRs.50,OOO 

(2) where the total income exceeds 
Rs.5O,000 

Nil 

40 per cent of 
the amount by 
which the total 
income exceeds 
As. 50.000(19) 
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Page 23,-

omit lines 1 to 4 (20) 

Page 23,-
omIt lines 9 i012(21) 

Page 23.-

omttlines 31 to 34 (22) 

.. ( 1) where the total income does not 
exceed Rs. 35,000 

(2) where the total income exceeds 
Rs. 35,000 but does not exceed 
As. 1.00.0('') 

(3) where the total Income exceeds 
Rs.1 ,000. 000 

Page 19. line 44. 

for" 40 per cent .' substitute 

"27percent. (41) 

" (1 ) where the total income does 
not exceeds Rs. 35,000 

(2) where the total income eceees 
As. 35,000 but does not exceeds 

As. 60.000 

(3) where the total Income exceeds 
Rs. 60,00 but does not 
exceed Rs. 1.,00.000 
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SHAI GIADHAAI LAL BHAAGAVA (Jaipur): 
I beg to move: 

Page 18, line 31 

for "As. 28,000" substitute 

"As, 35,000" (38) 

Page 18 

for lines 33 t037 substitute 

Page22.-

Nil 

20 percent of the 
amount by which 
the total income 
exceeds Rs. 35 000 

Rs.13.000pls30 
per cent of the 
amount by which the 
total income 
exceed 1.00.000," (39) 

for lines 2 to 8. substituted 

Nil 

20 percent of the 
amount by which the 
total income 
exceeds Rs. 35. 000 

As.5,OOOplusa20 
per cent of the 
amountbywhlchthe 
total income exceeds 
RS.60,000 
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(4) where the total income exceeds 
Rs. 1 ,00,000 

Page22,line49 

for "40 per cent" substitute-

'27 per cent" (45) 

(1 ) where the company y is a company 

Page23,-

Rs.15,000plus30 
percent of the 
amount by which the 
total income exceeds 
Rs. 1 ,00,000" (43) 

for lines 16 to 20 substitute 

"1. In the case of a domestic company 

in which the public are substantially interrupted 30 percent of the 
total income; 

(2) where the company is not 
; a company in which the 

public are substantially 
interested 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): I beg to move: 

" ( 1 ) where the total income does not 
exceed Rs. 48, 000 

(2) where the total income exceeds 
Rs. 48,000 but does not 
exceed Rs. 75, 000 
RS.48,OOO: 

(3) wherethetotalmcomeexceeds 
Rs. 65. 000 but does not 
exceedRs.1,00,QOO. 

(4) where the total Income exceeds 
Rs.1,00.000 

Page 18, 

35 per cent ofthe 
total income" (47) 

for _lines 121018. substitute-

Nil 

20 per cent ofthe 
amount by which the 
total income exceeds. 

Rs.5400p/us30per 
cent of the amount 
by which the total 
income exceeds Rs. 
75,000: 

RS .. 12,900pluS40 
percenl 01 the 
amount by which the 
to!allncome exceeds 
Rs.1,00.000."(94) 

-_ .. _--__ .... _-----_._------._----
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Page 18, 

after line 28, insert-

" Provided furtherthat surcharge on income 
tax shall be computed on additional in-
come tax payable ontotal income exceed-
iog Rs. 1,00,000." (95) 

omit lines 29 to 43 (96) 

SHRI ANNAJOSHI (Pune): I beg to 
move: 

Page 22,-

Forlines 1to 8, substitute 

"Rate of income-tax· 

(1) where the total income does 
otexceed As. 32,000 

(2) where the total income exceeds 
32,000 Out doesnot exceed 
75,<XX> 

(3) wherethetotalincome 
exceeds As. 75,000 but does 
ceed As. 1 ,00,000 

(4) where the total income 
exceeds As. 1,00,000 

SHRINIRMAL.K~CHATIERJEE(Dun 

dwn): I beg to move: 

Page 18, line 17,-

for "40 percent " substitute" 45 percent" 
(110) 

Page 18, line 36,-
for" 40 percent" substitute" 45 percent" 

(112) 

Page 19, 1ine4,-

fo"4O per cent" sulk>titute"45 per cent" 
(115) 

Page 19, line 21 ,-

for" 45 per cent" substitute • 50 per 
cent"(118) 

Nil; 

2OpercentoftheamountRs. 
by which the total incomeRs. 
exceeds. As.32, 000; 

Rs.8,600plus30pemot ex-
cent of the.amountby 
which the total income 
exceedsRs.75,000; 

Rs. 16,1 00 plus 30 percent ofthe 
amount by which the total income 
exceeds As. 1,00,000; (97) 

Page 22. line 7.-

lor·4O per cent" substitute· 45 per 
cent"(121) 

Page22,line26,-

for· 40 per cent" substitute· 45 per 
cent" (123) 

Page 22.-

omltlines26to31. (124) 

Page 22, line 49. 

for· 40 per cent" substitute· 45 per 
cent"( 126) 
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Page 23 .. line 19. 

for· 45 per cent· substitute • 50 per 
cent" (128) 

SHRIJITENORANATHDAS(Jalpaiguri): 
I beg to move: 

Page22. 

For lines 1 to 8, substitute-

Rates of income-tax-

(1) where the total income does 
not exceed As. 40,0001-

(2) wherelhetotalincome 
exceeds As. 40, OCIJ/- but 
doesnotexoeedAs.70,OOOI-

(3) ~rethetotal income 
exceedsRs. 70.00I-but 
does not exceed ATs. 1,00.00/-

(4) where the total income 
exceeds As. 1.00,0001-

As. 1.00. ()()()l-"(144) 
SHAIMANMOHANSlNGH:lbegtomove: 

Page 22. in line 2. fo("28, 000". substitute 
"30.000". (172) 

Nil; 

1 o percent of the 
an'"ICUItbywhich the 
total; inCome exceeds 
As. 70.0001-

As. 3,OOOI.pus 
20 percent Otthe 
an'"ICUItbywhich 
total income exceeds 
Rs.70IXD-

As. 9. 0001- plus30 
percent of the 
an'"ICUItbywhichthetotai 
incorneexceeds 

Page 22. in 6ne 7. for"19. 400" ,substifute 
• "19.000".(181) . 

Page 22. in 1ine21. for"28. 000" , substitute 
"30.000". (182) 

SHAIMATIMAUNIBAHTTACHARAYA 
Page 22. in line 3. for"28. OCIJ". substitute (Jadavpur); lbegtomove: 
"30. 000" (178) 

Page22. rine4, b"28. 000, substitute"30. 
000". (179) 

Page 22. in line 4. (0"4.400". substitute" 
4,000". (180) 

Page 18. line 17.-

substiIute"SO per cent • (188) 
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SHRI SOMNATH CHATTERJEE (BoIpur): 
I beg to move: 

Page 26, line 4, -' 

for" 85%" substitute" 100%" (50) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum); I beg to move: 

Page 26,-

omitlines 4 to 52. 

Page 27 and28,-

omit lines 1 to 55 and 1 to 35 
respectively 

Page28,-

omitlines37t039. (139) 

Page28.-

omit lines 42 to 55. 

Page29.-

omit lines 4 to 9. 

Page 29,-

omit lines 11 and 12. 

Page29,-

omitlines 14 to 55. 

(137) 

(138) 

(140) 

(141) 

(142) 

(143) 

SHRI RUPCHAND PAL (Hooghly): I beg 
to move: 

omitlines 1 and2, (145) 

Page30,-

omitlines 19to33. (146) 

Third Schedule 

SHRIMATI GEET A MUKHERJEE 
(Raniganj): I beg to move: 

Page 33 

omitline22. (27) 

, Page33,-

omitline29. (28) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): I begtom,ove: 

Page 33, 

omitline24. (131) 

Page 35,-

omitlines 32 to 43 (132; 

MR. SPEAKER: Now; all the amend-
ments to the various clauses have been 
moved. We will take upconsiderahon of the 
amendments to the various clauses. 

Clause 2 -Income Tax 

MR. SPEAKER: I shall now put amend· 
ments 1 to 5 to clause 2 to the VGte of the 
House. 

SOME HON. MEMBERS' We want adivt-
sian. 
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MR. SPEAKER: Now the lobbies Bandaru. Shri Dattatraya 

have been cleared. 

I shall now put amendments number 1 
to 5, moved by Shri Laxmi Narain Pandey, 
to the vote of the House. 

The question is: 

·Page 1.-

Omit Iilnes 1-3 to 16. (1)-

Page 2.-

omit lines 36 ot 48 (2)-

Page 2. 

omit lines 57 to 58 f3)-

Page 3. 

omit lines 1 and 2 (4)-

Page 3. 

. omit lineS 7 to 9: (5)-

TlMt !ok sabha divided 

19.40hrs. 

Diviaion No. 7 

AYES 

Abedya Nath. Mahant 

Advani. Shri La! K. 

Agnihotri. Shri Aajendra 

Asokaraj, Shri A. 

Baliyan, Shri fIlK. 

Berwa. Shri Ram Narain 

Bhargava. Shri Girdhari Lal 

Chaudhary. Shri Rudarsen 

Chauhan. Shri Chetan P.S. 

Chavda. Shri Harisinh 

Chhatwal. Shri Sartaj S!ngh 

Chhotey Lal. Shri 

Chikhlia. Shrimati Bhavna 

Choudhary. Shri Ram Tahal 

Chowdhary. Shri Pankaj 

Das. Shri Dwaraka Nath 

Deshmukh. Shri Chandubhai 

Dhumal. Prof. Prem 

Oikshit. Shri Shreesh Chandra 

Orona, Shri Jagat Vir Singh 

Fundkar. Shri Pandurang Punlik 

Gangwar. Dr. P.R. 

Gangwar. Shri Santo8h Kumar 

Gautam. Shrimati Sheela 

Gohil. Dr. Mahavirsinh Harisinhji 

Gowda. Prot. K. Venkatagiri 

Jai Prakash. Shri 

Janarthanan. Shri M.R. t<adambur _ 
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Jaswant Singh. Shri 

• 
Jatiya, ShrI Sa1yMrayan • 
.iiswanl, Dr. K.D. 

Joshi, Shri Anna . 

JDehI, Shri Dau Dayal 

Kalka Dea, Shri 

. -K.naI. Shri Shyam LaI 

Kanauiia, Dr. G.L. 

~,Shri Mahesh 

Kapra, Shri Ram 

Kashwan, Shri Ram Singh 

Katheria, Shri Pradhu Dayal 

Katiyar, Shri Vtnay 

KhandeIwaI, Shri Tara Chand 

Khanduri, Maj. Gen. (Retd.) Bhuwan 
Chandra 

Khanoria, Major D.O. 

Khurana, Shri Madan Lal 

KoIi, Shri Ganga Ram 

Kori, Shri Gaya Prc:rSad 

Kumar, Shri V. Dhananjaya 

Kun;ee Lal, Shri 

Loella, Shri Guman Mal 

Mahajan, shrimati Sumitra 

·WrottfltJ voted tor Ayes. 
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MaIIaujwlaiah, Shri S . 

Maurya, Shri Anand~tna 

MiIItn, Shri Ram Nagina 

Miahra, Shri Janardan 

MiBnl, Shri Shyam Bihari 

Munda. Shri Kaliya 

Naik, Shri Ram 

Narayanan. Shri P.G. 

Oraon, Shri LaIiI 

Pandeya, Dr. Laxminarayan 

Passi, Shri BaJra; 

Patel, Dr. Amrit Lal KaIidas 

Patel, Shri Chandresh 

Patel, Shri Haribhai (Porbandar) 

Patel, Shri Somabhai . 

Pathak, Shri Harin 

Pathak, Shri Surendra Pal . 

Patidat. Shri Rameshwar 

• Patit, Shri ViiaY Naval 

Prem, Shri B.l. Sharma 

Premi, Shri Mangal Ram 

Purkayastha, Shri Kabtndra 

Raj Narain. Shri 

Rajendra Kumar. Shn S.S.R 
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Rajulu. Dr. R.K.G. 

Ram Singh. Shri 

Ramasamy. Shri R. Naidu 

Ramdew Ram. Shri 

Rana. Shri Kashiram 

Rawal, Dr. Lal Bahadur 

Rawat. Sjri Bhagwan Shankar 

Rawat. Prof. Rasa Singh 

Sakshiji. Dr. 

Saraswall. Shri Yoga nand 

Sarode. Dr. Gunvant Rambhau 

Scindia. Shrimatl Vijayaraje 

Shah. Shri Manabendra 

Shakya. Dr. Mahadeepak Singh 

Sharma. Shn Jeewan 

Sharma. Shn Rajendra Kumar 

Sharma. Shri V.N 

Shastn, Acharya Vlshwanath Das 

Shukla, Shn Astbhuja Prasad 

Singh, Shn Brijbhushan Sharan 

Smgh. Dr. Chattrapal 

Smgh, Shn Devi Bux 

Singh. Shn Rajveer 

Smgh. Shn Rampal 

Singh Shri Satya Deo 

Soundaram. Dr. (Shrimati) K.S 

Sreenivaasan. Shri C. 

Sridharan. Dr. Rajagopalan 

Swami. Shri Chinmayanand 

Swami. Shri Sureshanand 

Tandel. Shri D.J. 

Thakore. Shri Gabhaji Mangali 

Tomar. Dr. Ramesh Chand 

Tripathi. Shn Lakshmi Naraln Manl . 

Tnpathl. Shn Prakash Naram 

Trivedi. Shri Arvind 

Uma Bhart!. Kuman 

Vaghela. Shn Shankersrnh 

Valpayee. Shri AtalBihan 

Varma. Shn Ralilal 

Veerappa. Shn Ramchandra 

Vekana, Shr; Shlvlal Nagjlbhal 

Verma, Shn Phool Chand 

Verma. Prof. Alta 

'n 
Verma, Shn Sushil Chane; 

Virendra Singh, Shn 

Noes 
Adarkalaraj, Shn L 

.,' 
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Ahirwar. Shri Anand 

Ahmed. Shri Kamaluddin 

Aiyar. Shri Mani Shankar 

Akber Pasha. Shri B. 

Anbarasu Era. Shri 

Antulay. Shri A.A. 

Arunachalam. Shri M. 

Athithan. Shri R. DhanuskOdi 

Ayub Khan, Shri 

Banerjee, Kyumari Memata 

Bansal. Shri Pawan Kumar 

Bhadana. Shri Avtar Singh 

Bhagat, Shri Vishweshwar 

Bhakta, Shri Manoranjan 

Bhardwaj, Shri Paras Ram 

Bhatia. Shri Raghunandan Lal 

Bhoi. Dr. Krtlpasindhu 

Bhonsle. Shti Prataprao B. 

8honsle. Shri Tejsinghrao 

Bhuria. Shri Dileep Singh 
V.Dt 

Birbal, Sh . 
. ,t. 1'; 

Brar. Shri Jagmeei Singh 
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Chacko. Shri P.C. 

Chaliha. Shri Kirip 

Chandrakar. Shri Chandulal 

Chandrasekhar. Shrimati Margatham 

Charles. Shri A. 

Chaudhary, Shri Kamal 

Chaudhary, Shri Ram Prakash 

Chaudhri, Shri Narain Singh 

Chaure. Shri Bapu Hari 

Chavda, Shri Ishwarbhai Khodabhai 

Chennithala, Shri Ramesh 

Chidambaram. Shri P. 

Chinta Mohan. Dr. 

Chowdary. Ilr. K.V.R. 

Chowdhary. Shrimati Santosh 

Dadahoor. Shri Gurcharan Singh 

Damor. Shri Somjibhai 

Das, Shri Anadi Charan 

Das, Shri Ram Sunder 

Deka. Shri Probin 

Delkar, Shri Mohan S. 

Dennis, Shri N. 

Brohmo Chaudhury. Shri Satyendra Nath Deora. Shri Murli 

ButaSingh Deshmukh, Shri Anantrao 



51 3 Finance Bill, 1993 
Dev, Shri Sonlosh Mohan 
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Imchalemba, Shri 

Devarajan, Shri B. Inder Jit, Shri 

Devi, Shrimati Bibhu Kumari Islam, Shri Nurul 

Dighe, Shri Sharad Jaffer Sharief, Shri CK 

Digvijaya Singh, Shri Jakhar, Shri Balram 

D,wan, Shri Pawan Jangde, Shri Khelan Ram 

Faleiro, Shri Edurado Jatav. Shri Bare Lal 

Farook. Shri M.O.H. Jawali, Dr. B.G. 

Fernandes, Shri Oscar Jayamohan, Shri A. 

Gaikwad. Shri Udaysingrao Jeevarathinam, Shri R 

Gajapathi, Shri Gopi Nath Jhikram. Shri Mohanlal 

Galib. Shri Gurcharan Singh Kahandole. Shri Z.M. 

Gamit. Shri Chhitubha, Kairon, Shri Surinder S,ngh 

Gavit. Shri Man,krao Hodlya Kale, Shri Shankarrao D. 

Gehlot, Shri Ashok Kaliaperumal. Shn P. P. 

Ghatowar. Shri Paban Singh Kamal Nath. Shn 

. Gmyappa. Shri C P Mudala Kamal. Shri Gurudas 

Gogo,. Shn Tarun Kamble. Shri Arvind Tulsh,ram 

Gomango. Shn Giridhar Kamson. Prof.M. 

Gudadinni, Shri B.K. Kanithi, Dr. Viswanatham 

Gundewar, Shri Vilasrao Nagnathrao Karreddula, Shrimati Kamala Kumari 

Hand,que. Shri Bijoy Krishna Kasu. Shri Venkata Krishna Reddy 

Harchand Singh, Shn Kaul. Shrimati Sheila 

Hooda, Shn Bhupinder Singh Kewal Singh. Shn 
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Khan. Shri Aslam Sher Mirdha. Shri Ram Niwas 

Khan. Shri Ghulam Mohammad Mujahid. Shri B.M. 

Khanna. Shri Rajesh Muniyappa. Shn KH 

Khursheed. Shri Salman Muralee Dharan. Shri K. 

Konathala. Shri Rama Krishna Murthy. Shri M.V. Chandrashekara 

Krishan Kumar. Shri S. *Murugesan. Dr. N. 

Krishnawamy. Shri M. Multemwar. Shn Vilas 

Kshlrsagar. Shrimati Kesharbai Sonaji Naik. Shri A. Venkatesh 

Kudumula. Kuman Padamasree Naik Shri G. Devaraya 

KUh. Shri Balin Naikar. Shri D.K. 

Kumaramangalam. Shri Rangarajan Nandi. Shri Yellaiah 

Kuppuswamy. Shn C.K Nawale. Shri Vidura Vithoba 

Kunen. Prof. P.J Nayak. Shri Subash Chandra 

Lakshmanan. Prof. Savithri Netam. Shri Arvind 

Malik. Shri Dharampal Singh Nikam. Shri Govindrao 

MaUikaqun. Shn Nyamagouda. Shn S.B. 

Mallu. Dr. R. Odeyar. Shri Channaiah 

Mane. Shn Rajaram Shankarrao Padma. Dr. (Shnmali) 

Manphool Singh. Shn Pal. Dr. Debl Prosad 

Marbanlang. Shn Peter G Palacholla. Shn V.R. Naidu 

Masood. Shn Rasheed Pandian. Shri D. 

Mathur. Shn Shiv Charan Pamgrahi. Shri Sriballav 

Meena. Shn Bheru Lal Panla. Shri Ajit 

Meghe. Shn Datta Panwar. Shn Harpal 

'Wrongly voted for Noes . . 
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Patel, Shri Harilal Nanji Raju. Shri Btl. Vi;ayakumar 

Patel. Shri Praful Ram Babu. Shri A.G.S. 

Patel. Shri Shravan Kumar Ram Badan. Shri 

Patel, Shri Uttambhai Harjibhai Ramamurthy, Shri K. 

Patil, Shri Anwari Basavaraj Ramchandran, Shri Mullapally 

Patil, Shrimati Pratibha Devisingh Ramsagar. Shri 

Patil, Shrimati Surya Kanta Rao. Shri J. Chokka 

Patil, Shri Uttamrao Deorao Rao, Shri P.V. Narasimha 

Patil, Shri Vijay Naval Rao, Ram Singh Col. 

Patil, Shri Yashwantrao Rao, Shri V. Krishna 

Patra. Dr. Kartikeswar Rath, Shri Rama Chandra 

Pattanayak, .Shri Sarat Chandra Rathva, Shri N.J. 

Pawar, Dr. Vasant Niwrutti Raddaiah Yadav, Shri K.P. 

Peruman, Dr. P. Vallal ReddY, Shri A. Indrakaran 

Pilot, Shri Rajesh Reddy, Shri A. Vankata 

Potdukhe, Shri Shantaram Reddy, Shri G. Ganga 

Prabhu, Shri R. Reddy, Shri K. Vijaya Bhaskara 

Prabhu Zantye, Shri Harish Narayan Reddy, Shri M. Baga 

Pradhani, Shri K. Reddy, Shri M.G. 

Rahi, Shri Ram Lal Reddy, Shri A. Surender 

Rai, Shri Kalp Nath Reddy, Shri Y.S. Rajasekhar 

Rai, Shri Ram Nihaor Roshan Lal, Shri 

Rajeshwaran, Dr. V. Sadul, Shri Dharmanna Mondayya 

Rajeswari, Shrimati Basava Sam, Shrimati Krishna 
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Sai, "Shri A. Prathap Singh Deo, Shri K.P. 

Salian Kumar, Shri Singla, Shri San! Ram 

Sangma, Shri Pumo A. Sodi, Shri Manku Ram 

Sanipalli, Shri Gangadhara Solanki, Shri Surajbhanu 

Satrucharia, Shri Vijayarama Raju Subbarao, Shri Thota 

Sawant, Shri Sudhir Sukh Ram, Shri 

Sayeed, Shri P.M. Sukhbuns Kaur, Shrimati 

Scindia, Shri Madhavrao Sultanpuri. Shri Krishan Dutt , 

Selja Kumari Sundararaj, Shri N. 

Shankaranand. Shri B. Suresh. Shri Kodikkunil 

Shrma, Shri Chiranji Lal Swamy, Shri G. Venka! 

Sharma, Capt. Satish Kumar Tara Singh. Shri 

Shingda, Shri D.B. Thakur. Shri Mahendra Kumar Singh 

Shivappa, Shri K.G. Thangkabalu. Shri K.V. 

Shukla, Shri Vidyacharan T~omas. Prof. K.V 

Siddhartha; Shrimati O.K. Tharadevi Thomas. Shri P.C. 

Sindal, Shri S.B. Thora!. Shri Sandipan 6hagwan 

Silvera, Dr. C. Thungon. Shri P.K. 

Singh, Shri Abhay Pratap Tindivanam. Shri K. Rarri~urthee 

Singh, Shri Arjun Tope. Shri Ankushrao Raosaheb (Jalna) 

Singh, Shri Khelsai Topno. Kumari Frida 

Singh, Shri Motilal Tytler. Shri Jagdish 

Singh, Kumari Pushpa Devi Umbrey. Shri Lae!a 

Singh, Shri S.B. Unnikrishnan. Shri K.P. 
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Upadhyay, Shri Swarup 

Urs, Shrimati Chandra Prabha 

. Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R.G. 

Vadav, Shri Arjun Singh 

Vadav, Shn Ram Lakhan Singh 

Vadav, Shri Ram Saran 

valv, Shri Surya Narayan 

MR. SPEAKER: Subject to correction. the 
result 'of the division is: 

Ayes: 122 

Noes: 253. 

The motioo was negatived. 

MR. SPEAKER: I shall not put amend-
ment no. 6 moved:Qy Dr. Laxminarain Pan-

deya to the vote of the House. The question 
is: 

Page 3, Line 18,-

For'lwenty-eight thousand ryupees" 
substitute "fifty thousand rupees"(6) 

Let the lobbies be cleared-

MR. SPEAKER: I shall now put amend-
ment No. 6 to clause 2 to the vote of the 
House. 

The question is: 

page 3, line 18,-

for "twenty-eight thousand rupees' 
substitute "fifty thousand rupees"(6) 

The Lok Sabha divided 

Division No.8 

19.50hrs. 

Ayes 

Abedya Nath, Mahant 

Advanl, Shri Lal K. 

Agnihotri, Shri Rajendra 

Baliyan, Shri N.K. 

Bandaru. Shri Dattatraya 

'The following Members also recorded their votes . 

Ayes: 1. 
2. 
3. 

Noes: 1 
2. 
3. 
4. 

Shi B. Rajaravivarma 
Shrimati Kairshnendra Kaur (Deepa) 

,~,~ 

OJ. N. Mutufjsan 

. Shri G. Moda Gowada 
Shri Raj Kishore Mahato 
Shri Dalbir Singh 
Shi Vijay Naval Patil 
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Berwa, Shri Ram Narain 

Bhargava, Shri Girdhari Lal 
'-

Chaudhary, Shri Rudarsen 

Chauhan, Shri Chetan P.S. 

Chavda, Shril Harisinh 

Chhatwal. Shri Sartaj Singh 

Chhotey Lal. Shri 

Chikhlia. Shrimati Bhavna 

Choudhary, Shri Ram Tahal 

Chowdhary. Shri Pankaj 

Das. Shri Dwaraka Nath 

Deshmukh, Shri Chandubhai 

Dhumal. Prof, Prem 

Dikshit, Shri Shreesh Chandra 

Orona. Shri Jagal Vir Singh 

Fundkar. Shri Pandurang Pundlik 

Gangwar. Dr. P.R. 

Gangwar. Shri Santosh Kumar 

Gautam, Shrimati Sheela 

Gohil. Dr. ~virsinh Harisinhji 

Gowda, Prof. K. Venkatagiri 

Jai Prakash. Shri 

Jaswant Singh, Shri 

Jaliya. Shri Satynarayan 
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Jeswani, Dr. K.D. 

Joshi, Shri Anna 

Joshi, Shri Dau Dayal 

Kalka Das, Shri 

Kamal, Shri Shyam Lal 

Kanaujia, Dr. G.L. 

Konodia, Shri Mahesh 

Kapse, Shri Ram 

Kashwan. Shri Ram Singh 

Kalheria, Shri Prabhu Dayal 

Kaliyar, Shri Vinay 

Khandelwal. Shri Tara Chand 

Khanduti: Maj. Gen. (Retd.). Bhuwan 
Chandra 

Khanoria. Major D.O. 

Khurana, Shri Madan Lal 

KoIi, Shri Ganga Ram 

Kori. Shri Gaya Prasad 

Krishnendra Kaur (Deepa) Shrimati 

Kumar, Shri V. Dhananjaya 

Kunjee Lal. Shri 

Lodha, Shri Guman Mal 

Mahajan. Shrimati Sumitra 

MaUikarjunaiah. Shri S. 

Maurya. Shri Anand Ratna 
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Mishra, Shri Ram Nagina 

Mlisra. Shri Janardan 

Misra, Shri Shyam Bihari 

Munda. Shri Kariya 

Nalik. Shri Ram 

Oraon. Shri Lalit 

Pandeya. Dr. Laxminarayan 

Passi. Shri Balraj 

Patel, Dr. Amrit Lal Kalidas 

Patel. Shri Chandresh 

Patel, Shri Haribhai 

Patel. Shri Somabhal 

Pathak. Shri Harin 

Pathak. Shri Surendra Pal 

Patidar. Shri Rameshwar 

Prem. Shri B.l. Sharma 

Purkayastha. Shn Kabindra 

Raj Naram. Shn 

Ram Singh. Shri 

Ramdew Ram. Shri 

Rana. Shri Kashiram 

Rawal. Dr Lal Bahadur 
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Sakshiji. Dr. 
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Saraswati. Shri Yoganand 

Sarode. Dr. Gunvant Rambhau 

Scindia. Shrimati Vijayaraje 

Shah, Shri Manabendra 

Shakya. Dr. Mahadeepak Singh 

Sharma, Shri Jeewan 

Sharma. 9hri Rajendra Kumar 

Sharma. Shri V.N. 

Shastri. Acharya Vishwanath Das 

Shukla. Shri AstbhuJa Prasad 

Singh. Shri Brijbhushan Sharan 

Singh. Dr. Chattrapal 

Singh. Shri Devi Bux 

Singh. Shri Rajveer 

Singh. Shri Rampal 

Singh. Shri Satya Deo 

Swami. Shri Sureshanand 

Tandel. Shri D.J. 

Thakore. Shri Gabhaji Mangaji 

Tomar. Dr. Ramesh Chand 

Tripathi. Shri Lakshmi Narain Mani 

Rawat. Shri Bhagwan Shankar Tripathi. Shri Prakash Narain 

Rawat. Prof. Rasa Singh' Trivedi, Shn Arvind 
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Vaghela, Shri Sankersinh 

Vajpayee, Shri Atal Bihari 

Varma. Shri Ratilal 

Veerappa, Shri Ramchandra 

Vekaria. Shri Sivlal Nagjibhai 

Verma. Shri Phool Chand 

Verma. Prot. Rita 

Verma. Shri Sushi I Chandra 

Virendra Singh, Shri 

Noes 

Adaikalaraj. Shri L. 

Ahirwar. Shri Anand 

Ahmed. Shn Kamaluddm 

Aiyar. Shn Mani Shankar 

Akber Pasha. Shn B. 

Anbarasu Era. Shn 

Anthony. Shri Frank 

Antulay. Shri AR. 

Arunachalam. Shn M. 

Athithan, Shri R. Dhanuskodi 

Ayub Khan. Shn 

Banerjee. Kuman Mamata 

Bansal. Shri Pawan Kumar 

Bhadana, Shn Avtar Singh 
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Bhagat , Shri Vishweshwar 

Bhakta, Shri Manaoranjan 

Bhardwaj, Shri Paras Ram 

Bhatia, Shri Raghunandan Lal 

Bhoi. Dr. Krupasindhu 

Bhonsle, Shri Prataprao B. 

Bhonsle, Shn Tejsinghrao 

Bhuria, Shri Dileep Singh 

Birba!, Shri 

Brar, Shri Jagmeet Singh 

Brohmo Chaudhury, Shri Satyendra Nath 

Buta Singh. Shn 

Chako, Shn P C 

Chaliha, Shn Kllnp 

Chandrasekhar. Shnmatl Margatham 

Charles. Shri A. 

Chaudhary. Shn Kamal 

Chaudhary. Shn Ram Prakash 

Chaudhri, Shn Naram Singh 

Chaure, Shn Bapu Han 

Chavda, Shri Ishwarbhal Khodabhal 

Chennithala, Shn Ramesh 

Chldambaram. Shri P 

Chinta Mohan. Dr. 
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Chowdary, Dr. K.V.R 

Chowdhary, Shrimati Santosh 
(Phillaur) 

Dadahoor, Shri Gurcharan Singh 

Damor, Shri Somjibhai 

Das. Shri Anandi Charan 

Das. Shri Ram Sunder 

Deka. Shri Probil'1 

Delkar. ShriMohan S. 

Dennis. Shri N. 

Deora. Shri Murli 

Deshmukh. Shn Anantrao 

Devaralan. Shri B. 

Devi. Shnmatl Bibhu Kuman 

Dighe. Shri Sharad 

DlgviJaya Singh. Shri 

Diwan, Shn Pawan 

Falefro. Shn Eduardo 

Farook. Shn M.O.H. 

Femandes. Shn Oscar 

Gaikwad. Shri Udaysingrao 

Galapathi. Shri Gopi Nath 

Galib. Shri Gurcharan Singh 

Gamit, Shn Chhitubhai 

Gavit, Shri Manikrao Hodlya 

Gehlot. Shri Ashok 

Ghatowar, Shri Paban Singh 

Giriyappa. Shn C.P. Mudala 

Gogoi. Shri Tarun 

Gomango. Shri Girildhar 

Gudadinni. Shrl B.K. 

Gundewar, Shri Vllasrao Nagnathrao 
(Hingoli) 

Handique, Shri Bijoy Krishna 

Harchand Singh. Shri 

Hooda, Shri Bhupinder Singh 

Imchalemba. Shn 

Inder Jit. Shn 

Islam. Shn Nurul 

Jaffer Sharie!. Shri C.K 

Jakhar, Shn Balram 

Jangde, Shn Khelan Ram 

Jatav. Shri Bare Lal 

Jawali. Dr B.G. 

Jayamohan. Shri A. 

Jeevarathinam. Shri R. 

Jhikram. Shn Mohanlal 

Kahandole. Shn Z.M. 

Kairon. Shri Surinder Singh 

Kale. Shri Shankarrao D 
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Kaliaperumal, Shri P.P. Made Gowda, Shri G . • 
Kamal Nath. Shri Malik, Shri Dhararnpal Singh 

Kamat. Shri Gurudas Mallikarjun, Shri 

KambIe, Shri Arvind Tulshiram Manu, Dr. A. 

K8ms0n, Prof. M. Mane, Shri Rajaram Shankarrao 

Kanithi, Dr. Vsswanatham Manphool Singh, Shri 

Kanedula, Shrimati Kamala Kumari Marbaniang, Shri Peter G. 

Kasu, Shri Venkata Krishna Reddy Masood, Shri Rasheed 

KauI. Shrimati Sheila Mathew. Shri Pala K.M. 

Kawai Singh. Shri Mathur. Shri Shiv Charan 

Khan, Shri AsIam Sher Meena. Shri Bheru Lal 

Khan, Shri Ghulam Mohammad Mirdha. Shri Ram Niwas 

. Khanna, Shri Ra;esh MuiCilhid. Shri B.M. 

Khursheed, Shri SUnari Muniyappa. Shri K.H. 

KonathaIa, Shri,Rama Krishna Muralee Dharan, Shri K. 

Krishan Kumar, Shri S. Murthy. Shri M.V. Chandrashekara 

Krishnaswamy, Shri M. Muttemwar. Shri Vilas 

Kshirsagar, Shrimati Kesharbai Sonaji Naik, Shri A. Venkatesh 

Kudwnula. Kumari Padamasree Naik. Shri G. Devaraya 

Kui, Shri Balin Naikar. Shri OK 

Kumararnangalam, Shri Rangarajan Nandi, Shri Yellaiah 

Kuppuswamy, Shri C.K. Nawale. Shri Vldura Vithoba 

Kurien, Prof. P.J. Nayak, Shri Subash Chandra 

Lakshmanan. Prof. Savilhri Netam, Shri Arvind 
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NIkain, Shri GovIndrao Pilot, Shri Rajesh • . 

Nyamagouda, Shri S.B. Potdukhe, Shri Shanlaram 

Odeyar, Shri Channaiah Prabhu, Shri R. 

Padma, Dr. (Shrimati) Prabhu Zantye, Shri Harish Narayan 

Pal, Dr. Debi Prosad Pradhani, Shri K. 

PaIachoIa, Shri V.R. Naidu Rahi, Shri Ram La! 

PancIan, Shri D. Rai, Shri KaJp Hath 

Panigrahi, Shri SrDaIIav Rai, Shri Ram Nihaor 

Pan;a, Shri Ajil Rajeshwaran, Dr. V. 

Panwar, Shri Harpal Rajeswari. Shrimati Basava 

Patel. Shri HarIIal Nanji Raju, Shri Bh. Vljayakumar 

Patel. Shri Praful Ram Babu, Shri A.G:S. 

Patel, Shri ~ Kumar Ram Badan, Shri 

Patel. Shri Uttambhai Harjibhai Ramamurthy. Shri K. 

PatII, Shri Anwari Basl;tvaraj Ramchandran, Shri MuIIappaIIy 

PatII; Shrilftati Pratibha Devisingh 

Pd, ShrimaII Surya Kanta 

Patl, Shri Uttamrao Oeorao 

PIItiI, Shri \18Y Naval 

PatI, Shri Yashwanlrao 

Petra, Dr. Kartikeswar 

Pattanay~ Shri Sarat Chandra 

Pawar, Dr. Vasant NiwruUi 

Peruman, Dr. P. Valal 

Rao, Shri J. Chokka 

Rao, Shri P.V. Narasimha 

Rao, Ram Singh Col. 

Rao, Shri V. Krishna 

Rath. Stlri Rama.Chandr8 

Rathva. Shri N.J. 

Reddaiah Yadav, Shri K.P. 

Reddy, Shri A. Ind~ran 

Reddy, Shri A. Venkata 
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Reddy, Shri G. Ganga . 

Reddy, Shri. K. Vijaya Bhaskara 

Reddy, Shri M. Baga 

Reddy, Shri M.G. 

Reddy. Shri A. Surender 

Reddy, Shri Y.S. Rajasekhar 

Roshan Lal. Shri 

Sadul. Shri Dharmanna Mondayya 

Sahi, Shrimati Krishna 

Sai, Shri A. Prathap 

Sajjan Kumar, Shri 

Sangma. Shri Pumo A. 

SanipaUi, Shri Gangadhara 

Satrucharla, Shri Vijayarama Raju 

Sawant, Shri Sudhir 

Sayeed, S~ri P.M. 

Scindia, Shri Madhavrao 

Selja, Kumari 

Shankaranand, Shri B. 

Sharma, Shri Chiranji Lal 

Sharma, Capt .. Satish Kumar 

Shingda, Shri D.B. 

Shlvappa, Shri K.G. 

Shukla, Shri Vidyacharan 
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Siddartha. Shrimati D.K. Tharadevi 

Sindal. Shri S.B. 

Sindal. Dr. C. 

Singh. Shri Abhay Pratap 

Singh. Shri Arjun 

SIngh. Shri Khelsai 

Singh. Shri Motilal 

Singh. Kumari Pushpa Devi 

Singh. Shri S.B. 

Singh Deo, Shri K.P. 

Singla, Shril Sant Ram 

Sodi, Shri Manku Ram 

Solankii, Shri Surajbhanu 

Subbarao. Shri Thot~ 

Sukh Ram, Shri 

Sukhbuns Kaur, Shrimati 

Sultanpuri, Shri Krishan Dutt 

Sundraraj, Shri N. 

Suresh. Shri Kodikkunil 

Swamy, Shii G. Venkat 

Tara Singh, Shn 

Thakur. Shrf Mahendra Kumar Singh 

Thangkabalu, Shri K.V. 

Thomas. Prof.K.V. 
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Thoas, Shri P.C. 

Thorat, Shri Sandipan Bhagwan 

Thungon, ~hri P.K. 

Tindivanam, Shri K. Ramamuerthee 

Tope, Shri Ankushrao Raosaheb 

Topno. Kumari Frida 

Tytler, Shri Jagdish 

Umbrey. Shri Laeta 

Unnikrishnan. Shri K P 

Upadhyay. Shri Swarup 

Urs. Shnmatl Chandra Prabha 

Vandayar, Shri K. Thulasiah 

Verma. Shn Bhawani Lal 

Verma, Kuman Vlmla 

VIJayaraghavan. Shri V,S 

Vyas. Dr, GlnJa 

Wasnik, Shn Mukul Balknshna 

Willaims, Shri R.G. 

Yadav, Shri Arun Singh 

Yadav. Shri Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav, Shri Surya Narayan 

Yumnam, Shri Yaima Singh 

MR. SPEAKER: Subject to correction, 
the result' of the division is: 

Ayes: 110 
Noes: 253 

The motion was negatived. 

MR, SPEAKER: I shall now put amend-
ment No.1 08 moved by Shril Nirmal Kanti 
Chatterjee to the vote of the house, 

Amendment, (No.6) was put and 
negatived, 

MR. SPEAKER: I shall now put amend-
ment No 162 to 164 moved by Shri Manmo-
han Singh to the vote of the house, 

The question is: 

"Page 3, in line 18. 

for "twnety-eight", 
substitute 'thirty'. 

Page 3, in line 26. 

for "twnety-eight", 

(162) 

The following members also recorded their votes: 

Noes:- 1, Shri. Datta Meghe 
2. Shri Dalbir singh 

Ayes: 1, Kumari Uma Bharti 
2. Shri Mangal Ram Premi 
3, Shri Chimayanand Swami 
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substitute "thirty". (163) 

Page 3. in line 40, 

for "twenty-eight", 
substitute "thirty'.' (164) 

The motion was adopted 

MR. SPEAKER: I shall now put Clause 
2. as amended, to the vote of the House. 

The question is: 

"That clause 2, as amended, stand 
part of the bill". 

The motion was adopted. 

Clause 2. as amended, as added to the Bil 

Clause 3 

Amendment of section 10 

MR SPEAKER: Now Clause 3 

I shall now put amendment No 109 
. moved by Shri Nirmal Kanti Chamerjee to 
he vote of the House. 

[/imendment N 109 was put and 
negativedll 

MR. SPEAKER:The question is .••• 

"That clauses 3.4.5 and 6 stand part 
of the Bill". 

The motion was adopted. 

Clauses3,4. 5 and 6 were added to the 
Bill. 

Clause 7 - Amendment of Section 1.6 

MR. SPEAKER: Now clause 7. 

I shall now put amendment N029, moved 
by Shri Girdhari Lal Bhargava, to the vote of 
the House. 

. 
Amendment No 29 was put and 

negatived. 

MR. SPEAKER: The question is: 

"That Clauses7, and 8 to 12 stand part 
of the Bill: 

he motion was adopted 

Clauses 7 and 8 to 12 were added to 
the Bill. 

Clause 13 - 4mendment 2 Section 80 
\ G . 

Mr. Speaker: Now. Clause 131 I shall 
now put amendment No.30 to vote of the 
House. 

Amendment No. 30 was put and 
negatived. 

MR. SPEAKER: The question is: 

"That Clauses 13 and 14 stand part of 
the Bill." 

The motion was adopted 

Clause 13. and 14 were added to the 
Bill 

Clause 15 - Amendment of Secion 80 
-'1 A 

MR.SPEAKER: Now. Clause 15.1 
shall now put amendment No 31 to the 
vote of the House. 

Amdendment No 31 was put and 
negatived 

MR SPEAKER: I shall now put 
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amendment No 165 moved by Shri of the profits and gains derived from such 
Manmohan singh to the vote of the House industrial undertaking; 

The question is: Page 7 for lines 9· to 
23· substitute 

15 In'section BO-IA of the Income-tax 
Act, with effect form the 1 st day of April. 
1984-

(1) in sub-section (2). for clause (iv). 
the following clause shall be substituted. 
namely:-

Amendment 
of 

section 
80-~ 

"(iv) (a) in the case of an 
indusrial undertaking not 
specified in sub-clause 
(b). it begins to manufac-
ture of produce articles or 
things or to operate such 
plant or plants. at any time 
during the period begin-
ning on the 1 st day of April. 
1991 and endin~ on the 
31 st day of March. 1995. 
or such further period as 
the Central Government 
may. by notification in the 
Official Gazette. specify 
with reference to any 
particular industrial under-
taking; 

(b) in the case of an industrial undertak-
ing located in an industrially backward State 
specified in the Eighth Schedule on set up in 
any part of India for the generation. or gen-
eration and distribution. of power. it begins 0 
manufacture or produce articles or things or 
to operate its cold storage plant or plants or 
to generate power at any time during the 
period beginning on the 1st day of April. 
1993 and ending on the 31 st day of March. 
1988;; 

(2) in sub-section (5). for clause (i). the 
following clause shall be substituted, nameIy:-

(i) (a) in the case of an industrial under-
taking referred to in sub-clause (a) of clause 
(iv) of sub-section (2), tWenty-five per cent. 

(b) in:4he case of an industrial undertak-
ing referr~ to in sub-clause (b) of clause (iv) 
of sub-secion (2). hundred per cent, of the 
profits and gains derived from such indusrial 
undertaking for the initial five assessment 
years and thereafter twenty-five per cent of 
the profits and gains derived from such in-
dusrial undertaking: 

Provided that where the assessee is a 
company. the provisions of this clause shall 
have effect as if for the words :"twently-five 
per cent, the words "thirty per cent". had 
been substitutted;'" 165. 

The motion was adopted 
MR. SPEAKER: I shall now put Clause 

15. as amended. to the vote of the house 
I 

MR. SPEAKER: The quesion is: 

"Tha Clause 15. as amended. stand part 
of the Bill." 

The motion was adopted 

Clause 15. as amended. was added to 
the Bill 

MR. SPEAKER: Now, New Clause 
15A. 

Shn Manmohan Singh has moved 
amendment No 166. 

SHRI RAM NAIK: What is the reason? 
SHRI MANMOHAN SINGH: This is 

because: I have already stated: we 
propose to raise the limit in Section SOL 
from the present As 7.000 to As 10.000. 

MR. SPEAKER: I think, you are not 
going to oppose it. 

SHRI RAM NAIIK: I am oppoing I am 
opposing only because I wanted to move an 
amendment to the amendment he is moving. 
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MR. SPEAKER: I will allow that amend- That is my amendment to the amendl)'lent. 

ment. 
MR. SPEAKER: Are you serious about 

SHRI RAM NAIK: No. You cannot allow it? 
that because I understand that the Presi-
dent's sanction has to be secured for that; 
because if there is any further change, re-
duction or increase. for that the President's 
sanction is required. 

MR. SPEAKER: For reduction no sanc-
tion is required. If you are giving relief to the 
people you do not have to come to the 
house. If you are increasing the tax, then you 
have to come to the house. 

SHRI RAM NAIK: Even then. if you are 
. allowing my amendment, then I do not have 
any objection. Otherwise, yesterday I had 
raised O(l basic objection; that we do not get 
the amendments proposed to be moved by 
the Finance Minister in time. 

MR. SPEAKER: Let us understand the 
basic principle of the parliamentary system. 
You cannot take the money from the people 
without getting the sanction from the house. 
But if you want to give some relief to the 
people. then the government cando it even 
without coming to the house. 

SHRI NIRMAL KANTI CHATTERJEE: 
The government wants to give relief to the 
rich. That is why this amendment is coming 
now. 

2O.00hra. 

SHRI RAM NAIK: My only point is that 
we should be allowed to have amendment to 
the amendment which he has moved. 

MR. SPEAKER: What is your amend-
ment? 

SHRI RAM NAIK: My amendment is that 
the concession which has been given upto 
Rs. 10,000 is to be increased to Rs.12,OOO. 

SHRI RAM NAIK : Yes, Sir, ( interrup-
tions) 

SHRI BUTA SINGH (Jalore): Sir, Shri 
Ram Naik has not moved the motion formally 
or even orally. How can he move an amend-
ment now? He kept on 
pianning ... (/nterruptions) He never got up 
and said that he has an amendment to the 
motion itself. Therefore, he cannot 
move .... (Interruptions). 

SHRI RAM NAIK: When the amendment 
come up for discussion, then only amend-
ment to the amendment can be moved (In-
terruptions) . 

MR. SPEAKER: I respect your under-
standing of rules and everything. Let us not 
complicate, if you a~e not serious. 

SHRI RAM NAIK: I am serious, Sir. 

MR. SPEAKER: The motion for suspen-
sion has already been adopted and amend-
ment no. 166 has been moved ~y Shri 
Manmohan Singh. You may now move your 
amendment to the amendment. 

SHRI RAM NAIK (Bombay North) : I beg 
to move: 

That in the amendment proposed by Dr. 
Manmohan Singh, printed as No. 166 in List 
No. 16 of amendments,-

(i) for "ten thousand" 
substitute "twelve thousand" 

(ii) for"1994" substitute "1993"192. 

MR. SPEAKER: I shall now put amend-
ment no. 192, to the amendment no. 166 
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moved by Shri Manmohan Singh, to the vote Clause 21-Amendment of section 115 
of the house. K 

Amendment No. 192 was put and 
negatived. 

MR.SPEAKER: Now I shall put amend-
ment no. 166 to the vote of the house. The 
question is: 

·Page 7, after line 23, insert 

'15 A. In section 80L of the Income-tax 
act, in sub-section (1), in clauses (1) and (2), 
for the words "seven thousand", the words 
"ten thousand" shall be substituted with ef-
fect from the 1st day of April, 1994.'(166) 

The motion was adopted. 

MR. SPEAKER: The question is: 

"That New Clause 15A be added to the 
bill." 

The motion was adopted. 

New Clause 15A was added to the Bill. 

Clause 16 Amendment of section BOM 

MR. SPEAKER: I shall now put amend-
ments numbers 32,33 and 34 moved by shri 
Girdhari Lal Bhargava to the vote of the 
house. 

Amendments Nos 32,33 and 34 were 
put and negatived. 

MR. SPEAKER: The question is: 

"That Clauses 16 and 17 to 20 stand part 
of the bill: . 

The motion was adopted. 

Clause 16 was added to the bill. 

MR. SPEAKER: I shall' not put amend-
ment numbers 167,168,169,170 and 171 
moved by Shri Manmohan Singh to the vote 
of the house. 

The question is: 

Page 8, for lines 34 to 36, substitute 

(a) in sub-section (1 ),-

(i) in clause (a), forthewords, brack-
ets and figure "equal to seven per cent, of the 
amount specified in sub-section (5)", the 
words U of thirty-seven thousand rupees" 
shall be substituted with effect from the 1 st 
day of April, 1994: 

(ii) in clause (b),-

(A) after the words "eating place" the 
words or of operating, hiring or leasing a 
goods carriage, a motor cab, a maxicab 
or a three wheeled motor vehicle' shall be 
inserted: 

(B) for the words "thirty-five-, the words 
"thirty-seven- shall be substituted with 
effectfromthe 1stdayof April, 1994:'(1f' 

Page 8, for lines 38 to 40. substitute-

(i) in clause (b).-

(A) in sub-clause (i). for the words "thirty-
five", the words "thrity-seven", shall be 
substituted with effect from the' st day of 
April, 1984 ; 

(B) in sub-clause (ii).-

(1) after the words "easting place". 
the words" or from the business of oper~ 
aling. hiring or leasing a goods carriage. 
a motor cab, maxicab or a three-wheeled 
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motor vehicle shall be inserted: 

(2) for the words" thirty-five", the words 
• thirty-seven" shall be substituted with 
effect from the ist day of April, 1994 (68) 

Page 8, for 45 to 47, substitute-

(i) in clause (a),-

(A) for the words "thirty-five", at both the 
places where they occur, the words 
":thirty-seven", shall be substituted with 
effect from the 1 st day of April ,1994; 

(B) after the words ·eating place, the 
words "or of operating, hiring or leasing a 
goods carriage. a motor cab, a maxicab 
or a three-wheeled motor vehicle" shall 
be inserted:'(169) 

Page 8. after line 52. insert 

'(d) sub-section (5) shall be omit1ed 
with effect from the 1 st day of April, 
1994;'(170) 

Page 8. in line 53. for"(D}", substitute 
ie)". 

The motion was adopted 

MR SPEAKER: The question is: 

"That Clause 21. as amended, and 
Clause 22 stand part of the bill. 

The motion was adopted. 

Clause 21, as amended and Clause 
22 were added to the bill. 

SHRI NIRMAL KANTI CHAITERJEE 
(Dumdum): Sir. the doors of the outer lob-
bies are closed although no Division Bell is 
there. Please instruct them so that people 
are not stranded there. 

MR. SPEAKER: I think, this is the rule 
that immediately after the Dvision, it should 
be open so that others can come in. 

SHRI NIRMAl KANTI CHAITERJEE: 
Unfortunately, they are not educated. 

Mr. SPEAKER: This is exactly why I 
waited for some time. You are right. I am 
asking them to open the doors. 

( Interruptions) 

Clause 23- Amendment of section 143 

MR. SPEAKER: I shall now put amend-
ment number 35 moved by Shri Girdhari lal 
Bhargava to the vote of the house. 

Amendment No. 35 was put and 
negatived. 

MR. SPEAKER: The question is: 

"That Clauses 23 to 29 stand part of 
the Bilr. 

;t)e motion was adopted. 

Cause 23 to 29 were added to the Bill. 

Clause 30 - InsertIon of new chapter 
XIXB • 

MR. SPEAKER: I shall now put amend-
ment number 184 moved by Shri Girdhari Lal 
Bhargava to the vote of the house. 

Amendment No. 184 was put and 
negatived. 

MR. SPEAKER:.The question is: 

"That Clause 30 stand part of the Bill" 

The motion was adopted. 

Clause 30 was added to the Bill 
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CLAUSE 31-Amendmentofsection MR. SPEAKER: The question is: 

253 

MR. SPEAKER: I shall now put amend-
ment number 36, moved by Shri Girdhari Lal 
Bhargava to the vote of the house, 

Amendment No, 36 was put and 
negatIved, 

MR. SPEAKER: I shall now put 
Amendent No, 98 moved by Shri P.G, 
Narayanan to the vote of the house. 

Amendment No, 93 was put and 
negatived, 

MR SPEAKER. The question is: 

"Clauses 31 and 32 stand part of the 
Bill" 

The motIon was adopted, 

Clause 31 ana 32 were added to the 
al/l 

Clause 32 was added to the bIll 

Clause 33 : Amendment of Section 
269UO 

MR. SPEAKER, The question IS 

Page 12, forhnes 16 to 19, substItute-

"'ProVided also that the period of limita-
tion referred to In the second proviso 
shall be reckoned where any stay has 
been granted by any court against the 
passing of an order for the purchase of 
the Immovable property under the chap-
tel, WIth reference to the date of vaca-
tIOn of said stay" (172) 

The motIOn was adopteG 

·Clause 33, as amended. and clause 
34 stand part of the Bill", 

The motion was adopted 

c!Jause 33, as amended, and clause 
34 were added to the Bill 

Clause 35 - Amendment of section 
273-A 

MR. SPEAKER. The question IS. 

Page 12. In line 54 after "Chief 
Commissioner", insert"or Director-General 
as the case may >e", (173\ 

Page 12 In line 59, after "Chief 
Commissioner", msert"or Director General. 
as the case may be", (174) 

The motion was adooted 

MR. SPEAKER. The question IS. 

"Clause 35. as amended. stand part of 
the BIll" 

The motIon was aC100tea 

Clause 35. as amendea I~as added to 
theB/1i 

Clause 36-lnserlton of eighth scheaule 

SHRI MANABENDRA SHAH I Tehn 
Garhwal) SIr, my amendment IS for Inclu-
sIon of Himalayan region of Uttar Pradesh In 
the Schedule 

MR. SPEAKER I am putting the amend-
ment No, 23 moved by Shn Manabendra 
Shah to the vote of the House 

The quesliOn IS 
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Page 1~, Basu, Shri Ani! 

afterline 16, insert Basu, Shri Chitta 

"(AliA) Uttar Pradesh (Garhwal and Berwa, Shri Ram Narain 
Kumaon Mandalsr (23) 

Let the Lobbies be cleared 

MR. SPEAKER: Now, the Lobbies have 
been cleared. 

!I 
The question is: 

·Page 13, 
after line 16, insert 

·(AIIA) Uttar Pradesh (Garhwal and 
Kumaon Mandals,- (23) 

The Lole Sabha divided 

DMsionNp.9 

2O.15hrs 

Ayes 

Abedya Nath. Mahant 

Acharia. Shri Basudeb 

Advani, Shri Lal K. 

Agnihotri, Shri Rajendra 

Azam, Dr. Faiyazul 

Bala. Dr. Asim 

Balayogi. Shri G.M.C. 

BaIiyan. Shri N.K. 

BardafU" $In o8tiIIiaya 

Barman;S~ ., ' 

Bhargava, Shri Girdhari Lal 

Bhattacharaya, Shrimati Malini 

Chakraborty, Prof. Susanta 

. Chatterjee, Shri Nirm81 Kanti 

Chaudhary, Shri Rudarsen 

Chauhan, Shri Chetan P.S. 

Chavda, Shri Harisinh 

Chhatwal. shri Sartaj Singh 

Chhotey Lal, Shri 

Chikhlia, Shrimati Bhavna 

Choudhary, Shri Ram Tahal 

Choudhury. Shri Saifuddin. 

Chowdhary. Shri Pankaj 

Das, Shri Dwaraka Nath 

Das. Shri Jitendra Nath 

Datta. Shri Amal 

Deshmukh. Shri Chandubhai 

Dharmabhiksham. Shri 

Dhumal, Prot, Prem· 

Dikshit, Shri Shreesh Chandra 

Dome, Dr. Ram Chandra 
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Orona, Shri Jagat Vir Singh 

Dubey, Shrimati Saroj 

Fatmi, Shri Mohammad Ali Ashraf 

Femandes. Shri George 

Fundkar., Shri Pandurang Pundlik 

Gangwar. Dr, P.R. 

Gangwar. Shri Santosh Kumar 

Gautam. Shrimati Sheela 

Giri. Shri Sudhir 

Gohil. Dr. Mahavirsinh Harisinhji 

Gopalan. Shrimati Suseela 

Gowda. Prof. K. Venkatagiri 

Hossain. Shri Syed Masudal 

Jai Prakash. Shri 

Jaswant Singh. Shri 

Jatiya. Shri Satynarayan 

Jena. Shri Srikanta 

Jeswani. Dr. K.D. 

Joshi. Shri Anna 

Joshi, Shri Dau Dayal 

Kalka Das. Shri 

Kamal. Shri Shyam Lal 

Kanaujia. Dr. G.L. 

Kanodia. Shri Mahesh 

Kapsa, Shri Ram 

Kashwan, Shri Ram Singh 

Ketheria, eyhri Prabhu Dayal 

Katiyar. Shri Vinay 

Khan. Shri Sukhendu 

Khandelwal. Shri Tara Chand 

Khanduri. Maj. Gen. (Retd.) Bhuwan 
Chandra 

.Khanoria. Major D.O. 

Khurana. Shri Madan. Lal 

Koli. Shri Ganga Ram 

Kori. Shri Gaya Prasad 

Krishnendra Kaur (Deepa). Shrimati 

Kumar. Shri Nitish 

Kumar. Shri V. Dhananjaya 

Kllnjee Lal. Shri 

Laljan Basha. Shri S.M. 

Lodha. Shri Guman Mal 

Madhukar. Shri Kamla Mishra 

Mahajan. Shrimati Sumitra 

Malik. Shri Puma Chandra 

Mallikarjunaiah. Shri S. 

Mandai. Shri Brahmanand 

Mandai. Shri Sanat Kumar 

Mandai. Shri Suraj 
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Mari;8y LaI, Shli Pathak, Shri Ham 

Maurya. Shli Anand Ratna Pathak. Shri Surendra Pal 

• Meena. Shri Bheru La! Patiqar. Shri Rameshwar 

Mishra, Shri Ram Nagina Patnaik. Shri Sivaji 

Misra. Shri Janardan Prakash. Shri Shastii 

Misra, Shri Satyagopal Pramanik. Shri Radhika Ranjan 

Misra, Shri Shyarn Bihari • Wrongly voted for Ayes . 

~h,Shri Hannan Prasad, Shri Hari Kewal 

Mukherjee, Shrimati Geeta PremrShri B.L. Sharma 

Mukherjee, Shri Subrata Premi, Shri Mangal Ram 

MlIkhopadyay, Shri Ajoy Purkayastha, Shri Kabindra. 

Munda, Shri Kariya Rai, Shri Lall Babu 

Murthy, Shri M.V.V.S. Rai. Shri M. Ramanna 

Oraon, Shri Lalit Rai, Shri Nawal Kishore 

Pal. Shri Rupchand Raj Narain. Shri 

Pandeya. Dr. Laxminarayan Rajesh Kumar. Shri . 

Passi. Sttri .BaIrai Ram. Shri Prem Chand 

Paswan. Shri Chhedi Ram Singh, Shri 

Paswan, Shri Ram Vilas Ramdew Ram. Shri 

Paswan. Shri Sukdeo Rana, Shri Kashiram 

Patel. Dr. Amrit Lal KaIidas Rao. Shri D. Venkateswara 

Patel, Shri Chandresh Rawal. Dr. Lal Bahadur 

Patel, Shri Haribhai Rawat, Shri Bhagwan Shankar 

Patel. Shri Somabhai Rawat. Prof. Rasa Singh 
----------------------------------~-----------·Wrongfy voted for I • 



557 Finance8iU.I993 
Ray. Shri Rabi 
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Singh. ~hri VlShwanath Pratap 

Ray. Dr. Sudhir Soren. Shri Shibu . 

Raychaudtwri. Shri Sudarsan Sur. Shri Monoranjan 

ReddY. Shri B.N. Swami. Shri Chinmayanand 

Roy. Sl:)ri Haradhan Swami. Shri Sureshanand 
,\ 

Sakshiji. Dr. Tan&l. Shri D.J. 

Saraswati. Shri Yoganand Tej Narayan Singh. Shn 

Sarode. Dr. Gunvant Rambhau Thakore. Shri Gabhaji Mangaji 

Scindia. Shrimati Vijayaraje Tomar. Dr. Ramesh Chand 

Shah. Shri Manabendra T opdar. Shri Tarit Baran 

Shakya. Dr. Mahadeepak Singh Tripathi. Shri Lakshmi Narain Mani 

Sharma. Shri Jeewan Tripathi, Shri Prakash Narain 

Sharma. Shri Rajendra Kumar Tripathy, Shri Braja ~ishore 

Sharma. Shri V.N. Trivedi, Shri Arvind 

Shastri. Acharya Vishwanath Das Uma Bharti, Kuman 

Shastri. Shri Vishwanath Ummareddy Venkateswarlu. Prof. 

Sukhla. Shri Astbhuja Prasad Vaghela. Shri Shankersinh 

Singh. Shri Brijbhushan Sharan Vajpayee, Shri Atal Bihari 

Singh, Dr. Chattrapal Varma. Shri Ratilal 

Singh. Shri Devi Bux Veerappa, Shri Ramchandra 

Singh. Shri Mohan Vekaria, Shri Shivlal Nagjibhai 

Singh. Shri Pratap Verma. Shri PhooI Chand 

Singh. Shri Rajveer Verma. Prof. Rita 

Singh. Shri Ram Prasad Verma, Shri Sushil Chandra 
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Virendra Singh, Shri Bhardwaj, Shri Paras Ram 

Yadav, Shri Chun Chun Prasad Bhatia, Shri Raghunandan Lal 

Yadav, Shri Devendra Prasad Bhoi, Dr. Krupasindhu 

Yadav: Shri Sharad Bhonsle, Shri Prataprao B. 

Yadav, Shri Vijoy Kumar Bhonsle, Shri Tejsinghrao 

Zainal Abedin Shri Bhuria, Shri Dileep Singh 

Division No.9 Birbal, Shri 

NOES Brar, Shri Jagmeet Singh 

Adaikalaraj, Shri L. Brohmo Chaudhury, Shri Satyendra Nath 

Ahirwar, Shri Anand Buta Singh, Shri 

Ahmed, Shii Kamaluddin Chacko, Shri P.C. 

Aiyar, Shri Mani Shankar Chandrakar, Shri Chandulal 

Akbar Pasha, Shri B. Chandrasekhar, Shrimati Margatham 

Anbarasu Era, Shri Charles, Shri A. 

Anthony, Shri Frank Chaudhary, Shri Kamal 

Antulay, Shri A.A. Chaudhary, Shri Ram Prakash 

Arunachalam, Shri M. Chaudhri, Shri Narain Singh 

Athithan, Shri R. Dhanuskodi Chaure, Shri Bapu Hari 

Ayub Khan, Shri Chavda, Shri Ishwarbhai Khodabhai 

Banerjee, Kumari Mamta Chennithala, Shri Ramesh 

Bansal, Shri Pawan Kumar Chidambaram, Shri P. 

Bhadana, Shri Avtar Singh Chinta Mohan, Dr. 

Bhagat. Shri Vishweshwar Chowdary, Dr. K.v.R. 

Bhakta, Shri Manoranjan Chowdhary. Shrimati Santosh 
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Dadahoor, Shri Gurcharan Singh Ghatowar, Shri Paban Singh 

Damor, Shri Somjibhai Giriyappa, Shri.C.P. Mudala 

Das, Shri Anadi Charan Gogoi, Shri Tarun • 

Das, Shri Ram Sunder Gomango, Shri Giridhar 

Deka, Shri Probin Gudadinni, Shri B.K. 

Delkar, Shri Mohan S. Gundewar, Shri Vilasrao Nagnathrao 

Dennis, Shri N. Handique, Shri Bijoy Krishna 

Deora, Shri'Murli Hooda, Shri Bhupinder Singh 

Deshmukh, Shri Anantrao Imchalemba, Shri 

Dev, Shri Sontosh Mohan Inder Jit, Shri 

Devarajan, Shri B. Islam, Shri Nurul 

Devi, Shrimati Bibhu Kumari Jaffer Sharief, Shri C.K. 

Dighe, Shri Sharad Jakhar, Shri Balram 

Digvijaya Singh, Shri Jangde, Shri Khelan Ram 

Diwan, Shri Pawan Jatav, Shri Bare Lal 

Faleiro, Shri Eduardo Jawali, Dr. B.G. 

Farook, Shri M.O.H. Jayamohan, Shri A. 

Femandes, Shri Oscar Jeevarathinam, Shrift 

Gaikwad, S.hri Udaysingrao Jhikra, Shri Mohanlal 

Gajapathi, Shri Gopi Nath , Kahandole, Shri Z.M. 

Galib, Shri Gurcharan Singh Kairon, Shri Surincier Singh 

Gamit, Shri Chhitubhai Kale, Shri Shankarrao D. 

Gavit, Shri Manikrao Hodlya Kaliaperumal, Shri P.P, 

Gehlot. Shri Ashok Kamal Nath, Shri 
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Kamal. Shri Gurudas 

Ka,nble, Shri Arvind 

Kamson, prOf. M. 

. Kanithi, Dr. Viswanatham 

Karreddula, Shrimati Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 

Khan, Shri Aslam Sher 
_' 

Khan, Shri Ghulam Mohammad 

Khanna, Shri Rajesh 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Krishan Kumar, SI'Iri S. 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Kesharbai Sonaji 

Kudumula, Kumari Padamasree . 

Kuli, Shri Balin 

Kumaramangalam, Shri Rangarajan 

Kuppuswamy, Shri C.K. 

Kurien, Prof. P.J. 

lakshmanan, Prof. Savithri 

Made Gowda, Shri G. 

Malik, Shri DharampaJ Singh 

Mallikarjun, Shri 

'WrotrIfh voted for Noes. 

MAY5,1993 Finance Bill, 1993 564 
MaHu, Dr. R. 

Mane, Shri Rajaram Shankarrao 

Manphool Singh, Sh~ 

Marbaniang, Shri Peter G. 

Masood, Shri Rasheed 

Mathew, Shri Pala K.M. 

Mathur, Shri Shiv Charan 

• Meghe, Shri Datta 

Mirdha, Shri Ram Niwas 

Mujahid, Shri B.M. 

Muniyappa, Shri K.H. 

Muralee Oharan, Shri K. 

Murthy, Shri M.V. Chandrashekara 

Muttemwar. Shri Vilas 

Naik, Shri A. Venkatesh 

Naik, Shri G. Oevaraya 

Naikar, Shri O.K. 

Nandi, Shri Yellaiah 

Nawale, Shri Vidwa Vithoba 

Nayak, Shri Subash Chandra 

Netam, Shri Arvind 

Nikam, Shri Govindrao 

Nyamagouda, Shri S.B. 

Odeyar, Shri Channaiah 
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Padma. Dr .. (Shrimati) Prabhu Zantye, Shri Harish Narayan 

Pal, Dr. Debi Prosad Pradhani. Shri K. 

Palacholla, Shri V.R. Naidu Rahi, Shri Ram Lal 

Pandian, Shri D. Rai, Shri Kalp Nath 

Panigrahi, Shri Sriballav Rajeshwaran, Dr.V. 

Panja, Shri Ajit Rajeswari, Shrimati Basava 

Panwar, Shri Harpal Raju, Shri Bh. Vijayakumar 

Patel, Shri Harilal Nanji Ram Babu. Shri A.G.S. 

Patel. Shri Praful Ramamurthy, Shri K. 

Patel, Shri Shravan Kumar Ramchandran. Shri Mullapally 

Patel, Shri Uttambhai Harjibhai Rao, Shri J. Chokka 

Patil. Shri Anwari Basavaraj Rao. Shri P.V. Narasimha 

Patil. Shrimati Pratibha Devisingh Rao, Ram Singh Col. 

Patil. Shrimati Surya Kanta Rao. Shri V. Krishna 

PaUl. Shri Uttamrao Deorao Rath. Shri Rama Chandra 

Patil. Shri Vijay Naval Rethva. Shri N.J. 

Patil. Shri Yashwantrao Raddaiah Yadav. Shri K.P. 

Patra. Dr. Kartikeswar Reddy. Shri A.lndrakaran 

Pattanayak. Shri Sarat Chandra Reddy. Shri A. Venkata 

Pawar, Dr. Vasant Niwrutti Reddy. Shri G. Ganga 

Peruman. Dr. P. Vallal Reddy. Shri K. Vijaya Bhaskara 

Pilot. Shri Rajesh Reddy. Shri M. Baga 

Potdukhe. Shri Shantaram Reddy. Shri M.G. 

Prabhu. Shri R. Reddy. Shri R. Surender 
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Reddy. Shri Y.S. Rajasekhar Singh, Shri Khelsai 

Roshan Lal. Shri Singh, Shri Motilal 

Sadul. Shri Dharmanna Mondayya Singh, Kumari Pushpa Devi 

Sahi. Shrimati Krishna Singh, Shri S.B. 

Sai. Shri A. Prathap Singh Deo, Shri K.P. 

Sajjan Kumar. Shri Singla. Shri Sant Ram 

Sangma, Shri Purno A. Sodi, Shri Manku Ram 

Sanipalli, Shri Gangadhara Solanki, Shri Surajbbanu 

Satrucharia, Shri Vijayarama Raju Subbarao, Shri Thota 

Sawant, Shri Sudhir Sukh Ram. Shri 

Sayeed, Shri P.M. Sukhbuns Kaur, Shrimati 

Scindia, Shri Madhavrao Sultanpuri, Shri Krishan Dut! 

Selja, Kumari Sundararaj, Shri N. 

Shankaranand. Shri B. Suresh, Shri Kodikkunil 

Sharma, Shri Chiranji Lal Swamy, Shri G. Venkat 

Sharma, Capt. Satish Kumar Tara Singh, Shri 

Shingda, Shri D.B. Thakur, Shri Mahendra Kumar Singh 

Shivappa, Shri K.G. Thangkabalu, Shri K.V. 

Shukla, Shri Vidyacharan Thomas, Prof. K.V. 

Siddartha, Shrimati D.K. Tharadevi Thomas, Shri P.C. 

Sindal, Shri S.B. Thorat, Shri Sandipan Bhagwan 

Silvera, Dr. C. Th~ngon, Shri P.K. 

Singh. Shri Abhay Pratap Tinaivanam, Shri K. Ramamurthee 

Singh, Shri Arjun Tope, Shri'Ankushrao Raosaheb 
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Topno, Kumar! Fiida 
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TytJer, Shit Jagdish 

Umbrey, Shri Laeta 

Upadhyay, Shri Swarup 

Ura, Shriati eha.ndra Prabha 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Shri Shiv Sharan 

Verma, Kumari Vimla 

Vijayaraghavan. Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R.G. 

Yadav, Shri Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav. Shri Surya Narayan 

Yumnam, Shrl Yaima Singh 

MR. SPEAKER: Subject to correc-

tion, the result * of the divir 11 is: 

Ayes: 186 

Noes:249 

The motion was negatived. 

MR. SPEAKER:. Now I put the amend-
ment no. 25 moved by Shrimati Geeta 
Mukherjee to the vote of the hO\Jse. 

The question is : 

Page 13-

after line 7 insert 

"(2A) Bihar (Northem parts and tribal 
districts)·. (25) ~' 

MR. SPEAKER: Now I think, after the 
first division, we have not opened the door. 
If you agree, lobbies are cleared. 

The question is: 

after line 7, insert 

-(2A) Bihar (Northem parts and tribal 
districtst(25) 

The Lole Sabha divided 

The Following members also reco9rded their votes :-

AYES:-

Shri Vl8hveshwar Shagst 
.ShrI LokanaIh choudhury 
. ShrI S'*1y8 Narayan SIngh 

- Shri SImnaIh Chatterjee 
ShrI Q\andra Jeet Yadav 
Shri AMI NIIIk 

NOES:-

Shri Kewal Singh 
ShrI KripchaIha 
Shri DaIbir·SIngh 
Shri Harchand Singh 
Shri Bhetu LaI ,..,. 
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Division No.1 0 Chavda. Shri Harisinh 

20.22 hrs Chhatwal, Shri Sartaj Singh 

.WES Chhotey Lal, Shri 

Abedya Nath, Mar.dnt Chikhlia. Shrimati Bhavna 

Acharia, Shri Basudeb Choudhary, Shri Ram Tahal 

Advani, Shri Lal K. Choudhury. Shri Lokanath 

Agnihotri, Shri Rajendra Choudhury. Shri Saifuddin, 

Azam, Dr. Faiyazul Chowdhary, Shri Pankaj 

Bala. Dr. Asim Das, Shri Dwaraka Nath 

Balayogi, Shri G.M.C. Das. Shri Jitendra Nath 

Baliyan. Shri N.K. Datta. Shri Amal 

Bandaru. Shri Dattatraya Deshmukh. Shn Chandubhai 

Barman. Shn Uddhab Devegowda. Shri H.D. 

Basu. Shri Anil • Devi. Shrimati Bibhu Kuman 

Basu. Shri Chitta Wrongly voted for Ayes. 

Berwa. Shri Ra Naram Dharmabhiksham, Shri 

Bhargava, Shri Girdhari Lal Dhumal. Prof. Prem 

Bhattacharaya. Shrimati Malini Dikshil. Shri Shreesh Chandra 

Chakraborty. Prof Susanta Dome, Dr. Ram Chandra 

Chandra Shekhar. Shri Orona, Shri Jagat Vir Singh 

Chatterjee, Shri Nirmal Kanti Fatmi, Shri Mohamad Ali Ashraf 

Chatterjee. Shri Somnalh Fernandes, Shri George 

Chaudhary, Shri Rudarsen Fun~kar. Shri Pandurang Pundlik 

Chauhan, Shri Chelan P.S . Gangwar. Dr. P.R. . 

• Wrongly voted for Ayes. 
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Gangwar, Shri Santosh Kuar Khurana, Shri Madan Lal 

Gautam, Shrimati Sheela KorL Shri Gaya Prasad 

Gin. Shri Sudhir Krishnendra Kaur (Deepa). Shrimati 

Gohil. Dr. Mahavirsinh Harisinhji (Bhavnagar) 

Gopalan, Shrimati Suseela 

Gowda. Prof. K. Venkataglri 

Hossain. Shri Syed Masudal 

Jai Prakash. Shri 

,Ianarthanan. Shri M.R. Kadambur 

Jaswant Singh. Shri 

Jaliya. Shn Salynarayan 

Jena. Shn Srikanta 

Jeswani. Dr. KD 

Joshi. Shn Anna 

f<alka Das. 

Kanaujla. Dr. G.L. 

Kanodia. Shn Mahesh 

Kapse. Shn Ram 

Kathena. Shn Prabhu Dayal 

Katlyar, Shri Vinay 

Khan. Shri Sukhendu 

Khandelwal, Shn Tara Chand 

Khanduri, Maj. Gen. (Reid.) Bhuwan Chan-
dra 

Khanoria. Major D.o. 

Kumar. Shri Nitish 

Kumar. Shiri V Dhananjaya 

Kunjee Lal. Shri 

Laljan Basha, Shri S.M. 

Lodha. Shri Guman Mal 

Madhukar. Shri Kamla Mishra 

Mahajan. Shrimati Sumitra 

Malik. Shri Puma Chandra 

Mallikaqunalah. Shri S 

MandaI. Shri Brahmanand 

MandaI. Shn Sanat Kumar 

MandaI. Shn Sural 

Manjay Lal. Shn 

Maurya. Shn Anand Ratna 

Mishra, Shn Ram Nagina 

Misra. Shri Janardan 

Misra, Shri Satyagopal 

Misra. Shri Shyam Bihari 

Mollah. Shri Hannan 

Mukherjee, Shrimati Geeta 

Mukhe~ee, Shn Subrata 
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Mukhopadyay, Shri Ajoy 

Munda, Stvi Kariya 

Murthy, Shri M.V.V.S 

Murugesan, Dr. N. 

Naik, Shri Ram' 

Narayanan, Shri P.G. 

Oraon, Shri Lalit 

Pal, Shri Rupchand 

Pandeya, Dr. Laxminarayan 

Passi, Shri Balraj 

Paswan, Shri Chhedi 

. Paswan, Shri Ram Vilas 

Paswan, Shri Sukdeo 

Patel, Dr. Amrit Lal Kalidas 

Patel, Shri Chandresh 

Patel, Shri Haribhai 

Patel, Shri Somabhai 

Pathak, Shri Harin 

Pathak, Shri Surendra ppl 

Patidar, Shri Rameshwar 

PaInaik, Shri Sivaji 

Prakash, Shri Shashi 

Pram .. , Shri Rac:Itb R8n;an 

Prasad. Shri Han KawaI 
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Prem, Shri B.L. Sharma 

Premi, Shri Mangal Ram 

Purkayastha, Shri Kabindra . 

Rai, Shri Lal! Babu 

Rai, Shri M. Ramanna 

Rai, Shri Nawal Kishore 

Raj Narain, Shri 

Rajaravivarma, Shri B. 

Rajendra Kumar, Shri S.S.R. 

Rajesh Kumar, Shri 

Rajulu, Dr. R.K.G. 

Ram, Shri Prem Chand 

Ram Singh, Shri 

Ramaiah, Shri Bolla Bulli 

Ramasamy, Shri R. Naidu 
I 

Ramdew Ram, Shri 

Rana, Shri Kashiram 

Rao, Shri D. Venkateswara 

RawaI, Dr. La! Bahadur 

Rawat, Shri Bhagwan Shankar 

Rawat, Prof. Rasa Singh 

Ray. Shri-RIbi 

Ray. Dr. SUdhir 

~.ShriSudalun 
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Reddy, Shri B.N. Singh, Sh,; Vishwanath Pratap 

Roy, Shri Haradhan Soren, Shri Shibu 

Sakshiji. Dr. Soundaram, Dr. (Shrimati) K.S 

Saraswati. Shri Yoga nand Sreenivaasan, Shri C. 

Sarode. Dr." Gunvanl Rambhau SukhbunsKaur, Shrimali 

~cindia. Shrimati Vijayaraje Sur, Shri Monoranjan 

Shah. Shri Manabendra Swami, Shri Chinmayanand 

Shakya. Dr. Mahadeepak Singh Swami, Shri Sureshanan( 

Sharma. Shri Chiran1i Lal Syed Shahabuddin. Shri 

Sharma. Shri Jeewan Tandel, Shri D.J. 

Sharma. Shri V.N. Tej Narayan Singh. Shri 

Shastri, Acharya Vishwanalh Das Thakore. Shri Gabhaji MangaJ. 

Shastri. Shri Vishwanath Tirkey. Shri Pius 

Shukla. Shri Astbhuja Prasad Tomar. Dr. Ramesh Chand 

Singh, Shn Brijbhushan Sharan Topdar. Shri Tarit Baran 

Singh. Dr. Chattrapal • Tope, Shri Ankushrao Raosaheb 

Singh. Shri Devi Bux Tripathi. Shri Lakshmi Narai'l Manl 

Singh. Shri Mohan Tripathi, Shri Prakash Narafn 

Singh. Shri Pratap Tripathy. Shri Braja Kishore 

Singh. Shri RaJVeer Trivedi. Shri Arvind 

Singh. Shn Ram Prasad Uma Shartl. Ku,,:' ln 

Singh. Shri Rampal Wrongly boted for Ayes 

Singh, Shri Satya Deo IJmmareddy Venkateswar!u. Prof (Tenali) 

Singh. Shri Surya Narayan Unniknshnan. Shri K.P. 

'Wrongly voted for Ayes. 
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Vaghela. Shri Shankersinh Ayub Khan, Shri 

Vajpayee. Shri Atal Bihari Banerjee. Kumari Mamata 

Varma. Shri Ratilal Bansal. Shri Pawan Kumar 

Vekaria. Shri Shivlal Nagjbhal Bhadana. Shn Avtar Singh 

Verma. Shn Phool Chand Bhagat. Shri Vishweshwar 

• Verma. Prof. Rita Bhakta. Shri Manoranjan 

Verma. Shri Sushi I Chandra Bhardwaj. Shri Paras Ram 

Yadav. Shri Chandra Jeet Bhatia. Shri Raghunandan Lal 

Yadav. Shri Devendra Prasad Bhoi. Dr. Krupasindhu 

Y adav. Shri Sharad Bhonsle. Shri Prataprao B 

Yadav. Shri Vijoy Kumar Bhonsle. Shri Tejsmghrao 

Zainal Abedin. Shri Bhuria. Shri Dileep Singh 

Division No. 10 Birbal. Shri 
726 

NOES Brar. Shn Jagmeet Singh 

Adaikalaraj. Shri L. Brohmo Chaudhury. Shn Satycndra Nath 

Ahirwar. Shri Anand Buta Singh. Shri 

Ahmed. Shri Kamaluddin Chako. Shn. P C 

Aiyar. Shri""am Shankar Chaliha. Shn Kinp 

Akber Pasha. Shri B. Chandrakar. Shn Chandulal 

Anbarasu Era. Shn Chandrasekhar. Shrimall Margatharn 

Anthony. Shri Frank Charles. Shri A. 

Antulay. Shn A.A. Chaudhary. Shn Kamal 

Ar~nachalam. Shn M. Chaudhary. Shn Ram Prakash 

Athlthan. Shri R. Dhanuskodi Chaudhn. Shri Naram Singh 
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Chaure, Shri Bapu Hari Gaikwad. Shri Udaysingrao 

Chavda, Shri fshwarbhai Khodabhai Gajapathi. Shri Gopi Nath 

Chennithala. Shri Ramesh Gafib. Shri Gurcharan Singh 

Chidambaram. Shri P. Gamit. Shri Chhitubhai 

Chinta Mohan. Dr. Gavit. Shri Manikrao Hodlya 

Chowdary. Dr. K.V.R. Gehlot. Shri Ashok 

Chowdhary. Shrimati Santosh Ghatowar. Shri Paban Singh 

Dadahoor. Shri Gurcharan Singh Giriyappa. Shri C.P. Mudala 

Damor. Shri Somjibhai Gogoi. Shri Tarun . 

Das. Shri Anadi Charan Gomango. Shri Giridhar 

Das. Shri Ram Sunder Gudadinni. Shri B.K. 

Deka. Shri Probin Gundewar. Shri Vilasrao Nagnathrao 

Delkar. Shri Mohan S. Handique. Shri Bijoy Krishna 

Dennis. Shri N. Harchand Singh. Shri 

Deora. Shri Murli Imchalemba. Shri 

Deshmukh. Shri Anantrao Inder Jit. Shri 

Dev. Shri Sontosh Mohan Islam. Shri Nurul 

Devarajan. Shri B. Jaffer Sharie!. Shri C.K. 

Dighe. Shri Sharad Jakhar. Shri Balram 

Digvijaya Singh. Shri Jangde. Shri Khelan Ram 

Diwan. Shri Pawan Jatav. Shri Bare Lal 

Felerio. Shri Edurado Jawali. Dr. B.G. 

Farook. Shri M.O.H. Jayamohan. Shri A. 

Fernandes, Shri Oscar Jeevarathinam. Shri R. 



583 Fmance Bill, 1993 
Jhikram, Shri Mooanlal 

Kahandole, Shri Z.M 

Kairon, Shri Surinder Singh 

Kale, Shri Shankarrao D .. 

Kaliaperumal, Shri P.P. 

Kamal Naill. Shri 

Kamat. Shn Gurudas 

Kamble, Shri Arvind 

Kamson. Prof. M. 

Kanithi, Dr. Viswanatham 

~Ia Shrimati Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 

Kawai Singh. Shri 

Khan, Shri Aslam Sher 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Krishan Kumar. Shri S. 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Kesharbai Sanaji 

Kudwnula,KumariPadamas~ 

KuIi, Shri Balin 

Kumara.mangaIam. Shri Rangarajan 

: Kuppuswamy, Shri C.K. 

MAYS, 1_ RttsnceBll, 19113 514, 
Kurten, Prof .. P.J. 

MalIK, Shri Oharampal Singh 

Malikaljun, Shri 

MaIu,Dr.R. 

Mane. Shri Rajaram Shankanao 

Manphool Singh, Sh!i 

Marbaniang, Shri Peter G. 

Masood, Shri Rasheed 

Malh3W, Shri Pala K.M. 

Mathur. Shri Shiv Charan 

Meena. Shri Bharu Lal 

Meghe, Shri Datta 

Mirdha, Shri Ram Niwm. 

Majahid, Shri B.M. 

Muniyappa. Shri K.H. 

Muralee Dharan, Shri K. 

Murthy. Shri M.V. Chandrashekara 

Muttemwar. Shri Vilas 

Naik, Shri A. Venkatesh 

Naik, Shril G. Devaraya 

Naikar, Shri O.K. 

Nandi, Shri YeHaiah 

Nawale, Shri Vidura Vithoba 

Nayak, Shri Suba8h Chandra 
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Jetam, Shri ArvInd Peruman, Or. P. Vallal 

Nikam, Shri Govindrao Pilot, Shri Rajesh 

Nyamagouda, Shri S.B. Potdukhe, Shri Shantaram 

Odeyar, Shri Channaiah Prabhu, Shri R. 

Padma, Or. (Shrimati) Prabhu Zantye, Shri Harish Narayar 

Pal, Dr. Debi Prosad Pradhani, Shri K. 

PalachoJla, Shri V.R. Naidu Rahi, Shri Ram l.aI 

Pandian, Shri D. Rai, Shri Kalp Nath 

Panigrahi, Shri SribalJav Rai, Shri Ram Nihaor 

Panja, Shri Ajit Rajaravivarma, Shri B. 

Panwar, Shri Harpal Raja, Shrimati Vasundhara 

Patel, Shri Harilal Nanji ~ju. Shri Bh. Vijayakumar 

Patel, Shri Praful Ram Babu, Shri A.G.S. 

Patel, Shri Shravan Kumar Ramamurthy, Shri K. 

Patel, Shri Uttambhai Harjibh, . Ramachandran, Shri Mullupally 

Patil, Shri Anwari Basavare: Rao, ShTi J. ChokU 

Patil, Shrimati Pratibha Oevisingh Rao, Shri P.V. Narasirr •. 

Patil, Shrimati Surya Kanta Rao, Ram Sing Col. 

Patil, Shri Uttamrao O8orao Rao, Shri V. Krishna 

Patil, Shri Vijay Naval Rath, Shri Rama Chandra 

Patil, Shri Yashwantrao Rathvs. Shri N.J. 

Patra, Dr. Kartikeswar Reddaiah Yadav, Shri K.P. 

Pattanayak, Shri Sarat Chandra Reddy, Shri A.lndrakaran 

Pawar, Dr. Vasant Niwrutti Reddy, Shri A. Venkata 
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Reddy, Shri G. Ganga Sindal, Shri S.B. 

Reddy. Shri K. Vijaya Bhaskara Silvera, Dr. C. 

Reddy. Shri M. Baga Singh, Shri Abhay Pratap 

Reddy. Shri M.G. Singh. Shri Arjun 

Reddy. Shri R. Surender Singh, Shri Khelsai 

Reddy. Shri Y.S. Rajasekhar Singh. Shri Motilal 

Roshan La!. Shri Singh. Kumari Pushpa Dev; 

Sadul. Shri Dharmanna Mondayya Singh, Shri S.B. 

Sahi. Shrimali Krishna Singh Deo. Shri K.P. 

Sai. Shri A. Prathap Singla. Shri Sant Ram 

Sajjan Kumar. Sh.ri Sodi. Shri Manku Ram 

Sangma. Shri Pumo A. Solanki. Shri Surajbhanu 

Sanipalli. Shri Gangadhara Subbarao. Shri Thota 

Salrucharla. Shri Vijayarama Raju Sukh Ram, Shri 

Sawant. Shri Sudhir Sukhbuns Kaur. Shrimati 

Sayeed. Shri P.M. Sultanpuri, Shri Krishan Dull 

Scindia. Shri Madhavrao Sundararaj, Shri N. 

Selja. Kuman Suresh, Shri Kod\kkunil 

Shankaranand. Shri B. Swamy. Shri G. Venkat 

Sharma. Capt. Salish Kumar Tara Singh. Shri 

Shingda. Shri D.B. Thakur. Shri Mahendra Kumar Singh 

Shivappa. Shri K.G. Thangkabafu. Shri K.V. 

Shukla. Shrr Astbhuja Prasad Thomas. Prof. K.V 

Siddharatha. Shrimati O.K. Tharadevi Thomas. Shri P.C. 
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Thorat. Shri Sandipan Bhagwan house. 

Thungon, Shri P.K. 

Tindivanam. Shri K. Ramamurthee 

Topno, Kumari Frida 

Tytler: Shri Jagdish 

Umbrey, Shri Lata 

Upadhyay. Shri Swarup 

Vandayar. Shri K. Thulasiah 

Verma. Shri Bhawani Lal 

Verma. Shn Shiv Sharan 

Verma. Kuman Vimla 

Vijayaraghavan. Shri V.S. 

Vyas. Dr. Girija 

Wasnik. Shri Mukul Balkrishna 

Yadav. Shri Ram Lakhan Singh 

Yadav. Shri Ram Saran 

Yadav. Shri Surya Narayan 

Zainal Abedln. Shri 

MR. SPEAKER: Subject to correction, 
the result' of the division IS as follows: 

Ayes 199 

Noes 243 

The motion was negatived 

MR. SPEAKER: Now I shall put 
amendment number 37 moved by Shn 
Girdhari Lal Bhargava to the vote of the 

Amendment No. 37 was put and 
negatived 

MR. SPEAKER: Now I shall put amend-
ment number 148 moved by Shri Srikanta 
Jena to the vote of the house. 

Amendment No. 148 was put and 
negatived 

MR. SPEAKER: Now Government 
amendment No. 175 moved by Shri Manmo-
han Singh. The que?tion is: 

Page 13. in line 4, for "(5)". sUbstitute 
"(2) (iv (b)". (175) 

The motion was adopted 

MR. SPEAKER: The question is: 

"That Clause 36. as amended. and 
clause 37 stand part of the Bill." 

The motion was adopted 

Clause 36 as amended and clause 
37 were added to the Bill 

Clause 38-Amendment of Section 5 

MR. SPEAKER I shall now put amend-
ment number 7 moved by Shri Laxminarain 
Pandey to the vote of the house. 

Amendment NO.7 was put and 
negatived 

MR. SPEAKER: I shall now put amend-
ment number 26 moved by Shrimati Geeta 
Mukherjee to the vote of the house. 

Amendment No. 26 was put and 
negatived. 

. MR. SPEAKER: I shall now put Clause 
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38 to the vote of the House. 

The question is: 

"That Clause 38 stand part of the Bill: 

The motion was adopted. 

Clause 38 was added to the Bill 

Clause 39-Amendment of section 18 
B 

MR. SPEAKER: Now, Clause 39. 

. I shall now put amendment No. 176, 
moved by Shri Manmohan Singh, to the vote 
of the house. 

The question is: 

·Page 13. in line 34, after·Chief Com-
missioner", 

• insert' or Director-General, as the case 
maybe.- (176) 

The motion was adopted. 

Mr. Speaker: Now I shall put Clause 39 
to the vote of the House. 

The question is: 

"That clause 39, as amended, stand 

part of the Bill." 

The motion was adopted. 

Clause 39, as amended, was added 
to the Sill. 

Clause 4O-Amendment of Section 5 

MR. SPEAKEr: Now clause 40. 

4 will put amendment No. 185, moved 
by Shrimati Malini Bhattacharaya to the vote 
of the House . 

Amendment No. 185 was put and nega-
tived. 

[Interruptions] 

[ Translation] 

SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir, I am on a point of order. 
The hon. Minister is 110t the member of this 
house, but he is saying "No" or 'Yes" (Inter-
ruptions) 

MR. SPEAKER: There are so many 
other amendments. 'If you disturb me, the!' 
there will be trouble for you. 

The question is: 

The Following members also recorded their votes: 

AYES NOES:-

1. Shrimati Sajoj Dby 1. Shrimati Chendra Prabha Urs 
2. SM Virendra Singh 2. Shri G. Made Gowda 
3. Shri Ram Chandra;. 3. Shri Chiranji Lal Sharma 
4. Shri Da Dayal Joshi 4. Shri Bhupendera Singh Hooda 
5. Shri Singh Kashwan 5. Maj. Gen. R.G. willi"ams 
6. Shri ~nga Ram Koli 6. Prof. Savithri Lakshmanan 
7. Shri Shyam Lal Kawai 7. Shri Rajesh Khanna 

8. Shrimati B. Bhu Kumari Devi 
9. Shri Ankurshrao Raogihab Tope 
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"That Clause 40 and Clause 41 stand please allow me for a minute. I will be very 

part of the Bill. • brief. My amendment is: 

T ne motion was adopted. 

Clause 40 and clause 41 were added 
to the Bill. 

Clllu .. 42-Amendment of Act 52 of 
1962 

MR. SPEAKER: Now Clause 42. 

I shall now put amt::llument No. 159 and 
160 moved by Shri Manmohan Singh to the 
vote of the House. 

rhe question is' 

omit lines 50 to 53. (159) 

Page 17,-

omit lines 1 to 10.· (160) 

The motion was adopted. 

MR. SPEAM::.n: NOW I shan put Clause 
42. as amended tn tha vote of the House. 

TIvi question is: 

"That Clause 42, as amended, stand 
part of the Bill .. 

The motion was adopted. 

ClaUse 42, as MneI'Jded, was added 
ID lite Bill: 

~., 'AI."G".", d _S1 01 
1915 

MR. SPEAKER: Now a... O. 

SHRI SOMNATH CHATTERJEE: Sir, 

·Page 17,-

for lines 11 and .~, 

Substitute "The Customs Tariff Act, 1975, 
(hereinafter referred to as the "Customs Tariff 
Act") shall be amended in the manner speci-
fied in the Second Schedule save that there 
would be no reduction in the effective rates 
of import duty on any item which is produced 
or indigenously available in India and the 
effective rates of import duty in respectthereof 
will continue to be the same as prior to the 
introduction of the Finance 8ill.1993" (49) 

This amendment is very simple to save 
the Indian industry and the things manufac-
tured by the Indian industry. It has already 
been raised several times on the floor of the 
house as also we have been forced to go to 
the hon. Finance Minister and also the hon. 
Prime Minister saying that several Indian 
manufacutred goods are going out of cirtcu-
latiOn, going out of market: the production is 
stopping; the factories are being closed down; 
our products cannot be sold because the 
imported goods are cheaper. I shaH be 
supported by no less a person than Shri P.R. 
Kumaramangalam because in hIs consti-
tutency one factory is being closed down; 
there is already a lay-off of employees. It is 
because the imported goods are cheaper. 
We cannot understand this. We are being 
told of global competition. We do not know 
what sort of.Competition our Government is 
comtemplating. If I am asking to race with 
young boys in a 100 metres race, I do not . 
know what sort of race you are thinking. 

In the name of globalisatiOn you are 
putting our industry to the greatest of je0p-
ardy. Today the imported raw materials are 
becoming cheaper .. Therefore Indigenous 
raw materials are not being utilised by the 
industry. Some of our producrts cannot be 
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sold because you have reduced the im-
ported duty and similar foreign goods are 
available at cheaper rates. I would tell the 
han. Prime Minister and all my friends there 
- I am sure they are all patriotic - that all right-
thinking Indians will admit the position that it 
will be suicidal in the name of globalisation 
and liberalisation If we create a situation 
where the Indian industries have to face the 
most unequal competition which today we 
are not able to stand up. 

( InterruptIOns) 

The principle of self-reliance is being 
given a go by totally. The han. Finance 
Minister today also said that we have to be 
efficiency-based. That is his language. How 
does overnighrt we get efficient? This is not 
import of capital goods. I could have under-
stood their reducing the import duty for capital 
goods which are not available in this country 
or manufactured in this country. One could 
halfe understood reduction of duty for import 
of knowhow or for transfer of technology 
which is not available in this country because 
R&D has not been given any importance so 
far as the present policy is concerned. We 
have said, we are not against import of such 
things as are not available. not indigenously 
produced and which will not put an Indian 
industry out of circulation. 

This ia a very serious matter. This 
should not be treated as a Imere party mat-
ter. This is a question of th, future of the 
Indian industry. I have written to the han. 
Finance Minister. People have come to us 
and given representations. Mlinisteel people 
are facing difficulty. The han. Finance Min-
ister has understood it and given some petty 
relief. So far as the rolling mill people are 
concerned they are facing difficulty; iron and 
steel people are facing difficulty; magesite 

• Not recorded 

people are facing difficulty: people of so 
many items are facing difficulty. I n the name 
of some consideration you have given a 
pittance. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Please sit down. You 
do not go through rules. You speak what-
everyou wish. Should I gothrough the Rules 
and tell you? 

[El")ghsh} 

I cannot take classes here. 

SHRI SOMNATH CHATTERJEE In 
these CIrcumstances. I appeal to the Gov-
ernment: I will request the hon.Prime Minis-
ter not to take it as a matter Of confrontation. 
It IS a matter of survival of this coujntry. as a 
nation. Therefore. i request the government 
to respnd favourably. Otherwise. we shall be 
constrained to do it. 

[lnlerruptlOnJ 

MR SPEAKER. I arT! allowing. Th;s 
IS not going on record. Shri Nlrmal Ji. why 
are you spoiling your reputation? 

(InterruptIOns) • 

MR SPEAKER: Please understand 
that if the Speaker wants. he can allow a very 
very brief statement: and everybody is not 
allowed. 

( Interruptions) 

SHRI MAN MOHAN SINGH: Sir. as they 
say. the proof of the pudding lies in its eating; 
and the very fact that the Indian industry is 
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not thinking along the lines iln whilch Shri the Members expressing their views differ-
Somnath Chatte~ee is thinking is proof of the enUy are as natioalist and as concerned in 
statements of all the apex Chambers of the dignty and the soverighty of the country. 
Commerce and Industry in our country. as everybody else is. 

All of them have welcomed the fact that 
we want to move towards the compatitive 
economy. I was surprised when Shri Chat-
terje'; quoted the case of mini-steel plants; 
they are wanting the lower duty and not 
higher duty. So. I thlink it clearly shows that 
the type of atmosphere that Shri Chatterjee 
want to create is somethling not based on 
the facts of the case. Our country's industry 
is today fully prepared tomeet the challenge 
of international competition. 

Secondly. we have not done anything 
which will khurt our industry. I have looked 
into that particular case which Shri Chatter-
Jee has claimed; there has been no import of 
any of that particular coimmodity in our 
country: Therefore. the closure of that par-
ticular mill does not arise. I think the facts are 
sacred. opinions can differ. But. unfortu-
nately. our fnends on that side. I think, 
confused both the facts and the opinion; and 
that IS why the trouble arises. There is not 
basis for that. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: The 
Finance Bill will not be passed today. If this 
is the approach of the Finance Minister, the 
Finance Bill will not be passed tomorrow. If 
he deals with mastters of such importance in 
this manner. then. Sir, they will have to face 
the other way. He thinks that everybody is 
nati-national. except himself. That is what 
he says. 

SHRI MANMOHAN SINGH: I have not 
said anything like that. 

( Interruptions) 

MR. SPEAKER. I can vouch safe that 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: He 
thinks that he is the only intellligent person in 
this world . 

(Interruptions) 

SHRI Mp,.NMOHAN SINGH: I have not 
said anything. 

( Interruptions) 

MR. SPEAKER: I should now put the 
amendment no. 49 moved by Shri Somnath 
Chatterjee to the vote of the House. 

SHRI SOMNATH CHATTERJEE: I want 
division. 

Let the lobbies be cleared 

MR. SPEAKER: Now the lobbies have 
been cleared. 

I shall now put amendment number 49 
moved by Shri Somnath Chatterjee. to the 
vote of the house. 

The question is: 

for lines 11 and 12. 

substitute "The Customs Tariff Act 
1975, (hereinafter referred to as the 
"Customs Tariff Act") shall be 
amended in the manner specified in 
the second schedule save that the 
proposed reductions in rates of im-
port duty would not apply to any item 
which is produced or indigenously 
available in India and the eHective 
rates of import duty in respect thereof 
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will continue to be the same aspriorto . Dome, Dr. Ram Chandra 
the introduction of the Finance Bill, 
1993.-(49) 

The Lole Sabha Divided) 

Division No. 11 

20.41 hrs. 

AYES 

Ae,haria, Shri Basudeb 

Asokaraj, SM A. 

Azam, Dr. Faiyazul 

Bala, Dr. Asim 

Balayogi, ShrLG.M.C. 

Barman, Shri Uddhab 

Basu. Shri Anil 

Basu. Shri Chitta 

Bhattach8rya. Shrimati Malini 

Chakraborty. Prof. Susanta 

Chandra Shekhar, Shri 

Chatterjee. Shri Nirmal Kanti 

Chatterjee, Shri Somnath 

Choudhury, Shri lokanath 

Choudhury. Shri Saifuddin. 

Das. Shri Jitendra Nath 

Datta, Shri Amal 

Oharmabhiksham, Shri 

Dubey, Shrimati Saroj 

Fatmi, ShriMohammad Alii Ashraf 

Fernandes, Shri George 

Giri, Shri Sudhir 

Gopalan, Shrimati Suseela 

Hossain, Shri Syed Masudal 

Janarthanan, Shri M:R. Kadambur 

Jena, Shri Srikanta 

Khan, Shri Sukendu 

Kumar, Shri Nitish 

Laljan Basha, Shri S.M. 

Madhukar. Shri Kamla Mishra 

Malik. Shri Puma Chandra 

Mandai, Shri Brahmanand 

Mandai. Shri Sanat Kumar 

Mandai. Shri Suraj 

Manjay Lal. Shri 

Misra. Shri Satyagopal 

Mollah. Shri Hannan 

Mukherjee. Shrimati Geeta 

Mukherjee, Shri Subrata 

Mukhopadyay, Shri Ajoy 

Murthy, Shri M.V.V.S. 
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Murugesan, Dr.-N. Shastri, Shri VlShwanath 

Narayanan, Shri P.G. Singh, Shri Mohan 

Pal, Dr. Debi Prosad Singh, Shri Pratap 

Paswan, Shri Chhedi Singh, Shri Ram Prasad 

paswan, Shrl Ram Vilas Singh, Shri Surya Narayan 

Paswan, Shri Sukdeo Singh, Shri Vishwanath Pratap 

Patnaik, Shri Sivaji Soren, Shri Shibu 

Prakash, Shri Sashi Soundaram, Dr. (Shrimati) K.S. 

Pramanik, Shri Radhika Sreenivaasan, Shri C. 

Prasad. Shri Hari Kewal Sridharan. Dr. Rajagopalan 

Rai, Shri Lall Babu Sur, Shri Manoranjan 

Rai. Shri M. Ramanna Syed Shahuddin. Shri 

Rajaravivarma, Shri B. Tej Narayan Singh. Shri 

Rajendra Kumar, Shri S.S.A. TIrkey, Shri Pius. 

Rajesh Kumar, Shri Topdar. Shri Tarit Baran 

Rajulu, Dr. R.K.G. Tripathy. Shri Braja Kishore 

Ram, Shri Prem Chand Ummareddy Venkateswarlu, 'Prof. 

Ramaiah, Shri Bolla Bulli Unnikrishnan. Shri K..P. 

Ramasamy. Shri R. Naidll Yadav. Shri Chandra Jeet 

Rao. Shri D. Venkateswara Yadav, Shri Chun Chun Prasad 

Ray. Shri Rabi Yadav, Shri Devendra prasad 

Saychaudhuri. Shri Sudarsan • Yadav, Shri Sharad 

Reddy. Shri B.N. Yadav, Shri VIjof Kumar 

Roy. Shri Haradhan Zainal Abedin, Shri 
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NOES Brar, Shri Jagmeet Singh 

Adikalaraj. Shri L. Brohmo Chaudhury, Shri Satyendra Nath 

Ahirwar, Snri Anand Buita Singh, Shri 

Ahmed. Shri Kamaluddin Chacho. Shri P.C. 

Aiyar. Shri Mani Shankar Chaliha, Shri Kirip 

Akber Pasha, Shri B. Chandrakar, Shri Chandulal 

Anbarasu Era. Shri chandrasekhar. Sh~imati Margatham 

Anthony, Shri Frank Charles, Shri A. 

Antulay, Shri A.R. Chaudhary. Shri K.3mal 

Arunachalam, Shri M. Chaudhary, Shri Ram Prakash 

Athithan. Shri R. Dhanuskodi Chaudhri, Shri Narain Singh 

Ayub Khan, Shri Chaure, Shri Bapu Hari 

Banerjee, Kumari Mamata Chavda, Shri Ishwarbhai Khodabahai 

Bansal. Shri Pawan Kumar Chennithala. Shri Ramesh 

Bhadana, Shri Avtar Singh Chidambaram. Shri P. 

Bhagat, Shri Vishweshwar Chinta Mohan, Dr. 

Bhakta, Shri Manoranjan Chowdary, Dr. K.V.R. 

Bhardwaj, Shri Paras Ram Chowdhary. Shrimati Santosh 

Bhatia, Shri Raghunandan Lal Dadahoor. Shri Gurcharan Singh 

Bhoi, Dr. Krupasindhu Damor. Shri Somjibhai 

Bhonsle, Shri Prataprao B. Das. Shri Anadi Charan 

bhonsle, Shri Tejsinghrao Das. Shri Ram Sunder 

Bhuria, Shri Dileep Singh Deka. Shri Probin 

Birbal, Shri Delkar. Shri Mohan S. 
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Deora. Shri Murli 

Deshmukh, Shri Anantrao 

Dev, Shri Santosh Mohan 

Devaralan. Shri B. 

Devi, Shrimati Bibhu Kumari 

Dighe, ~hri Sharad 

Digvijaya Singh. Shri 

Diwan, Shri Pawan 

Feleiro, Shri Eduardo 

FarOok, Shti M.O.H. 

Fernandes. Shri Oscar 

Gaikwad, Shri Udaysingrao 

. Gajapathi. Shri Gopi Nath 

Galib. Shri Gurcharan Singh 

Gamit. Shri Chhitubhai 

Gavit, Shri Manikrao Hodlya 

Gehlot, Shri Ashok 

Ghatowar. S!," Paban Singh 

Giriyappa. Shri C.P. Mudala 

Gagoi. Shri Tarun 

Gomango. Shri Giridhar 

Gudadinni. Shri B.K. 

Gundewar. Shri Vilasrao Nagnathrao 

Handique. Shri Bijoy Krishna 

Harchand Singh, Shri 

Hooda, Shri Bhupinder Singh 

Imchalemba, Shri. 

Inder Jit, Shri 

Islam, Shri Nurul 

Jaffer Sharief, Shri C.K. 

Jakhar. Shri Balram 

Jangde, Shri Khelan Ram 
./ 

Jatav, Shri Bare Lal 

Jawali. Dr. B.G. 

Jayamohan, Shri A. 

Jhikram, Sllri Mohanlal 

Kahandole, Shri Z.M. 

Kairon. Shri Surinder Singh 

Kale. Shri Shankarrao D. 

Kaliaparumal. Shri P.P. 

Kamal Nath. Shri 

Kamat. Shri Gurudas 

Kamble. Shri Arvind Tulshiram 

Kamson. Prof. M. 

Kanlithi. Dr. Viswanatham 

Karreddula. Shrimati Kamala Kuma 

Kasu. Shri Venkata Krishna Reddy 
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I<aul. Shrirnati Sheila 

f(e~,aI Singh. Shri 

Khan Shn Aslarn Sher 

KLhan -Shrl Ghulam Mohammad 

'(nanna. Shri Rajesh 

Khursheed. Shri Salrmln 

Konathala. Shri Rama Krishna 

Krishan Kumar. Shri S. 

Krishnaswamy. Shri M. 

Kshirsagar. Shrimati K8IhMIai Sonaji 

Kudumula. K....nari Padamaanle 

Kuli. Shri Balin 

Kumaramangaiam, $hi Rangarapn 

Kbppuliwamy. Shri C.K. 

~urien. prot. p . .,) 

Lakshmanan, Prof. Savith,; 

~de Gowda, Shri G. 

~. Shri Dharampal Singh 

...... arjun:Shri 

Nallu. Or. R 

ft,1ane 9\" Aa,oram Shankarrao 

~tblJl)~l'g, Shll pelt' G. 

~asCloc) s,.,.ff8~9~ 
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Mathew, Shri Pale K.M: 

Meena, Shri Bheru LaI 

Meghe, Shri Datta 

MIdha, Shri Ram Niwas 

Majahid, Shri S.M. 

Muniyappa, Shri K.H. 

Muralee Dharan, Shri K. 

Murthy, Shri M.V. Chandraselcara 

MuIIamwar, Shri Vilas 

Naik. Shri A Venkatesh 

Naik. SlIIIe. Devaraya 

NaIrar, Shri O.K. 

Nandi, Shri Yellaiah 

NawaIe, Shri VIdura Vdhaba 

Nayak, Shri Suba8h Oumdra 

Netam, Shri AIVind 

~ShriS.B. 

0.,., ShIt a..nnaIIIh 

P8dma. Dr (SbrimaIIl 

Pal. Dr.bebi Proud 

palachola, Shri V.R. Naidu 

Pardan. Shri O. 
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Panja, Shri AJI. 
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PanWar, Shri H81p81 

Patel Shri HariIaI Nanji 

Patel, Shri I?raful 

Pate&. Shri Shravan Kumar 

Patel, Shri UttambhaIi Harjibhai 

Patil. Shri Anwaril Basavaraj 

Patil, Shrimali Prati>ha Dkingh 

Patil. Shrimati Surya Kanta 

Patil, Shri Uttamrao Deorao 

PatiI, Shri Vijay Naval 

Paba, Dr. Kartikeswar 

Pattanayak, Shri Sarat Chandra 

Pawar, Dr. V&sant Niwrutti 

Peruman, Dr. P. Vallal 

Pilot, Shri Rajesh . 

Potdukhe. Shri Shantaram 

Prabhu, Shri R. 

Prabhu Zantye. Shri Harish Naiayan 

Pradhani, Shri K. 

Rahi, Shri Ram La! 

Rai, Shri Kaip Nath 

Rai, Shri Ram Nihaor 

Rajeshwaran, Dr. V. 

Raja. sari, ShrlmattBaaava 

Ra;u, Shri Bh. Vijayakun\ar 

Ram Babu, Shri A.G.S. 

Ramamur1hy, Shri K. 

Ramchandran, Shri Mullapally 

Rao. ~ J. Chokka 

Rao. Shri P.V. Narasimha 

Rao. Ram Singh Col. 

Rao, ShriV. Krishna 

Rath, Shri Ram Chandra 

Rathva. Shri N.J. 

Reddaiah Yadav, Shri K.P. 

Reddy, Shri A. Indrakara,n 

Reddy, Shri A. Ven~ta 

Reddy,'Shri G. Ganga 

Reddy. Shri K. Vijaya Bhaskara 

Reddy, Shri M. Bags 

Reddy. Shri M.G. 

Reddy, Shri R. Surender 

~. Shri Y.S. Rejasekhar 

Roehan'RaI. Shri 

SahI, Shrirnati Krishna 

Sai, Shri A. Prathap 

, SaIian Kumar, Shri 
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Sangma,. Shri Purno A. Sodi, Shri Manku Ram 

Sanipalli, Shri Gangadhara SaJanki, Shri Surajbhanu 

Satrucharia, Shri Vijayarama Raju Subbarao, Shri Thota 

Sawant, Shri Sudhir Sukh Ram, Shri 

S~yeed, Shri P.M. Sukhbuns Kaur, Shrimati 

Scindia, Shri Madhavrao Sultanpyur, Shri Krishan Dutt 

Selja, Kumari Sundararaj, Shri N. 

Shankaranand, Shri B. Sllresh, Shri Kodikkunil 

Sharma, Shri Chirariji Lal Swamy, Shri G. Venkat 

Sharma, ~apt. Satish Kumar Tara Singh, Shri 

Shingda, Shri D.B. Thakur, Shri Mahen?ra Kumar Singh 

Shivappa, Shri K.G. Thangkabalu, Shri K.V. 

Shukla, Shri Vidyacharan Thomas, Prof. K.V. 

Siddhartha, Shrimati O.K. Tharadevi Thorat, Shri Sandipan Bhagwan 

Sindal, Shri S.B. Thungon, Shri P.K . 

. Silvera, Dr. C. Tindivanam, Shri K. Ramamurthee 

Singh, Shri Abhay Pratap Tope, Shri Ankushrao Raosaheb 

Singh, Shri Arjun Topno, Kumari Frida 

Singh, Shri Khelsai Tytler, Shri Jagdish 

Singh, Shri Motilal Umbrey, Shri Lata 

Singh, Kumari Pushpa Devi Upadhyay, Shri Swarup 

Sinqh, Shri S.B. Urs, Shrimati Chandra Prabha 

Singh Deo, Shri K.P. Vandayar, Shri K. Thulasiah 

Singla, Shri Sant Ram VefTT'a. SI-,·' Pt;'1wani Lal 
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Verma, Shri Shiv Sharan 
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Verma, Kumari Vimla 

... Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Yadav. Shri Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav, Shri Surya Narayan 

Yamnam, Shri Yaima Singh 

MR. SPEAKER: Subject to correction .• 
the result of the division is: 

Ayes: 90 

Noes: 80 

The motion was negatived. 

MR. SPEAKER: I shall now put amend-
ment No, 149 moved by Shri Saifuddin 
Choudhury to the vote of the House. 

Amendment No. 149 was put and 
negatived. 

MR. SPEAKER: The question is: 

"That clause 43 stand part of the Bill." 

The motion was adopted. 

Clause 43 was added to the Bill. 

Clause 44- Amendment of act 1 of 1944 

MR. SPEAKER: I shal"now put amend-
ment No. 161 moved by Shri Manmohan 
Singh to the vote of the house. The question 
is: 

Page 17.-

omit lines 32 to 45 (161) 

The motion was adopted, 

MR. SPEAKER: I shall now put amend-
I '. 

ments nos. 186 and 187 moved by Shrimati 
Malini Bhattacharya to the vote of the House. 

Amendments Nos. 186 and 187 wert1*· 
put and negatived . 

• The Following members also recorded their vats 

AYES 

1. Shri P.C, Thomas 
2. Dr. ~aiyazul Azam 

NOES:-

1. Shrimati Krishna Sahi 
2. Shri R. Jeevarathinam 
3. Shri P.G. Narayanan 

. 4, Shri Datbir Singh 
5. Shri Dharmanm Mondayya Sadul 
6. Maj Gen. R.G. Wiliams 
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Amendments Nos. 39,41,43,45,47 

wer eput and negatived. 
MR. SPEAKER: The question is: 

"That Clause 44, as amended, stand 
part of the Bill. 

The motion was adopted. 

Clause 44, as amended, was added 
to the Bill. 

MR. SPEAKER: There are no amend-
ments to Clause 45. The question is: 

"That Clause 45 stand part of the Bill .• 

The motion was adopted. 

Clause 45 was added to the Bill. 

First Scheduled 

\ MR. SPEAKER: I shall now put amend-
mentNos8,9,10, 11, 12,13and 14 moved by 
Dr. Laxminarayan Pandeya to the vote of the 
House. 

Amendments Nos. 8 to 14 were put 
and negatived. 

MR. SPEAKER: I shall now put amend-
ment No. 15 moved by Dr. Laxminarayan 
Pandeya to the vote of the House. 

Amendments No. 15 was put and 
negatived. 

MR. SPEAKER: I shall Now put amend-
ment nos. 16 to 22 moved :-'y :> Laxminar-
ayan Pandeya to the vote ~,i trliJ '"louse. 

Amendment Nos. 16 to 22 were put 
and negatived. 

MR. SPEAKER: I shall nowsputamend-
mentnos38, 39,41 ,43, 45 and 47 moved by 

.Shri Girdhari Lal Bhargava to the vote of the 
House. 

MR. SPEAKER: I shall now put amend-
ment nos. 94 to 96 moved by Shri P G 
Narayanan to the vote of the House. 

Amendments Nos. 94 to 96 were put 
and negatived. 

MR. SPEAKER: I shall now put amend-
ment No. 97 moved by Shri Anna Joshi to the 
vote of the House. 

Amendment No. 97 was put and 
negatived. 

MR. SPEAKER: I shall now put amend-
mentNos. 110, 112,115,118,12.1,123,124, 
126, and 128 moved by Shri Nirmal Kanti 
Chatterjee to the vote of the House. 

Amendments Nos 
110,112,115,118,121,123,124,126and 

128 were put and negatived. 

MR. SPEAKER: I shall now amendment 
No. 144 moved by Shri Jitendra Nath Das to 
the vote of the House. 

Amendment No. 144 was put and 
negatiVed. 

MR. SPEAKER: I shall now put amend-
ment Nos. 1 n to 182 moved by Shri Manmo-
han Singh to the vote of the House. 

The question is 

"Page 22, In line 2, for "28,000", substi-
tute "30,000" First Schedule (171) 

Page 22, in lline 3, for :"28,000·, substi-
tute "30,000" First Schedule (178) 

Page 22, in lI'ne 4, for "28,000", substi-
tute "30,000", First Schedule (179) 
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Page 22, in Iline s_ for "28,000", substi- Amendments No. 137 to 143 wem put 
tute ·30,000·, First Schedule (180) and negatived. . 

Page 22, in lline 7, for"19,4000, substi-
tute "19,000·, First Schedule (181) 

Page 22, in Jline21 , for"28,OOO,substi-
tute "30,000' First Schedule." (182) 

The motion was adopted. 

MR. SPIiAKER: I Shall now put amend-
ment Nos. 188 and 190 moved By Shrimati 
Malini Bhattacharya to the vote of the House. 

Amendments Nos. 188 and 190 wem 
put and negatived. 

MR. SPEAKER: I Shall now put First 
Schedule as amended. to the vote of the 
House. 

The ques1ion is: 

"That the First Schedule, as amended. 
stand part of the Bill." 

The motion was adopted 

The First schedule, as amended, was 
added to the Bill 

Second Schedule 

MR. SPEAKER: Now we take up Sec-
ond Schedule. 

I shall now put amendment No. 50 I1lOII9d 
by Shri Somnath Chatterjee to the vote of the 
. House. 

Amendment No. 50 was put and 
negatived. 

MR. SPEAKER: I shall now put amend-
ment Nos. 137 to 143 moved by Shri Nirmal 
Kanti Chatterjee to the vote of the House. 

MR. SPEAKER: I shallinowput amend-
ment Nos. 145 and 146 moved by Shri 
RUpchand Pal to the vote of Ithe House. 

Amendments Nos. 145 and 146 
wemput and negatived. 

MR. SPEAKER: The question is: 

": That the Second Schedule stand part 
of the· Bill." . 

The motion was adopted. 

The Second Schedule was added to 
the Bill. 

MR. SPEAKER: Now, the Third Sched-
ule. I shall now put amendments Nos. 27 
and 28 to the vote of the Hoose. 

Amendments Nos. 27-2~ were Put 
and negatived. 

MR. SPEAKER: I shall now put amend-
ments Nos. 131 and 132 to the vote of the 
House. 

Amendments Nos. 131 and 132 wem 
put and negatived. 

MR. SPEAKER: The question is: 

"That the Third Schedule stand part of 
the Bill." 

The motion was adopted . 

The Thrid Schedule was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clause 1,'the Enacting Formula 
and the long title stand part of Ithe Bill." 
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The motion was adopted' 

Clause 1, the Enacting Formula aand 
the long title were added to the the Bill. 

SHRI MANMOHAN SINGH: I beg to 
move: 

'That !he Bill, as amnded, be passed." 

MR. SPEAKER: Let the Lobbies be 
cleared. 

21.oohrs. 

MR. SPEAKER: Now, the Lobbies have 
• been cleared. 

The question is: 

''That the Bill. as amended. be passed." 

The Lok Sabha divided: 

21.00 hrs 

Division No. 12 

AYES 

Adaikalaraj, Shri L. 

Ahirwar. Shri Anand 

Ahmed. Shri Kamaluddin 

Aiyar, Shri Mani Shankar 

Akber Pasha, Shri B. 

Anbarasu Era, Shri 

Antulay, Shri A.R. 

Arunachalam, Shri M. 

Athithan, Shri R. Dhanuskodi 

Ayub Khan, Sl:lri 

Banerjee, Kumari Mamata 

Bansal, Shri Pawan Kumar 

Bhadana, Shri Av1ar Singh 

Bhagat, Shri Vishwashwar 

Bhakta, Shri Manoranjan 

Bhardwaj, Shri Paras Ram 

Bhatia, Shri Raghunandan Lal 

Bhoi, Dr. Krupasindhu 

Bhonsle. Shri Prataprao B. 

Bhonsle, Shri Tejsinghrao 

Bhuria, Shri Dileep Singh 

Birbal, Shri 

Brar, Shri Jagmeet Singh 

Brohmo Chaudhury, Shri Satyendra Nalh 

Buta Singh, Shri 

Chacho, Shri P.C. 

Chailha. Shri Kirip 

Chandrakar, Shri Chandulal 

Chanderasekhar, Shrimati Margatham 

Charles, Shri A. 

Chaudhary, Shri Kamal 

Chaudhary, Shri Ram Prakash 

Chaudhri, Shri Narain Singh 
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Chaure, Shri Bapu Hari Fernandes, Shri Oscar 

Chavda, Shri Ishwarbhai Khodabhai Gaikwad, Shri Udaysingrao 

Chennithala, Shri Ramesh Gajapathi, Shri Gopi Nath 

Chidambaram, Shri P . Galib, Shri Gurcharan Singh 

. Chowdary, Dr. K.v.R Gamit, Shri Chhitubhai 

Chowdhary, Shrimati Santosh Gavit, Shri-Manlikrao Hodtya 

Dadahoor, Shri Gurcharan Singh Gahlot, Shri Ashok 

Dalbir Singh, Shri Ghatowar, Shri Paban Singh 

Damor, Shri Somjibhai Giriyappa, Shri C.P. Mudala 

Das, Shri Anadi Charan Gogoi. Shri Tarun 
,} 

Das, Shri Ra~ Sunder Gomango, Shri Giridhar 

Deka, Shri Probin Gudadinni, Shri B.K. 

Delkar, Shri Mohan S. Gundewar, Shri VlilasraojJagnathrao 

Dennis, Shri N. Handique, Shri Bijoy Krishna 

Deora, Shri Murli Harchand Singh, Shri 

Deshmukh, Shri Anaritrao Hooda, Shri Bhupinder Singh 

Dev, Shri Sontosh Mohan Imchalemba, Shri 

Devarajan, Shri B. Inder Jit, Shri 

Devi, Shrimati Bibhu Kumari Islam, Shri Nurul 

Dighe, Shri Sharad Jaffer Sharief, Shri C.K. 

Digvijaya Singh, Shri Jakhar, Shri Balram 

Diwan, Shri Pawan Jangde. Shri Khelan Ram 

Faleiro. Shri Eduardo Jatav. Shri Bare Lal 

Fa;ook, Shri M.O.H. • Jatiya, Shri Satynarayan 

• Wrongly voted vated for Ayes. 
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Jawali. Dr. B.G. Kudumula. Kumari Padamasree 

Jayamohan. Shri A. Kuli, Shri Balin 

Jeevarathinam, Shri R. Kumaramangalam, Shri Rangarajan 

Jhikram. S':lri Mohanlal Kuppuswamy. Shri C.K 

Kahondole, Shri Z.M. Kurien, Prof. P.J. 

Kairon, Shri Surinder Singh lakshmanan, Prof. Savithri 

Kale, Shri Shankanao 0; Made Gowda, Shri G. 

Kaliperumal. Shri P.P. Malik, Shri Dharampal Singh 

Kamal Nath. Shri Manikarjun, Shri 

Kamb~,ShriAnnndTuSh~ MaHu, Dr. R. 

Kamson. Prof. M. • ,Mane. Shri Rajaram Shankanao 

Kanithi. Dr. Viswanatham Manphool Singh, Shri 

Karrendula, Shrimati Kamala Kuma. '~rbaniang, Shri PeterG. 

Kasu, Shri Venkata Krishna Reddy Masood. Shri Rasheed 

Kaul. Shrirnati Sheila Mathew, Shri Pala K.M. 

Kawai Singh. Shri Mathur, Shri Shiv Charan 

Khan, Shri Aslam Sher Meena, Shri Bheru La! 

Khan, Shri Ghulam Mohammad Meghe, Shri Datta. 

Khanna, Shri Rajesh Mirdha, Shri Ram Niwas . 
Khu~,ShriSaknan Muniyappa, Shri K.H. 

Konathala, Shri Rama Krishna Muralee Dharan, Shri K. 

Krishan Kumar, Shri S. Muirthy, Shri M.V. Chandrashek", 

Krishnaswamy, Shri M. Muttemwar, Shri Vilas 

Kshrisagar, Shrimati Keshalbai Sona Naik, Shri A. Venkatesh 
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Nalk. Shri ~. Devaraya 

Naikar. Shri O.K. 

Nandi. Shri Yellaiah 

Nawale. Shri Vldura VIthoba 

Nayak. Shri Subash Chandra 

Netam. Shri ArYind 

Nikam, Shri GoIiindrao 

Nyamagouda. Shri S.:" 

Odeyar. Shri Channai6." 

Padma, Dr. (ShrimatJJ 

Pal. Dr. Debi Prasad 

PalachoRa. Shri V.A. N,1du 

Pandian. Shri O. 

Panigrahi, Shri Srt»aIIav 

Panja, Shri Ajit 

Panwar. Shri HarpaI 

Patel. Shri HariIaI Nanji 

Patel, Shri Praful' 

Patel. Stvt Stvavan Kumar 

Patel. ShIt Uttambhai Harjlbhai . 
Patil. Shri Anwari Basavaraj 

Patti, Shrimati Pratibha Devsingh 

Patil. Shrimati Surya Kanta 

Patil, Shri liaamrao Deorao 

Patil. Shri Vliay Naval 

Patil. Shri Yashwantra" 

Patra. Dr. Kartikeswar 

Pattanayak. Shri Sarat Chandra 

Pawar. Dr. Vasant Niwrutti 

Peruman. Dr. P. Vallal 

Pilot. Shri Rajesh 

Potdukhe. Shri Shantaran 

Prabhu, Shri A. 

Prabhu Zantye. Shri Harish Narayan 

Rah'i, Shri Ram lal 

Rai, Shri Kalp Nath; 

Rajeshwaran. Dr. V. 

R&)dShwari. Shrimati Basava 

RaIU. Shri Bh. Vijayakumar 

Ram Babu. Shri A.G.S. 

Ramamurthy, Shri K. 

Ramchandran, Shri Mullappaly 

Rao. ShriJ. Chokka 

Rao, Shri P.V. Narasimha 

Rao, Ram Singh CuI. 

Rao. Shri V. KrIShna 

Rath. Shri R<lma Chandra 

Rathva. Stltf 1'1 J 
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Reddaiah Yadav, Shri K.P. Shingda, Shri D.S. 

Reddy. Shri A. Indrakaran Shivappa, Shri K.G. 

Reddy. Shri A. Venkata Shukla, Shri Vidyacharan 

Reddy, Shri G. Ganga Siddhartha, Shrimati D.K. Taradevi 

Reddy, Shri K. Vijaya Bhaskara Sindal, Shri S.B. 

Reddy, Shri M. Saga Silvera, Dr. C. 

Reddy, Shri M.G. Singh, Shri Abhay Pratap 

Reddy. Shri R. Surender Singh, Shri A~un 

Reddy, Shri Y.s. Rajesekhar Singh, Shri Khelsai 

Roshan Lai, Shri Singh, Shri Motilal 

Sadul, Shri Dharmanna Mondayya Singh, Kumari Pashpa Devi 

Sahi, Shrimati Krishna Singh, Shri S.S. 

Sai, Shri A. Prathap Singh Deo, Shri K.P. 

Sajjan Kumar, Shri Singla, Shri Sant Ram 

Sangma, Shri Pumo A. Sodi, Shri Manku Ram 

Sanipalli, Shri Gangadhara Solanki. Shri Surajbhanu 

Satrucharla. Shri Vijayarama Raju Subbarao. Shri Thota 

Sawant, Shri Sudhir Sukh Ram, Shri 

Sayeed. Shri P.M. Sultanpuri, Shri Krishan Dutt 

Scindia, Shri Madhavrao Sundararaj, Shri N. 

Sela. Kumari Suresh, Shri Kodikkunil 

Shankaranand, Shri S. Swamy, Shri G. Venkat 

Sharma. Shri Chiranjl Lal Tara Singh, Shri 

Sharma, Capt. Satish Kumar Thakur, Shri Mahendra Kumar Singh 
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Thomas, Prof. K.V. Acharia. Shn Basudeb 

Thomas, Shri P.C. Advani, Shri Lal K. 

Thorat, Shri Sandipan Bhagwan Agnihotri. Shri Rajendra 

Thungon, Shri P.K. Bala, Dr. Asim 

Tindivanam Shri K. Ramamurthee Baliyan, Shri N.K. 

Tope. Sh ri Ankushrao Rae saheb Bandar:J. Shri Oattatraya 

Topno, Kumari Frida Barman, Shri Uddhab 

Tytler. Shri Jagdlsh Basu. Shri Anil 

Umbrey, Shri Lacta Basu, Shri Chitta 

Upadhyay, Shri Swarup Berwa. Shri Ram Narain 

Urs. Shrimati Chandra Prabha Bhargava, Shri Girdhari Lal 

Vandayar, Shri K. Thulasiah Bhattacharaya. Shrimatl Malini 

Verma. Shn Bhawani Lal Chakraborty. Prof. Susanta 

Verma. Shri Shiv Sharan Chandra Shekhar, Shri 

Verma. Kuman Vimla Chatterjee, Shri Nirmal Kanti 

ViJayaraghavan. Shri V.S Ch.atterJee. Shri Somnath 

Vyas. Dr Girija Chaudhary. Shn Rudarsen 

Wasndk. Shri Mukul Balknshna Chauhan. Shn Chetan P S 

Willaiams. Shri R.G. Chavda. Shri Harislnh 

Yadav. Shri Ram Lakhan Singh Chhatwal, Shn Sartaj Singh 

Yadav. Shn Ram Saran Chhotey La!. Shll 

Yadav, Shri Surya Narayan Chikhlia. Shrimatl 8havna 

Noes Choudhary. Shn Ram Tahal 

Abedya Nath, Mahant Choudhury. Shri Lokanath 
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Choudhury. SOO Saifuddin. 

Chowdhary, Shri Pankaj 

Das, Shri Dwaraka Nath 

Das, Shri Jitendra Nath 

Datta, ShrI AmaI 

Deshmukh, Shri Chandubhai 

Devegowda, Shr H.D. 

Devi, Shrimati Bibhu KumaJi 

Bharmabhiksham. Shri 

DhumaI, Prof. Pram 

Dikshit, Shri ShI8esh Chandra 

Dome, Dr. Ram Chandra 

Orona, Shri Jagat VII'Singh 

Dubey, Shrimati Sarq 

F_, Shri'Moharnmad Ai Ashraf 

Femandes, Shri George 
t 

Fundkar. Stlri Panduning Pundlik 

Gangwar. Dr. P.R. 

Gangwer, Shri Santosh Kumar 

Gautam, Shrimati Sheela 

. Giri, Shd Sudhir 

Gowda. Prof. K. Venkalagiri 

Hcaain, Shri Syed Masudal 

Jai Prakash, Shri 
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Janarthanan, Shri M.R. Kadambur 

Jaswant Singh, Shri 

Jena, Shri Sirkanta 

Jeswani, Dr. K.D. 

Joshi, SOO Anna 

Joshi. Shri Dau Dayal 

Kalka Das, Shri 

KarnaI, Shri Shyam Lal 

Kanaujia. Dr. G.L. 

Konodia, Shri Mahesh 

Kapse. Shri Ram 

Kashwan, Shri Ram Singh 

Kattteria, Shri Prabhu Dayal 

Katiyar, Shri Vinay 

Khan. Shri Sukhendu 

Khandelwal, Shri Tara Chand 

Khanduri, Maj. Gen. (Retd.) Bhuwan Chla· 
ma. 
Khanoria, Major D.O. 

Khurana, Shri Madan Lal 

KoIi, Shri Ganga Ram 

Kori, Shri Gays Prasad 

Krishnendra Kaur (Deepa), ~:-'rmat; 

lCumar. Shri Nitish 

Kumar. Shri V. DhaNlnjaya 
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Kunjee Lal .. Shri Paswan, Shri Chhedi 

Lodha, Shri Guman Mal Paswan, Shri Ram Vilas 

Mahajan, Shrimati Sumitra Paswan, Shri Sukdeo 

Malik, Shri Puma Chandra Patel, Dr. Amrit Lal Kalidas 

Maliikarjunaiah, Shri S. Patel. Shri Chandresh 

Mandai, Shri Sanat Kumar Patel, Shri Haribhai 

Manjay Lal, Shri Patel, Shri Somabhai 

Maurya, Shri Anand Ratna Pathak, Shri Harin 

Mishra, Shri Ram Nagina Pathak, Shri Surendra Pal' 

Misra, Shri Janardan Patidar, Shri Rameshwar 

Misra, Shri Satyagopal Patnaik, Shri Sivaji 

Misra, Shri Shyam Bihari 'Pralnai Shri K. 

Moliah, Shri Hannan Prakash, Shri Shashi 

Mukherjee, Shrimati Geeta Pramanik, Shri Radhika Ranjan 

Mukherjee, Shri Subrata Prasad, Shri Hari Kewal 

Mukhopadyay, Shri Ajoy Prem, Shri B.L. Sharma 

Munda, Shri Kariya Premi, Shri Mangal Ram 

Murugesan, Dr. N. Purkayastha, Shri Kabindra 

Naik, Shri Ram Rai, Shri Lal! Babu 

Narayanan, Shri P.G. Rai, Shri M. Ramanna 

Oraon, Shri Lalit Rai, Shri Nawal Kishore 

Pal, Shri Rupchand Raj Narain, Shri 

Pandeya, Dr. Laxminarayan Rajaravivarma. Shri B. 

Passi. Shri Balraj Rajendra Kumar. Shri S.S.R . 

. Wrongly voted for Noes. 
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Rajesh Kumar, Shri 

Rajulu, Dr. R.K.G. 

Ram, Shri Prem Chand 

Ram Singh, Shri 

Ramasamy, Shri R. Naidu 

Ramdew Ram, Shri 

Rana, Stlri Kashiram 

Rawal, D.r. Lal Bahadur 

Aawat, Shri Bhagwan Shankar 

Rawat, Prof. Rasa Singh 

Ray, Shri Rabi 

Ray, Dr. Sudhir 

Raychaudhuri, Shri Sudarsan 

. Reddy, Shri B.N. 

Roy, Shri Haradhan 

Sakshiji, Dr. 

Saraswati, Shri Yoganand 

Sarode, Dr. Gunvant Rambhau 

Scindia, Shrimati Vijayaraje 

Shah, Shri Manabendra 

Shakya, Dr. Mahadeepak Singh 

Sharma, Shri Jeewan 

Sharma, Shri Rajendra Kumar 

Sharma, Shri V.N. 

Shlastri, Acharya Vishwanath Des 
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Shastri, Shri Vishwanath 

Shukla, Shri A~tbhuja Prasad 

Singh, Shri Brijbhushan Sharan 

Singh, Dr. Chattrapal . 

Singh, Shri Devi Bux 

Singh, Shri Mohan 

Singh, Shri Pratap 

Singh, Shri Rajveer 

Singh, Shri Ram Prasad 

Singh, Shri Rampal 

Singh, Shri Satya Deo 

Singh, Shri Surya Narayan 

Singh, Shri Vishwanath Pratap 

Soundaram, Dr. (Shrimati) K.S. 

Sreenivaasan, Shri C . 

Sridharan, Dr. Rajagopalan 

Sur, Shri Monoranjan 

Swami, Shri Chinmayanand 

Swami, Shri Sureshanand 

Syed Shahabuddin, Shri 

Tandel, Shri D.~. 

Tej Narayan Singh, Shri 

Thakore, Shri GabhajiMangaji 

• Thangkabalu, Shri K.V. 

Tirkey, ShriPius 

Tomar, Dr. Ramesh Chand 
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Topdar, Shri Tarit Baran 

Tripathi, Shri Lakshmi Narain Mani 

Tripathi, Shri Prakash Narain 

Tripathy, Shri Braja Kishore 

Trivedi, Shri Arvind 

Uma Bharti, Kumari 

Unnikrishnan, Shri K.P. 

Veghela, Shri Shankersinh 

Vajpayee, Shri Atal Bihari 

Varma, Shri Ratilal 

Veerappa, Shri Ramchandra 

Vekaria, Shri Shivlal Nagjibhai 

Verma, Shri Phool Chand 

Verma, Prof. Rita 

Verma, Shri Sushil Chandra 

Virendra Singh, Shri 

Yadav, Shri Arjun Singh 

" Yadav, Shri Chon Chun Prasad 

Yadav, Shri Sharad 

Yadav, Shri Vijoy Kumar 

Zainal Abedin, Shri 

MR. SPEAKER: Subject to correction, 
the result of ·the division is: 

Ayes: 248 

Noes: 193 

The motion was adopted. 

21.02 hrs. 

BUSINESS ADVISORY COMMITTEE 

Twenty-eighth Report 

THE MINISTER OF STATE IN THE 
Ministry of Science and Technology (DE-
PARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-

·The following members also recorded their votes:-

Ayes 

1. Shrimati Sukhbans Kaur 
2. Shri K.V. Thagkabalu 
3. Shri K. Pradhani 

Noes 

1. Shrimati Suseela Gopalan 
2. Shri Devendra Prasad Yadav 
3. Dr. Faiyazul Azam 
4. Dr. Mahavirsinh Hari Sirhji Gohil 
5. Shri Satye Narayan Jatiya 
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MENT) AND THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to present the 
Twenty-eight report of the Business Advi-
sory Committee. 

MR. SPEAKER: I congratu'late you all 
for the debate on Finance Bill and thank you 
for the cooperation. 

Now, the House stands adjoured to 
meet again on 7th May, 1993 at 11.00 

hours. 

21.03 hrs. 

The Lok Sabha tnen adjoured till Eleven of 
the Clock on Friday. May 7. 1993/ 
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